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LOK SABHA DEBATES 

LOK SABHA 

Tuesday. April 28. 1970/ Vaisakha 8. 
1892 (Saka) 

The !.ok Subha met at Eleven oj the 
Cloelc. 

[ MR. SPEAKER in ,he Chair I 

ORAL ANSWERS TO QUESTIONS 

Induslrial Reyolution in the Country 

*1261. SHRI R. K. BIRLA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state: 

(al whether it is a fact tbat Government 
are contemplating to launch industrial 
revolution in tho country on the pattern of 
green revolution and family plaoniog > pro-
gramme; 

(b) if so, tbe delails thereof; 

(c whether il is proposed 10 arOuse 
public opioioo through mass media for 
induslrialising the country during tbe 
Fourth Plao; and 

(dj if so, the delails thereof 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-

~  AFFAIRS (SHRI BHANU'PRAKASti 
SINGH) : Ca) to (d). A stalement is placed 
00 tbe Table of tbe House. 

2 

Statement 

(al and (b). Recently, Government bas 
initiated a series of step., on different fronts 
designed 10 accelerate the ind ustrial deve-
lopment "r the country substantially. The 
Fourth F,ve Year Plan, which has now 
been finalised, envisages 3n investment of 
Rs 5,298 crores in the organised industrial 
and mineral sector. Besides, the large iovest-
ments planned during the next 4 years in 
"sfOctors like power. transport and agricul ... 
ture are also expected to stimulate indus ... 
tlial activities substantially. The economy 
has also recovered from tbe recessionary 
trends of [ecent years <lnd it is, therefore. 
expected that there will be an accelorated and 
broad based industrial growlh in the coming 
years. The Industrial Licensing Policy has 
been reoriented so as to given greater 
freedom and opportunities to the smalt 
scale and medium entrepreneurs. whetber 
existing or oew. Combined with various 
other ea~u e  proposed, or presently 
under implementa.tion, for the small scale 
sector as well as for the educated unem-
plo)ed, the production as well as the 
entrepreneurial base of the economy is 
bound to acquite a new strengtb and 
vitality. The raisins or the exemption limit 
from licfDling to Rs. I crore, and the 
scope for expansion without a licence bf 
Rs. 1 crore, botb subject to certain condi. 
tions. can be expected to stimulate the growth 
of a large number of medium scale indust-
ries. So far as licensed uDdertpkiogs are 
concerned, licences wiJ) now be issued more 
Iiberall) in the middle sector. The Banned 
List for licensing has also been abolisbed as 
sn experimental measure with a "iew to pro-
viding greater scope for industrial activities. 
The scope of'iu:livities in the public sector 
is also proposed to be enlarged with a 
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view to supplying gaps between supply and 
demand in important areas in the fields of 
both consumplion and inveslment and 
development. Alonl,ide th .. e thrusts the 
growth-oriented budget for tbis year and 
tbe new import licensing policy for raw 
materials and components also are expected 
to stimulate industrial growth to a consi-
derable extent. With the nationalisalion of 
14 major Banks and the review of the 
credit policies of Public Financial 
Instilutions, industrial credit policy has 
been given a new orientation which will 
make credit facilities availab'e mOre freely 
to medium and small entrepreneurs. It i, 
therefore, expected tb.t a new direction 
will be given to the industrial growtb of 
the country in the coming years. 

(c) and (d). Public opinion in the coun-
try for induslriali,alion, in the over-all 
context of planned developmenl, is being 
continuously mobilised througb mass commu-
nication media like the radiO, television, 
cinema, publications, exhibitions, elc. The 
Central and State Governments will COni i-
Due to carry-out the requisite measures 
for arousing and associating public opinion 
in the cause of the e~elo ental activities 
of the coun Iry. 

SHRI R. K. BIRLA : May I know from 
the hon. Minisler why sclling up Dew 
industries and expansion of existing indus-
tries particularly of aluminium, steel and 
staple fibre, as bas been reponed in Ibe 
Economic Survey for the year 19('9-70, 
bave not taken place during lbe last two 
years ? -. 
SHRI K. LAKKAPPA : Is it a peaceful 

revolution or not ? 

THE MINISTER OP INDUSTRlAL 
DEVELOPMENT, INTERNAL TRADB 
~  COMPANY AFFAIRS (SHRI F. A. 
AHMED): There is no que,Uon of setting 
up new ind us tries and e"pan sion of exis-
ting industries not taking place. Our effort. 
are to allow bolh the expansion of existing 
industries as well as .elting up of new 
industries. 

SHRI R. K. BIRLA : Sir, my question 
b1S not been replied to. I, w»uld like .t9 
know from the bon. Minister as to wbere 

has been tbe industridl expan.ion and in 
wbicb in ust ie~ there has been expansion. 

SHRI F. A. AHMED: There i. expan-
sion in many of tbe industries. If the hon. 
Member wants, I can give bim a list. 

SHRJ R. K BIRLA: What is the total 
amount of loan given in tbe last two }ears 
to the big sector people to put up ncw 
industries and also for expansion of existina 
iod ustries. 

SHRI F. A. AHMED : For Ihat I want 
notice. 

SHRI SRADHAKAR SUPAKAR : May 
I know whether there will be a reyoluti· 
onary spurt in the rale of growth of mdus-
trial production as he considers the sleps 
taken as enumerated in the statement and, 
if so, what is the estimate of this growth ? 

SHRI F. A. AHMED : Thc phrase 
used here 'industrial revolution' is a very 
high flown phrase. I can assure the hon. 
M.mber Ihat that will not be a correct app-
roach. But we are anxious tbat tbe industrial 
production should increase and it has 
increased during the la.t year as compared 
to tbe previous ycar. 

SHRI SRADHAKAR SUPAKAR 
What is the rate ? 

SHRI F. A. AHMED: 75%, If we take 
into account the losses slIffered by tbe 
textile industry, the increase will be 10%. 

,"1Ii0 o ~  ~  ~ ~ 

iii ~ l ~ ~ l  ~i  m.: ~ ll  ~  

{'i'$ if ;;r<r it l ~ ~~ l  ~ ~  ~  

~ " ~l  lflIT ~ m.: ~ t ~ 
w if <1lfr ~ p 

~~ ~  l ~ f:srnr 
ffi qgff ~ ~ ~ ~ ii  ~ t ~  

'limm ~  ~ ~ CI''Ii ~ ~ ~ i ~ 

'" ~ ~~ ~ "lim ~l l~l 
:orrri qn: fii« ~ it q ~  ~ t 
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;;mt ~ it; forI!; il ~ crut ~ \30\' '1>1 ~~ 
it UfT1FIT I 

SHRI D. N. PATODIA : Sir, setting 
up of new industries in the private sector l'i 
greatly dependent upon the subscription I" 
Ibe equity capital by the public. For the 
first few years the hon. Minisler knows in 
respect of every new project it is not 
possible to declare dividends and for tbat 
purpose a scheme of tax credit certificate 
was introduced which appears to bave been 
withdrawn in tbe new Finance Bill. May I 
know from the hon. Minister as to what 
extent this withdrawal of tax credit certi· 
ficate is likely to affect the growth of 
ind ustries in private sector and what counter 
measures are proposed to be adopted to 
offset the ad verse effect created by the 
discontinuance of tax credit certificate? 

SHRI F. A. AHMED : Apart from 
what tbe boo. Memher bas mentioned, 
opportunities are available for the industrial 
sector to take loans from tbe financial 
oorporations for the purpose of develop-
ment of ind ustrie s in the country and as 
the hon. Member is aware, according to our 
new licensing policy some sectors bave been 
set apart and in some specialised sectors 
and in sectors requiring heavy investment 
we bave allowed tbe big industrial bouses 
also to come in, but their application will 
be considered on the basis of what mate-
rials are necessary and a ~ in the interests 
of the nation and they will be given all 
facilities including foreign exchange. 

SHRI D. N. PATODIA: What is the 
reply, Sir ? It is not at all to the point. 

SHRI PILOO MODY: 1 tbink tbat 
something has got to be done about it. This 
'il not a little game that we play  every 
morning. Wben somebody asks a question 
the Minister i. reading from any report that 
is in his band. There ought to be some con· 
ncetion between the question asked and the 
answer that  is given And when this 
bappens. you, Mr. Speaker, are tbe only 
.afeguan.! for u~  And therefore if you feel 
lhat a que,tion has not been answered, by-
passed or evaded. I tbink tbat you, Sir, 
should do sometbing about it. 

SHRI D. N PATODIA: I will repeat 
it ir you like. 1 asked wbether it is a ract 

I that this continuing of lax credit certifi. 
cates will adversely affect our industrial 
growth in private sector and if so what 
countermeasures Government contemplate to 
adopt. 

SHRI F. A. AHMED: We have to ask. 
the Finance Ministry about it. 

SHRI D N. PATODIA. Whether the 
growlh of private in u~t  is going to be 
off,cted by this measure-that is tbe 
question. 

SHRI F. A. AHMED 
affect industrial production. 

It will not 

SHRI HEM BARUA: May 1 knoW' 
wbether in order to ellcet tbe industrial 
revolution in the country regional imbala-
nces would be taken into account and steps 
would be taken to reDIove tbe regional 
imbalances in tbe country and Ibese factors 
would be taken into account in setting up 
new industries ? 

SHRI F. A. AHMED : That is an 
important suggestion. Wbile we are consi-
deriog the q,uestion of setting up or new 
industries, the queSlion of tbose areas and 
States wbich are backward sO far as indus-
trial prod uction is concerned will bave to be 
given serious consideration. And, may I 
point out that tbe National Development 
Council had adopted a resolution that in 
industrially backward States, two of the 
districts will have to be taken up wbere 
special facilities would be provided 10 those 
areas for tbe development of Industries 1 

MR. SPEAKER : Next question. 

~~ ~ ~ 

~ I!;'I> Wf ~  qftf 

.n l111\;r In : 
1261 <n: itt 
~~~ .... 

~ ~  it qlJ<'lT {f'Cff<'f' ~  

!"'f i qh: ~ ~  r:rTiRTzr ~~ it; ifTlf 
'f'{ ~ I 

'1l ~ In: ~ ~ ~ll  ~  

m1f ~ <n: ~ n o ~ I it ~ :mrr 
~  ~ I ~ 'n: l~  ~  ~  ~ I 
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lII1n: """" i ~ eft if ~l ~ ~ ~  ~ 

~  ~ 'll"f l'ITtr i ~  ~ l  I 

~ t ~~ IfWlftf i ~t  

~ i  if ~ -m.: ~ if'TifT ~ l  ~ 

~ ~ I 

"" miR itt: ~ ~ m'T'liT t ~  

~ ~ ~ <r) l ~ '1'TififT ~ I ~i  i ~  

1262 I 

Export of Steel 

.'262. SHRI BHOGENDRA JHA : 
Will the Minister of STEEL AND HEAVY 
J!NGINEERING he pleased to state: 

<aJ whether it is a fact that the 
demand for Indian Steel in the world mar-
tet is far exceeding the export of .teel at 
present ; and 

(b) if so, the steps taken or being 
taken to increase export to meet demands 
abroad 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT) : (a) 
The interna :ional market for steel has been 
very bouY2nt for the bst few months, and it 
bas not been difficult to soc'Jre orders for 
export of steel up to the prescribed ceilings 
for various categories. 

(b) With the increase in the domestic 
demand for steel, it has become necessary 
to regulate export of steel so as to achieve a 
proper balance between meering the internal 
and international demands for steel. 

"" liti\'-. itt : ~ ~ ~ 
iJ fi'frrYcr 'll"f ;;r) l~ ~ ~ '3'9' if nf 
~ ~ ~  ~ -m.: 'if) ~ m;;r ~ f'f ij"i£ 

~ o«:"T ~  'll"T 'II""''<fT ~  ;;r) ~ t ~ 

ll ~  t ·h:q.c it ~  ~  ~ "ll: ffi if.t 
~ ~ t i ~  it ~i  ~ ~  it ~  ifT ~  

~ oitf'll" ~it W<rT ~ ~  ~  ~it 10-

12 ifffl if; ~ i i ~ t 'n ~l il  

f'll"lIi ~ I ;;r) ~ ~l t ~ it; ~  

~ t ~~ ~  Ij\"f ~it 1if t ~  <n: 

~ f<ro ~ flj\" 'iIi'lTi'f 'ro"HT ~ ~ t 

~ ~ IjI"T ~~ ~ t I if t ~ ~ 

~ 'ifT\,!: ~~  ~ fiji" 'flIT nf ~~  

~ u it t fiji" ~ ~ Ij\"f fi'frrYcr ~ 

i ~~ IjI"VfT ifi'G ~ ~i  ~  ~  @" 

i ~  ~ ~~ n ij-ififT ~ i  ~  jill 

t ~ ~ ~it 'fif ;trfu ~i  ? 

;;r) fi'frrYcr jil!" ~~ ~ ~ <rll: f.:rrrYcr ll:If 
5 5 ~  it i~ ~ ~ ,,) iTu ~~ i ~ ij-

~ llJlfT fiji" ~ l  I!"'-"Ti'fll' ~ ""'!fT-

ij-m ~ll  'H<rT ~ ~ i  1lCll'l'i if; 
ihrl if ~ t ~  ~l~ ~ ~ if.t ~  

~ ~~  

l[If'fi) ""IjI"T ~ i ~ I if l~  

'm:<rr ~ fiji" r.r'f 'ffm IjI"f ll:"T't ~ 1jI") 
'ill"m mq'l'll"'f>'<rT t ~~ ~ m {;;IT ll:if 
~ Tf if; ~ l ij-!;frn <rh H f""" noT 

~  ~ ~~ l ~  ~  ~ '3"if ij-fi'ftfT 

;jfTl:f1TT ? 'ftfT ~  ~~l 'fif ~ 

;;rT'<f ~  '1ft ~ I i ~  a-;;r Ij\"Plf.l<rj 

~  ~  ~ n ~  lIf ~  l ~ 

H ~ ~ I no f'fll"lT ~i  ~ f'f'TZ 
'f@' 'IT .. ~ ~ I ~ !tm 1jI") ~ l  ~~ 

~ if a-;;r ~  0Il1i I 'fliT W <r'ji Ij\"f 

~ 1ft ~  ~ ~ ~ ? 

~ if.t ~ ~ Ij\"f fi'ftfm ifi'G ~ 

~ ilft it oit ~  t ~  ~ lIf ;p.ff 
~~~  

"" ~ 'I'!I' "if : ~ o  ~  Ij\"f 
~~  ~ lI''!fr.rtr ~ ~  '16.1 ~  

t I 

'" ~  itt fwl if ,,) ~  

~~  

"" pr ~ ~ : f'rtnrrl:fVf IjI"f 
m-~ I '5f11ITi'f ~ ~  rn ~ it; 
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i l~ if "11ifflT ~ 'IT 1 mlf ah ~ ~i  

~ ~ f<1> il"1J<: ~ Wlf 'irS ~ 1fT 
forzrnr i!1f if;"{ ri' aT 'f;If cit"l" 1l T i[1f 'lit 
• '3OilT ~ ~  ~ ~  ~  ~ 1 lNr 

~  ~ f1f;1jT 1lT GlfCrr ~ 1 \ii-f.!;if qr;;r 

~ ~ 'Ii:T 'f.T orga il ~ a  ~ 1 

~ ~ zrw ~ ~ if; <rg<r ~ m-T-

~ ~ 1 ~ t  il"TlH'I ~ ~ \ii- ~ 

'Oma a"f ~ mra ~ ~ ~ t i ~ o  

m'lfr;; a"f ~  ,{TOIT 'fiT ~ 11;'HT'l1i! 

'f.<i\" ~ 1 f'i'T 'fiT m i[1f 11;W1H 'fi<it ~  

~~ m .. T ~ ~i  'IiIT <it mw:r-
<f.<fT ~ 1 ~  ';!i:T 1fT il"T'fll1r<fT 1fT ~~ 
~ .. 

~ PT ,,;J q;;f : m'q;;rT 'fiT <rg<r 

il"T'fll1r<1>aT ~  ~ I ~ ii  Rircr'fT ~ i[) 
~ il  ~ i[1f i~ ~ ~  ~ ~ if; 

'fiT'liT ~ ~~ ~ I 'ffl't>T ;;rW iI'fi i!T 
~~ M"IT lff1i{if if oro:Rf ~ 1 i ~ M"IT 
il"TlfH 1fT ~e  If ~ t ~ 1 ~ ii  il"T'T 

"I"Tifir ~ fif>" ~ t/<T ~ ful1; 'fil-r.T ~  

1fT il ~~  ~  ~  ~  o ~ 

'liT il'r Sf!!"Ttr f'li'lT ~ 1 

~ <r'f> tr',,<'T ~ fli" i~ 'flfT ~ i ilt 

fifi'iT orT'Z lfT ~ ~ ~  ~i f'f"lfT UJlI:(, 

lfi[ tr<r ~~ l'f"'!fT"f'li ~l  ~ il"h ~ ~  

it~ ~ f.!; f .. ~ ~~ ~l  fiTo''lT 

, "I"T'l I \ii-f.!;., i["mT ~ IfTfmr ~ fifO 

~~  ~l ~ 'fOt orr<1> ~  11;'m'l1c 

i!T ~~  ~ ~  I 

~ ~ m: ~ ~ i i i  f, 
~~ ~ if "I"T tlf ~~ 'flfT qrrnq 

if ~ i!1f <frrri\" P it "fTif<fT ~ fif>" ~  

+r;'!fI<'Tlf ~ i ~  ~ 1 M'fiif 'ffl ~  

~ ar.lit<'T o ~ 'fiT SI1tTtr .... ~it f1illT l 
lfT ~ ~ ~  lflfr ~ lI1mf ~ m 

arf<1> ~  ~  i[if f.;m 'ffur .. T t 
~ if ;'fiT i[1f rfrrr t ~  ~ i o~ "" 

~ i  ~ii  1lT ~  ~ ilh ~o i  iT 

~~  i ~  l ~o  ~ 1 ~ ~ i 'Ii,," 
if;"{ ~  t if ~~  i ~ moT , I ~ 

~  ~ m 'fiT ~ ~ fJJB'I11 ~ ~ i[T 

IfUf 'l<f if; itm ~ l  i[1!'rt ~ il i 

~ ~ ~ 1lT ~  ~  i[Tit I 

if!!"T ~~ i  ~ ~ ~  ~ ~ 55 

itm if 'fiTif 'fiT" it~ ~ f:;r;; 'fiT f;;l!f<f 'fO<.it 
i'1 ~ if ~ "I"T i['1''t f"f'Z ~  

~~ ~  ~ fl1<'T ~ a  ~  ~l it 'fi6.T ~ 

f", i[1f f"zrhr 'fi<.it if 'fiP.T if;"{it 'fiT ~ 

i~~~~~ ~  i u~ i ~  

w 'fiifr i~ ~ IfTif\ii-if for;; ~ T ~ 

mzrm 'fir ~ ~ a  'li[T ~ ~  ~  

~l 'fiT f./1ifif if m.r. ~l  ., 'f.tit zrT for;; 

itm ~ i[lfl'T mzrTff 'fir ~  if:)-

~ ~  6.T ~ ~  <I'lif>"T f.n:lff i~ Of Tit 

m tlTqr;; if +1"1 'f.q1 if:r OIT'Zlfr ? 

~ P'f :q.j. q-", : ~ ~o  if; m'!" 

1:[qH1 o ~ ~ ~ 1 m >I'I'n 'tilc 

~ ~~ ~ ffi'!" ~ 1 Ifi[T ~ 'm if oM'tr 

'l{rq; 'tife-t ilh 'fii[T i[IIT't fu[<'Trq; ~ I 6.1f 
'fiT ~  'fTUlT 'fi) mT ~  ~ I "I"i[T ~ 
i ~ 'IiIT flr.f fi<f1 ~  'fiIfTit 'I>'t ~ 

'I>'t ;;rTaT ~ I ~ ~  il ~  ifi!1 {l.T<rT r", 
;;rW ~  ~ ~ ifi[t ~ 'fiT ~l

'!>oT ~  I ~ ;it ~  ~ ifi[T ~  f'j; 

~~ ~~~ ~~~  'Oil" 

tI;r'IiT EzrA if ~ ~ ~  i~  

~ ~  

SHRI S. K. TAPURIAH: Like every-
thing el"" about tbis Goyeroment. the ans· 
wer given by tbe Minister 10 tbe original 
question i. also outdated. Ut. tbe world 
stee' market a downward trend bas set in 
and tbe prices of steel have come down by 

~  
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May I know from the Minister whether 
in view of this downward trend in the int fr-
natiooal stcel price, Ihe Governmeot will 
COCOUTaae the maoufacturers and exporters 
to ex porI prime steel aod other steel produ-
cts so that we take advaotage of the fall io 
prices aod sell our goods at thc price tbat 
is prevaleot aod our domestic needs can 
also he lTet by two or three months hence. 
thereby we will not have the shorta,e of 
good. and thereb) we shall save some fore-
ign exchllDge io that bargain ? 

SHRI1{, C. PANT : The answer does 
not speak of today. It sa~s tbe internatlooal 
market for steel bas been very buoyant for 
the last few months. 

SHRI S. K. TAPURIAH : We are ask-
ing for tbe policy of today, whetber tbey 
are allowinl increased exportl. not tbe posi-
tion six months aiD. 

SHRI K. C. PANf If he reada 
the answer carefull), be would Dot object 
to it. 

As for the second part, we have to 
take advantage of tbe higber priet] in tbe 
international market but that is always to 
be subject to tbe needs of our own econo-
my. Subje:t to Ihe needs of our own indu-
stry. we encourage exports to the extent 
possible. 

SHRI S. R. DAMANI : There is an acute 
shor"le of steel in the country. Production 
is not up to rated capacity; it is about 65 
per cent of it in the public .ector steel 
plants. What erforts have been made or arc 
loing to be made to increase internal prod-
uction of steel ? This year we arc going to 
import steel worth about R.. II 0 crores to 
meet the demand in the country_ In view 
of this. what is tbe definite policy for lIe<l 
export? 

SHRI K. C. PANT : My hon. frieod 
has raised a very fundamental question as 
to how production in our steel plants has 
to be increased. We have just had a long 
debate on .teel. \\ e have gone inlo the 
varioul a.pects. I agree with him entirely 
that the maximum drort should i e made to 
it utili.e the full capacity IIDd increase pro-
duction 10 the full. 

As regards the broad export, policy, as 
I said. subject to the needs of the country, 
the internal demand for steel, export i. 
encouraged. Export is also an area to which 
we attach a great deal of importance. In fact, _ 
we la ~ it On high priority. But we have to 
blance the two; if internal demand is unsatis-
fied, we have to take that into account and 
reaulate exports to that extent. 

SHRI INDRAJIT GUPTA : In his. 
main reply, the Minuter said that some 
steps will ha>e to be taken to regulate 
exports now in order to take account of the 
shortale in the country. What specific steps 
are going to be taken to regulate exports 1-
Are they contemplatin, reduction in exports 
to certa·n areas of the world or increase to 
other parts at tbe expense of some otber 
customers 1 What encll) d,! they propose 
to do to relu late exports and to bring down 
the prices which have lone up very high in 
the country ? 

SHRI K. C. PANT : The hroad app-
roach is Dot related to the countries of exp-
ort but to the abort .upply in the country. 
Here particular attention i, paid to items of 
mas. consumption. In reopect of tbose 
item •. we impole ceilings or sometimes we 
ban further commitment.. For instance. 
from October last )ear itself the export of 
wire rods was banned (from 16th Oct. 
1969); export of bIllets was restricted exce-
pt for past' commitments, government to 
government commitments etc. 10 resptct of 
bars and rod. al,o. we propose to have a 
ceiling on allocation of billets for tbe pur-
pose of export of bars and rods 10 th.t 
more of tbem will be available in the coun-
try. This is an item of common consump-
tion directly related to hOUle-building acti·. 
vity in the count". 

·1263. 1IIit .. ~ fill: ltmtl 
~  trn<f CI'1fI mit ~~ ;f'llT lfl:! 

~ ~  'FlT ~~ fif; : 

(if;) ~ it w wrzr it'f 'I>T ~  

if;T fifiCf'fT "''fer ~  ~l~ W'!iT fi!;a<TT 

~~ t  
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('1f) limr-'ro1if '!i) ~ if ~ 
rn ~ ~  if fmr '!il" ~ i  ~ 

~~ ~ "" ';(u ~ ~  ~i  if>r 

~  rn ~ ;ro)Iff '!iT wmr '!iT m 
'!iT if<rrit, liIit it; ~ ~  ft iT'f '!iT ~i  

, 'I>T ~  rn it; fOIl( 'fll'T ni~  "lIfn: 
i ll l l ~ ~  

('I') rn<'TT it; a ~ i 'Wq fA-
fif;<f ~ i  if ~  "'T ~ ",r ~  

i l u ~~  

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT) : (a) 
The Current consumption of tinplates in the 
,country is estimated at 180,000 to 190,000 
tonne, a year. This demand is for prime 
quality tinplate" except about 25.000 tonnes 
of Open Top Sanitary Can quality and 
about 20,00') t.>nnes of tinplates-waste/ 
waste. 

(b) and (c). Apart from Rourkela 
Steel Plant, tiD plates are being produced by 
Mis. Tinplate Company of India, Jamshed-
pur aDd Mis. K. R. Steel Union of 
BomDay. The total production in 1970-71 is 
-expected to be about I ,40,000 to 150,000 
tODnes, Tbe shortale ;. mainly in Ihe catc-
lory of Open Top Sonitar) Can quality and 
to a smallel extent in prime quality. With 
the build up of production of the Rourkel. 
Steel Plant Ibis shortage is expected to be 
met fully. 

~ l ~  l~  

~ f'P W ihr if ~~ 'IiOf, ~  ~  ~  

~ t~  ~ ~ liT, ~ ~ if fSou 
~ i ~  '1>" ~  l'ITlJ' ~ ~ 

~  il''I' ~ ~~ ~l '1>, 'IT ~ ~ 

~ ~ Wr_c?se it; ~  ~  ~  ~ -

~  <iT ~l  rn it; '1>1'(1:)] ~ ~  ;;iT 

fi!<f-c?se ~  ~ ~  ;>'f it; ~ 

ifg<'f "lfIlU ~ ? 

--war.... qi{'r : q;"Hff-..:if it; 
Torti; ~  it; f.r't:!; ~ ~  ~  Ij;r 

",rftrit ott fi!<f -<:?se n ~ I re 'liT 
~~ ~ t "if ~ ~ -'1>,[« 'I><::T. 

~ t ~  ~ w '!iT ~  ~ q'lJ'T<fT 

~  ~ I ~ (f'I> ~~ n  ott i ~i  

'fi) ~~ if 'fi'IA 'tiT ~ ~  ~ if; l ~ 

'fOf ~ ~ ~  i ~ ~ ~ ~ fifi ,(T<I'(-
~ i'f ~ 'l>r ,,<'lWf fiIilrr urrl( I 

~~~~  ~ l l  

l ~ it ~~ t ~~  ~ ~  'l>T 

~ ~ 'l'lJ'TlH urr ~  ~ '1fT<: ~  «'flit it; 
fOft!; lMlJ' 'fOf ~ ~ I !fln ~ mor ~ 
'fiT ~ itm mroq<f ~ ~ ~ ~ f.I; ~n  

~ w.t ~  it; i ~ ~a 1;"1' ~ W(T-

~ ~ If'( ~  "<'fWf;r.T l ~ ~  

~  ~ ~ o'f<'i'iq' ~  ~itl  ? 

~ .., '!PI' rr.<r: w i'f tI;ifi l i o ~ 

l ~ ~ ~ ~ iJlfTfuiT i'f ~ ~ i n ii ~ 
'fiT i ~l  ~~  "fif ~ ~  

~  m'( if m'l' (Ti'( If'( ~ i  

"qrlU ~ I ~ f.ro. ~  W tit'( lMlJ' 'fOf 
~~ ~~~ ~~~ iIf!;k if, 
'1"fiT w Wf;T'( it; ~ se lATli I ~  

~ it it ~  t ~  ~ ~ ST<I)fT ~ ~ 

~ I W fOft!; if ~  ~~ ~ n  if.t '!it 
~ u i'f ~ ~ I 

-n MOI.fc •• smR: 'fll'T l ~ ifffi 

~ ~ ~ fc;r4c ~t  ~~  'P) 

fi!<f-<:?se ;mit ~ f.r't:!; ~ ~ lI'f!:q ~ 

~ ~ ~ .m: w '!>roU ~  it ~ ~  
~ ~ it i'f 'tom it; 'lizl i'f ~~ n  'fiT 

~ ~~ m:;r ~  ~~a  'I>'(it '1>1" ~  '(i';1" 

~  il l ~~  at ffi ~  ~ ~  

..n ~  u i ~  ~~ ~ ~ f<:'<'r!lflif 

ott 1ilf'R''fT ~l  i ~ ~  ~ 

'" ~it  .m: ~ ~  'f ~  <m ? 

.u P'f 1iPI: ...... : itt n~ "1T qt'!>, 
~  Oif iJ ~~ ~ il i~  ~ fit; i ~ 

'fi1"f'fT '""?' ~  ~ mor 66,000 z;r 
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~~ i i ~ I ~ it 1966-67 if 
61,000 CoI", 1967-68 if 65,000 Col" 
~i  1968-69 if 60,000 Col" ol ~ 

i i ~ I ~~~ ~ ~~ ~ 

l ~ aT ~  l ~ ~  ~ I :nr 'liT IffIffiT 
75,000 Col" ~ I q),l it ~ if :nr'IiT 
IffIffiT 'fiT ~ l ~ Q  ~ li ~ 

fm;) ~  ~  ~ ~ ~ ~  ~ "11, 
fc;r 'liT ~ l  ~~  ~ mT GffiIT ~ I 

SHRI UMANATH: Tbe price. of tin-
plates are very higb, exorbitant, affecting 
the consumers, I understand tbat the cost 
of production of tin-plates in Tatas is mucb 
less than tbe cost of production in Rour-
kela. On tbe other band, I understand tbat 
the selling price of Tatas is based on the 
cost of production of Rourkela. The diffe-
rence is cornered by Tatas and it does not 
go to the consumtrs. So, I would like to 
know from tbe Govemment whether tbey 
have got any proposal to see tbat this 
difference does not go to Tatas, but goes to 
the consumers a s such through a system of 
pooled prices. Hove they any proposal 
through fi.ing a pool price or some other 
step to see that thi' difference actually goes 
to the consumer. Secondly, what proposals 
have t!!ey got to reduce the cost of produ-
ction in Rourkela 1 

~  K. C. PANT : The confidence 
w1l1\ which my bon. friend asks qUe<tions 
makes me doubt the information with me. 
The price of tin-plate per tonnes of stan-
dard 30 gauge in-assorted tin-plates is Rs. 
2440 per tonne with effect from 18/19 
January 1970. As compared to that the 
landed cost of tin-plates from UK varies 
from 2650 to 2848 per tonne aod from 
United States. Rs, 2899-3030 per tonne. 

AN HON. MEMBER 

Japan 1 
What about 

SHRI K. C. PANT: I do not bave tbe 
figure.. Prices are fixed not on the basis of 
Rourkela's cost of production as my han. 
friend suggested hut on the ba.i. of the 
capital structure of Tin-Plate Company of 
.lodia and therefore there i. no question of 
any margin' wbich he imalliocs h there. -.. 

SHRI UM \NATH : Cost of production 
io Rourkela 1 

SHRI K. C. PANT: That i. a conti-
nuing process; certainly it should be looked 
into, 

SHRI MANUBHAI PATEL: Has it 
come to tbe notice of the bon. Minister that 
after the allocation of quotas 10 different 
consumers, licences _are i:isued very late 7 
In between there are so many agencies and 
prices are affected; it practically goes into 
Ihe black market. What are the remedies 
whicb they are thinking of 10 solve this 
problem? Unneces>arily there is a delay of 
2-3 years by 'I-he officers in distributing the 
quota. Will this period be reduced to the 
minimum 7 

SHRI K.C. PANT: I do not think it 
is correct to say that there is a dela) of 2-3 
years. I have already given the production 
figures of Tin Plate Company of India, 
Production is also picking up in Rourkela. 
though not as much as we would like it. 
Only tbe third compan, is dependent enti-
rely upon imported plates. There because 
of foreign exchange restrictions. etc. we 
caonot give them as much late~ etc. as 
they want. The only way of tackling this 
question i. to find foreign exchange to 
import plates wbere there i. shortage and 
also 10 the e.tent possible to utilise capacity 
which has been instal!cd which is enough 
to take care of the demand excepl in re<pect 
of OTS quality about which I mentioned 
earlier. For the rest. by and large. Ibe 
demand is being met. But if we find that 
demand is not being mel, import is allowed. 
We have in fact aUowed fifty per cent 
import last year seeing that a shortage 
developed. 

SHRIMATI JYOTSNA CHANDA 
What are the units that ale capable of 
producing Open Top Sanitary Can Quality 1 
)fnone of our unils are capable of producing 
them, what are the reasons 7 

SHRI K. C. PANT: None of them is 
at the moment capable of producing Ihis 
on a commercial scale. Rourkela did pro· 
duce,  as I mentioned earlier some amount 
of Open Top Can Quality. The main problem 
is that our ores coolain more phospherous 
than is permissible in this quality, The 
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queslion is tbis. We are producing steel o( 
certain quality. We separate it and segre-
gate it and use it for tbe manufacture of 
tbis t~ pet AI the same time ODe bas to be 
al>solutely certain of tbe quality becau'e 
food stuff. will be canned in tbese tin plates 
and therefore one has to be absolutely su ~ 

tbat there is 00 poisoning effect, etc. There-
fore. we are carrying out extensive expr.:ri· 
mentation in the MYlore Food Research 
Institute to see tbat these tbings are settleu 
properly before it is made available for 
commercial US!. 

SHRI K. M. ABRAHAM: Will the 
hon. Minister please tell us wby tin plates 
of OTS quality are allowed to be imported 
in sucb large quantities? What are tbe 
reasons for not using the indigenous 
production? 

SHRI K. 'C. PANT: I am not quite 
clear about the question. 

'lit ~  ~ : it "r« ~  'f;IJ q 'f;If 
~ ~ ,!fl ~  mtf.t ~ il  31m 'f@ 
f,:'qr ..... 

MR. SPEAKER: You stand a hundred 
times .. (Interruptions). 

n ~  ~ it ;;IT ~ ~ 
~ i T $I'm-ewr ~ WIT I !fif trntmr il>'t 
<mf t it ~it  mN it ;;m; ~ 
'ROT R" I 

(.n ~ nl lI'Ir.f it ~ 
"iii) 

SH RI 1(. M. ABRAHAM I Biked 
why Goyernment are not utilising the 
indigenous production capacity  for produ-
cing tin-rlates and why they are importing 

luch a large quantity. 

SHRI K. C. PANT 24673 tonnos 
were imported in Aprit.September )969 

mostly of the OTS quality. As to whJ 
we are not producing it bere, 1 explained 

in detail. 

MR. SPE,\KER: I am sorry the hoo. 
.Member <lid 'not wa,it for his turn, Be was 

intervening when the other Member was 
asking his question This importance on 
tbe part of such Members i. really deplo. 
rable. 

SHRI CHBNGALRAYA NAIDU :  I 
h.,e .:so been standing. I want to bring 
to ~ou  notice th'l you cannot sit there 
and act in a partisan maDDer. I stood 
before him but you have allowed him. 

MR. SPEAKER :  I am looking out. 
If I were 10 bring out a list of person. wbo 
put supplementarie •. lOU would find tbal 
you had been allowed the maximum 
number. 

SHRI CHENGALRAYA NAIDU :  I 
am utlin~ my own questions. I work bard 
and get my questiOns. II is very rarely tbat 
I get an opporlunit) to put a supplemen_ 
tary. Today you did not care to look at 
this side. If you sit tbere a. a representa. 
tive of the Government, We have no place 
beret I am sorry. 

MR. SPEAKER You may be sorry, 
but this is not tbo way of asking Questions. 

SHRI CHENGALRAYA NAIDU: What 
is tbe way ? How lon& can we wait ? 

MR. SPEAKER: Next question. 

SHRI P. G. SEN : Can I put one 
supplementary question ?  I have been 
standing for the last four or five times. 

MR. SPEAKER: I allowed tho other 
gentleman. I can not allow all of you. 

SHRI P. G. SEN: Tbose people mako 
hD/lok and you allow them I must tell you 
tbis. Those who make hellok get cbance. 

MR. SPEAKER: Do not get angry ... 
(Interruptiorrs). 

SHRI P. G. SEN : Excuse me. You 
are in. the right; we are in wrona. 

MR. SPEAKER : Do not lose your 
temper. I a ~ called tbe next, queltioD. 
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SlIIIlIiellloa .r CIIlef Electloa Cemmisslo ..... 
Re. DI ..... aliflc:alloDof. Candidate 

*1264. SHRI V. NARASIMHA RAO : 
Will Ihe Minister of LAW AND SOCIAL 
WELFARE be pleased 10 slale : 

(a) whether the Chief Election Commi-
ssioner bas suggested to Government to 
remove tbe six-year disqualification of any 
candidate found gUilty of indulging in 
corrupt practices during the elections; 

(b) the nature of other proposals 
submitted by tbe Chief E.lection Commissi· 
oner ; and 

(c) the reaction of Government in 
regard tbereto ? 

TIlB DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THB 
DEPARTMENT OF SOCIAL WELFARB 
(SHR! M. YUNAS SLEEM): (a) Nc>, Sir. 

(b) and (c I. Two statements contain-
ing tbe main recommendations of the Elec-
lion Commission were laid on the Table 
of tbe House on 2 .... 2"[970 in reply to 
Starred question No, ~  Th.,e are bdoll 
examined by the Government. 

SHRI V. NARASIMHA RAO ~ Shri 
D. P. Mishra. former Chief Minister of 
Madhya Pradesh, and adviser tn the -Prime 
Minister on corrupt pracdccs, was disqua 
Iified for a period of six years on charges 
of malpractices whicb straightway amounts 
to disqualification. Is this not the re&oon 
why the Goveroment want to remove this 
disqualification clause ? 

SHRI M. YtJNUS S"LEEM : It i. 
not correct to say tbat tbe sections contain-
iniI tbe disqualificali ons in the Repreenta-
tion of tbe People Act are proposed to be 
removed. 1 t is not correct 

SHRI V. NARASIMHA RAO: If 
tbat i. so, will the Government pr<>po<o 10 
remove the d.af and dumb clause also ? 
(Interruption). 

SARI M. YUNUS SALEEM: The 
provisions imposing disqualification are 
contained in seclions 7, ,8A, 9, 9A, '10 and 
J OA of'the'Rejlresentation of Ibe People Act, 

They are not going to be removed f rOlll 
the Act. 

'" ."t \'I'T\'r ~et  : it li?JJT ll1;);::lf 
~ ~ l~ l  ~ul ~ fij; i~ srf.ml;;r 
if ~ ~ a) mq u~~ i ~ 

~ ~ t  ~~ ~~ lt~ ~ ~ ~s l  ",Tt 

if lfT ~ t IfiTt if ITT o ~ oi  ~  it 

~ ~ ~ ~ ,.fit ~i  ~  ~ ~  

if ~ i fij; o~n l ~ ~  ,q-q ij;T ~~ 

fif;IIT trh -':11'1 "'i! ~  ~~  iii 
flif<'!T'Ii 'll1 ~ ~ 'fIlI fij;lfT ~ a) 'fliT 

~~ i i l ~ if mq q ~ i ~ ~ flI; 

i ~ if ~ it'l11 if.)t 'f.r;{'if <['fllll;;mr 

f.l; ltif (;I) ~  ~ fGlif ii; ~~ i i ~ 

u~l  iii ~ ~  ~i  ij;) ~~ ro H 
~  ~l  'fTfQ-o:, '3'<1 ij;) ~ ~ ~ ~  

'fTfl!:-O: ? 

'" '0 l ~ moft" : ~ l  ~  
iii n~ ~  if.Jt ~~ i ~ ~ I 

'" Rmft ~ : 'IlIT 'I'?JJf oil <ran:til 
fij; ~  ;;nu Ifi) ~~ ~ f.f; i n ~ 20 

(fr.rT if ,!'fT<f ij;T @'IY l ~ ~ ~ if.T 

i ~  GlT "Ql.T ~ trh ~ i ~ l!:f 'Im;;rr 

~~ ~ "fh ~ if ~ ~  ~  ~

<[PoT ij;T ~t 'll1 <rgcr l!:, <Tiii 'l';;ft'l'fulit 
if 'l'g<'! if i~a  ~ ~ i ~ ~  

'!iT ~~ii  ~~ i i i i i~  

if ~ o  ~~ lJ'lW4 ft-o: ~ ~ ? Iffi:" ~  u) 

if ~~ ~~ 'l'1<T ~ ? 

'" '0 '!P' ~  -':{f ilR it ~~ 
i l ~ ii; ~ ~ l!:l\" 'fit f9 s ~ 

~~ l ~ l  ~ i ~ 

~  ~ii  ill<{ ~ f"'lfI GrIll'lT I ~ 
it Ill!: ;fhr <1T ~ ~ lf1"if<rTIT ~ l  

% "fliT ~ t I 

SHRI K. LAKKAPPA: Certain cases 
were beiog d-ecid-ed in oeveral biBb courts 
and'in t e u ~e eu t  The judameuts 
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stated tbat tbay are ,uilty of corrupt 
practice in tbe elections. Tbere are certain 
higb dignitaries who are involved in these 
corrupt practices and they are carrying on 
a whispering campaign to pressuri.. t~e 

Government to see that this d.squalifiC8ti,'n 
for six years is deleted from the Act. I 
want to know whether it is a fact tbat cer· 
tain higb "ignitaries wbo ar" involveJ in 
currupt practices, .... speci8Uy in certain 
Sta.les and mainly Cbief Ministers are 
pressurising and influencing and carrying 
on a whispering campaign in this Ministry, 
to delete thi, clause, so that they can at 
all times indulge in corrupt practices. 

SHRI M. YUNUS SALEEM: There is a 
proposal by the Election Commission 
to remove section II from the Representa· 
ti"n of the People Act. This seclion II 
empowers tho Election Commission to 
reconsider the que\tion of removal of the 
ban imposed on a person who was found 
guilt) by a court of law. This section II 
was incorporated in tbe Act when the 
election ca.es were tried by tbe tribuna". 
Now, since the election petitions are being 
tried by the high courts and the Supreme 
Court, the Election Commission has reco-
mmended to delete this section so that 
tbere may be no power to reconsider the 
mailer by tbe Election Commission. 

SHRI BABURAO PATEL: On a pnint 
of order. Sir. To the first question, the 
Ministr-r answered '-no'. Now be says that 
tbe election Commission bas asked for it. 

SHRI M. YUNUS SALEEM: The hon. 
member bas not properly appreciate4 the 
uestio~ and Ibe reply thereto. Wben.1 said 
'no', I said that there i. no proposal to 
remove tbe disqualification, imposed on a 
person wbo is found to be guilty of corrupt 

practices. 

~ ai ~ omr mT : ~~  ~ n  i'r 
iI<fTliT f'li" 6 ~  it; ~ ~~ 'FT ~  

~  i ~ fG:!!T t, snft ~ ~ if ~  

fi{iW[ ~~ ~ ~ ~ li~  i'fT'!<:TlT fim 
if 1400 i ~ n  on: s.rn f.rm<r ;;rtTT!!T, 
~  '!it.! i'r;jT '3"if'li") ~~  ~ 

~ ~  ;m ~n  ~ ~ .) lfT 

""1fT 'f'Wi/1ir ? 

~  ~ ~ : wn: if\! 'f>T;{;r 
~  OR if mlfif 0) ~~ r"'lfT \ifTijlTT I 

,,,1 allrm <'I'm .ro: ~  .ri if· 
q,q-<'fT fii11"T ~ ~  ilT<R mlS;ft";;r 'Ii"<: 

~ii  q<;r ~  i ~  ? 

SHRI SURENDRANHH DWNEDY : 
It is good Ihat tbe Election Commissioner 
him,elf has proposed tbe rewo {al of the 
cia u'c which empowers him to remove tbe 
disqualification. May .. know wben the 
Government will bring forward such a Bill to 
amend tbe Act? Will they wait till tbe 
disqu.lification of Mr. D. P. Misbra is 
removed by the Election Commissioner or 
will it be brougbt soon in tbis House ? 

SHRI M. YUNUS SALEEM : The 
recommendation to introduce suitable 
amendment bas been received and it is 
under consideration of the Government. I 
assure Ihe bon. member that tbe sentiments 
expre"ed by the hon. members in tbe House 
will also be taken into consideration. 
There is no question of not accepting tbo 
recommendation to that efrect. 

MR. SPEAKER: Next question. 

Deoelopme" of Rahal' LiDes iD Orissa 

*126S. !>fJRI D. AMAT : Will the 
Minister of RAILWAYS be pleased to slate: 

(a) the length of Ibe Railway track per 
(bouAnd of population and per bundred sq. 
miles of arca in Orissa and bow it compares 
with tbe correlpondingfil!ures or otber 
Slates and of India as a whole; and 

(b) the details of Railway dCftlopmeot 
plans in Oris .. ·in Ihis bobalf uoder Ihe 
Fourth Fhoe Year Plan and under 1970-71 
Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI R. L. 
CHATURYEDI) : (a) Tbe roule kilo-
meters of Railway lines per thousaLd square 
kilomelers of area and per lakb of popu_ 
lalion for all rHilwa)s put togetber are 18.2 
aDd 11.4 respectively. Tbe information 
about length of railway lines is only com-
piled railway· wise. and not State-wise. 
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(b) The Fourth Plan proposals for 
new lines have not yet been finalised. 
However, the railway development plans 
that fall in Orissa, as already decided upon, 
are as fellows: 

(  i  ) The Cuttack·Paradip new line, 
where construction has already 
started; 

(ii) Surveys for the Talcher-Bimalgarh 
(Including an extension to Koira 
Valley ) rail Iinle are also in 
progress; 

(iii) Based on the recommendations of 
the Uneconomic Branch Line. 
Committee, 1969, a detailed traffic 
survey for the conversion of the 
Rupsa.Talband N. G. line into 
B. G. is proposed to be taleen up 
in 1970-71. 

SHRI D. AMAT : It seems Orissa is 
the most neglected provir.ce.o far as rail-
ways arc concerned. The distance between 
Rourleela and Paradeep via Kbara@pur is 
702 KM. If the two missing Iinle. i.e. Para-
deep-Cuttac" and Talcber-Bimmalgarh are 
linked up, tbe distance will be 390 KM 
thus reducing the distance by 312 KM. 
Wben tbis line is compleled. it will 
provide the infrastructure to this backward 
region, (acilitate tr&nsport o( lime stone, 
refractory, Quartzite, fire clay and granite 
and finally connect the minerally rich 
hinterland with tbe granary of coastal area 
of Orissa througb tbe shortest and direct 
rail line. SO), my Question is tbis There is 
a sa)ing that railway breeds railway. When 
Government is proposing rationalisation of 
fare. (reight and rate of coaching and ~oo s 

traffic, wby are Paradecp-Cuttack and 
Talcber·Bimalagarb rail Iinle. utterh negle-
Cled, especially when they are very vital 
(rom the economic, commercial. industrial, 
de(coce and tribal point of view of the 
nation 1 

SHRI R. L. CHATURVEDI : 11 is a 
matter of opinion. As I have a Iready laid, 
we are already on tbe Cuttack-Paradecp 
line. As for Talcber-Bimalagarh, a survey 
is going on. 

SHRI SURENDRANATH DWIVEDY: 
Will it be taken up during the Fourth 
PI .. 1 

SHRI R. L. CHATURVEDI The 
survey is expected to be completed by 
September. 

SHRI RANOA: In lhe mean while, 
the Naxalites will capture the area. 

SHRI D. AMAT: Recently, lhere was 
a violent agitation in the whole of Orissa, 
particularly i, Rourkela. (or early constru-
ction of Talcher-Bimalag.rh rail Iiole, resul-
ting in the loss of about Rs. 4 cror". of 
public property. The hon. Mini.ter of 
Railways, Government of India took up tho 
programme of construction of Para deep. 
Cuttack rail link in April 1968 with tho 
targeted date to complete Ihe same by the 
March"I,71. How is it tbat the then hon. 
Minister ('Of Law, Social Welfare and Rail-
ways, Shri P. Govinda Menon communi· 
caled to Orissa Government tbal this link 
will be completed by the end of 1972 1 
What is the reason for that 1 

SHRI R. L. CHATURVEDI : This 
point has been amply clarified earlier. The 
construction was delayed a bit. Now il i. 
being taken up in full swing and we will 
finish it latest by the end of 1972 We arc 
maleing all efforts to complete it even 
earlier. 
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SHRI SURENDRANATH DWIVEDY : 
Sir, this matter has been debated sO many 
times. I want to know-because Mr. Go,inda 
Menon is prescnt .. it was decided in a con· 
ference tbat altbou@b there has been some 
delay in construction, yet the railway auth-
otitic. will try to finish expeditiously and 
scc that it is finisbed by 1971. Mr. Govinda 
Menon gave this assurance. Now, the Mini· 
stry has shifted its po.ition and say end of 
1972. 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : Since the date that assurance 
was given 1 do not tbink anything sbould 
have happened which might postpone the 
date I shall immediately look into it and 
inform the House. If it i, still possible to 
do it earlier we sball take the steps. 

SHRI N. K. P. SALVE: There is obvi-
ous difficulty in expanding tbe mileage in 
tbe backward ar .. s of Orissa and Madhya 
Pradesh. In backward Adivasi areas in 
district places there i. a demand tbat cert-
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ain trains sbould be stopped even tbat they 
are not willing to do so. Would the Minis· 
ter give an assurance tbat tbey will look into 
tbis aspect ? 

SHRI R. L. CHATURVEDI: If there 
is any particular station or particular place 
where tbe bOD. Member wants any train to 
stop we will certainly consider it. 
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Report or Inquiry Commi .. ion on 
British Iudla Corp0",tion 

*1267 SHRI S. M. BANERJEE: Will 
the Minister ofINDUSTRIAL DEVELOP. 
MENT, INTERNAL TRADE AND COM· 

PANY AFFAIRS be pleased to state 

(a) whether it is a fact that tb. Sarjoo 
Prasad Commission, appointed to iovesti· 
gate into the various charges against the 
Britisb India Corporation Limited, bu 
submitted its report; 

(b) whether the said Commission bas 
recommended nationalisation of the British. 
India C<>rporation; 

(c) if so, the reaction of Government 
thereto; 

(d) whether tbis particular recommen-
dation bas been accepted by Government ~ 
and 

(e) if not, tbe reasons for tbe same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA 
REDDY) : (a) to (e) . Tbe Investigating 
Authorit,. has made several suggC'Stions so 
as to en'ure proper functioning of tbe 
British India Corporation Ltd. The report 
is UDder consideration. 

SHRI S. M. BANERJEE: Sir, there 
are two ways open to the Government. one 
is under Section I g and another is Section 
16B of the Companies Act. I would like to 
know from the hon. Minister whether one 
of the recommend.ti""s made is that the 
politicians .hould not ~ brought either as 
Chairmen or Managing Directors. Tbere i~ 

now going to be a change in the Board of 
Directot'S. Tbe Chairman. Shri Prakash, bu 
already resigned. Previously, all defeated 
politicians were appointed. I would like to 
baYe an assurance from the bon. Minister 
that wbile he re·constitutes tbe Board of 
Directon, in the light of the Commission's 
Report. tbe defeated politicians an,d tbe 
defeated Ministers Or tbe Members of 
Parliament will not be brought in tbere. 

SHRf RAGHUNATHA REDDY: Asl 
bave already_ submitted, tbe entire Report i~ 

under the consideration of the Government. 
I bope I will not be compelled to deal with 
the u~ tion in detail. A. far as the ques. 
tion tbat has be( n raised about the resigna' 
lion of the Chairman is concerned, we do 
not blv. any illformation. 
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SHRI S. M. BANERJEB : It came 
outin tbe newspapers that Shri Prakasb 
has sent In his resignation. In all fair· 
ness, he sbould do it because of his 
old-ase and because of tbe recommen· 
dations of tbe Commission. I learD, oDe of 
tbe Ambassadors iD forei"n c"untrie. who 
i. comins back after completiDg hi. tenure 
there is being appointed as the Chairman 
of the Corporation. In the larger interests 
of the Corporation, being a member from 
Kanpur, I want that it should be run effi· 
-ciently. Either the Government should take 
it over or it should run efficiently with the 
belp of Government. One of the recommen· 
<lations is that the defeated politicians 
should not be brought as the Chairman of 
Ihe Corporal;"n. What is the reaction of 
the Government thereto ? 

SHRI RAGHUNATHA REDDY: The 
-Goyernment have no authentic information 
.. bout the resignation of the Chairman. As 
I said, the entire Report is under on~i  

·deratioD. 

SHRI S. M. BANERJEE: I would like 
to kDow from tbe hon MiDister wbetber a 
decision has been taken to ·reconstitute tbe 
Board. Either tbe Government sbould tak .. 
it over completely or allow it completely to 
Bajoria. to run it. This dual control must 
eDd. 

SHRI RAGHUNA THA REDDY : As I 
bave already submitted. the entire Report is 
under consideration aod it will ROt be 
possible for me to Indicate aDytbing at tbis 
"tage. 

Payment of Compen .. tlon ror sbares 
In MIs. Jessop and Company Ltd. 

-1168. SHRI RABI RAY: Will the 
Minister of INDUSTRIAL DEVELOp· 
MENT, INTERNAL TRADE AND COM· 
PANY AFFAIRS be pleased to state. 

(a> whethor it is a fact that compensation 
for .bares in MIs Jessop and Company 
Ltd. was paid to a few former share· holders 
who were monopolising tbe bolding of such 
sbare. wbile small shareholders bave alto· 
Jlether been neglected aDd rOrgotteD ; 

(b) wbetber tbese small sbare-holders 
~ bOt entitled at least to be treated at 

par, if Got prefereetially, wbile .payment of 
colllpensation was decided tn be made ; 
aud 

(c) tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP· 
MENT, INTERNAL TRADE AND COM· 
PANY AFFAIRS (SHRI RAGHUNATHA 
REDDY): (a> to (c>. A price of Rs. 
501 • per share has beeD paid by GJvern-
meot to Shri Shanti Prasad lain and his 
associates for a block or 11,21,300 equity 
• hares, which covered the Controlling rigbts 
iD Jessop aDd Co. Ltd., in accordance with 
an Award giveo b. aD arbitta tor, who bad 
been mutually agreed UPOD: Small holdiDg. 
of Ihares were not purcbasea a< it was relt 
necessary to acquire a COD trolling interest 
in tbe company for tbe benefit of remaining 
.lIareboldera . 

lIlT m ~ : it ~  ~ ~  ~ >fl'f'ir 
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SHRI RAGHUNATHA REDDY: 1f1 
ba ve underltood the translation correctly, 
tbe question asked was wbether Mr Shanti 
Prasad Jain want. to purcha .. Jessop and 
Co. That question doe. )WI Brise The 
GovernmeDt want to bave tbe control of 
the company. 

Conference .... Lellsl Aid ·beld 'Ie New Delbl 

SNQ. 24. SHRI MADHU LIMA YB : 
Willtbe Minister of LAW AND SOCIAL 
WELFARB be pleased to state: 

Ca> whetber Goyemment's attention 
has been drawn to the recent conference on 
legal aid beld in New Delhi in Marcb, 1910; 

(b) if so, the main cODclusions or tbe 
confereDce; and 

(0) the attitude of Government to tbe 
seneral question of legal aid in criminal an4 
dyil-proOtedlnp , 
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THE DEPUTY MINISTER IN THE 
"MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
<SHRI M. YUNUS SALEEM) : <a) Yes, 
Sir. 

(b) Tbe consensus of opinion at tbe 
National Leg.' Aid Conference was that 
wbile tbere was wide spread interest in tbe 
subject and aho a sense of commitment in 
tbe legal profession. yet what has been done 
in this direction so far is too inadequate 
and that it is not possible to say that the 
legal profession i. dischargins its social 
responsibIlity in tbis regard in the fullest 
measure. Tbe need for undertaking a survey 
of organisatillDS and in,;titutioDI engaged in 

tbis work was empbasized. I was also tbe 
eonsenlu. at tbe Conference tbat the State 
bas a primary responsibility in making it 
possible for citizens to avail themselves of 
legal aid for wbicb it sbould provide tbe 
bulk of tbe finances. Tbe supervision of tbe 
work may be done by tbe lepl profes.ion 
till it i. given a statutory basis. It was felt 
tbat teacbers and students of law as well 
as ,ocia! workers might be involved in tbe 
work of legal aid. A sug&eslion was aho 
made tbat tbe Advocates Act sbould be 
amended to provide for tbe  constitution of 
a compulsory fund for legal aid out of 
enrolment fees. There was also a suggeslion 
tbat tbe Income·tax Act sbould be amended 
10 as to provide special incentives for don .... 
tions to lepl aid. 

(c) o ~ n ent is in favour of provi. 
ding legal aid to tbe extent pouible out of 
available resources. 
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under Ihis Code in any court may of 
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In all criminal prosecurions the accnsed 
shall enjoy a right 10 ha>e the assist-
ance of counsel for his defence. 
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MR. SPEAKER: His question was very 
specific, whether you are going to have 
some omendments On the lines he suggested. 
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SHRJ R. D. BHANDARE : Sir, may J 
know from the Law Minister a9 to wben 
the Gournment proposes to re-draft the 
Advocate. Bill incorporating the free legal 
aid to those who face the court ? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI P GOVINDA 
MENON) The draft pr"vision in 
corporatin8 free legal aid in tbe Advocates 
Act bas been completed. 

SHRIMATI TARKESHWARI SINHA: 
May I know whether Goveroment's allen· 
tion hat heen drawn to the suggestions 
made in tbe Conference tbat a part of tbe 
court fees which is quite substantial is to 
be earmarked for providing legal aid to the 
poor 1  I would like to know as to what is 
the reaction of the Government on tbese 
suggestion. ? Shri Chagla and others have 
made tbi. specific <uggestion that a part of 
the fees Ihould be oarmarked for providing 
legal aid for the poor. I want to know 
whether Government has taken tbis sugges-
tion into con'5ideratioD and if so. what is 
tbe amount whicb Government propose to 
earmark for that. 

SHRI M. YUNUS SALEE\{ :  I have 
already submitted that there are i e~nt 

proposals under the consideration of tbe 
La... Ministry. Some proposal;; have been 
submitted by the Confer.nce of the Law 
M,.,i,ter. and some proposals have been 
8ubmiued by tbe law Commission. All th. 
proposal. are receh·ing serious considera· 
lieu of the Government aod as soon a< 
po .. ible, suitable amendment will bo 
brougbt forward. 

SHRI RANGA : While giving consi· 
deration to all these 5uggestion, may I 
know wbether the Government would be 
.ood enougl .. to give Elue consideration to 
the 'Llggcstions already made earlier a few 
days ago during question bour tbat tbe 
POM i~at people. scbedlrled _ ... 

agricultural workers would also be given 
the legal aid when they are involved ill the 
civil suits regarding their landholdings in 
order to enable them to fight for justice ? 

SHRI M. YUNUS SALEEM: The ques-
lion is not very simple. I have submitted 
that different aspects of the questions are 
receiving the consideration and tbe prop",al 
of the han. Member. Shrj Ranga will also 
receive  our consideration. 

SHRI UMANATH : The hon. Minister, 
while replying. stated Ihat they have already 
advi .. d the Stale Governments to prepare 
a scheme for the legal aid to tbe poor and 
tbat the State Governments have amwered 
. back saying Ihat t ~ cannot do it for ina-
dequacy of funds. Hence. I would like 10 
know from the Government whether they 
are in a position or whether Ihey have got 
proposals to earmark from the Central 
Fund. Apart fram the other proposals which 
the Conference has made, whether Govern· 
ment has got any proposals to earmark 
from Central Fund f,'r the purpose of 
initiating the schemes for the legal aid to 
the poor. 

SHRI M. YUNUS SALEEM: We are 
trying to find out from different sources to 
provide funds for this purpose. This pro-
pl"sal is not, for the time being, under the 
consideration 'of the Government. But it 
receive tbe consideration of the Gcwern-
ment, 

'lit ~ ~  t ~ '1"i;Rlf, 

~t i  '1i.\:f;r ~ ~  'I",f .. !!TTG"lif iW fifl!; 
,,) >IT c G"T 'J'!Ta'f ~ ~ if ;:rq "'f '1<:"<:" 
'f,.if 'liT ll ~  ~ f;rf'A ~ lfii t;T<'l'T 
l ~  ~ I ~a <'\"-.. T ~  <'l'T'IT ~ I 

;:rq it ~  <j;f t~ iW <r.TTl. ~ n  if 

~  .f ~  ~ ~ i.\:T .. Tar ~ I ~ it 
l l~ u l  ~  i.\:Tof ~ ~~ ","!f ~ 

"",'IT ~ I ~ it; ~~ ~ if ;imr f", 
iT;;'f if 'if'fTlj"f ~ ~ '1"{ ,,'on 'i'f'q"f 'f{[t 
? fiT1'fr f'fi ~  on: ~ ilTi'H ~ I 
it G'4''lf lfi:Rlf ~ ;;rJ'l"r ~  ~ fu 

~ ~ "h on: 'filillf u ~ ~ ~ ~l 
it ~  i ~ it, ~  {[lfro 'i'h,) ;;r<ITiif 

~ 'tit ~ ~ ~ 
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iifTif <Ft i[fOl;r <wril'.-) ~i  ~ ~ ~  

t ~ ",hr u n~  ~ ~ i  ~ i i  ~  

"Ih ~  a-h ~ ~ 'l'T'fG'!T il~ Oll"fffi 
f;;r<rq;T fq; R.-rTi'\: I 00 ~  I 50 ~ e  ~  

iHt ~ l  if) tift <'ITq<'l Q;6' f'l'<'I <Ii{. 
~ i'\:t m>'l' ~  'Il'T ;vr e-<r <'It ;;rrll' 
m IfiT m f'llsT ;;rrn:« ~~ fl'm ~~ 
~ ij; full; 'fl1T ~~  Iill.R'f '1.T{ ",.>f't-
~ il fif'if" 'if"f.t ij; f'if"ll; <I)"!' ~ t lIfG: 
~ I <'I) '!>if a-q; 'ifFl'il ? 

~  ~o ~ ~~  ijfiTfil" ~ a-;;r-

ilT4" If<: liT m<: ~  i;Jfl+q[ I 

SHRI HEM BARUA: The American 
Supreme Court has liberally interpreted it 
whereas our courts have not. In view of 
the fdct that the Supremtl Court hat not 
interp eted this particular arllcle in tbe 
ConstHution liberally, are Government 
going to interpret it and issue a circular 
about it? In reply to (c) the han, Mini-
.ter said tbat Goveroment are tbinkiag of 
givinll le .. l aid to th. poor from available 
resources. Wbat steps ~ e been taken to 
"reate ... ouree. to give legal aid to the 
poor? 

SHRI M. YUNUS SALEEI\I1 : As for 
the questioo of interpretation, I must 
coocede I have not read Ibat judgment and 
unless I do so, I oanDot say whether the 
interpretation is liberal or oat, RegardiDg 
the other proposal, we are considering it. 

~  $f1lf ful'flf : itif'! . ~i  '!'T'IT'I' 

'fliT ~ s ~ ~  ili'\: ;;rq[q ~ fif> f'fofi:R'if" 
mm;7'!l<: ij; 340 !llh f<l'WT ~~i  if 

'f'l"T '<i'i ~ ? 

SHRl VIKRAM eHA-ND MAHAJAN : 
h it a fact Illat in criminal cases legar aid 
is free ill the Supreme Court, High Courts 
and an criminal courts? H not, in wbich 
Stales is the lega I aid to the poor not 

free? 

SHRI M. YUNUS SALEEM·: Ip critni-
JItII,I cases iovol.in» puDiahr=nt· of .dWIl o. 

transportation for life, legal aid is provide. 
to the poor io every State, 

,.ft ~ 1ftQ: ~  ~l  if 
Il;q; ';{'" s ~ ij; \ffl'l: it ~ ~ f.!r ~ 
Wll' Gf,rIlT ~ fJ',);r .nlf"f 'f;) ~ l  ~  

JfG:G: ,fr ;;rp:fljT ~  a~ ij; ~ ~ srzmr 
q;<: ~ ~ I i'f ;;rRifT ~ ~ f" ~ 
if,)if ~  rir ~ f(;r,!ij; "lhtt ili'\: l ~ ~ q;T 

~  q;<: ~ ~  ~~  ~ ~ l~  ~ 

q-u ~  m <rTf.!; '1<lT 'q'if" ~ f" 

~~  il~ q-':T'IT q;) l ~ ffi ~ { 
~  ~  ~  il~ i ~ Sf'fr<: ij; ~ Q;«T 

~~  

~l ~o ~ ~  ~~~ fq;m: 
~~~ mJfit ~ I ~ a) (l'OfCIT4" ~ ~ f.!; 

~ ~  q;) RlT'if ~ t ~ ~t <Af « 
l i~ ~  ~l ~ m ;r.1'fu<;r 'fi) ;nr it 

~ ~ ~ l  l<l '" ij; r.rll; M<mr ~  

i;JR I ~  a-Of"t"!' IJ& ~  ~ fit; ~~ 

~ i  'f;) ;;r) !{ormr ~  ~ at/' ~  

r.rtt l~i  f.!;lIT 0TI'lf fit; ~ i  it ~ 'I>lr ~ 

~ , ~ lfil'ill" fifI'fT "Of ~ 'l!Rr u~ 
~ tR I ~ ;ro-if fri ~ ~  ~ ;;ir 
;;rr<A <mit om1 '!iT ~ 'fRfT om1 ~ 
~ i l  'lfHIT ~ I .. ~ a ~ ~ ~ if.I" 
<Ta<'fTlIT ~~ ~ GRlJR ~ I 

-n ams ~ lflml : ~  'lor 
q;r';flT ~~ l i  ~  t.'t if; ~  if; ~ o  

I 
ll ~ ~ i 'liT ~  pr t ~ ~  ~ 'f'f; 
ififiT'if" ~  ~ -r... 'I';t,1'1f ~ if' WIT 
~  ~il  ~ f'I; ~ "ITiI,''IT ro ~  

~  %' 'f<itt liT ~ ~ ~ ~  ~ T 
~ ~  IH"CI' 'P::;JT ~ l  ~  ~ I lfll'f 

~  it ~ !Jimf q, liT qn: firrllr ~ 
f:p Q ~ >if) ~ If;;r;:'fqr ~ a ~ If ~  ij; 

~ ~ii ~~ if; ~ ~ ~ ~ \'fll'T<: 

f'!ilfT ;;rT1f ? 

-n ~o ~ mom.-: ~ ~ ~~  

q;) ~ ~  ~ ~ ill!: "Itrit ~~ t 'if 



APRIL 28, 1910 40 

q.'ffi ~ ~ ~ ~  ~~  ~t o l ~  

wcr «,,(tor 'i.t I l~ ~ ~ 'liT ~ 

~ to  ~  ~ !fT h,,"t ifi f"l1{ q;"tq ~  

~ ~~ ~ 'R' q;"tq ~i  ~ i  ~ ~ ~~ t  

'fit ~  ~~ ~ ~  ~ fr ~ i t ~~ ~ t 
.f<:<it ~ """if ~ I 

af£ll'lf ~~  : ;r.)f\'T1J' ~ 

WRITTEN ANSWERS TO QUESTIONS 

Indo-American Collaboration Agreement 
Re. Publication of Journals 

*1266. SHRI SARDAR AMJAD ALl 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

(al whether any American Jew journa-
list ha. entered into collaboration agree-
ment with a local journalist; 

(b) whether Government have approved 
any other collaboration agreement between 
the above·mentloned local journalist and 
any other o ei~n agent «garding publica-
tion or Journals etc; and 

(c) whether the Department of Com-
pany Affairs has checked with the Reserve 
Bank and other non·Indian Exchange 
Banks .egarding the remittance of these 
foreisn collaborators into the funds of the 
Impact Publisbers (P) Limited? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFPAIRS (SHRI P. A. 
AHMED) : (a) and (bl. Government bad 
approved a proposal by Impact Publications 
Pvt, Limited for sale of one .hare each of 
value of Rs. 5,000/. to two foreign nati-
onals. namely Mr Salig Harrison. an Arne· 
rican and a former correspondent or 
'Washington Post' in new Delhi; and Mr. 
ColUn Rosser a British national and an 
English Sociologist. 

eel No, Sir. 

Manufacture of Film Projectors 

*1269. SHRI N SHIVAPPA : Will the 
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state: 

(a) the names and places of foreign 
and Indian owned factories for manufactu-
ring film projectors in India with capital 
investment of each unit; 

(b) tbe nature of foreign collaboration, 
and the Quantily and value of film project-
ors produced by each unit during the last 
three )ears, ea ~ ise  

(c) the total number of film projectors 
exported annually and the number of 
employees and annual wage bill of the 
companies; and 

(d)  the number of foreigners employed 
along witb their salaries and annual remi-
ttances overseas, company-wise ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F  A 
AHMED) : (al to (d). The information is 
being collected and will be laid on the 
Table of the House. 

BaR on Scavenging as a Profession 

*1270. SHRI D. N. PATODIA : Will 
the Minister of LAW AND SOCIAL 
WELFARE be pleased to state : 

(a) whether it is a fact that the Commi-
ssioner for Scheduled Castes and Schedu-
led Tribes. in his report, bas suggested 1 hat 
there should be a ban on scavenging a. a 
profession so Ihat the communities doing 
the job may get rid of the disabilities 
attached to it; 

(b) whether the suggestion has be"" consi-
dered; and 

(c) if so, Goyernment's decision 
thereon 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
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~  (SHRIMATI) PHULRENU GUHA.): 
(a) Yes. Sir. The recommendation is 
contained in Ihe Reporl of the Commissi-
~ne  for Scbeduled Castes and Scheduled 
Tribes for 1968.69. 

(b) and (c). The conments of the Slale 
GovernmeotsfUnion Territory Administra ... 
lions are being called for. The question 
will be considered in Ihe light of Iheir 
(:omments. 

Sbortage or Steel and Zinc for 
Bucket IndDllr) 

*1271. SHRI MUHAMMAD SHE-
RIFF: Will the Minisler of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to stale: 

(a) wbether the Bucket Induslry in 
"mall scale indu"rie. is ,uffering a great 
hardship due to Ihe non-availabilily of 
steel and zinc in ~ uate quantities; and 

(b) if 80, Ihe details thereof and tbe 
"teps taken by Government to help tbis 
industry in the matter? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFPAIRS (SHR F. A. 
AHVlED) : (a) and (b) There is shortage 
of BP/GP sheets and zinc. The Goyern-
ment of India are making efforts to meet 
the requirements of small scale units, 

as far as practicable, by suitable allocations 
from indigenous production and from 
imports. It has been decided to Import 
scarce categorie. of iron & sleel malerials 
worth Rs. 10 crores for this 'ector. The 
import policy in respect of zinc for this 
seclar has also been Iiberalised The avai-
lable materials are placed in bulk al lhe 
disposal of the Directors of Tndustries of 
respective States for distribution 1(' indivi-
dual units. 

New Railway Line. and Expenditure tbereon 

*1272. SHRI ABDUL GHANI DAR: 
Will the Minister of RAILWAYS be plea-
sed to state .: 

(a) the particulars of new Railways line., 
completed in each Zone during the last Ihree 
yea" aloog with Ibe dates of Iheir opening 
and the amount spenl thereon; and 

(b) the particulars of Railway line. 
completed in border areas for defence needs 
during tbe last tbree years? 

THE MINISl'ER OF RAILWAYS 
(SHRI NANDA) : (a) A statement is laid on 
Ibe Table of the Sabha. 

(h) only tbe Pokaran-Jaisalmer Rail Link 
(M G. 105 Kms .. cost Rs 2.60 crores) has 
been completed and opened to Iraffic during 
the last tbree years. as a 'strategic line' to 
provide rail communication facilities in 
laisalmer border area of Rajasthan. 

ta ~ e  

New Rail"., Lin .. ~ t n te  during tbe la.t throe years (i.e. siDce 1st April, 
1967) and theIr estimated COlt of construction. 

Name of Rail.ay S. No. Name of Project 

NORTHERN I. Delhi Avoidin, Iioes 
aDd .ooneeted Traffic 
raciloties. 

2. Hiodumalkot-Srilan-
lanalar. 

Gauge unglh E.lirrwud Da,e of 

in KIllS. cos, (Rs. ·opelli"g 
in crore,y) 

4 7 

BG 17.67 6.24 16.20'9 

(for goods 
Traffic onlyl. 

BG 27.56 1.17 11.1.70 
(for lIoods Traffic. 
only) 



Al!RILt8. ~ w, ............ 

2 3 

3. Singauli-Obra 

4. Pokaran-laisalmer 

SOUTHERN 5. Bangalore-Salem 

SOUTH 
EASTERN 

6. Renigunta-Tirupati 

7. Rail link to Haldia 
Port (69.61 Kms.) 
( Panchkura-Durga-
cbak portion). 

8. Bailadilla-KOIlavalasa 

WESTERN 9. lhund-Kandla 

Criticism of lodustrial Lic •• lug Policy by au 
Executive Councillor of Delbl 

-1213. SURI SURAl BHAN : 
SHRI KANWAR LAL GUPTA: 
SHRI SHARDA NAND : 
SHRI CHENGALRA Y A NAIDU : 
SHRI YASHPAL SINGH: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
State: 

(a) wbetber Government are aware of 
tbe news·item appearing in the Indian Exp-
ress dated the 2nd April, 1970 in whicb an 
Executive Councillor of Delhi assailed the 
Centre's Industrial policy, of de· licensing 
tbe industries within an investment of Rs. 
1 crore; 

4 5 6 7 

BG 57.56 11.41 Completed and is 
working as an 
enBineering siding 
(or the movement 
o( coal to Obra 
Thermal Plant and 
is likely to be 
opened to traffic 
sbortly. 

MG 105.00 2.60 28.1.1968 

MG 229.30 10.18 Opened in slages 
from 1.6.67 to 
14.1.69. 

DG 9.80 0.31 22.9.!968 

DG 59.40 -.'1.25 -for entire line, 
16.1.69. 

DG 450.52 57.97 (1.11.1968. 
(opened for iron 
ore Traffic). 

DG 230.84 16.33 Opened in stages 
and finally on 
20.12.1969. 

(b) if 10, the reaction of Government 
tbereto; 

(c) whether Government have received 
any representati,'DS over tbe scheme and, if 
so. tbe details thereof and. the action taken 
by Government thereon; and 

(d) wheter it is a fact that tbis scheme 
will adveroely .rrect tbe small industries in 
Delhi and, if so, to what extent and the 
steps taken by Government to remove this 
difficulty? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) Yes, S;r. 

(b) The raising of the exemption limit in 
respect of industrial licensing upto an invc-
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1Itment of Rs. I crore is not likely to affect 
the growth of the small scale sector as ade-
q UBte safe,urads tU.ve been provided for 
this purpo.e. The area of reservation for this 
sector is also being enlarged. 

(c) The modified licensing policy anno-
unced by Government have been generally 
welcomerl by all representative interests inclu-
ding indu stry Ctrtain rtpres.ntations bave 
however been received and are under 
examination. 

(d) The modified licensing policy is not 
.,xpected to affect small industries in Delbi 
adversely. 

Import of Com pat... and Machiaes by 
InterDational Bu.ineas Machines 

*1274. SHRI S. K. TAPURIAH : 

Oevernment bad 10Ugbt the opini. n of .the 
State GoverDlllents in regard to the nation-
alisation of private industries in their 
States; 

(b) whetber the opinion of all the 
States has been received by Government; 
and 

(c) if so, tbe details tbereof ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A • 
AHMED) : (a> No, Sir. 

(b) and (e) • Do not arise. 

Changes in System of Distribution 
of Steel 

SHRI N. K. SOMANI : *1276. SHRI BEDABRAT" BARUA: 
. ..-Will tbe Minister of STEEL AND HEAVY 

~i l the Mini"er of INDUSTRIAL ENGINEERING be pleased to state: 
DEVELOPMENT. INTERN"L TRADE 
AND COMPn:' Y AFFAIRS be pleased to 
State: 

'al whether the InternatIonal Fusiness 
Machines, a U. S. firm. is beIng .1I0wed to 
import very cosily computer. and machines 
from America; 

(b) whether any  aarcement has been 
signed with this firm to in sIal computers in 
India purely on hire basis; and 

(c) wheth .. the lerm of the a~ ee nt 

i. about 10 expire? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT INTERNAL TRADE 
AND COMPANY AFFAIRS ( SHRI F. A. 
'AHMED : 31 to (c) • Information is being 
cOllecled and will be laid On Ihe Table 
of the HOUle, 

O,Woo of Slale Go,ernments in 
Regard to NatioHU.atioD 

of Indam-in 

*1215. SHRI SITARAM KESRI : W,ll 
the Minilterof INDUSTRIAL DEVELOP. 
MENT, INTERNAL TRADE AND COM-
PANY' AFFAIRS he pleased to stal" : 

(a) 1IIhi!lkr if I!. a tact that lbe Cadnl 

(a) whether it is a fact thaI Govern-
ment propose 10 introduce mbstantial chan-
ges in the syslem of distribution of steel: 

and 

(b) whether Ihe changes include a 
reconsideration of Ihe role of the Joint 
Plant Committee 2nd Ihe Steel Priority 
Commillee 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT) : 
(a) and (b) • In the prescnt conI ext of the 
short8pe of certain categories of steel, 
Government arc reviewing the preseot dis-
tribution s>,stem. The review will also cover 
the role. of the Joint Plant Committee and 
Ihe Sleel Priority CommilJee. 

Applications for Issue of Indultrial 
LicenCH to .et ap ladmrie. 

In My.ore 

*1277. SHRI G. Y. KRISHNAN: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRAUE AND COM-
PANY AFFAIRS be pleased to ~tate : 

(a) wMther the Central Government 
~i i  ~t n l dun'" ~ (6r't'* 
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<grant of licence. for starting new industries 

in Mysore; 

(b) if so. the details of sucb applica-

tions; 

(c) wbat are the industries for wbich 

licence I have been issued; and 

(d) whether tbose industries have com· 
menced their work and, if so, on what 

dates 1 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) and (b) . During 196'1.53 
applications were received for licences for 
setting up of New Industrial Undertakings 
in Mysore State. Out of tnese 53 applica-
tions, 12 related to electronic equipment. 
9 to sugar. 3 to automobile tyros and tubes 
and the tesl to a number of other indus-

tries. 

(c) and (d). 5 letters of intent have 
so far been issued in respect of the applica-
tions received in ~ for setting up of 
New Industrial Undertaking •. In addition 
to these. 7 letters of intent and one indus-
trial licence for new undertakings were i!l-
sued in respecl of applications received prior 
to ~  Details of all licences and letters 
of intent issued under the Industries (Deve-
lopment & Regulation) Act, 1!<51. inclu-
ding the type of induslrY. are periodic.lly 
published in a number of Journals. viz. the 
Weekly. "Bullet/It 0/ Tndu.trlal Licences, 
Import Licences and Export t en ~st  the 
Weekly. "Indian Trade Jour"a'" and the 
Montbly. "Journal o/I"du"ry 4< Trade" 
Copies of these Journals are supplied regu-
larly to tbe Library of Parliament. 

The licences are .till at various stages 
of implementation. As tbe sening up of 
industries normally takes two to three years 
time. it is too early to expecl all these units 
to bave started production. 

.. *1278. 1511 ~ ~ ~ 

«r (AS .R'" lfn"t (.i;M"1\1Ifur ~  ~ 

~  'lit '§'IT i ~i  ~ : 

('Ii) ~ a 'fir f.ITCf;r f<l>flIT iF f'1llf<r 
ij-srfu « f'lia'1r iliTll' ~ ~  

(<il) ~  'Sf'liH iF ffiT<f if; ~ ll  

If<: ~  'f1'f fifi'i'f'ft ~  ~~  IiR l!,tar 
~  ~n  

(IT) mrcr if; a o~  'lir ellfcU 'liT 

~ ~ i  iF ~ ~ 'H f<rnrr<: o~ l iF 
f<n!; ~ li  'l ro li li ~  'li"r ~ ? 

t~ t i  Iif'tT ~l ~~l ~l  

if t ~ ~ ~  ('Ii") ~  

(l;!) . lt~ mU!T 11'<'1"'1 ~ I 

(Jf) t:t!fi" ~~  'li"nf"filf ~ l  

f'li"IIT JfIlT ~ ~ WCTtfa or'1 '1il mTa 

!f>n:!ifT;f" <'I'JfTil orrlfil-ltifi' f<HTT'!fr'l"i'f'ifJf 

~  llt~  iF mil e ~ if, ~~  l ~ 

i ~ ~  if 'In: a ~ u ~  (aflf<'l'-

~  nm if, i ~n  'li"T 40 <'fTl;! l"f 

~  o'li" a ~ f,mm fif;IIT "fTltJfT 

~  fJf<'l'r'{ iF f'mlH iF Q,"<frll ~~ if 

~  el'fCfT 25 <'I'Tl;! ~  ~ ~ i ~ 42 

~ l"f fq Os'li" 'for ~  I ~ i  ~  

<rn'fT'f W'l;rTql if lIhMJf'P T'fru ~  

~ ~ i .r'!"H ~  qf,lf'r'1 ~ ~  

mT ~  ij-~ ~ ~~  5!fCCf rn iF 
f<'l'lt lTll'fol fif;i! \i[n:(ii I 

fimwt 

(if;) Jfa 'Cf'r<: CfQ1 if fCff'N fif;fllT iF 
mTCf iF f.!llnr ij-f<mit ljiIT 'lir 
mil ~  i ~ ~ :-

-----

1966-67 

1967-68 

144.9 

346.4 

1968-69 47".6 

1969-70 379.9 

~i l  69.i't ;;r;pif'U, 70 O!fi") 
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~  l~ Sfi;H if; ~i  if; ~  

<n: I;l'" ~ l~~  ~~  if,T c1:i'hT 

~~ Sfil>H ~ :-

crf "I'" 
a ~ orTI;l ~ ~  r) 

1966-67 695.1 

1967-68 783.0 

1968-69 680.0 

1969-70 ~  

DeYelopmenl of Railways In Blbar 

"1279, SHRI HIMATSINGKA: Will 
tbe Minister of RAILWAYS be pleased to 
state: 

(a) wbetber be .isited Bihar in tbe 
last week of Marcb, 1970 for an on-tbe 
spot study of Railway Development in tbat 
state; 

(b) if SO, in connection witb which 
specific projects the visit was made and tbe 
results tbereof; and 

(c) tbe decision taken for tbe develop-
ment of Railways in Bibar under the Fourtb 
Five Year Plan ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b) . No. Sir. 
The Minister of Railways. bowever. did 
visit Mansi in S:har State on 4. 4. 70 along 
witb Union MinISter for Irrigation aDd 
Power and State Minister for P. W. D. for 
inspection of the erosion by river Ganga 
between Kbagaria and Mansi on 'he North 
Eastern Railway. As already decided earlier 
at an Inter-Ministerial meeting beld in Delhi 
on 13 3. 10. the State i~ation Depa!t-
ment a~ requested to t&ke up lhe tempo-
lary repairs to tbe demaged jOiDt spurs 
forthwith. for .. hich purpose the Railway 
would render all possible assistance by way 
of transport of tbe material by rail and al,o 
.pare 2 I.kbs Cft. Of boulders, as a special 
case. 

(e) Development programme. of tbe 
Railways are formulated not on a regional 
or Stale-wise basis, but on tbe ball. o( the 
anticipated inc!ea.e in trallie on til. Indian 
Railways system. II a whole. 

Running time o( Raj4llaai Expr_ and 

Del"" traina 1IeI_ New Delltl and 
Ho ..... 

*1280. SHRI SAWAR GUHA: Will 
Ihe MiDister of RAILWAYS he pleased to 
slate: 

(a) whether experiences over a loog 
period sbow tbat Ih. Rajdhani Espr ... and 
De-luxe IraiDs runni., belween New Delbi 
and Howrah can reacb either or tbe desti-
DatioDs at least an bour earlier ; 

(b) wbether iI i. found that on most 
of the oc:casio •• t ..... trains r.eb earlier 
thaD tbe scheduled lime and a. a fGlUItS 
~  Ira in s reacllin. nearer 10 New Delhi 
or Howrah arc either alowed dowa or kept 
slrlnded for keepi ... fixed tima of arrival; 
and 

(c) if so, wllelller GO\'emmeat would 
take steps for shorteniD, tile raaaia. time 
of thne trai .. a ao tbat pas"n.a,. and 
Memhers of PuliamcDt can ra.1I tbeir 
destinations earlier a.d attend their oaices 
or Parliamentary dotieo in time 7 

THE MINISTER OF RAILWAYS 
(SHRJ NANDA) : (al No, Sir. 

(b) The tlmin .. "r 101 Up/JOJ On 
RajdllaDi E'Iprnlft have been worked out 
on the compater at Ibe .peed. praaeribed 
for tbe traia OYer dill'ercnt aeetion. atter 
ellt .... i.e triah, Raoni ... time of Dc-luxe 
EJt'P1'eS" 011 How,.b·Delbi route i. compa-
rable witb otll., train. booted at that 
, peed aDd in limiler uaction over 
similar route. TII"c ia DO alack liree 
provioled on Ille journey Certain lillie is 
provided on train. to cover tile 10_0 on 
accouDt of tempora" enliaeerin. reltri-
ctions ia torce. If on Iny da7 DO work is 
in pro ... e .. over a .cction at a"7 liIM, Ibe 
trains ,aiD t .. t much time and eitber arrive 
lbe dt.tillllion Itatio .. tbat mucb .. rller or 
slow down to reaCh there 0.. tima. Also 
while apprOK/lin. I...... ",,15 buoy "'aIlODI 
like Delhi aad Howrah. traiM bave to 
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aegotiato, abeQ) curve.' IItId numerous turn· 
outs, and necessarily have to reduce speed 
in the last lap of the 'run. There is other· 
wiae no .deliberate slowins down. 

< c} Does not arise. 

Clearance loogbt by Companies ror appoint. 
ment or Poll· Time ~ anasin  Directors and 

tbeir relDuneration 

"'1281. SHRI MADHU LIMAYE : 
Will the Minister of INDUSTRIAL DEVE· 
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

<a} the Ii,t of companies which have 
sought clearance from the Company Law 
Department for their resolutions/decisions 
on tbe 'appointment of full time Manqing 
Directors etc. and their remuneration ; 

(b) the list of companies which have 
violated the letter and spirit of the Gov:rn· 
ment Circular; 

(c) tbe list of companies whicb bave 
loogbt to pay to tbe full time Director. 
more tban what the Maoaging Agents 
received as Commi.sion etc. before tbe 
termination of Managiog Agency Systom; 
and 

(d) tho steps taken by Government to 
proceed against these compaoies ? 

THE MINISTER OF INDUSTRIA'> 
DeVELOPMENT. INTERNAL TRADB 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMeD): It is presumed that the infor· 
mation is sought in ,"spect of tbe com· 
ani ~s previously managed by Maoaaill8 
Agents or Secretaries and Treasurers. 

<a} On account of tbe abolition of lbe 
.,""om of M8lIagiog Ascncy and Secretaries 
and Treasurers. 276 applications have so 
far beeo received from .he managed com· 
panics fur approval to the appointments 
of Maoaging DiFectors!Whole.time Directors 
io place of the Managing Agents etc 
Information in respect of th. appointments 
of lhe said ManB8iog D,rectors aod their 
re!1luneration as souaht by the Compani ... 
allj as sauclioned :bY .tbe Campaur Ltlw 

Board is beiDl tabulated and tbe statement 
will be laid on tbe Table of the House. 

(b) The Company Law Board has not 
accorded its approval in any of these caoce 
to amounts in excess of the administra.ive 
ceiliDgs laid down in the guidelines. 

(c) The information is being.colJected... 
and will be laid before tbe House. 

(d) As the mere making of proposals 
seeking to pay remuneration in excesS of 
the admin'strative ceilings laid down by the 
Central Government does not amount to 
any contravention of the law, there is no 
Question of the Government proceeding 
against tbese companies on this ground 
alone. Action will be taken in cases, if any, 
where payment is made in e~ ess of what 
has been approved by the Company Law 
Board. 

ConCerence or Pap .. Traders and 
Co_en beld by Mlnist •• or 
I. D. I. T. and C. A. 

"'1282. SHRI MAYAVAN : 
SHRI DHANDAPANI 
SHRI N. R. LASKAR 

Will the Minister of INDUSTRIAL 
DEVBLOPMENT, INTERNAL TRADB 
AND COMPANY AFFAIRS be pleased to 
state: 

<a) whether it i. a fact that he had a 
round of conference with the papar traden 
and consumers to consider the paper 
shortale aDd increase in the prices ; 

(bl if .• n, how Car the COIIferencc was 

fruitful; and 

(cl whether aDY conclusion has been 
arrived at ? 

THB MINISTER OF INDUSTRIAL 
DEVBLOPMBNT, INTBRNAL TR ... DB 
AND COM!'ANY AFFAIRS (SHRI F. A. 
AHMaD) : (a) Tbe Ad·hoc Committee 
on paper sborta\lO beld' tbere _tmp on 
the 17th, 18tb and 23rd April 1970. 
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(h) and (e). The Ad-hoc Committee 
On Paper met on the 17th and 18th April, 
1970 at New Dolhi and on Ibe 23rd April, 
) 970 at Calcutta. 

The Committee took the ollo ~ 

decision. which were accepted by the Popel' 
Industry and Trade :-

I. The production of light·weight 
paper (56 GSM) will be maximised 
by the Paper Mill. in the country 
in the coming two to three month. 
so that all essential educational 
requirements for writing material 
aod text-books in the coming seaSOn 
are fully met. 

2. Tbe Paper Mills will make available 
an extra quantity of 5000 tonnes 
per month during the ncxt three 
months of the light.weight paper 
(56 GSM). This will be in addition 
to tbe normal supplies. 

3. The Paper Industry would set up 
a Cell at its Headquarters at Cal· 
cutta to look into all genuine 
complaint. about quality, over-
charging, shorta@e of supplies and 
other allied malpractices. 

4. The represeotatives of tbe Traders 
assured tbat tbey would al!lO take 
aU necessary steps against allY 
malpractices in tbe trade and set 
up a cell to attend to tbe complaints 
in tbis legard. 

S. The Committee would meet perio· 
dically aad, for tbe present, they 
will bold montbly meetings to 
review tbe position about paper 
supplies from time to time and take 
2.pprOpriah: de-cisions to remove the 
causes of complaints wbere-ever 
required. 

Compensation to Staff of 811na) and Te!e· 
communications Department for ~

forming Emergency duty 

*1283. SHRI DEVEN SEN: Will tbe 
Minister of RAILWAYS be pleased to 

.. tate: 

(a) wbetber it is a fact tbat the eoiplo-

yees of the Signal and Telecommunications 
brancb of the Indiaa Railways, wbo are 
called for emergency duty be)ond their 
regulated baurs to attend to failures of 
signal and telecommunications equipments, 
are neither paid extra remunaratioD for 
OVi!1 tim\! work nor compeosatioD in any 

other W IY eilber Ibrougb exIra leave or 
extra rest; 

(b) whether it is aho a fact that there 
i, no limit of working hours at a stretcb in 
a week and tbero is no weekly rest to this 
staff; and 

(e) if so, tbe steps Government pro-
pose to take in tbis matter ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and '(b) , Witb tbe 
gradual introduction of the modern signsl 
aDd telecommunication ioatallalions, quali-
fied higber grade staff are now called up 
on tbemselves to attend to urgent nature 
of repairs 10 such sophisticated macbinery. 
Sucb senior staff have in tbe past heen 
clas-ified as 'Supervisory' under the Hours 
of Employment Regulalions and there h no 
limitalion in their hours of employmenl and 
no overtime is paid. Weekly reslor compen-
satory reot is not granted to such a category 
of staff, unless tbey work round tbe clock 
in sbifts. 

(eJ The case. of such ,taff wbo do 
not fulfil the criteria for 'Supervisory' staff, 
are being reviewed by tbe Railway, so as to 
allow them tbe benefits admissible, accor· 
ding to tbeir workload under the e~tent 

rules. 

Allocation of Funds for Welfare of 
Backward CI...... in Re,ised PI.n 

*1284 SHRI SRINIBAS MISRA: Will 
tbe Minister of LAW AND SOCIAL 
WELFARE be pleased to state' 

(a) wbether it is a fact that tbere has 
been no increase in tbe allocation for 
'Welfare of Backward classes' in tbe revised 
PIan; 

(b) if so, the reasons tberefor; 
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(c) whether it is a fact that the Plan 
allocatioa for 'Welfare of Backward Classes' 
from the Centre and centrally sponsored 
Schemes to Orissa io not e,'en proportionate 
to the Tribal aod Scheduled Caste popula-
tion of that State; and 

(d) if 10, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE DEPA-
RTMENT OF SOCIAL WELFARE (DR. 
SHRIMATI PHULRENU GUHA) : (al No. 
There blS been an inc«a se of R •. 8.05 
erorcs in the revised Plan under the 
schemes for the Welfare of Backward 
Classes. It has been revised from Rs. 
134.37 crores in the Draft PIa.. to Rs. 
142.42 erores in the revised Plan. 

(b) Doe. not arise. 

(c) Tbe outlay in the State Plan i. not 
related strictly to the population of Back-
ward Clanes in each Slate. It is determi-
ned mainly by the relative priority of this 
programme in the overall State Plan. 

Under Centrally Sponsored Programme, 
allocations are determined in accordance 
with the funds available. These are based 
not only on population basis but factor. 
like backwardness Bnd performance of 
previou s years. 

(d) Does not arise. 

e ~  nae or lIIoney to IDfiaeace 
vott811 In ElectIons 

·1283. SHRI BAL RAJ MADHOK: 
Will tbe Minister of LAW AND SOCIAL 
WELFA RE 10 pleased to state: 

(a I whether it is a fact tbat mODey 
played aD important role in the biennial 
elections to Rajy. S.bha held in March, 
1970; 

(bl whetber it is also a fact tbat money 
factor is getting mOre and mOre important 
in otber elections also; and 

(c) if '0, wbat step. are beinl taten 
10 eliminate or minimise money factor for 
winning electinns , 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON) : 'a) and ~~  No complaint was 
received hy the Government or the Election 
Commission in this regard. 

(c) Doe. not arise. 

Manur.cture of tractors in PnnJab 
wilb aU. S. firm's collaboration 

*1286. SHRl P. C. ADlCHAN: Will 
the Minis!er of INDUS'fRI"L DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether a U. S.Company has 
offe"d collaboration to .et up a tractor 
manufacturing factory in the Punjab; 

(b) if so, the details of the contempla-
ted project and the term. of tbe collabora-
tion offer; and 

(c) Government's reaction to this 
offer and at what stage the project stands 1 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TR"DE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) No, Sir. 

(b) and (C). Do not arise. 

·1287. ~ ~ ~  'flIT 

~ m.m, ~ IQtm ~ 
~Q  II'lIit t~ ~ t 'fi'T 'FIT 

~ i  

('Ii) ""T t~ W"I' ~ f'li ~it  IF''IT..-zr 

it; ~  fqf'f i~ if f1PfPlliT ~ 
~ ;;rr ~ ~ l ~ i 1 iii m:.?f ~ i  

~ i ~~ 'liT ~ t; 

('if) lift ~  aT ~ li  OIfR' 'fliT ti 

(f1) 'fill ~ OtT W"I' ~ f'fi' ~~ i  it 
~  mit.,.., iii ~ ~ l 'fiT t~ ~ 

ti .m: 
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~  !if;:-f.t, ~ ~ i  OlIhT om t 
~  ~ ~ « ~  om 'Tlf'Wl' t ? 

~  ~~ 

<I"fI ~~ wmrl ('" ~ ill<'ii 
~  : ~  <f"T ~  ~~  AA 
<!"ti ~ ~  ll ~l l  1956 "'T "HT 
2 0 9 (4) if; W<'I'rhf I n~ l ~ -'PIT 
~ ~ 'PT f.t;m<rT '" ~ n: n:'ltt 
"lfft<f ~ ~ I ll"i! fwi? ~ al ~i  ~ I 

(or) <fill ("1"). ~~ ~ 'liT Ofr 
~  ~ q Ifl[ ~ ~ orcOf n: ~ i~ 

~  ~t  I 

Pa_ aod p. T. 0.. to Rail •• y 
":.ployen 

*1288. SHR] RAM AVTAR SHARMA: 
Will the Minis!er ..,f RAILWAYS be pleased 
to state: 

(a) tbe number of free passes and 
P. T. 0.. liven to eacb catelory of the 
Railway employees for travelliol on tbe 
Indian Railways every year; 

(b) wbether Goveromellt have aoy 
estimate of the loss lu" .. ed by the Rail-
ways as a result of thelC paases and P. T. 
Os. Ind if so, the details thereof; 

(c) whether the retired Railway emp-
loyees are also given free passes for tra"e-
llins on tbe Railway. and, if so, tbe 
number tbereof; aod 

(d) tbe step. Governmeot are taking 
to curb this racilily enjoyed by tbe Rail-
way employees to bring economy and 
to increase the earnings of tbe Railway. ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) to (d). The travel 
concessions to various classes of railway 
servants as tbey stand to·day are the 
product of 8 century old evolutionary 
proccss since the inception of the railways 
tbemselves. Thit privilege of railway 
servants is in consonance with internati-
onal practice on railwa)s and indeed in 
otber Iraosport undertakings like tbe air. 
line •. sbippinl: companies, road ways, etc. 

2. In tbe background of tbis tradition, 
travel concessions to railway lervants 
bave formed almost a part of tbeir servIce 
condilions and as such, organisations of 
railway servants look upon -this as a 
mallcr of rigbt and are very sensitive about 
any queation of modification of Ibis con-
cession to their disadvanta,e. 

3. The quantum or concessioDI admi· 
ssible to railwa, servants durin. lervice 
aDd after retiremeot, staDds as follows:-

Ctlfrgo,y of s'aff 
CIlIss 1.1 11 

CltDs 111 .I 1J' 

NumNt of pasHS 
6 sets 

Numb., of P. T. 0 •• 
6 lets 

O.er 5 ycars scrvice 
Uplo 5 yeu. service 

3 .. 
1 .. 

C"Ugory of s'aff 

CIIUS I & 11. 

CltDs1ll 

Arter 25 tears service 
Arter 20 "ears sel vice 

After 30 ,ears service 
After 20 ycars senice 

A flcr 25 years service 

6 ,. 
6 

Numb.r of Pauu 

3 ,ets. 
2 acts. 

2 leiS. 
I ..,Is. 

Two sinple journey passes 
once in 5 ye ... (for .elf and 
... ife only). 
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4. Government look upon the grant of 
·these concession, to railway servants not 
as a loss, but as some thing to which they 
are legitimately eligible as part of their 
service conditions and as such there is no 
question of any loss having been suffered 
by the Government by tbe grabt of this 

concession. 

S. An estimate of the money value of 
tbe concessions actually enjoyed by rail-
waymen is being made in order that 
Government may appreciate tbe quantum 
of tbis concession in its proper perspec-

tive. 

Regislratioa of ApplicatioDS for LaIBbrelta 
Scooter by MI •. Amba Moton, 

J ..... dewala, New l)ellli 

*12&9. SHRI DEVIN[lER SINGH 
GARCHA : Will the Minister of INDUS· 
TRIAL DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS be 
plea .. d to state : 

(a) whetber it is a fact tbat MIs. 
Amba Motors, Jbandewala, New Delbi 
started registration of applications for tbe 
allotment of Lambretta Scooters some time 
in April, 1967 but so far they bave not. 
allotted any scooter; 

(b) if so, wben tbe said firm proposes 
to distribule scoolers; and 

(cl tbe lotal number of applica.ions 
registered by them so far and the quarterly 
quota of scooters allotted to the firm ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SfUU F. A. 
AHMED) : (a) and (b). Messrs. Amba 
'Motors, Jbandewala, New Delhi started 
registration of applications for allotment of 
scooters on 1st April, 19,7. This firm is at 
present delivering scooters to tbose who had 
registered prior to 1/4/67 witb Messrs. Alli-
ed Motors Limited, as the WRiting list as on 
1/4/67 based on the registrations prior to 
th.t date has to be cleared by botb the 
present Distributors viz. Me .. ". Allied 
Motors Limited. New Delbi and Messrs. 
Amba Motors io the chr .... ological order of 
~e~i t atioos out of tbeir . respective quota., 

before they start deliveries to those regis-
tered after 1/4/67. Messrs. Amba Motors. 
will start deli veri OS scooters against tbeir 
own booking after the pending waiting list 

as on 1/4/67 based on Ibe registrations. 
prior to tbat date has been cleared. On the 
basis of prosent production and the 
quota allocations made to both the distri-
butors in Delbi, it will approximately take 
about two years before Messrs. Amba 
Motors are able to start deliveries against 
the bookings made with tbem. 

(c) There are 2,433 applications regis-
tered for allotment of scooters witb Messrs. 
Amba Motors from 1/4/67 to 17/4/70 and 
tbeir quota has been fixed by tbe manufac-
turers aJ 100 scooters per quarter. 

Tbreat of Erosioa by the River Ganga 
to Tract to Assam (Nortbeast 

Frontier Railway) 

*1290. SHRI HEM BARUA : Wilt 
tbe Minister of RAILWAY be pleased 10 
state: 

(a) whether it is a fact that erosion 
caused b) tbe river Ganga has posed a 
grave threat to tbe Northeast Frontier Rail-
way track to Assam; and 

(b) if so. tbe broad outlines of this 
threat as also the measures taken to avert 
it 1 

THB MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) and (b). Tbe "rosion by 
river Ganga on its left bauk bas posed a 
lIrave threat to tbe Nortb Eastern (not.No-
rtheast Frontier) Railway line between 
Kballaria aud Mansi, whicb is a part of the 
M. G. Trunk Route to Assam. To ensure 
uninterrupted nil communication in this. 
area, the Railway alignment between Khag-
aria and Mansi is being retired to tbe north 
by about 1.3 Kms., and tbe work is in 
progress. A. decided already at an inter-
ministerial meeting beld in Delhi On 13.3.70 
the Bihar State Irrigation Department is 
also required to carry out tbe work of tem-
porary repairs 10 tbe joint spurs heavily 
damaged during last flOOD. at the cost or 
the State Government of Bihar, the Rail-
way. and tbe Ministry of Shipping &; Tran-

sport in equal o~o tion  Tbe _. Railway 
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would afford necessary facilities for trans-
'port of materials by rail, the cost of the 
'same ein~ adjusted towards their share of 
-cost of repairs. To enable the State Gove-
mDlem to start this work forthwith, the 
Railway would also supply 2 lakhs Cft. of 
boulders from their resources. 

As regard, the permanent measures, it 
has been agreed between the various parties 
concerned, i. e., the Ministries of Railways, 
Transport, Irrigation & Power and the 
Bihar GoYernment, that an integrated sch-
eme should be prepared after carrying out 
model studies in the Central Water and 
. Power Reseorch Station, Poona at the cost 
of the Mini·try of Irrigation & Power. The 
apportionment of cost between the various 
parties of the long term measure. will be 
<:onsidered after the sarne are ·formulated, 

Taleat Searrh Scbeme ror BliDd Chlldr.D 

7718. SllRl DEVINDER SINGH 
GARCHA: 

SHRI V ALMIKI 
CHOUDHARY 

Will the Minister of LA WAND SOOl-
AL WELFARE be pleased to state: 

,a) whether the feasibility of selliDg 
up a National Board for producing books 
in braille has been considered; 

(b) whether it is a fact that Govern-
ment are considering to draw np a talent 
search scheme for the blind children; and 

(C) if so. the details tlrereof and the 
time by which a decision is likely to be 
taken in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCI"L WELFARE 
(DR (SHRIMATI) PHULRENU GUHA) : 
(a) A comprehenSlye National Centre for 
the Blind has been set up at Debra Dun. 
One or the ftmclion. of the Centre is to 
produce Braille literature, largely in Hindi. 
These BraiJle presses for producing litera-
ture in relional langualles bave also been 
set up with UNICEF assistallce. 

(b) No, Sir. 

(e) Does not arise. 

DeclaratioD of Bando. Casl. as 
Scbeduld Caste 

7719. SHRI MADHU LlMAYE : 
Will tbe ~iniste  of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) whether Government's attention 
has been drawn to a communicatic;m requ· 
esting that Bansfor caste be declared as a 
Schedu led Caste; 

(b) whether this caste is regarded as a 
Scbeduled one in Rajasthan; 

(e) if so, wbetber Goyernment will 
declare this as Scbeduled Caste in Bihar 
al90; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARf! 
(DR. tSHRIMATI) PHULRENU GUHA) 
(a) Yes, 

(b) In the existing list, . Bamphor' 
is a Scbeduled Caste tbroughout tbe 
State of Rajasthan except in Ajmer district, 
Sunel Tappa of Jhalawar district and Abu 
Road Taluka of Sirohi district, 'Ban,phod' 
is a Scheduled Caste in Ajmer district. 

(c) and (d). Tbe Joint Committee on 
the SCheduled Castes and Scheduled Tribe. 
Orders (Amendment) Bill, 1967 have in the 
report submitted to Parliament on the 17tb 
November ~ recommended tbe inclusion 
of Bansphor' as a synonym of 'Dom' in 
Bihar. Tbe Bill as reported by the Joint. 
Committee is now before the House. 

IndiaD Rail Exhibition at tourist platform 
of New Delhi Station 

~  SHRt BABURAO PATEL : 
Will the Minister of RAILWAYS be pleased 
to state: 

~ the tntal cost of the Indian Rail 
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Exhibition displayed on the tourist platrorm 
of New Delhi Station during the second 
week of March, 1970; 

(b) the names of stations where tbe 
Rail Exhibition was displayed with nature 
of goods sold and tbe amount of sales effe-
cted so far; 

(c) tbe t>pe of skilled games perfor-
nled in tbe Exhibition with tbe namel of 
prominent artistes; and 

(d) tbe benefit that accrued from tbe 
trip of the EXhibition Train 7 

THE MJNISTER OF RAILWAYS 
(SHRI NANDA) : (a) to (d) . The Indian 
Rail Exhibition Train ha .. ina been sponoored 
and orllanised by a private commercial 
organisation of Bombay, the informalion 
sought for is no! available wilh the Rail-
wa> s, hut can only be bad from tbe Oraani-
sers. 

Tbis Exhibition Train bal been leased 
out to the Organisation, It, led as "IDdian 
Rail ExhIbition" with beadquarten at 
Bombay and Ihe Railway. are levyinl char-
ger for repairs and conn .. ion of coaches, 
baulage, detention etc. al per rules, 

Sapply of iron ore by ,rl.ale mlDe 
owners to Roarkela Steel Plant 

7721. SHRI JUGAL MONDAL : 
SHRI ARJUN SINGH 

BHADORIA: 

Will tbe Minist.r of STEEL AND 
HEAVY ENGINEERING be plelled to 
slate: 

(a) whether Ihe Rourkela Sleel Plant 
i5 getting any iron ore from lome priYate 
mine owners; and 

(bl if 50. tbe names of the min. own-
ers and the quantity received from each of 

Year 

1967-68 
1968-69 
t9b9-70 

Nos. 

2,50,000 

\00,000 
3,30,000 

them during 1969-70 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGlN&ERING (SHRI MOHD. SHAFl 
QURESHI) : (a) No, Sir. The requirements 
of Rourkela S;eel Plant which arc not met. 
by its own capri.e mine, Barsua, are obla-
ined Ihrough the Minerals & Melal. Trad-
ing Corporation (MMTC). 

(b) DoOl nol arile. 

Manuf""llIre Df W.tehes by H.M.T. 
LI •. , .... I.t .... e 

7722. SHRI BABURAO PATEL, Will 
tbe Mini.ter or INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to Iiale : 

Ca) Ihe number and ... Iue or the vari-
ous .. alches manuraclured  annually by Ibe 
Hindu.lan Macbine Tooll Ltd" Bangalore 
durin,lhe la., Ibree yean; 

(b) tbe number and value of watcbes 
annu·allJ lold locally and exporled duriol 
tbe last tbrle years, couolry-"ise; 

(c) the number and value of stocks 
Iyina on hand; 

(d) Ibe lalient lerml of tecbnical coll-
aboration with MIl. Citizen Walcb Compa-
oy or Jlpan ror Ibe manufacture of day-and 
date walchel and by wbal dale tbis aaree-
meol will be in practical operatioo; aod 

(e> lite approximate amount propOied 
to be paid annually 10 tbe Japane.. firm 
for tecbnical collabor.tion 7 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (I) Production of watches by 
Hinduslao Machine Tools duriog the lISt 
three years .... as follow 1  : 

Val .. (R •• ~ laAllJ) 

264 
327 
365· 
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(b) Sale of HMT watches during tbe last three years was as follows : 

Year Interlllli Sales Exports 

Nos. Value in 
rupees. 

Nos. Value in 
rupees. 

1967-68 2.44,492 

1968-69 3.01.074 
* 1969-70 3,33.492 
(*Provisional) 

268,46,807 931 
)00 watcb 
movements 

3.12,13,522 724 
359,32.000 359 

~  

39,383 
21,448 

Tbe country-wise break-up of exports is as follows ,-

Name 0/ the 1967-68 1968 69 
countl y 10 which No. 0/ FOB No. of FOB 
exported warches Vol/ue walches ViJ.'ue 

2 3  4 

USA 12 723.12 33 1601.23 
Canada 100 1886.17 101 334685 

(watch 
movement) 

Sudan 
Ceylon 1 49.81 
Australia 42 21)21.24 60 2972,21 
U. K. 60 2709.CO 24 113866 
Hongkong 
Lebanon 
Iran I 44.12 
Newzealand 60 2861.16 
Arabia 25 1214.60 
Norway ) 41.66 
Egypt 50 3150.00 10 62860 
Fiji Islands 5 22723 
Libya 421 19891.51 394 24822 OJ 

Pakistan 4 \9561 
Adan 5 23886 
West Germany 7 31474 
STC (for 334 ~  

resale against 
foreign exchange) 
Malaya ~ 22575 

Total 

Nos. Value in 
rupee •. 

2.45,423 269,00,291 

3,01,798 
3.33,851 

332,42.905 
359,53.448 

1969-70 
No. 01 FOB 

",'arches Value 

6 7 

8 427.71 
104 3471.4i 

6 257.26 
5 257 \3 
154 12629.13 
14 744.18 
25 1346.25 
30 161.55 
40 215400 

~

Total: 931 5348) 93 724 3938166 359 21448 h7 

+ 
100 
watch 
movements 
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(c) Closilll .10011" a. on 31.3. 9JO 

• Proviaiolial. 

Val". 

~  aboul Rs. S lakhs 

t~ Imd (e> . The Agreement betweel) 
HMT and Messrs CItizen Watch Co. of 
Japan for I11jlnufacture of automatic watch-
es with. dlU:-date mechanism, is io the natu-
Ie of a commercial contract and it is not 
considered appropriate to divulge the terms 
thereof. The Agreement is at present under 
examination of· the GovernmeDt and will 
become operative after it has been appro· 
ved by Government. 

~ l e of plate aM. figare4 11_ 

7723. SHRI BABURAO PATEL 
Will tile Minister of INDUSTRIAL DEVE. 
LOI'MI!NT, INTERNAL TRADE AND 
COMPA.NY AFFAIRS be pleased to state: 

(a) the n.lmes aod addresses of 
factories manufacturing plate and 
figurc;d ,'-ss with names of their collabo-
rator:g ; 

Name 0/ the Unit 

I. Hindustan Pilkillglon Glass Works 
Ltd., Asansol. 

2. Window Glass Limited, Calculla. 

3, Sbree Vallabh Glass Works, 
Anand. 

4. Navin Glass wOlks, Boroda 

(It) The estimated value· of total aDDUal 
requirements of all types of plass and 
Glassware is approximately Rs. 200 million 
and the value of gla .. (Wired and figured) 
manufactured by the above \lnits is Rs. 12 
millioD. approximatel)" 

(b} tb. value of lotal annual require-
ments of tbe country in all types of glass 
aoo the value of giaS& manufactured by the 
above units annually ; 

(c) whetber it is a faci ihat the existing 
units have reduced production in 1969 and 
that MIs. Navin Glas. works of Bombay 
have stopped production completely 

(d) if so, the reasons tberefor ; 

<e) whetber it is a fact thai the units 
find it difficult to keep up production 
becau,e of various ohtacles placed in their 
way in getting imported components ; and 

(f) if so, the practical steps laken to 
help tbis industry ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHR! FAKH-
RUDDIN ALI AHMED) : (a) 'Plate glass' 
is ground and polished flat glass for wbich 
no capacity has been established in the 
country How{"ver. the it~ borne on the 
books of D. G. T D, manufocturing wired 
and figured ~ ass and their collaborators 
are :-

Name 0/ tlze collaborator 

Pilkington Bros., St. Helens, 
U.K. 

Cekop Central Handhu Zaj!raie, 
Zarego, W. Warsevia, Waresza-
was, Poland. 

No collaboration 

Missisipi Glas. Co., SK. Le\ie, 
Missourie. U. S. A. 

(c) and (d). Compared to 1968 the 
production during 1969 was less. M/_. Navin 
Glass Works of Bombay are out of produ-
ction since March, 1968. This was due 
to insufficicni in i~ nous demand ana 
a~ u ulatio  of stoclls, 
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(e) No. 

(f) Does no! a i ~ in so f<.lf ~ Imported 

components are c(·occrncd. The units are 

diversifying their p! oduction for ot ~  Item, 

like Catherdral Glass. ~at~a o llin  gla<;s 
etc. to utilise their installed capacity. 

Manufactuf(" of cap lamps 

7724. SHRI BAUURAO PATEL 

Will the Mini,ter or INDUSTRIAL DEVE· 
LOPMENT. INTERNAL TRADE Al"D 

COMPANY AFFAIRS be pleased to Slale : 

(01 the number and value of cap lamps 
required annnally by the coal and llther 

miners; 

(bl whether it is a f.lct that or.ly Mis. 
Oldham ond Son (India) Ltd. manufacture 

thc<:e lamps on a t:ugc s ~ e and enjoy a 

monopoly in this ; 

(c) whether it is also a fact thot due 

to this monopoly they make untluc and 

fantastic o it~ on the lamps; and 

(d) the reasons why the prices are not 

controlled and competitive manufacturers 

encouraged ? 

THE MINISTER OF INDUSTRIAL 

DEVELOPMENT. INTERNAL TRADE 

AND COt.'PANY AFFAIRS (SHRI F A. 

AHMED): (a) to (d). Inform"tion is heing 

olle t~  and will be placed on the Table of 

tbe House. 

Issue of R:tilwa), Complimentary Passes 

to non· Railway persons 

7725. SHRI N K. SANG HI : Wi!1 

the Minister of RAILWAYS be pleased to 

state: 

(a) the number of Railway complimc .. 

ntary passes i ~  to non-Railway p(csons 

under the discretionary power of the 
Railway Minisler during the year 1969·70 

and the number of passes current on the 

31st March, 1970 

(b) the jurisdiction 0. c. whethcI valid 
for all Railways or for different Zonal 

Railways) and the respective periOd of 
valldjty ; and 

(c) t:,e criteria followed of the issue 

of the above passes 

THE MINISTER OF RAILWAY'S 

(SHRI NANDA) : (a) 54, of wbich 47 

were current on 31 3.1970. 

II> 49 All Roilways Pasoes-44 for 12 

month, and 5 for 6 months. 

3 Zonal Railway Pas>es for 12 mORtbs. 

2 Cheque ~ valid for 2 t l~  

(c) On a very limited scale, cOfII]'m. 

nlcntary passes are Issued to aft 1ndia 
o an si t on~ or individuals of high repute 

to facilitate work eOD'lKlerOEl tf) m of 
nalienal illlj1Gi"tanee, e~ MlCh Gc"ern-

ment 3'l".:istance is considered deserving for 
work hftman;tarilHl in Rature or ef social 
cllitur<J1 tmportance and where aretiviti.s ef 

the voluntary orgsrttSttfion-/i-n&tviilual rever 

a field wider than Gdvernmental a ~tie  

in this direction. 

Gazetted and Sen;", post. in Railway BoanI 

7726. SHIH N. K. SANG HI: Will 

the Minister of RAILWAYS be plea'ed to 

state : 

(8) the number of Gazetted and senior 

r,"lsts that have remained unfilled for one 

nlcnth, three months and six months and 
over. in the Railway Board as on the 

31st Jl,larch. 1970 ; 

(0) the number of stJ(;h posts which are 

r"!ed by \"mporary officiating arrange· 
ments ; and 

(c) the reasons for tbe delay in filling 

up these IX"ts 1 

THE MINISTER OF RATLWAYS 

(SHRI NAND!',) : (a) (fJ FI>r one month 
to three months-Three. 

(ii) Abo\'e thTEte months but not ex("ee· 

ding six mont'h'i Nd. 

(iii) Ahove six montt,,·One. 
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(b) Two, from amongst those in item 
(i) above. 

(c) One of the three posts in (a) (i) 
above, bas been filled on a regular basis 
from 91b April, 1970. For tbe other two 
posts, necessary action bas already been 
initiated to select suitable officers from 
railways. Wbile tbis is under way. tbe 
posts bave been filled on a temporary 
officiating basis in tbe interest of work. 

Witb regard to tbe post in item (a) (iii). 
orders bave been issued for the appoint. 
ment of a suitable officer. This is an ex· 
cadre post and it was necessary to draw up 
qualifications, field of choice. etc. for 
lelectlng a suitable incumbent wbicb took 
some time. 

ApplleatloDS froID Go,er_ent employees 
registered lor allnlment 01 Scootero 

71l7. SHRI DflVINDER SINGH GAR-
CHA : Will the Minister of INDUSTRIAL 

DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state : 

(a) the total number of applications 
from Government employees registered witb 
the Ministry for the alIotment of scooter, 
category-wise, as on the 31st Marcb. 1970 ; 
and 

(b) when tbey are likely to get tbe 
scooters ? 

THB MINISTER OF INDUSTRIAL, 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): <a) and (b). Tbe total number 01 
applications pending up to 31st March,1970 
would be approximately 60,000. The appli-
cations received during 1970 bave yet to be 
sorted out category-wise. However, the 
number of applications pending for allot-
meat of scooters uptill 30th April, 1969 
and the approximate period by which time 
tbe allotment ef scooters will be made to 
tbele applicants is given ~  : 

Lut No. Calegory No. of appllcatiolU app,oximat1flll wail/fill 
pelldlng till pe,iod 
30-4-69 

VesJHJ Lamb,etta Veqa Lamb,ella 

1 2 3 4 S 6 

I. Officers drawing sal- 699 Nil 1 Yr. 6 All applications 
ary of Rs. 900/-per month. received till 1969 
months & above. have been co-

vered. 

II Executive Officers IIti4 179 2 Yrs- 6 montbs 
drawing salary bet- 6 months 
ween Rs. SOOt-and 
699/-. 

III Non-executive Offi· 4792 1528 3 Yrs- year 
cera drawing salary 6 months 
between Rs. 500/-
and 899/-

IV Executive OffIcen 4391 821 5 years 1 year 
drawing salary bet-
ween Rs_ 3JO/. and 

4'19/-
V PA's/Personal staff 240 17 1 yr. 6 montbs 

attacbed to officers 3 month. 
of the Statu. of Joint 
Secretary and above. 

VI Medi",,1 Officers 142 35 9 months 9 month s 

VII Non· executive om-17596 4516 Over 2 yrs-
cers drawing salary 6 years 3 months. 
between Rs. 350/-
and Rs. 499/-
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CbsDge of name of Gandhra Statilln 
(Northern Rail""y) 

7728. SHRI ABDUL GHANI DAR 
Will tbe Minister of RAILWAYS be 
pleased to state : 

(a) whetber tbe Northern Railway 
bas received some proposal to cbange tbe 
name of tbe Gandhra Station as ISMILA. 
Harvana ; 

(b) wbetber it is also a fact tbat tbe 
local autborities bave already recommended 
tbis proposal; 

tc) if so, tbe time expected to be taken 
to implement it ; and 

(d) tbe latest position of the matter 
and the reasons for tbe delay ? 

THE MlNlSTER OF RAILWAYS 
(SHRI NANDA) : (a) Yes. The namo 
proposed is ISMAILA HARYANA. 

(b) Yes. 

(c) and (d). Tbe Ministry of Home 
Affairs have decided that such proposals 
should be kept pending till 30tb June, 1971 
so that the ensuing census operation in 
1971 is completed. 

A"-of IlgbU.1I .... ngemeDt. at Mtbal 
Bobar Statio. (Nortilern Railway) 

7729. SHRI ABDUL GHANI DAR 
Will the Minister of RAILWAYS be pleased 

to state: 

(a) whetber it Is a fact tbat Asthal 
Bobar Station is witbout Iigbt as ,et ; 

(b) whether power supply line is also 
available near tbe station 

(c) if so, the reasons for not providing 
ligbt there ; and 

(d) the time expected to be taken for 
providiDI light there 1 

. THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Yes. 

(b) Yes. 

(c) The electrification work of Asthal 
Bobar station is in band and 90% of install-
ation work has already been compleled. 
The negotiations for getting power supply 
from Haryana Slate Electricity Board are 
under way and expected to be finalised 
shortly. 

(d) Tbe station is expected to be electri 
fied witb in about the next tbree months. 

Lack of public on enien~e at Babadnrgarb 
Railway StatioD (Nonhern Railway) 

7730 SHRI ABDUL GHANI DAR 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact tbat there is no 
urinal and public latri ne for tbe passengers 
at tbe Babadurgarb Railway Station ; 

(b\ wbetber it is also a fact that tbe 
construction of tbe same was sanctioned 
by tbe Engineering office, a few years 
back; 

(c) if so, what are tbe reasons for not 
constructing the same and tbe aclion taken 
against the persons responsible for tbe 
delay; 

(d) tbe number of complaints received 
during tbe last one year in tbis connection 
and tbe action taken tbereon ; and 

(e) if no aclion bas been laken In tbe 
matler, tbe rea SOns therefor 1 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) No ; eigbt latrines 
already exist at tbe Itation for convenience 
of tbe passengers. 

(b) and (cl • Do nC't arise. 

(d) No complaints have been received • 

(e) Does not arise. 
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Opinion of Ministry or La .. re-Pr_-
tion of G. D. M. O. 

7731. SHRI K. M. KOUSHlK : Will 
the MiDister of LAW AND SOClAL WEL-
FARE be pleased to state: 

(a) whether it is a fact tilat certain 
references have been made by the Ministry 
of Health and Family Planning with regard 
to the promntiOl> of the General Duty Medi-
cal Officers Grade II to G. D. 1\(. O. Grade 
I under the Central Health Service; 

(b) if 10, tlte ~tails of tbe references; 
and 

(c) how king bis MiDistry will take 
to Cumuh reply to these references ? 

THB DBPUTY MINISTER IN THB 
MINISTRY OF LAW AND IN THB 
DBPARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEBM) : (0) Pour 
references on the subject were received from 
the Department of Health for advice on 
the 24th July, 1969, on the litb August, 
1969, 011 the 13th November, 1969 and on 
1IMI16Ulialluary, 1!170. 

(b) Legal advice given by this Minis-
try on various questions raised by Depart-
ments of tbe Government of India forms 
part of inter-departmental noting. and it i. 
not In !be public interest to divulge tbe 
same. 

(d) The four refetence5 mentioned 
above were returned to the Department of 
Health on tbe 26th July, 1969, the 3.01h 
August, 1969, tbe 19th November, 1969, 
and the 4th February, 1970 respectively. 

VTo ~ cmr ~ ~  WTVII''' 

~ t  ;d fmr) it; firm mt fiw;li 
~ ~ i5 ~ it; ~ it 

~ 
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7733. SHRI VIREN'DRA KUMAR 
SHAH: Will the Minister or STEEL AND 
HMVY BHWNIil8&lNO lie 'Plea_ to 
refer .. tiM: ~  ,i_ 'IC> Umtarred 
Question No. 2366 on the 2nd December 
1969 I1lprdiq the tllllet HQIIir_ts of 
E,..,aHII£ &&roIIefl·and .tete: 

(a) whether the required informatioD 
asked for in part (b) of the afore mid ue~

tion has since been collected ; and 

(b) if so, details theroof ? 

ntB DEPUTY MINISTER IN THE 
MINISTRY OF STEBL AND 'HBAVY 
ENGINEERING (SHRI MOHD. SHAFI 
QUfU!!'!!IHI): (a) and (b). The assurance 
was fulfilled on 2. 4. 70. However, a state-
ment i. laid on the Table of the House 
giving the information. [Placed in Library 
See. No. LT-3334'j70) . 
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SJtri N .... Raa Mlr4"a 

SHRI R. K. AMIN : 
SHRI V. NARASIMHA RAO: 
SHRI H. AJMAL KHaN 
SHRI N. SHIVAPPA : 
SHRI P. K. DEO : 
SHRt GADILlNGANA GOWD: 

WiU tbe Minister of LAW AND 
SOCIAL WELFARE be pleased to state: 

(a) whetber several Members of Parlia· 
ment bave written to tbe Chief Election 
Commissioner and tbe Home Minister roque-
81ing him to entrust Ihe case arising out of 
the recent judgements of the Supreme Court 
in the case of Goverd1!an Das Soni VeTS us 
Shri Nathu Ram Mirdha to the Cenlra/ 
Bureau of Inve.tlgation; and 

(b) if so. the a~t l  01' the Gov,"". 
ment of India in this regard ? 

THE MINISlIER OF LAW ANI) 

SOCIAL WELFARE (SHRI GOV/NDA 
MENON) : (a) Yes Sir. 

(h) The Election Commission has 
.1aIu!n aClion· to have the matter fuPy 
in,c81iga!ed so tbat appropriate and errec· 
tive action can be ioitiated for eliminating 
sucllo malpracticc:a iu futtu"e. 

Mou ..... eat uti! €GIItftII o' C8Jeulta 
Electric Supply Corporation 

7735. SHRIMAlrl SHA.aDA MUKER.· 
lEE: Will Ibe Mini5ler of INDUSTRIAL 

Names 0/ 'he direc,ors. 

~ Mr. Ian AJastair Macpherson 

(2) Mr. Jolin WiltOB G6ua.dett 

(3) Sir Owain Trevor Jenkins 

(4) Mr. Sachindra Chaudhuri 

(5) Mr. BJnony Bhuson Ghosh 

~  MT. DOMlb Peslonjce Maoeckjee 
~an a ('Mg Director) 

(7) Mr. Cyril August Gunlher 

(8) Mr. Sa/it Kumar Milra (Secretary) 

DEVEl.OPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to slate: 

(a) wbether Ihe manqcmeot and con-
trol of the Calcutta Electric Supply Corpo-
ration bad been transferred to India; 

(b) if so, the compensation, if an). 
paid for this transfer; and 

(c) whether the management is wholly 
Indian now and who are Ihe Directors and 
by whom Ihey are appointed? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) :  ( a) and l b). M/s. 
Calcutta Electric Supply Corporation is still 
functioning in India as a foreian company 
as derined in Section 591 of the Companies 
Act It ha,. however, passed an ordinary 
resolulinn stating that Ibe business of the 
company shall be controlled and managed 
with effect from 5th Janu&1"y, ~  in tbe 
Republic of India or elsewhere oUlside 
the Uniled Kingdom. The question of 
I ecognit ion of the Company as a domestic 
C'lmpany which has been referred by the 
Comrany to the Goyernment of India is 
ut\der consid<ration in tbe Ministry of 
Finance. 

~  As per the av..w.blc record •• !be 
!TI8nagement of the COMPany al prC\'lCllt is 
no! wholly Indian. The puticulan of the 
presenl Dirrclors of the Company aod il. 
Secret"r, are as follows : 

Narionality 

British 

British 

British 

Indian 

Indian 

Indian 

British 

Indian 
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IDtegrated NutrItion Programme 

7736. SHRI SHIV A CHANDRA JHA 
SHRI RAM KISHAN GUPTA: 
SHRI D. AMAT : 

Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) whether it is a fact that Govern-
ment have a scheme of integrated nutrition 
programme; 

(b) if so, the details thereof; and 

(e) if not. the reasons tberefor 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DAPARTMIlNT OF SOCIAL WELFARE 
(DR. (SHRIMATI) PHULRENU GUHA) 
(a) Yes. 

(b) The Government of India have 
decided to introduce a nutrilion scheme 
during 1970-71 to cover one millon children 
in the age group 0-3 years-half a million 
cbildren in the tribal areas and half a 
million children in the urban slum areas. 
Children in the O-t age group will get 
approximately 200 calories and 8-10 grams 
of good quality protein. a portion of which 
will come from milk. Children in the 1·3 age 
.. roup will get approximately 300 calories 
Bnd 12 grams of protein of good quality. 
This scheme will be implemented through 
the State Governments and will be operated 
for 250 days in a year. R •. 4 erores have 
been proposed for this scheme for the 
current )ear. 

In addition to the Cra.h Programme, a 
programme of nutritional service. for pre-
school cbildreD through Balwadis is being 
promoted as a Plan Scheme. A provision 
of Rs. 6 crores is proposed for tbe pro· 
gramme in the Fourth Five Year Plan; out 
of this, Rs. 20 lakhs have been provided 
in the budget to initiate the programme 
during 1970·71. The programme of supple-
mentary feeding covering 300 calories of 
food plus 15 grams of protein per child pef 

"ay for :pO da)," in a year wjll be promote" 

tbrougb Balwadls run by social welrare 
organisations· It is proposed to cover nearly 
60,000 children under the programme through 
about 2(00 Balwadis. 

( c) Does not arise. 

ACCIIIIIDIatiDD of Slag 

7737. SHRI S. KUNDU : Will the 
Minister of STEEL AND HEAVY ENGl-
NEERING be pleased to state : 

(a) wbat is tbe total accumulatico of 
slag last year in the three Sleel Plants of 
the Hindustao Steel Ltd. and bow much of 
it is likely to accumulate in the coming three 
years; 

(b) how much of it was disposed of 
and what is Ihe policy pursued to ensure 
the disposal of slag; 

(0) whether any licences have been 
issued to make slag cement and granulated 
slag to any persons or industry and, if so, 
the details thereof; 

(d) what is Ibe price charged per ton 
of slag from A C. c .. MI', Digvijay Cement 
Co. and Mis. Jaipur Udyog Co. for their 
factories at Jamul Bhilai Gujarat Bnd RojaB-
than and the cost of haulage per ton of the 
slas to the respective sites of Ihe factory; 

(e) whether there is any proposal to 
restrict Ihe disposal of sIng and to make 
slag c··ment and granulated slag by unem· 
ployed technicians and small scale sector; 
and 

(f) whether any steps have been taken 
to put np a slag cement factory in public 
sector and whether the Cement Corporation 
of India has been moved in this regard and 
if so, when 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFI 
QURESHI): (a) and lb) . la i i~~ 

positio'l is liS lQ ~  ;. 
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Plant Slag Arisings (In Million ton"e3) 

during 1969-70 during 1970-71 
1972-73 

Disposal olS/ag 

Bhilai steel 
Pillat 

Durgapur Steel 
Plant 

1.77 5.8 

2.S to 3.0 

Blast Furnace Sial! granntated 
in the Slag Gran ulation Plant 
and is sold to a number of 
private parties. 

The entire arisings of 
Open Hearth Slag are at present 
being dumped, but the question 
of recovery Ireuse of this slag i, 
under consideration. 

"'Represents total accumula-
lion, up to tbe end of 
"1969-70. 

So rar about 1,00,000 tonnes of 
Blast Furnace slag has been 
disposed of. A long term agree-
ment has been concluded for 
the supply of Inolten slag with 
MIs. Birla Jute Manufacturing 
Co. 

Rourkela Sleel 
Plant 

1.13 

(c) At present, slag cement is produced 
by the following factories:-

(t) Chaibasa Cements. 

(2) Jamul Cement Work •. 

(9) M)ao .... Iron &StI!el Limited. 

(it) nt~ a  Cement Co. 

(5) Jaipur Ud)08 Limited. 

(6) Kymore ~nt Works 

m .Bagalkot Cement Co. 
'IndUIlrlill Iicencef for maDuCacture of 
sl.gcement has been issued to another five 
p ... ti,,; but these were revo"ed/cancelled as 
ItDY CliJ hot ra!ke 'effective steps. 

(d) A. a matter of commercial parctice, 
1M sale prices 1H'C Dot divulged. 

(\l) 1'/0, Sir. 

425 A lelter of intent has been 
issued to a party for the sale of 
molten Blast Furnace slag for 
granulation. 

A letler of inrent bas also 
been issued to another party 
for acceptance of quantity of 
Steel' Melting Shop slag for 
making fertilisers. 

(f) The Cement Corporation of India 
has not so rar been moved to produce slag' 
cement. The Corporation have, however, 
indicated to Hindustan Steel Ltd, their 
tentative requirement of 1,8U,OrO to 2,00 000 
tODD" or Iranulated .laS (rom Rhilai f, om 
mid 1971. At ODe time Hindu.tan Steel Lkl. 
had formulated a scheme for the ,.nicg up 
of a slas cement plant, but it "'K3 later 
dropped. 

Visit of Indian Detegation to t'. ·K. 
to stady Developmen! of Small 

Indn,trles 

7738. SHRI MUHAMMAD SHERIFF: 
Willtbe Minister of INDUSTRIAL DEVE-
LOPMENT, INTERN.\L TRADE 'AND 
COMPANY AFFAIRS be pleased to state: 

(8) whetller any Indian l el~ation 
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visited Britain in the month of February, 
1970 to study the measures adopted by the 
Briti.b Government to develop small indus-
tries, particularly incenti\es offered to indus-
tries to stretch into the backward regions 
of the country; and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) Yes, Sir. The terms of 
reference of the Delega tion were to study 
di'persal of industries into backward areas 
and also the development of small scale 
industries on a sub-contracting basis. 

(b) The delegation returned from their 
tour only in the first week of April and 
haye not submitted thoir report yet. 

Molti-purpose Regloual Development 
with the belp of N. I. D. C. 10 a 

West Asiao <ODutry 

7739. SHRI D. AMAT : Will the 
Minister of INDUSTRIAL DEVELOPMENT 
INTERNi\L TRADE AND COMPANY 
AFFAIRS be pleased to state: 

(a) wbetber some West Asian country 
hal ratained tbe services of the National 
Industrial Development Corporation of 
India for a $ 8 billion nlUlti-purpose regio-
nal development programme; 

(b) if SO, on wbat terms and tbe details 
of tbe programme; and 

(c) tbe name of tbat country 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 

Floauclal Aid 10 Sebeduled C •• le 
people for couslrurlion of hODses 

77'10 !!IiRI ~ GHARt\N i Will 

tbe Minister of LAW AND SOCIAL WEL· 
FARE be pleased to state: 

(a) whetber any provision was made 
to give financial aid to tbe Scheduled Caste 
people for tbe con.truction of Houses in 
Delhi; 

(b) if so, how much amount was 
sanctioned by the Delhi Administration for 
this purpose <luring the financial year 
1969·70; 

(01 the number of Scheduled Caste 
people to ~t e  with the amount paid to 
'hem as subsidy frr the construction of 
houses; and 

(d) bow  many applications for aid are 
still pending wi'h the Harijan Welfare 
Department of the Delhi Administration ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. (SHRIMATI) PHULRENU GUHA) 
(a) Yes, Sir. 

(b) Rs. 12.00 Lakhs. 

(c) 3,344 Scheduled Caste persons 
were paid a sul"idy of Rs. 11,99,973 for 
the construction of houses. 

(d) 1443. 

Ashram Type of Education for Tribal 
Cbildren 

7741. SHRI GADlLlNGANA GOWD : 
Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) whether tbe Commissioner for 
Scheduled Castes and Scbeduled Tribe. has 
recommended tbe Ashram type of education 
for tribal cbildren in the country; and 

(b) if so, the details tbereof and th. 
reaclion of Government thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMIONT OF ~ ~ ~ l 
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(DR. (SHRIMATI) PHULRENU GUHA) : 
(al Yes, Sir. 

(b) Paras 2.2il to 2.24 of the report 
of the Commissioner for Scheduled Castes 
and Scheduled Tnbes for 1968·69, which 
has heen laid on the Table of Ihe House 
are relevanl in this regard. 'Ashram Iype 
schools' in one of the approved schemes 
for the welfare of Scheduled Tribes. The 
State Governments are conceroed with the 
inplementation of the scheme subject to the 
availability of funds. Copies of Iho Report 
have been sent to all the . State Govero-
menls. 

Industrial Survey of u t~ e  resources 

7742. SHRI R. K. BIRLA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state: 

(a) ~ e e  it is a fact that the Union 
Government, in consultation with the State 
Governments, are contemplating to initiate 
a new policy under tbe Fourth Plan for 
covering the uptapped areas, but ricb in 
re-source., for industrial development and, 
if so, tbe details tbereof; 

(b) wbether it is proposed to under-
take an industrial survey of such areas in 
eacb State and, if so, the details tbereof; 
and 

(c) the amount earmarked under the 
Fourth Plan for the industrial development 
of such areas in each State? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 

AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (0) No, Sir. 

(b) The as,"ssment of the potentialities 
for industrial d evelopmenl of a State or 
areas therein is undertaken by the State 
Government conceroed through .uitsble 
agencies, as considered appropriate for the 
purpose. 

lC) Does DOt arise. 

~  IWii ~l afR (Am IWii 
~l~~ 

7743. "" ~i  ~ 1I'mt,: 'Ill'T 
~  ;pn 1m, ~  1f<3t1 ~ 

orcrf.t ;tl FIT '!iii) fi> : 

(ii) If(J' (J'T'f ~ it ~ ~  ~ 

~  i;rncr 'I) "I'R,) ,,:r Ifrlf fiI;(J';ft-.1 
~  ~ li  ~~ f'f.(J''fT 'IT m w UM.P!f 
it ;;IT'll lIhr'fT it; W(J' (J'Ii ~ R'lfir 
~  m{ 

~  milflJ"li f'l'fi'm (J''lT ~ ll ~  

n~  it; ~ll li firlJ1(J' 'liT EIl'T'f if ~a
~ t?re) ~  "I'RU it; 'O<<ITe:if "ffll ir 
~  ~  ~  ~  

(flfRf;pn lfRl ,'iitf.:rqf{1f ~  

q ~~l l ~ ~ ~  : 

('fi) 'fa aT'f <W if t~  ~i  'IR.l 'Ii) 
1ft'! it; orR it oT'li "IT'fiIin:T ~ ~l 
~ I f1i<: 11T, ~  "'h "I'R<:) ~ ~ n  'Iff 
ihi'hr ~ il i  it mll'ffi 'liT ~  f,jilOT"fT 

'! f t fiffiff.;rf\.<f(J' vft :-

~ t~ 

~ 1967-68 1968-69 1 969-70(arsis,6!1-

oror<:l, 70) 

'"" ~  ""'" ~~ ~ ~ 

t~ 374.6 335.1 404.9 364,5 285.7 260.0 

';fm: 554.7 520.6 698.5 601.1 579.2  523.5 
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n~~ il' ~  '!"Ii" ~ ~  'Ii) UJr"e! 

ifR ~  'lfu 'TW 'liT orr «'liT ~ ~ 

~  ;rjlr ott lim ii; m if ;;FfRT ~ 
~~  

~  ll1GAT ii; We! if ~l  lii1r m'{ 

~ o~ 'Tn l ~~ ~ ~

833 

~ 1,837 

~  

1973-74 

342 

1,674 

~  ~ IfTIf ~ f.MfT 'liT lfTIf 'liT 
$lfR' if ~ ~ ~ l1"hRT ~ <'Te-<r 
~~ m'{ mCiT !fit ~ ;it ~  

~ t~ fit>l1"T Ifl1"T ~ I ~  l1"R'TT if 
~ ,f.i ;it ~l i  ~ ~ I 

DemaDds of Muslim "omen of Gorgeon 

7744. SHIH JAI SINGH : 
SHRI HARDA Y AL DEVGUN : 
SHRI Y AJNA DA TT SHARMA: 

Will tbe Minister of LAW AND 
SOCIAL WELFARE be pleased to state: 

(a> wbetber it is a fact tbat the Muslim 
women bad organised a ma;s rally at Gurg-
apo io Haryana recently to urge Government 
to briol! about reforms in their ~ nalla  

wbicb is outdated, antiquarian and primitive. 
witb a view to emancipating the Mtlslim 
womanhood from social bondage; and 

(b) if so, tbe reaction of Government 
tbereto 1 

THE DEPUTY MINISTER IN THE 
MINISTRE OF LA W AND IN THE DEPA· 
RTMENT OF SOCIAL WELFARE (SHRI 
M. YUNUS SALEEM) : <a) A report appe-
ared in certain newspapers that in Gurgano 
a group of Muslim women took out a proce-
ssion protesting again.t polygamy. 

(b) The Government do not PlOIIOs. to. 
take any action for tbe present as tllele is, 
no uniformity of views in tbe matter amonll 
different sections of the commun,i,ty. 

Goods Train accident at Ielld __ 
at RI\PIB 

7745. SHRl V. NARASIMHA RAO : 
Will tbe Minisler of RAILWAYS be p1easooi 
to state : 

(a) whetber it is a fact that a Goods 
train hit a station wagon at a level crossiag 
at Rupsa, about 200 kilometres from 
Cuttack; 

(b) if so, tbe number of persons killed 
in the. accident ; 

(cj tbe reaSon&. f<>li ke"JPiq tile, cl'OllSill& 
unmanned; and 

(d) tbe amount of Compe9S8tion paid to 
tbe families of tbe dCCllased 7 

THE MINIS,TER Of RAILWA.YS 
(SHRI NANDA): (a) On 3.3197.0, train No. 
5 '5 Up Goods ran into a stati,on wagon, aL 
an unmanned level crossing et ~ Up 
Starter and Advanced Starter sigDals of 
Rupsa station. 

(b) Tbree. 

(c) The quinquennial census of road 
traffic at tbis level crossing fDr the period 
1963 to 1968 did not justify the manning of 
tbis level crossinll. 

(d) No claim for compensatioD has 
been received so far. 

Consigameot of radian Medicm. 1Ioaked. 

from Gola GokaraD Natb Rail"n Statio. 

7746. SHRI ONl(AR LAL BEIi;WA : 
Will tbe Minister of RAILWAYS be 
pleased to state : 

(8) wbetber it is a fact tbat a consign. 
ment of Indian medicines booked. under 
P. W. B. No. 949J of 1st Augult, 1967 
from Gola Gokaran Natb Railway StatiOn 
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00 tile Norlib Iilasle!'n Railway Wit! recei ved 
at Meerut City StalioB on-the Jrd August, 
1967 and its open delivery was granted to 
the COlI signee 

(b} if so, wbetber tbe 'damages and 
def-leieocy adYice' is9tJCQ in this connection 
by tbe a e~ slaff of Meerot City Station 
is fictitious ; 

(c) if SQ,. th.' aIllRIID$ <If. cl4liJll paid by 
tbe Railway Administration ; and 

f!l), the. a.clion taIIc;n lIPiNt ~ staff 
at fault ? 

~  MI,N,1S1\E& OF RAILWAYS 
{SHRI NA\NPA) : ~ Yes-.. 

(b) The ~ alld dcliciPQCJI ccrtiu.. 

~ il\lllUld is ~  CUll i", ll ~  to ~ 
fictitious. 

(c) A,clai/ll of Ro. 1.0117.48 wa$. paid 
in tbis case. 

(d), Disciplinary proceedings bave been 
in~iate  asainst the elJlll.ll:lyee, beld 
responsible. 

latrodact'oD o,f Ui.esel, ElJIlioes OD 
TrI,andrum·Ehlakulam SectioD 

774>1. SHRUfANtJA!.Al'H4!h1AI!»AM : 
WiUtlle Miai9ter of RAtLWAYS be pleased 
to s\'de : 

(11') wbeltler there is a proposal' or a 
suggestion pending witb the Ibilway Board 
for the introduction of diesel engines on 
t ~ 'liUilaDdllWll..2rnllokYlalJl Scclioo ; and 

(b) it 51), lIIe dctilila lhetllO[ ? 

TI;ro ~ l OE' RAlLWA YS 
(SHRI NANDA).: (a) 11£<1. ~ • Ye •• 
The question of dieselisation of Trivand· 
ru.m· ErankulJlm Section along. witb otber 
sectiono and their in/erose priorities, witbin 
the available resollrces is upder e~ in tion  

~ requiremeJlts of tbis section would be 
kept in view while finalizin@ tbe dieselis.tion 

Plan. 

EspaosioD of MIs. Pbillips C", 

1748, SHRI S. M. BANERJEE: Will 

the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state: 

(a) wbether Mjs. Phillips Company 
enjoys monopoly in Lamp Industry in tbe 
count'f)' ; 

(b) if so, the reason for allowing furtber 
expansion to tbem ; 

(c} wbetber tbey have received undue 
favour I'ecause of tbeir close association 
witb one of the senior officers of his 
Ministry ; and 

(d) if so, whetber investigation has 
been made in tbe matter? 

THE ~  OF INDUSTRJ A L 
DEVELOPMENT, INTERNAL TRADE 
A.NO· COMPANY AFFAIRS (SHRI F.A 
AHMsot : (a) and (b). Two major items 
in .he electric lamp mdustry are GLS lamps 
and fluorescent tubes. In so far as these 
items. &Ie concerned, tbere a~ ~ HI units 
uoder PI<>duction including· MIs Philips 
(India) Ltd. Against a total production 
dur<og 19690 of GLS-88,83 milli0n nOB. and 
fI uorescent tubes 10.20 million DOS. Philips-
India accounted for GLS 18.5 million nos. 
(19%)' aad' f1uores_ tubes 3.70 million 
nOs. (36%). MIs. Phillips do not, thlllef.ore, 
enjoy a monopoly in tbe industry but tbey 
bold> a. danan" poBitioo! in. es~  of 
fi.uoMliIlCDt wbe .... 

(c) No,. Sir. 

(.<I) ()Qes not Wsc. 

Ptoductloo of Tannery Foolwear CorporatiOIr 
of Iildia Ltd. 

7749. SHRI S. M. BANERJEE' : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to stale: 

a~ whelher MIs.. Cooper AUen, Kaopur 
now known as tbe Taonery and Footwear 
CorJ?Qfation of India Ltd. bas started full 
production ; 

(b) if oot, the reason for the same; 

and 



Wr/nell Answer. 

(c) wben full PfQd uction is likely to 
slart 1 

THE MINISTER OF INDUSTRIAL 
DEVEWPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS ,SHRI FA 
AHMED) : (a) to (e). The Tannery and 
Footwear Corporation of India Ltd. at 
present. i. not working to its full produ-
ction capacity because of tbe old and worn-
out macbineries, lack of orders etc. Besides, 
tbe Cooper Allen and Nortb West Tannery 
Units were not in production for about 18 
montbs at tbe time of take over and it 
takes sometime to build up tbe tempo of 
production. Full production is likely to be 
acbieved in about 18 montbs time. 

IDcrease In prodactioa at CblttarajaR 
Locomothe Works 

7750. SHRI S. M. BANERJEE: W,ll 
tbe Mini,ter of RAILWAYS be pieased to 

state: 

(a) wbetber tbe production in tbe Chitt· 
arpnjan Locomotive Works ~s increased ; 

(b) if so, wbetber tbe cost of produ-
ction bas also been reduced ; and 

(c) if so, how tbe price compares witb 

TELCO 1 

THB MINISTER OF RAILWAYS 
(SHRl NANDA): (a) Tbe production of 
Electric Locomotives and Diesel Sbunting 
Locomotives has increased while tbat of 
Steam Locomotives bas been brought down 
as a measure of poli"l'. The number of 
locomotives despatched from Chittaranjan 
Locomotive Works during tbe last two 
years are given below :-

1968-69 

i) Steam Locomotives 

B. G. 64 
M.G. 

ii)Elcctric Locos (AC) 

B. G. 29 

iii) Diesel Shunters 

B. G. 8 

/969-70 

36 
13 

50 

31 

(b) No reduction in costs bas been 
possible due to rise in cost all round. 

(c) Comparison of present day cost of 
M. G. (YG) locomotives produced at 
Cbittaranjan with those made by Telco is 
not possible as tbis firm has DOt produced 
this type of locomotives after 1966. 

Allotmeat of shopll to tribal displaced 
persoDS of HEC, RaDchl 

7751. SHRI KARTIK ORAON : Will 
tbe Minister of STEEL AND HBA VY 
ENGINEERING be pleased to state: 

(a) whetber it is a fact tbat not a 
single tribal displaced person from the 
Heavy Engineering Corporation. Ranchi, 
has been allotted any shop in the sbopping 
Centre in spite of tbe published policies of 
Ihe Corporation; 

(b) if so, Ihe reasons tberefor; and 

(c) if tbe reply to part (a) above be 
in the negative the total number of shops 
allotted and the number out of them allo-
tted to the tribals wbo have been displaced 
on account of Ihe selling up of tbe Heavy 
Engineering Corporation Ltd., Ranchi ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO. SHAFl 
QURESHI) (a) to (c) . The information 
is being collected and will be laid on the 
Table of the House. 

Soolel specl8catioDS ia Hue wIth stamtes 

7752. SHRI KARTIK ORAON : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether it is a fact that tbe Soviet 
standards, norms and specifications are in 
line with tbe Indian stan a ~s  norms and 
specifications as embodied in the Indian 
statutes governing boilers and pressure 
vessels, electrical powers and factory laws; 

(b) if so, the extent of tbeir imple-
mentation; and 
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(c) if not, whether the Soviets are 
allowed to design, instal and commissIOn 
equipment in violation of the regulations ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) to (c) . The information 
is being collected and will be laid on the 
Table of the House. 

Recommendations of Joint Committee on 
Scbeduled Castes and Scbeduled Tribes 
Orders (Ameadment) Bill, 1967 Rega-
rding E.closlon of Cbristians and 
Muslims from LiBt of Scbeduled 

Tribes 

7753. SHRI KARTIK ORAON : Will 
the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) wbetber it is a fact that the 
Meghalaya Goveroment have opposed the 
recommendation of the Joint Committee on 

Scheduled Castes and Scheduled Tribes 
Ocders (Amendment) Bill, 1967 with special 
reference to its exclusion of i~tia s 

and Muslims from the list of Sohoduled 
Tribes; 

(b) if so, tbe grounds put forward by 
the Meghalaya Government; and 

(c) the 
tbereto? 

reaction 

.. -' of Government 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. (SHRIMATI) PHULRENU GUHA) : 
(a). No communication in the matter has 
been received from tbe Government of 
Meghalaya 

(1)) and (c). Do not srise, 

Setting up of committee to examiae problems 
of closed f.ctorle. In West Beogal 

7754. SHRI RABI RAY: Will tbe 
Minister of INDUSTRIAL DEVELOp· 
MENT, INTERNAL TRADE AND COM· 
PANY AFFAIRS be plea.ed to state: 

(a) whether it i. a fact that the 
qovccnlllent of West Bengal had appojl)led 

a Committee to examine the prohlems of 
the closrd factories; 

(b) if so, wbat were tbe terms of 
reference; 

(c) whether tbe Committee bas sub-
mitted its report; and 

(d) if so, tbe details of tbe recommen-
dations made by tbe Committee? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS ~ F. A. 
AHMED) . (a) to (d) . Information is 
being collected and will be placed on the 
Table of the House. 

Allowances drawn by Cbairman of 
K. V. I. C. 

7755. SHRI N. SHIVAPPA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether it is a fact that tbe Chair-
man of the Khadi and Village Industries 
Commission bas drawn travelling and other 
expenses for air and rail travel and aloo 
daily allowances for going to New Delhi and 
other places ; 

,b) if so, tbe amnunt drawn on tbis 
account during the period between October, 
1968 and September, J 969 with break-up of 
actual journeys; and 

(c) the details regarding the expen-
diture of the Khadi Gramodyog bead· 
quarter in Bombay? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) Yes, Sir. 

(b) and (c). A staterrrnt is laid on the 
Table of the House [Placed ill Library. Se. 
No, LT -3335/70 ) 

;filA fffi: 3;';n m t ftont "q m Itl 
~ ~ \iI1fiflfllfiT ~ i 

775(,. ~  1(0",0 ~ : 'Rr 
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Emplo,.eal of Pb,lIcally-Haadlcappet! 
penD.. .. Maalpur 

7760. SHRI M. MEGHACHANDRA 
Will Ihe Minisler of LAW AND SOCIAL 
WELFARE be pleased 10 slale : 

(a) whelher physically handicapptd 
penons are given employmenl in Ihe 
Union Terrilory of Manipur; 

(b) if 60, how many of them applied 
for jobs and how many were given employ-
menl; and 

(c) wbether tbe Government of Mul-
pur give concessions nnd due consideralion 
in retard to tbe employmenl of Ihe bandi-
capped 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL '-"El-
PARE (DR (SHRIMATl) PHUlRENU 
OUHA) : (a) and b). The informalion i. 
beinll collecled and will be laid on Ibe 
Table of Ihe Sabh. as BOon as possible_ 

(c) Pbysically bandic.apped persons 
bave been allocated Priorily No. III by 
tbe National Employ ment Service for tbe 
purpose of submission againsl Central 
Government vacancies. This also applies 
to tbe Employmenl Excbange in Impha/. 
Physically bandicapped persoDs are also 
allowed relaJlltion in the upper age limit 
by 5 years for the purpose of cnlry illlo 
class III and IV CC'!tral service., 

Circular to StatiODS reo coocenloa 10 
reH@IOIII aro-JIIl, orpniatl .... etc. 

7761. SHRI M. MEGHACHANDRA: 
Wi'iI the Minister of RAILWAYS be pleaaed 
to state: 

(a) wbether his Ministry bas issned 
circuli.. to all Ibe Railway Stations Ibat 
concession be given 10 members oCreligi-
ous groups or organisations and persons 
Ira veIling by Rail for religions purposes; 
alid 

(b) if so, tbe nature of Ihe circular 
in detail and tbe date from which il was 
gi ven effeci 10 ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (n) No. 

(b) Does nol arise. 

FUI'etaa eo .... hllnts .. Iadla 

7762. SHRI D. N. PATODIA : Will 
Ihe Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased 10 slate: 

(a) the number of foreign conSullanls 
at prescnt working ir. the country under 

collaboration agreen;er.i'; 

(b) whelher the number of sucb 
foreign consultanls has increased during 
the lasl Ibree yea rs: and 

(e) whether any progress has been 
made to replace such consultanls by 
Indian consultanls and, if so, Ibe details 
thereof 7 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAlRS (SaRI F. A. 
AHMED) : (a) 10 (c). A slalemenl living 
Ihe information is attached. 

Stattm,," 

II is presumed that the question relales 
to foreign tecbnicians al presenl working in 
Ihe country under collaboralion agreements. 
Their number is not readily available. 
Government are. however. conceting data 
in es~e t of foreign s~o t ·term technician 5 
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drawing iotal monthly emoluments exceeding 
Rs. WOO/- and who are exempted from 
payment of income· tax 00 their remuoera· 
tioo. The informatioo is collected purely 
00 a voluotary basis and there is 00 statu-
tory obligalion on indu.trial and commer-
cial uqdertakiogl 10 fUrnish tbis inf9rma-
two. 

2. Tbe statement below show. tbe 
o\lmbcr of foreigo sbort-term tecbnicians 

Years as on Foreign Indian 

eogaged by foreign companies, Indiao 
compaoies and Government "'oder-
takings, 00 total emoluments exceeding 
Rs. 2000/·per montb, as on tbe 1st January 
of .each year fro'n 1967 to 1969 oJt will 
be seen from tb. Statemeot tbat tile totll 
number of foreign technicians emplo)od 
by companies in tbe private and public 
sectors bas been declining 811d steed at 
1504 as on ist January 1969 as co"'1'3i'ed 
to 1.897 as 00 ht January. 196'7. 

Government o~  

lst January Companies  Companies ullderlatillg. No. of.19W1IIl 

1967 411 167 
1968 292 125 
1969 285 HI8 

3. The cues of fofaign tc<;llDici;Ios 
coming to fndia for employmenl in Iodus· 
trial enterprises are screeoo!i by technical 
authorities aDd while giviQg e i~o  it 
is geocrall, ltipulatod ·Ibllt "rraasements 
would be made to train Indiap \:.lanter· 
parts who should ultimately take over the 
jobs for wbich foreign technicia!)s have 
been permitted to be emplo) ed for speci. 
fied periods. 

Proda8lioD ill Bbilal Steel PI_t 

'1:763. SHRI D. N.PATODIA : Will 
rbe Miniller of STeEL AND HEA.VY 
.BNGlNB£RING be ~  ~ ~e : 

(a) .... 1I'ther it is a fact that in a report 
p"blished in the Hindu<tan Standard "aled 
2nd April. 1970. the General Manager of 
lhe Dbilai Steel Plant is reported to have 
claimed that the Plant will soon acbieve 
the producti9n upto its rated capacity; 

(b) ·if 50. tbe time by wbicb !be (l.bove 
aasurance .will be implemented; 

(c) the position witb regard to otber 
S.teel Plants in public sector in so rar eo 
~ prodjJction to tbeir OIte.d capacity is 
Concerned; and 

i~  
emp1e,l!II. 

1319 1897 
1147 1564 
1111 ~  

(d) the time by which tbey will altaid 
their rated capacity of f1roo..cNeo as in 
tbe Dhilai Steel Plant 7 

THE DEPUTY MINIS;I'BR l:N "tiE 
MINISTItY {)P STEEL .A..'>ID HiBA¥Y 
ENGINEERING (SHRI MOHO. JiHAFI 
QURESHI) : (a) The eoe ~  M.tJ8llj:r 
stated tbat Ibe .Plant is now well set 10 
·achieve its rated capacit,y at tbe ~ooa  

stage. 

(b) During 1970-71, Ibe o ~ of 
ingot steel is eJlpected to .,., 2 ~ million 
toonel. Tbe Plant is ~l  .to ~ e 

lhe flJll rated capacity iD ~t u ,two 
years or so, 

(c) IU!,d,(d). ~ou ela Steel Plant pro· 
d"ce/i 1.1 millio!) tODnes of inBot steel 
during 1969 -70 while producticn during 
1970-71 is planned at 1.5 .'!lillion ('nnes. 
Every attempt will be Dla,de thereafler to 
reacb the rated capacity of 1.8 million 
toopes. Ollr&apUr Sleel Plant produced 
0.82 million tonnes of i.o",ot$teel during 
1969-70. Ouring 1970-7J. tbe production 
of ingot steel planned is 1.1 million IODne •. 
However. baving resard to the industrial 
relations at the Plant. it is !lifficuh to say 
when Ihe Plant will ,achieve tbe rated 
capacity. 
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C B. 1. Report on activities of Officers 
of Oargapor Steel Plant 

7764. SHRI D. N. PATODlA: Will 
the Minister of STEEL AND HEAVY 
ENGINEERING be pleased to state : 

(a) whether it is a fact that the Central 
Bureau of Investigation has enquiries into 
the a ti~ities of some Officers of the 
Durgapur Steel Plant on charges of 
corruption; 

(b) whether in its report submitted to 
the Ministry, the, C. B. I. has suggested 
that sill top Officers of tbe Durgapur Steel 
Plant should be suspended immediately; 

(c) whether Government have taken 
any decision to implement the decision; and 

(d) if not, the reasons for the delay 
and whetber Government would also lay 
a copy of the said C. B. I. report on the 
Table of the House ? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND CIEAVY 
ENGINEERING (SHRI MOHD, SHAFI 
QURESHI) : (a) to (d). It is not clear to 
which particular case the Honourable 
Member Is referring to. Tbere are a few 
cases wbicb have been brought to tbe 
notice of this Ministry. In all these as~s 

only preliminary investigations have been 
completed and no detailed reports have 
been received. In nO case have' the C. B, I. 
recommended su.pension of lillY officer. 
Wben tbe detailed reports a.. received, 
appropriate action will be tak':n in consu-
ltation with the Central Visibnce Commi-
SSiOD. 

Indo-Sofiet agreement for IlUing up a 
d""lgu Burean in Hindustau Steel Ltd. 

7765. SHRI D. N. PATODIA : 
SHRI KARTIK ORAON : 

WilI,the Minister of STeEL AND HE-
AVY ENGINEERING be pleased to state: 

(a) whether Government ha,e entered 
into any agreement with Gipromez for 
setting up a Design Bureau in the Hind ustan 
. Steel Ltd. independent of the parent 

body ; 

(b) if so, the details of tbe agreement; 
and 

(c) the status and foundation of the 
Dew organisation ? 

THE DEPuTy MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFI 
QURESHI) : (a) No, Sir, but Hindustan 
Steel have imtialled an agreement with 
Tyajpromexport of the U. S. S. R. for 
collaboration with the Central Engineering 
and Design Bureau. 

(b) aDd (c) • Do not arise. 

Creation or joInt sector for IndustrialisatIon 

7766. SHRI MUHAMMAt) SHERIFF : 
W,ll the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether Shri N.H. Tata, a prominent 
industrialist of Bombay, urged Government 
and industrialists to work for the creation 
of a joint sector in which botb the private 
and public sectors could gainfully cooperate 
and speed up industrialisation in tbe coun-
try; and 

(b) if so, the reaction of Government 
thereto ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): <a) Tbe newsreport appearing in 
the Hindus/an Times dated tbe Sth Febuary, 
1970 regarding Sbri N. H. Tala'S statement 
on creation of joint sector for speedy indus-
trialisation has come to Government's 
notice. 

(b) Government has already accepted 
in principle, tbe joint sector concept sugge-
sted in tbe report of tbe Industrial Licens-
ing Policy Inquiry Committee. It will be 
Government's endeavour to apply the concept 
in the case of major projects taken up by 
private enterprise groups. There would be a 
greater degree of participation in manage-
ment in the case of mojor projects involving 
sub,t.ntial assistance from public fmaneial 
institutions. 
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Oem .ad for Ihjdbani Expre.s From Oelhi 
to Patbaakot, Amrftsar, Ah.edabad 

aDd Ferozepur 

7767. SHRI ABDUL GANI D.\R 
SHRI D. AMAT : 
SHRI RAM KISHAN GUPTA: 

Will tbe Minister of RAILWAYS be 
pleased to state : 

(a) wbetber it is a fact tbat the Raj. 
dbani Express is available for Delbi· 
Calcutta and not available for Delhi-Pathau· 
kot, Delhi.Amritsar, Delhi.Abmedabad and 
Delbi·Ferozepur ; 

(b) if so, the reasons therefor ; and 

(c) whether 11Iese secti''"' would be 
preferred for introducing fast trains? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) Yes. 

(b) Apart from trarric considerations, 
introduction of high speed trains such .s 
the Rajdhani Expresl, requires considerable 
investigations and adequate resources. 
These being limited, priorities h.ve to be 
drawn up taking .II tho aI)Jve factors into 
consideration 

(c) Accordingly, investigations and 
fea,ibility studies are in progress for lhe 
Delhi·Ahmedabad Metre Gauge and Delhi 
Bomhay Broad G.uge. 

Follow.up BcHon on Dolt Committee 
report on Industrial Licensing Policy 

7768. SHRI SURAJ BHAN : 
SHRI KANWAR LAL GUPTA: 
SHRI SHARDA NAND : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) the steps t.ken by Government on 
Dult Committee report on the Jnduslri.1 
Licensing Pnlicy ; 

(b) the details of reactions received by 
Government on the steps t.ken by them on 
tbis report ; add 

(c) the benefits and implications which 
Government expect from these steps ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): <a) to (c) . Government has 
examined the recommendations of the Indu· 
strial Licensing Policy Inquiry Committee 
and .Iso announced certain modifications 
in the licensing policy keeping in view Ibe 
need for relaxiDg control. as far as possible 
to accelerate industrial development in the 
country but, at tbe same time, avoiding 
conceDtration of economic power and 
achieviDg other Soon-economic aims. 
Copies of the Press Note dated 18.2-70 and 
two notifications dated 19.2.70 issued in 
this regard were placed on the Table of the 
House as enclosures to the answer given 
to Unstarred QuestioD No. 3 t 1 on 242.70. 
Later, a copy each of the notification issued 
OD 28.2.70 and Press Note issued on 
133.70 was also placed on the Table of the 
Hou"" as enclosure to the answer giveD to 
UDstarred Question No. 3819 on 24.3.70. 
Government considers that the vaiiou. 
policy cbanges in iDdustrial licensing annou· 
nced hy it are best suited to the country 
at the present stage of its development alid 
in the cODle,t of its overall social objectives. 
Government expects tbat tbe new licensiDg 
policy .... iII ensure greater freedom and 
opportunity for entrepreneurs, particularly 
small and medium entrepreDeurs, whether 
existing or new and also accelerate the 
growtb of production and the building up 
of a diversified industrial base for the 
country. These chaDges have been generally 
welcomed by the various representative 
interests includiDg industry. 

Death of persoDS doe to fire at Narnaul 
and Rewarl Railway Stations (Western 

aod Northern Railways) 

7769. SHRI RAM KISHAN GUPTA: 
Will the Minister of RAILWAYS be plea· 
sed to state : 

(a) the number of persons killed at 
Narnaul and Rewari Railway stations due 
to fire on the 30th aDd 31st January, 1970; 

(b) wbether BDy enquiry h.. been 
made into the c.uoes of fire; and 

(c) the results thereof? 
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THE MiNISTER OF RAILWAYS 
(SHRJ NANDA) : (a) As a result of flfi-
ng (and not due 10 fire), Iwo persons were 
killed at Rewari station premises on 30.1 
191(}; and on 31.1.1970 al Narnaul one per-
·son wo recewed iojuries, died later in 
hospital. 

(b) In txHh tbe cases of firing, Magis-
terial enquiries were ordered. 

.( 0) Firing at Rewari ·has been held 
juw£iod and the verdict on the firing at 
Namaul is still awaited. 

_e.eledi_ 'ar Asseably seats 
10 MIIry_ 

777(}. SHRI RAM KISHAN GUPTA 
SHRI &HIU CHAND GOYAL : 

WiIIlhe Minister of LAW AND SOCI-
AL ~  be pleased 10 state : 

(a) wbether tbe programme of holding 
bye-olecliollS in Haryana for Ihe Assembly 
seats lying vacant bas been finalised; and 

(b) if so, tbe details thereof, Constitu· 
ency-wise ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEEM) : (a) Yes, 
Sir. 

(b) A statement is laid on the Table 
of the House. ~ e  In LIbrary. Se. No. 
LT -3336/70] 

Allotment DC steel sbeets to Standard 
Drum II,IId Barrel ManuCactudq 

Co_, Do .. llay 

7771. SHRI SITAR AM KESRI . Will 
tile Minister of INDUSTRIAL DEVELOP-
MENT • .IN'f.ERNAL TRADE AND COM-
PANY AFFAIRS be pleased to Slllte : 

(a) tbe quantity of 18 pugeand 24 gau-
Ie steel .heels alloted by the D. G. T_ D. 10 
Standard Drum and Barrel Mfg_ Co., Bqm-
bay since 1959 for manufacturing oil bar-
rels and small drums; 

(b)  the particulars of import licences 
issued to lhis firm for maIWCacturing oil 

barrels and small .drUIDS .00 tbe .reCOg;lmen-
datioo. of the D . .G. T. D. s\gce ~  

(c) the quantity of steel sheets of 
various gauges receiv,ed by \,bjom from M/s_ 
Standard Vacuum Oil Refinery Co. for 
maoufacturing bitumen dn.rM on their 
account since 1959; 

(d) tbe quantity of steel sbeets recoi.v-
ed by tbem from the Indian Oil Corpora-
tion for IDJlnufacturi,qg oil lu ~ s 1>11 their 
account till this date; and 

(c) thl: quQtily of sU;oI .b"ts 9f 
various gauges received by them from ot"r 
sources 7 '. 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, lNTEaNAL ~  

AND COMPANY AFFA,UiS ~  F ,4.. 
AHMED): (a) to (e). The requisile 
illformatil>lI Is -being coUf9lod aad.,ilI be 
laid on the Table of the .Qollse in due 
course. 

VlolatiOllo( iadQstrJes . (DeleloJllDeei .aod 
Rellll,ation) Act, 1951 bl MI •. Staadard 

Drum aod Barrel MaouCachlriol 
Company 

7172. '>HRI SITARAM .KBSRI : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAL TB,ADE AND COM-
PANY AFFAIRS be pleased to .. ferlo 
the reply Biven 10 S!lIrred Question No. ilIt7 
on Ihe 17th Marcb, 1970 reprdillg ~e 
violation of Industries (Development and 
ReglllaliD.o) Act, .1951 JJ, 1II,/s_ S/4ndard 
Drlllll and l/oIlrrcl ·Maallfll.Ol\lrinS ,C"",pany 
and state: 

(a) wbetber Goyer_t have since 
compleljld the ~natio  ,of the addition-
al information obtained from MI •. Stan-
dard Drum and 8I!rrel ManufllGturing 
Co.npany; 

(b) if so, the action taken in tile lIIa-
tter; and 

(c) if 001, tbe approxima4C time b) 
which the examination would be comp-

t~  ? 

THE MINISTER OF INDUSTB,IAL 
DEVELOPMENT, INTERNAL TRADE 
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Am> COM'PAN'Y AFPArRS (mmr P. A. 
AHMED) ; (a) to (c). The mailer is 
being examined and as soon as a decision 
is taken it will be laid on the Table of the 
House. 

TlRft or ,,"lin transit 

7773. SHIH BBDA8RA1'A BARUA 
Will the Minister of RAtLWAY be pleased 
to stille: 

(a) whether the Minis!'ry of Steel and 
Heavy Engineering bas complained to the 
Railways against the large scale pilferage 
of sleel efc. in transit; 

(b) the value of tloe steel and steel 
products lost due to pilferage in traosit 
during the l.lSt year; and 

(cl whetber an~ Railway employee 
hM bnn punished for nesligeocc causing 
Joss in transit of sleel ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) ; (a) to 'c) . The infor-
mation is being collected and will be laid 
on the Table of the Sabba. 

Financing of smllll seale Iild"!ries 

1174. SHRI G. Y. KRISHNAN 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state : 

(A) whether there is any proposal to 
entrust the responsibility of financing Ihe 
small scale industries to the State instead 
of tbe present system of financing directly 
by tbe Centre; aDd 

(b) if 10. tbo details thereof ? 

THE MINiSTER OF INDUSTRIAL 
DEvelOPMENT, INTERNAL TRADE 
AND COMPANY APFAIRS (SHRI F. A. 
AHMEil) ; (s) and (Ii). The fmaneing 
of small sclfle iDdt/om!!s is Ilf present done 
t>y the State Government, its agencies and 
Ihe Bank. an<l nat by the ~nt al Govern· 
ment. 

Dlesellfttl .... of RaUwa,. hopw.11itIR 
Eoo __ , of tile Collllb'y 

7775. SHRI G. Y. KRISHNAN 
Will tbe Minister of RAILWAYS be plea-
sed to state ; 

~ whetber it is a fact that progress-
ive dieselisation of the Railways is seriously 
jeopardising the economy of tbe country; 

(b) whether Government are in a posi-
1i0ll In hat! this diesetisation and use steam 
\ocomotwes to arrest the decline in coal 
production and to stop the closure of mines 
and growing unemployment among miners, 
mininl cngineers and employ"es; and 

(cl If not, the reasons therefor ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) ; (a) No. 

(b) Tbe implication thaI dieselisation 
has caused a crisis in the coal industry is 
not correct. Railways dieselisation progra-
mme is necessary to caler (or lhe additional 
traffic which is being generaled in the 
successive Plans The total coal consump-
lion on the Railways has _01 malerially 
gOQle down on accoUBt of dieselisation so 
far and this could not therefore have caus-
ed arry ureml'!oymenl in Ihe mines. 

(c) Modernisation is essential if the 
Railways have to (ulfil the fasks expected 
of them. The coal industry has been one of 
the first beneficiaries of modem traction 
as. without this. coal could nol have been 
moved in adequate quantilies. 

.. ii t tl ~  'a1iPr ~ ~ fi q$f 
tt ~ 

7776. '" ~ ~ m", 
'tlfT amr)fiJItI fQm, lIT'offRItI RfPm' 

(fQ1 ~  'F'lT 'l'Q <:f<rr'l 'fiT f'U 
'litil f'l': 

(if;) 'fliT ~ ~  ~ ~ l ~

f,lIf'l::'T ~ ~ ~~ ... T <rHl'l' it ~ 

'];ll;I<r f?lfT ~ f., ~~  'f.') ~us ~o  

t ii ~~  'f\l'1rtsr'l ~ ~ t Il;'I> ~
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Ool' 'lir ~  '!ir ;;rTit ~i ~ i l  

~l  if lint~ ~~ ;;rr ~i i  

('if)' ~ &t, a) ~~ 'l<: ~~  '!if 

'fliT srftrf'.t;1lT ~  ~  

('1) ~ n  ~ .. rrilllh.'1 ~ lll  iii 

t li ~ if ~  n ~ iii fOil!; 'Il!T 'fTlT-

,n¥ "''('IT? 

ail i ~ flrmr, ~ IqT1l1t 
<r'fI ~ ~ ~li ~ (IlI'T ~ m 
~~  : (iii) ~ (rr) ~  ~ ... r-
f.!lIh:lf t ~ l ~i  iii ~ ~ ~ ~ll  

~ fiii l1,,:a if ~ l  ~  iii it~ 'lir 

~l nil "'T : ~ ~ 'IiITit iii ~~ ij-

~ ~ i~ fir>lIT;;rr/t ~ f'li iz 
~  if ~  ~ l ~ l l  it ~  

'lfmlfftrll 1 if f'f>1fT 1fT ;;riff'li :aof it ~li ~ 
ittrT ~ ll  l ~  si ~  I ~ lin  it ~~ 

~ ;r.T<r 'H ~ fqfur;z 'lif!1<n<.T i1{f 't:t ~ 
"111f ... ~ iii  iii f'f'fn if 'q1'?ITfrr'li .m:-
*T iTrfff i t ~  fflfT <1,,! ;rof'f'll 'Pi l ~  

lTll:I'f ~ (lOfT ~ i i mtf mtf ll:lIf<rf; 

~n  iii iIi;;:-rl1'H!![ '!i) ~ liit iii >;!fof,u; 

>;!"RrTfrr't f'f'l1Ttr "') l ~ fflfTlir i ~ iii fore( 

q,ptff ~ I fflfrfT ~  q''f'l!i1ll" q);;riTT iii 
u ~  if ~ nl  ~~  iii it'! 'Tit i ~  

'!i) ~~ iii forI:!: ~i  if fqfqfffiT 
m'Ii, ~  'R'miT ,,1 ~ ~  'Ii) 

51H"lf 'Ii, .t>:f'! ~ l  'f."T ~l i o  iilN 

;mit iii srmT s e ~  ~ I ~ l  ~  

iii f.!!fiff iii i ~ i  iii f<11!; ~ i  srllciT 

f'f."it ;;rrij=i\ I 

Bye-electloDS tn Lot Sabba rrom HOlbl.rpur 
and BuUsna Parliamentary o titu~n i l 

7777. SHR! SHRI CHAND GOYAL: 
Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

<a) whether any elertion programme 
ha. been finalised for holding b)e-elcctions 
~ l Lok $abha from Hoshiarpur (Punjab) 

and Buldana (Mabarashlra) Parliamentary 
Constituencies ; and 

(b) if so, the details of tbe pro-
gramme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE 
<SHRI M. YUNUS SALEEM) : (a) and (b) • 
Nc> bye-election is pending from Hosbiarpur 
Parliamentary Constituency in Punjab. The 
bye-election in Buldana Parliamentary 
Constituency is in progress and the poll was 
On the 26th Aprial, 1910. 

OpeDing of a sebool for ~l en of 
Railway Emplorees at Cbandigarb 

7778. SHRI  SHRI CHAND GOYAL: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whelber it is a fact that there is nO 
school near the Railway Station, Chandi-
garh for the sons aDd daughter of the 
Railways employees and they have to travel 
severa 1 il ~ to attend eveD primary 
classes ; 

~  iT so, whether the employees have 
demanded the startinll of a school in the 
Railway Premises; and 

(c) the reaction of Government to their 
demands? 

THE MINISTER OF RAILWAYS 
<SHRI NANDA1: <a) There are primary 
schools in the adjoining villages, namely 
Mani Majra and Mauli, within a radius 
of I! miles from the Railway Station, 
Chandigarh. 

(b) Yes. 

(c) Education being primarily the 
re<ponsibilily of the Slate Governments, 
the matler is under correspondence with 
Chandigarh Administration for opening a 
primary school near the RaIlway Station. 

Lolller Hou •• of duty for Clerks .t 
Cb.ndl._11 Statl08 

7779. SHR) SHRI CHAND GOYAL: 

Will tile Minisler of RAILWAYS be pleaKII 
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to slate: 

(a) whether it is a fact that it has been 
brought to tbe notice of Government that 
the Itaff posted at Cbandigarh Railway 
Station is inadequate ; 

(b) whetber due to tbe inadequacy of 
staff, some Clerks have to perform twelve 
to siltte:n hours duties instead of the usual 
eight hours duty ; and 

(c) the steps taken by Government to 
improve tbe situation 1 

THB MINISTER OF RAILWAYS 
(SHRI NANDA): (a) to (c). Information 
is being collected and will be laid on the 
table of tbe Sabha 

Beng,1i Mus'c and Ne". Bulletin in 
RajdhBDI Ellpres. 

""-

7780. SHRI SO\MAR GUHA : Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whetber it is a fact that a large 
number of Bengali speaking passengers travel 
by the R.jdhani Express ; 

(b) if so, the reasons for not including 
Bengali music and Bengali News items of 
AIR for the benefit of large number of 
Bengali speaking passengers; 

(c) whether arrangement would be made 
for Tagore s,mgs and other standard Bengnli 
music and Beagali News items in ·the 
Rajdhani Express; and 

(d) whether more instrumental music 
like 'Shehnai', 'Sitar', 'Violen' etc. would 
also he included 1 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Information about 
passengers booked hy Rajdhani Express or 
any other train according to the language 
spoken by them is not maintained. 

Cb) and Ce), Indian as well as Western 
music is played on the public address system 
o~ the R·,jjhlni E,press. In addition, AIR, 
Yividh Bharati prosra mmes, if t/Jey are OD 

the air during tbe jouroey of the ,rain, are 
also relayed on the public  address system, 
Announcements are made in English and 
Hindi only so that they cater for tbe bulk 
of passengers on tbe train, Tbe existIng 
arrangements suit tbe majority of passensers 
wbo travel by tbe train. 

(d) Music relayed on tbe Rajdhani Express 
is under constant rel"iew and necessary 
additIons and aiterations are made from time 
to time, 

SDpply or DrlnkiDII Water and Sale or 
Tea 10 III Class passenger in 10Dg 

distaDee trains 

7781, SHRI SAMAR GUHA : Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) wbether it is a fact tbat no facility 
is provided for drinking water and night 
security in III class compartments of the 
trains running between long distances ; 

(b) wbether tea supplied by tbe Station 
vendors at the Railway stations· ,is usually 
nothing but extracts of tea leaves or dusts 
boiled several times, which means in tbe 
name of tea actually harmful tonic acid 
liquor is supplied to the lIT Class Railway 
Passengers ; and 

(c) if so, steps taken by Goveroment 
to meet these grievances of tbe III C1as. 
Railways passengers 1 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) (a) No. Adequote 
arrangements are made by the Railways to 
supply drinking water to passengers at all 
stations and in stopping trains. Water 
trolleys provided at important stations are 
placed on platforms at short intervals so 
that passengers of all bogies can he served 
with drinking water, Watermen can'ing 
water in buckets with "Iolas" also walk 
along tbe length of the train and supply 
drinking water to passengers according to 
demand, 

Cool drinking water has 3150 heen pro-
vided in containers in some First c!ass 
corridor type coaches and Third class slee· 
per oa~ es  It is proposed to e~ten  tllis 
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fkill\;! by stagel to" covtr imporfant'10nr 
dfti'lbee'tfaTlll: 

APart" from tigh"tening up the normal 
,"olice arrangements by the Governltlent 
Ranway polrce, su"ch as keeping watch at 
important stations and periodical raids to 
round up criminals and aoti ,social elements, 
sti ~ OOvefIill'fenl's have Ween' aMitlonal 
sl!fulifji measures by way of" providing 
escorts oi,-importanl night pas.toger' trains 
in affected areas 

tb) No: "Frequent check's are ~t ise  
to ellsure tliln tll'e qnaliljl of tee;sold to 
passengers is salistac!bf). Suitable action 
i. taken in cases where tea sold is not 
foimd t6"beof requi_tite statidArd. 

(c) Does not arise. 

778L SHRI K'. ANtIWDHAN : Will 
the Minister of STEEL AND HEAVY 
BN8lNBEllING be pleased to slate : 

(s)' tilt" procedure followed in the 
dlSJ'>osalof steel scrapc' from tbe Siffi 
Ptlmltt': aild .-

(b) whether tbe States of Ketala. Tamil 
Nadu, Andbra etc, have asked for a regular 
~ o steel scrap9' anil raw mete rial's for 
Ilfe/sml.-H stale inillls1ties ill these States ? 

THB DEPUTY MINISTER IN THE 
Mtmstky al'f s'ffiEt AND Hf!A VY 

l t ~ i (SHRI MOt-m: SliAl'I 
QURESHI) : (a) Presuinably tbe reference 
i, tl> defective steel Sheets and Sheet 
cuttings: Tbese ate not within the purview 
Of ,the! Jamt ~nt COinmittee alfd Producers 
are' free' to sell these. Hiniusran Steel 
UDHl4id have' been atlvised tl> sell the bn1k 
o tll~i  arisings t ou~ i tlleir stOckyards to 
actual u~e s 011 the recommendatiod of the 
i eeto i o lil ust~ies of th'&' Stales concer-
nOd; HOWevet, tbe pOSition is beirig'rmewed 
in consultation with the Joint Plant Conllni-
ttee, with a view te evolve a uniform Policy 
far sit lilaiD-Producen. 

(b' RIj(ereDte regardibg suPPly of raw 

na~ lOr Small- SCaT\! I!ldustrie, Bri)· 

eralty have been received from the States' 
of Andhra. Mahara,htra and Tamil Nadu. 

77 8 ' • '1l o ~ SIlm': ~  ~ 

~ ~ ~ it ~ t ~i i  f*: 

~  ~~ ~~ if t ~ il; fiI;;:r ~~  

'H ~ i feT..,T 'fiT &r,"PH ~ ~  ~ i  

~ ~~~ '1'<: ~ t i ~ ~ i  m;;T ~ , 

(@) ~  it ij- ~  ~~i  il; ~~  il; 

'IN, 'J(lf!'l:r a'1l 'lit 'flfT ~  

(IT) ~ %il;'!:T<: 'f:t f'fi":t ~a  'Jt 

~~  ~l  lfl:fl ~ 0'11 ~t 'fi"f ~ i  ~ n 

~ ; 

('l') l t~ ~ <it ~ f'fi"'«' ~ 

'fi1 ~ n tl  ~  

~  l t~ i ~  ~ ~ ~ ll  'fiT 

f'fi<f ~ l  'J, PP!ffi 'fi ,CIT ~ ;q-T<: ",if it ijT<r 
i ~ l  'IT ~ olTt <rrB itaif a'1T 
wtr ~ 'f.T ;;l,),T W t? 

~ ~ q'fl (sit ~  : ('Ii) ~ ~  

llT,aT<r ~  il; fq nl';T ~il  'J, 184 

~ i ~  ~  (fur'lil; 'I'm 652 i'fi" 

feT.., ~ , ~~ ~ ~el i  if; %il;il:f<: ~  ;mf 

~  'Jar ~il  ~  :o'rI ~  it; ifrtt ~t 

"!'fi" fCI'iT ~ ;q-h?;'f,f "'IfI'CI ~ t 'foT Q ~ 

a-l'Il'llf"'l'CI ~  ~ i i i i ~ if; ft;rQ: 
~ ;q-T'f¥ i i~  i i ~ ~ i  ~ 'I'i'Ttft 

'Jf,>;fJT ;q-T<: "'IP< <'film fGrfi ~~  ~~i

~ ~it <Hiii' qf'<!ITJT il"@' ii ~ , 

l:ffu" f[Tifif!7r ~i  fifi"'T \;iT'" ~ 
RT.., il;if;'!:T<: lTT %il;il:T<:)' it; ifflf <[CIT ",'Ii 

~~i ~  if ~  ~ ~ ~ CIT it~  

~~i  i ~e  'fiT orr "''fiar ~  <.:l;;rr 
~  
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(lJ') ~ l  1t«r ~ii  ~~ ~ ~ 

~ l $11\ ",,11; 'P*nn:llT 11; ;;rT'if ([If 
l!)'H ~~  ~~ 't<'[it ~  ~  ~  

~ ~ I 

Construction of Muri Gram i~ e 

7784. SHRI MAQHU LIM/WE : Will 
tbe Minister of RAILWAYS .be l il~e  to 
state: 

(a) whetber ~ o e n ent l a e rcc.eivcd 
any letter from a former employee of Ihe 
HlUd Construction Corporation about the 
faulty construction of Muri Gram Bridge 
.by. tbe 'Corporation; 

(b) if so, tbe substance of the com· 
plaint; and 

(c) 1be action taken by Govcroment 
tbereon 7 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (al Yes. A complaint 
from Shri Raj Kumar Anand, CQrmer 
Munsbi of Hinel CoDlltruction ·CO!IWration. 
was received through the Hon 'ble Member. 

(b) . The compla,int is .al1out the S.\Ib-
standard work executed by Mis. HiDd 
CoDstruction Corporation. 

(c) ''lhe matter is under iDvestintion • 

. 'J;IIrtllllb li l l lll ~Q  
.,.., ... ,' .... est ~s  .. 

7785. SHRI A. SREEDHARAN 
~ ill  U\ ... Mioi.ler· of"RAIUV4 y.s. bellles.ed 
. to slate: 

(8) wbether it is a fact that the au tho. 
r.ilies hD-e de;:ided 10 ·aH""h a .lbll<>ugh 
cOlDparlment f'·\lm Ma,nplore .to lI"",bay .,10 
!.he W.est. Coast Bl'PrelIL from tbe .. lst APrjl, 
1970; 

(b) io view of the fact that previously 
Ibe·through compartment was attached to 
No. l 'Mant!alore.Madra. Mail which 
.topp!d at several stations to North Kerala 
.. alldla!60 in ~i  oof'me.faet tbat the·.pre.ent 

al;raogenlMls \lti,ll ~  .8,*,0 iMq!aVt ... lI" 

to passengers. whe\ller OO!'&rnmept .!IIIIUd 
issue orders not to alter the original arrange· 
ment; and 

THE MINISTER OP RAILWAYS 
(SHRI' NANDA): ~a  Ye •. W'lh. tneet 
from ht April t~  the tiu'ough 4biro .::18 •• 
3 -tier sleeper coach between Bombay·aA(f 
Mangalore has been switched over to run 
.by I:Ws. liJ/14 ll a ~s lkuata 
Iillpr,s.,27/28 'Weet .G!la$t i l~  yd 

19poMalaba[,.&prfls ''''.a u ~ 
.aD<U'IMlranllr. 

(b) and (c). No. Nos. 29/30 )lalabar 
Express b) which the througb coacb i. 
hauled between Shoranur and an alo ~ 

stop at ail stations onthi. section wber-e t/2 
Madras·Mangalore Mails stop except at 
'PIH'paaaBpdi where No. 1'61.1 0I0Iy-atops. 
-In a~ tion  i91'3O Malabar ~ esses .<8Iop 

at a few·mot'e statioo. <>n tbi.·....etiOlt...t.eFe 
'Nes. lIZ· Mml. oo.tKlt ·s!6p t e~  

.facility of tMough coach for ·.,...,.lIen 
~o  all·;mportant.ot""iens .. 0' IIIM><_. 
Mangalore section is still available .• ~  

over, according to the revised arrangement 
,th .. _1I·jo ....... y ·time of ·-.be "",,,Usb 
_aeh-f..,r p ....... ers ~e  ~  .. l<l,e .. "" 
<41eMbay.-ha ........ n .. reduoed···bY'·.' ··mlltb-as 
'7·-Itet!r. and' ~ i ~ an o ~ .. ~ 
'S>mioutes ·in e~ell n tllinetioo. 

~  SHRI'KAItTIK'OR-AI&N :"'IMII 
the Minister of INDU81'1llAL ·OEY£LOP· 
MENT, INTERNAL TRADE! AND 
COMPANY AFFAIRS-be .,loased t_tate: 

(a) whether tbere i. any move' for the 
opening of a paper mill io Pdlamau District 
of Bihar as there i. abundance of bamboo 
in the forest of ¥alamau; 

(b) ir .lO,. tbe ~tails t ll ~o  and 

THB MINISTBR OP INDUSTRIAL 
·OOVBLOi'MBNT •. IMl1lRNAL TMDB 
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AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) No. Sir. 

(b) and (c) • Do not arise. 

O..er.Brldg. al Railway Crossing of 
Rancbl-Cb Ibasa Road 

7787. SHRI KARTIK ORAON : Will 
tbe MlDister of RAILWAYS be pleased 10 
state: 

(a) wbetber tbere is any .proposal for 
tbe construction of an overbridge or a bye-
pass at tbe Railway crossing of Rancbi-
Cbaibasa road as the public are seriously 
bandicapped and traffic badly affected; 

(b) if so, tbe details tbereof; and 

(c) if not, tbe reasons tberefor ? 

THE MINISTBR OF RAILWAYS 
(SHRI NANDA): (a) Presumably, tbe 
Hon'ble Member is referring to tbe constru· 

. ction of a road overbridge on tbe Rancbi 
Cbaibasa road between Ranchi and Hatia 
Stations. If so, tbe proposal is under consi· 
deration. 

(b) The proposed road overbridlle is to 
cater for four lane road traffic. According 
to the agreed terms. tbe Railway bas to 
bear tbe cost of two lane bridge amounting 
to Rs. 18.86 lakbs out of a total cost of 
Rs. 45.?2 lakhs and tbe remaining cost is 
to be borne by the State Govern.nenl. Plan 
and <:ostimates prepared by Ihe Railway have 
been sent to the State Goverom,'at in Dece· 

. mber, 1969. for tbeir acceplance. Their 
reply is still awaited. 

(c) Do not arise. 

.Report of Commlssionner of Railway 
Safety 

7789. SHRI MAYAVAN 
SHRI DHANDAPANI : 
SHRI CHENGALRA Y A NAIDU: 
SHRl N. R. LASKAR : 

Will the Minister of RAILWAYS be 
pleased to state : 

(3) whetber it is a fact that the report 

of Ibe Commissioner of Railway Safety has 
stated tbat accidents during 1968·69 bave 
been less than in 1%7-68; 

(b) if so, whether the Railway accidents 
were higber in tbe country during 1968·69; 

(c) whetber in the report the attack on 
the Railway property by the agitators, 
wbich caused a heavy damage, hlS not been 
taken into consideration; and 

(d) if so, wbat steps are being taken 
to reduce Railwa) accidents in the coun-
try? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) Yes. 

(b) Does not arise. 

(c) Tbis aspect bas not been considered 
in Ihe report. 

(d) Does not arise . 

Confirmation of Starf Iii Signal and 
TelecoDllDaoicatioDli Department 

7790. SHRIDEVEN SEN : Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether th. confirmation of staff 
in lhe Signal and Telecommunications 
department of the Indian Railway is not 
boing regularly done, and the staff eveD 
after 8 years of tbeir services in the parli· 
cular grades are not yet confirmed; and 

(b) if so, what action the Administratlcon 
proposes to take to redress tbis grievance 
of the stair and when ? 

THE MINISTER OF RAILWAYS (SURI 
NANDA): (a) and (b). The ioformation 
is being collected and will be laid on the 
Table of the Sabha. 

Staodardlsation of Deslgnatioos aod Jobs 
to end disparities on Railway. 

779 J.. SHRI DEVEN SEN: Will the 
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Minister of RAILWAYS be p!e.sed to slate: 

(a) whether it is a fact that some 
Divisions of tbe various Zones and also 
.anous Zones of the Indian Railways 
maintain tbeir own separate designations 
of various cadres of the Signal and Tele-
communications starf with Ihe result that 
two employees performing tbe same or 
equivalent duties are known in respective 
regions by different designations and are 
given different emoluments; 

(b) whether such invidious distinction 
in designations gives a handle to tbe authori-
ties to make an unjust ano inequitable 
discrimination between the employees in 
respect of tbeir salaries and otber emolu-
ments altbough they are performing tbe 
samo job; and 

(c) whether Govemo.ent propose to end 
tbese disparities by standardisation of 
designations and jobs and if so, wben ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) to (c). Information 
is being collected and will be laid on the 
Table of the Sabba in due course_ 

Deatb or a Harljan Sweeper w .... klng at 
New Delbl Railway StatlOD due to alleged 

eJlce&ll,e beatiag by G. R. P., Delbl 

7792. SHRI DEVEN SEN: 
SHRI SAMAR GUHA 
SHRIA.SREEDHARAN 
SHRI ONKAR LAL BERWA 
SHRI S. KUNDU : 
SHRI CHANDRIKA PRASAD: 
SHRI YASHPAL SINGH: 
SHRI KIKAR SINGH: 

Will the Minister of RAILWAYS l>e 
pleased to state: 

(a) whetber it is a ract that a Harijan 
named Balbir. wbo was wo, king as a swee-
per at New Delbi Railwa, StatiOD (TXRI) 
CoachiD., New Delbi, Northern Railway) 
died of exces.ive beating by G_ R. P_ Delbi 
in a false case and his dead body was 
tbrown from a running train near Sonepat 
Railway Station from where it was recovered 
later on; and 

(b) if so, whetber Government pro-
pose to appoint any Commission to iDl'esti-
gate the case throughly ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) The inquest pro-
ceedings conducted by Government Railway 
Police revealed that this was a case of sus-
pected suicide Police investigation is stil 
in progress. 

(b) Does not arise. 

Monopolies In Iodustr, 

7793. SHRI CHENGALRAYA NAIDU : 
Will tbe Minister cf INDUSTRIAL DEVE· 
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whetber it is a fact that his 
Ministry has discovered in preliminary 
.t udies that practically e1iery industry in 
the country contains monopolistic firms or 
dominant undertakings as defined in the 
Monopolies AC1 ; 

(b) if so, whetber it also appears tbat 
the number of monopolistic firms will be 
greatly in excess of tbe dominant under-
takings; 

(c) ir so, what are the other points 
made in the preliminary studi.s; and 

(d) the steps are being taken to rem on 
the draw-backs in this regard? 

tHE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (8) Since, no sucb studies of 
all ind ustries have yet been made by Depart-
ment of Compaoy Arfairs, it is not possible 
to say that practically every indu.try in the 
country contains monopolistic firms or 
dominant undertakings as defined in the 
Monopolies and Restrictive Trade Practice. 
Act, 1969. 

(b) to (d). Do nol arise. 
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I.i .... o,r ..... tiling up Cement, FdClory 
at Nimbabere (Rajostban) 

7794. SHRI ONKARLAL BOHRA 
Will tbe Minister of INDUSTRIAL DEVE· 
LOPMBNT. INTBRNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

(a) tbe date ,00 which the licence to 
establish a cemeot factory at Nimbahere 
(Rajasthan) was granted to J, K. Group and 
what were the terms and conditions of such 
licences; 

(b) whether it is a fact that the pro· 
gress of the said project so' Jar has been too 
slow and that the management is too reluc-
taDt ,to \IIP8od, up iIIe completion of the 
feeiQJ)'; 

,(;)tbo ,faalKies and <:oncelsion .alI8...:d 
by the State Government to thi. project for 
s.u,pply of power. water and loans; 

(d) how much,Agricultural land was 
acquired for tbis project and wbat was tbe 
colllpenaaWm ,paid to .tile IIIlri""ltutista; 
and 

(e) wbether all this fertile land which 
was beiDg .atili3ld for agricultural produc· 
tH>n. reMailled 'uoptlOductive during 'all 

oee~ea s ? 

THE MINISTER OF INDUSTRIAL 
DBVELOPMENT.INTERNAL TRADE 
AND COMPANY AFFAIRS ~  F. A. 
AHMED): (a) Only a letter of In ten I 
was issued 00 18.8,1965 for the setting up 
.. r a oemont fac:lory.:at :.I(o\lMJtli near Dabls 
Slalion (Rajaslhao) for,the manufacture'of 
4 lakb lonnes of portland cemenl. The 
cemenl jnduatry ,was exempled frOOl Ibe 
licensing provisions ,of the Industries, (Deve-
lopment & 'Regulation) Act. 1951. from 
May 1966 and it is understood that tbe 
party has changed tbe location to Nimba-
hera (Rajasthan). No ,industrial ,licence as 
such was granted to J. 'K. Group for the 
setting 'up of a cement' factory at Nimba-
bera. 

'(b) The progress appears 10 be slow. 
Government has no information about Ihe 
reluctance of the Management to speed up 
the co.npletion',of'4be, faoklry as'the industry 

had been exempt<id ,fllOm eIIe Iiaoasiag 
provisions of the Industries (Development 
And Regulation) Act, I '51 lIIith effect from 
Hili Way. 1 ~  

(c) The State Gove,nment of Rajas-
th,n has allowed the following facilities for 
tbe project : 

( i) Necessary land for the project 
h.. been arranged by 1he 
Stale Government, 

(,ii) 'The State Governmeat, through 
a ast~an State Electricity 
'Board,'bas agreed to sul'yly 
power for operational pu10pMeS 
of tbe 1'1l1li1. 

(iii) Tbe Stale Government" HI !>be 
Department of Irrigation, has 
peomtted lbe partycto pump 
~e  fram thCUMari, ,pereoulial 
ri..:r' Kad.-Ji. 

(iv) Miui(lg ..leases in reJpcct of 
limestone and red ochre...b8Ye 
been granted by the Slate 
Government. 

(v) Tbe State Government, through 
its'Public ·W«ks 9epart ..... nt. 
bad diYerted.-b&Sta>te -Highway 
,al>1ho t o lle~  as 
it was running at over lime-
ll l ~s  

('\'i) It-ba,,·atlowed'lfloan of Rs. 30 
~at s .. ter thi., "fM'Oject to the 
CGoRpIRlY· 

(d) a l ~  . A03, &CI;eS ,.of land bas 
been taken over for the factory, colony 
and expansion purposes for the project. 
Qut' of'tbis; "152 acres of land 'was report-
edl, under cultivation and' 'Ibe" remaining 
251 acres was barron land vesting in the 
til"t. ;Goovernmanl. Priy .... lrid'waI ItIl'ren-
'dared to illte'8lateoGever_ot,b"lIibatedwfI 
l it ~e Slale G_alB1Ont-"lrao'lfernod;'4>y 
'_y of'le8l. ,for '99 '"CI1IR. "lbe ,toftJ."4113 
-8,,",S ,of.' laad on a e tt ~ tts  '941800/ 
by' way ''Of !'femi1llll by the Oenopn,. 
,Bendes the ",aid .. ,....mium an ,yearly ,"lene 
rent of, RI. It .'f90/-i., reserved .. o ~ e 

Stale Government. Actual 'GOIDpHsatteo 
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~  Prh'lln> laRd"Owners thrl'lUgb the 
Slare'Oo.-ernmeatrwn, Rs, 1,'6S,.330/. 
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l ~  
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Officiating chance to Clan III staff 
in Higber Grades 

7798. SHRI HUKAM CHAND KA.CH· 
WAI : Will tbe Minister of RAILWAYS 
be pleased to state : 

(a) whetber it is a fact tbat Railway 
Board b.d issued orders not to revert 
Class II Officer; oenciating in higher grades 

~ more th'n three years ; a ~ . 

(b) if so, the reasODS for not ;ssuin. 
similar instructions in respect of Cia.. III 
Staff officiating in higber scale for more 
tban three years ? 

THE MJNISTER OF RAILWAYS 
(SHRI NANDA): (8) Yes. 

(b) Such protection i. Dot considered 
necessary in respect of Class III staff as 
they are not normally reverted uDder 
similar conditions, except 00 grouods of 
unsuitability. 

GraDt of Inaemeata to tbose absorbed 
as as.islant permanent Way Inspectors 

on Northrrn Railway 

7799. SHRI HUKAM CHAND 
KACHWAI; 

SHRI SHRI CHAND GOYAL : 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whetber it is a fact thai tbe surplus 
Assistant Inspector of Works of different 
Railwa}s »bsorbed as A .. istant Permanent 
Way Inspectors on the Northern Railway 
have not been granted increments though 
the same are due to them ; and 

(b) if so, the reasons therefor ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b) . Information 
is beeing collected and will be laid on the 
Table o£ the Sabba. 

Transfer of ProvIdent Fund and Senlee 
Records of stafr absorbed as Assl!. 

Permanent Way IlIIp.dors 
(Norther. Rall"ay) 

7800. SHRI HUKAM CHAND KACH· 
WAI : Will the Minister of RAILWAYS be 
pleased to state : 

(a> whether it is a fact that the service 
records, leave accounts. etc, of surplus 
Assistant Inspectors or Works of the West-
ern and Central Railway., absorbed as 
A .. istant Permanent Way Inspectors on 

t~e ?-!ortIJero ~ail a s  IIaye nol )el bee" 
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transferred from their parent Railways to 
tbe Nortbern Railway authorities: 

(b) if 80, tbe reasons tberefor ; 

(c) if reply to part (a) above, be in tbe 
negative, whetber tbeir reCords bave been 
transferred to their respective Divisions 
by the Nortbern Railway authorities ; and 

(d) if not, the reasons tberefor ? 

THE MINISTER OF RAILWAYS 
(SHRI NAND A) : (a) to (d). About 61 
surplus Assistant Inspectors of Works of 
Central aod Western Railwa}s bave been 
transferred to tbe Northern Railway. Out 
of these tbe service records of 36 employees 
only bave been received which have been 
sent to the respective Divisions of Northern 
Railway. Northern Raitway Administ:alion 
have asked respective Railways to expedite 
the submission of the service records in 
respect of other employees. 

Usually tbere is a time lag of two to 
tbree months between Ihe transfer of an 
employee from one Railway 1(' another and 
the transfer of his service record, leave 
account and P. F. Account whicb have to 
be brougbt upto date. All efforls are being 
made to update the transfer of records. 
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RalslDIL of Debits allllDlt tbe Statlou 
by tb. Accounts Deparlmeal 

7803. SHRI SA TY A NARAIN 
SINGH: 

SHRI BHAGABAN DAS : 
SHltI K. RAMANI : 
SHRI K. M. ABRAHAM: 

Will lhe Minister of RAILWAYS be 
pleased 10 stat. : 

(a) whether it is a 'act that the debits 
were being raised against the Stations by 
the Accounts Departments in respect of 
good. traffic without verification of the 
under·charges collectu! in the subsequent 
months as 'Arrear Under chlfges'; 

(b) whether it is also a fact tbat tbe 
Railwa) Board had recently issued certain 
instructions to raise debits anI) after veri-
fication of the underch1rges collected in 
the subsequent montbs as 'Arrear Under· 
charges'; 

(c) if so, the amount of debits cance-
lled by the Traffic Accounts on the Weste· 
rn Railway 8S a result of this verification 
in respect of local traffic and foreign goods 
traffic in tbe month. of Fehruary, 1970 and 
March. 1970: and 

(d)  the steps taken by Government to 
ensure that the debits are not raised with-
out verification of the 'Arrear Underchar-
ges' and thus save the Commercial staff on 
the 8tations from unnecesl8ry harass-
ment? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) <a) Yes, 

(b) Yes, Instructions have been issued 
to the Railways in the month of November, 
J969 tbat the debits should be raised agai· 
llit tbe Itationl after vorifyiDl tbe Machine 
Prepared Abstracts of the same month as 
well as of the next month with which the 
Arrear Undercharges Statements are recei-
ved from the Stations, 

(c) Nil, 

(d) Instructions hav. already been 
issued ill this regard as already indicated ip 
the reply to part (b) ibid, 
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Confirmation of Clerk. Grade 1\ In Work.hop 
aad Stores Accounts Office, Ajmer 

(Weslnn Railway) 

7804. SHRI SATYA NARAIN 
SINGH: 

SHRI MOHAMMAD ISMAIL 
SHRI GANESH GHOSH 
SHRI NAMBIAR : 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) the total number of Clerks Grade 
II in the Workshop and Stores Account, 
Office of the Western Railway at Ajmer 
who even after completing 13 years of ser· 
vice are still temporar); and 

(b) the steps taken by Go>eromeot in 
this rG&ard ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Nil. 

(b) Does not arise. 

Resolutions adopted at the Third 
Conference of All India Uogradod 

Railway Accounls Staff 
Associallon 

1805. SHRI P.  P. ESTHOSE 
SHRI K. RAMANl : 
SHRl GANESH GHOSH: 
SHRl E. K. NAVANAR : 

Will the Minister of RAILWAYS -be 
pleased to state : 

(a) whether it is a fact that a deputa· 
tion of the All India Ungraded Railway 
Account. Stafr Association met him nn the 
7th March. 1970 in Rail Bhawan. New 
Delhi and handed over a copy of the resol· 
utions adapted in tbeir Tblrd Conference; 

(b) if so, the demands mentione': in 
tbe resolutions; and 

(c) the steps taken by Government to 
ameliorate each demand ? 

(b) Tbe demands relate to (I) Merger 
of 2 grades of Rs. 11 00180 and Rs. ~

300 applicable to Account' Clerts on Rail-
ways (ii) Ab<>litioa of Appendix If·A fixami. 
nation by replacing it with a .imple 'uitl· 
bility test (iii) Removal of stagnation at tbe 
maximum of the rocruitment graJe (iv) 
Scale of post retirement passes 10 Chlu IV 
.taff and (v) Issue of residential card 
passes. 

(c) All these demands bave been 
examined on merits; Government. however, 
are not in a position to make any large 
scale revision ia the service conditions of 
anyone catOlory in view of their rc\l8rcu· 
ssions 011 otbers. However to IIIllCliorate 
the hardsbip to the staff who have stagna. 
ted at tbe  maximum of tbeir scales of pay 
for two years or more, it ·bas already been 
decided 10 give them an amolUlt equivllieat 
to one increment as personal pay. The 
other conditions of service like pay scales 
etc. would bave to be gone into by tbe Pay 
Commi .sion wbicb bas a lread, beeD set lIP 
by tbe Government. 

Loss of Foodgralas 10 transll doe 10 
raJas 

7806. SHRI NAVAL KTSHORE 
SHARMA: Will tbe Minister of RAIL-
W A VS be pleased to state : 

(a) whether ins a fact tbat food!lrjl' 
ins to the ex lent of 12250 Toones were 
damaged by rains in trainsit during tbe 
years 1967 to 1969; 

(b) if so. tbe reasoDII for the dama&e 
and who is responsible for tbe loss; aDd 

(c) wbether Government have tahn 
any Sleps to enSure tbat no more 10.8 to 
the foodgrains takes place in future? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (al It is a fact that a 
certain amount of foodgrains are damaged 
by wet in traasit during the years 1967 to 
1969 but tbe exact quantity so damaged 
cannot be asse.sed. 

THE MINISTER OF 
(SHRI NANDA) : (a) Yes. 

RAILWAYS (b) Normally the damage occurs due 
to unexpected rains and seepage of water 
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through door crevices. A certain amount of 
damage is also due to food grains loaded in 
open wagons getting wet due to tarpaulin 
covering them getting blowo off in the tran-
sit. Since such damages are purely inciden-
tal to transit, nobody is responsible. 

(c) Yes. Efforts are made to ensure 
tbat only covered wagons are supplied for 
movement of foodgrains as far as possible 
and only in inevitable cases, open stock is 
supplied. Even io the latter case, it is ensu-
red tbat wagons are properly covered witb 
la ~ulin and escorted by security staff. 

mor "flli)1:Rb ~  ~  if 

f-ff'«l' t';;ro:if "'" mwm if ,!q 

7807. .n.1II1 Slmq : 'flIT 
't<fit ~ If\I ~ 'fi'T FTT 'fi' {t\ f'li' : 

('Ii') ,lIT ~ ~  ~ f'li' 6T'lffl "':T'Ii'T-
~ emf ~ it q.f.r ~ ~ 

~ l 'li'T f"l'lff{!T orTlTO fG:'l Slfo ~ 

<TlJ<fl' ;;rT ~~ ~ ~  ~ ~ ~ ~ 

~t <T'lit ~ ~ ll 'fi'T Wll <Tgo ~ 

~  ~  

~  rn ~ Wflf ~ ~ l 'fi'T Wll 
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Decline ia passeoger trallic 00 Indlaa 
Rall"a,. io 19611-69 

7809. SHRI JYOTIRMOY BASU 
Will tbe Minister of RAILWAYS be pleased 
to state: 

(a) et ~  for the first time in 16 
years, passenger traffic of the Indian Rail-
ways during 1968-69 showed a decline of 
2.0 per cent in ~ s of passengers origina-
ting and of 0.20 per cent in terms of pass-
enger KM; 
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(b) if so, tbe causes tbereof; and 

(c) if not, what is the actual position 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : <a) Yes. 

(b) The drop was due pdrlly to earl) 
onset of monsoon, partly to floods and 
breaches and also to some extent on acco-
unt of diversion of sbort distance traffic 
from rail to road. 

The position has since been reversed 
and in the year 1969·70 the passenger 
traffic registered an increa,e over tbe previ-
ous year 1968-69, 

(c) Does not arise. 

De ...... of paper durl.1I FODrtb Plan 

7810. SHRI JYOTIRMOY BASU 
Will tbe Minister of INDUSTRIAL DEVE. 
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
Slate : 

<a) tbe estimated demands of various 
types of paper. year-wise, during the Fou-
rth Five Year Plan period; 

(b) the eslimaled installed capacity of 
the paper units in tbe counlry at presenl; 
aDd 

(c) Ibe steps laken by Government to 
solve the problem arising Ollt of the estima· 
ted demands, year-wise, during the Fourtb 
Five Year Plan period ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) According to tbe studies 
carried out by the Development Council for 
Pulp, Paper and Allied Industries the demo 
and for paper and paper boards (excluding 
new.prlDt aoJ strawboardjmillboardl) dur-

ing tbe 4tb i e ~ea  Plan is likely to be 
as uDder :-

Year T(}nnes 

1969-70 725,000 
1970-71 785,000 
1971-72 845,000 
1972-7 J 900,000 
1973-74 96'J,ooO 

Cultural papers (priDting and writing 
papers) constitute about ~ of the total 
demand and the balance ~ is the demand 
for industrial papers (packing and wrapp-
ing papers and paper boards). 

(b) The present installed capacity for 
paper and paper boards is about 7,68,000 
tonnes which is expected to increase to 
almut 8,13,000 tonnes b> 1972 as a result 
of completion of four expansion scbeme s 
and one new scbeme under implementation 
in the private sector. 

(c) Recently, a few proposals for expan-
, sion of tbe existing units and establish-
ment of some new units in tbe private seC-
tor bave been received. Decision on tbese 
proposals is likely to be taken sbortly. If 
all these proposals are accepted and imple-
mented, tbere will be an increase in tbe 
installed capacity by about 1.96,000 tonnes. 
Apart from the above, it bas also been 
decided to establish a capacity of 80,000 
tonoes for manufacture of Printing and 
Writing paper in tbe public sector by tbe 
end of Fourtb Plan period. 

Stoppage of West Coast Expr_ at 
Badallsra 

7811. SHRI A SREEDHARAN : Will 
the Minister of RAILWAYS be l~ase  to 
state: 

(a) wbether Government hav. received 
aoy representation urging the stoppage 
of the West Coast Express at Badagara on 
the Soutbern Railway; 

(b) if so, whetber Government a~e 

accepted tbe above request; and 

(c) if 1I0t, tbe reasons therefor? 
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THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Yes 

(b) No. 

(c) The reasons are 

(  i  )  6 pairs of trains including IDN! 
2UP Madras-Mangalo!e Mails 
and 29DN!30UP Cochin·Mang-
alore Expresses bave stoppages 
at Badagara. 

(ii ) 29DN/30UP closely follow/pre-
cede 27DN/28UP Weat Coast 
Expresses. 

(iii) 27DN!28UP pass through Bada-
gara at 02.41 and 00.23 hours 
respectively which are very inco-
nvenient timings. 

Supply or Turbo· Generator to Atomic 
Energy CODlmisslon by Hea,y Electri-

cals (India) Ltd. 

7812. SHRI R. BARUA : Will tbe 
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state : 

(8) whether the Atomic EnerlY Commi-
uion pl_d Ibe leiter of intent with the 
Heavy Electficals (India) Ltd.. Bhopal for 
a 2lO MW lingle . unit Turbo-Generator in 
September, 1967; 

(b) if so, whether the Hea.y Electri-
cals could not submit an) firm delivery 
scbedtilc.evcn .by tbe end of 1969; 

(c) whether this inordinate delay has 
Iarl!ely held up completion of Kalpakam 
Atomic Power project; aDd 

(d) if so, the reasons for the Heavy 
Electrical's iuability to supply the required 
lIenerator 1 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) Yes, Sir. 

(b) to (d). The basic parameters of 
tbe demand for the Turbine were indicated 

to the Heavy Ef«:tricab (India) Ltd, Bho-
pal by Atomic Energy Commission in Octo-
ber, 1968. In order to produce this. prolong· 
ed and difficult negotiations for acquiring 
sopbisticated know-how and purchase of 
compODeDts wore cooducted with foreign 
collaborators. Terms of coljahoClltinn witb 
a British firm have since been finalised and 
it will take the Hcavy Electricals (India) 
Ltd. about 31 to 4 ea ~ to supply the 
equipment. 

Over-Bridge Neat PaM N allar (Deihl) 
Railway Station 

7813. SHRI N. R. DEOOHAlCiE : 
Will the Minister of RAILWAYS be plea-
sed to st!lte : 

(a) when the work on the construction 
of over-bridge near Patel Nagar (Delhi) 
Railway Station was started; 

(b) when the wGlk is expected to be 
completed; and 

(c) tbe approximate amount of money 
expected to be spent nn the bridge ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) The work on the 
approaches to lhe bridge was started by 
tbe Municipal Corporalion of Delhi in 
January. 1969 and the work on bridge 
structure was started by the Railw.y in 
July. 1969. 

'(b) 'lbe·work i, e""lOI" iohe admple-
ted, by Docember, 19711. 

(c) Rs. 82 lakhs arproximalely. This 
also includes the. cost of road .approaches 
being dOne by the Municipal Corporation 
of Delhi. 

Electrification and Dieselisation of Raih.a,s 
during Fourtb FI,e Year Plan 

7814. SHRl N. R. DEOOHARE: ·WIII 
the Minister o!RAILW A YS be plcned to 

"ete : 

(a) the total Railway mileage on the 
Indian Railways (Zone· wise) which is 
proposed to be (i) electrified and (ii) diese-
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lised ar! .. tlte Foltl'd. Five Yen Plan; 
aid 

(b) the details of the electrification and 
dieseliaatloti projclcts 7 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (al and (b). 

ElecJfI',callan : 

Duriog the Fourtb Plan it is prpposed 
to complete electrification of 680 route km 
from projects sanctioned earlier and take 
up appcoximlLly 2000 route km of new 
electrification of which about 1100 is 
likely to be completed during the Plan 
period. Out of tbis 2000 route km, electri-
fication of Virar-Sabaemall (roUle krn 442) 
on the Western Railway bas already beeu 
sanctioned. Electrifieation of Ihe sections 
Kirandul.Waltair (route km 471 ) and 
Pancbkura.Haldia (rou!e km 71), bulb on 
the South Eastern Railway, bas been inclu· 
ded In tbe Budget for 1970·71. Olher 
sections are under consideration. 

Di •• ellJation : 

During the Plan period diesel traction 
is proposed to be extended to cover appro· 
ximately 23,000 route km including 20.000 
route km already working partially or 
fully under diesel traction al the beginning 
of the Plan. The ieotion·wise details are 
beine worHd out. 

Cblldren'8 Train at N81J111r 

7815. SHRI N. R. DEOGUARE: Will 
the Minislerof RAILWAYS be pleased t9 
state: 

lal whelher Goyernment propOse to 
provide a Children'. train at Nagpur; 

Cb) if so, the details of the proposal: 
and 

(c) if nOt, the r",sODS tbereror 7 

THE MINISTER OF 'RAILWAYS 
(SURI NANDA): Ca) No. 

(b) Does not arise. 

Ce) The site or installation of the Irain 
jl determiRed by the !itate Government. 

The Slale "f Maharashtra propose 10 instill 
the Irain in Bombay. 

~ ~~ (!Ii s~  if ~ ~ 
i i~~  iIiT ~ ~  1fm 
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Embezzlement of Sil,er Bars by Pareel 
Staff at Delhi Main Station 

7820. SHRIONKAR LAL BERWA : 
Will tbe Minister of RAILWAYS be pleased 
to state: 

(8) 1Mb.tber it is a fact tbat 2 bars of 
silver weighing about 80 kg •. were booked 
and were embezzled by Ihe Parcel Staff of 
,U1c Delhi Main Station on the 261b Sep. 

'ember, 1967; 

(b) if 10, whetber any departmental 
enquiries had been made; aod 

(c) wbether the staff &USpected bad 
been tran.fered from tbis stalion ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) A number of lilver 
bars were booted from Deihl Main Slation. 
Out of tbe.e two siher bars weighing 
about 70 kgs. were found mis.iogarUethi 
Parcel Office 00 26-9 1967 after they bad 
been booked for despatch. 

(b) and (c). The Government Railway 
Police took up tbe investigation but closed 
the cue as untrac:ed. Departmental 'enqui· 
ries are being made and action. as necessa-
ry, will be taken in the light of the r"sults 
of enquiry. 

Embezzlem.nt of n ~nt ea,b 
by Parcel Staff, Meel1llt CIty 
Station (Northern Railway) 

7821. SRRI ONKAR LAL BERWA : 
Will tbe Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a facttbat some 
In.peclors from the Vigilance Department 
of tbe Northern Railway. New Delhi 
visited Meerut City station on tbe 26th 
July. 1969 io connection wilh a case of 
embezzlement of Government cash by tbe 
Parcel Staff of th" station; and 

(b) if so, whether the investjgations 
have been completed and the el1lployee 
concerned charge. sheeted ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Yes. 

(b) Tbe investigation bas been comp-
leted and tbe report tbereof is .under 
consideration for furtber.actioo. 

~  ~ ~~ i ~ 

7822. "'" ~ !RIR : t ~ 
Jfflt ·Ill! ;refit -'fiT ~  i ~ f'fi" : 

(ij;) 'fIfT ~  ~ Tflm ~  

i~ ~~  34642 ~ ~ ~~ ~ 

~ ~ i  t~ o  ~ 'mT 
4 166-67 iiTU miWr 'I'f mil ¢; 
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(I!r) ~ ~  CIT ~it C1tfuiVl' it 
mm 'I''Jf ~~ ~ t ~ 'OiIi't ~ ~ 

t~l !fit ~  ~ ~  ~ l a ~  iii; 

(If) fm ~ li 'RTerr it ~l  

~ it ~t  fifiCfi'lT '!iT i l ~ flf<'lT; ~~ 

(oq) f3!'f <=rFff '!iT ~ fll:lfT IflfT 

'OiIif ~ f.t;ait ~  it ? 

~ I:r.ft (o.it lRI) ('j;) ~ (oq) . 
'};if'lT 'O'fic;<ft <it OfT ~~  ~ t ~ ~  'I'C<'f 

'R ~  II:T ~  I 

GraDt of COD,eyaDce aJlowaDee to 
Employees of RODrkela Steel Plant 

7824. SHRI S. KUNDU : Will the 
Minister of STEEL AND HEAVY ENG· 
INEERING be pleased to state : 

(a) whether the applicab,lity of Con· 
veyance Allowance Rule, for the year 1970 
has ~en extended only 10 the managerial 
class employees of the Rourk.la Steel 
Plant; 

(b) if so, the reason therefor; 

(c) whether Government propose to 
extend these facilities to other categories 
of workers also of the same Plant; and 

(d) if Dot. the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFI 
QURESHI): (a) and (b). 11 is understood 
from Hinduslan Steel Limited that recently 
their Convelaoce Allowance Rules have 
been amended. This facility is now appli. 
cable to all personnel d rowing month Iy 
basic pay of Rs. 700 and above and is in 
the nature of re·imburse.nent of expenses 
incurred hy tbe emplo)ees for journeys 
nndertaken in connection with official 
work. 

(c) and (d). The question of extending 
the facility to other employees is for the 
management of the Company to decide. 
It is Ilnderstood that this is one of the 

matters presently under the consideration 
of the bi·partite Wage Negotiating Commi-
ttee for the Steel Industry. 

Lea •• Travel CODcession '.eIIiti.. enjoyed 
by employees of Roarkel. Steel 

Plant 

7825. SHRI S. KUNDU : Will the 
Minister of STEEL AND HEAVY ENGIN· 
EERING be pleased to state : 

(a) whether the Board of Directors of 
the Hindu.tan Steel Limited withdrew the 
leave travel concession facilities enjoyed by 
the local employees of the Rourkela Steel 
Plaot with effect from the 31st March. 
1970 at their meeting held at Delhi on the 
4th April, 1969; and 

(b\ if so, the reasons for it and whe· 
ther Government now propose to reintro· 
duce it for the benefit of the local emplo-
yees ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAH 
QURESHI) : '.) Hindustan Steel Ltd. have 
reported that the leave travel facility to go 
home Once in two yean has not been with· 
drawn. The extension of this facility for 
visits to places other than tbe homes of the 
employee. which was allowed for the year 
1969·70 was not continued thereafter by a 
decision of the Board of Directors on tbe 
4th April. 1969. 

(b) Hindustan Steel do not propose to 
re·introduce this benefit. 

Capacity and produclioD of Steel 
PlaDls 

7826 SHRI LOBO PRABHU: Will 
the Minister of STEEL AND HEAVY 
ENGINEERING be pleased to state : 

(a) the capacity of public and private 
sectors Steel Plants and the actual produ· 
ction in the last year; and 

(b) the reasons why a productivity 
honus should not be offered to the employ-
ees in the public sector plants for produc· 
tion abo,c 20 per ceqt of the previous 
year? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFI 
QURESHI) : (a) The installed capacity of 
the Sleel Plants in the private and public 
sectors in terms of ingot steel and produ-
ction during 1969-70 are indicated below:-

(in 000' tonnes) 

Plant Installed Ingot production 
capacity during 1969-70 

TISCO 2000 1708 
lISCO 1000 700 
Bhilai 2500 1859 
Rourkela 1800 1104 
Dur@apur 1600 818 

(b) A Production Incentive Scheme is 
already applicable in the Sleel Plants under 
HSL. Recently, a new Scheme based on 
detailed industrial engineering studies bas 
been evolved which is expected to assist 
in achieving higher productivity through 
direct motivation and better utilisation of 
available resources. The new scheme is 
now being negotiated with the workers. 

arlimmaff iilli t~ iii ~  ~ ni  

~it~ 

7827. 11ft ~ "'>.Of : ~  ft:ff"l 
a1fI U1InI' ~ ~  ~ i ~ t 'li"T ;z;<rr 

i ~ li  

('Ii") oro lfl.[ ~  ~ f'fi" fqflf;;; ~l 

it; ~ ~l it merffifTm it; '1'''T' 
~ it; f<'l1!; ~~ t ~ ~  if ~  

~~  

(iii") 'flfT lfl.[ ~  ~ i  ~ f'ii ~ ~~ 
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mi\1:r) : (ifi) or1, ifl.[T I  • 
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~i t ~ 6l!fffi '!i1 ~ m'liT 
~o ~i t ~  it; ~i t~ 

~ 'l1: '3"<m orrlft'fiif m it; ~ 
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(If) ;;it ifl.[T I ro1='f ~  'fir Gt, 
~ ~l o  'fiT ~ l  ~  it <:T"lf ~ 
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~ ~~i ~~  

Machine Tools Design lastltate, Bsagalore 

7828. SHRI DEVINDER SINGH 
GARCHA : 

SHRI MANIBHAI J. PATEL: 

Will the Minister of INDUSTRIAL DE-
VELOPMENT. INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether the Machine Tools Design 
Institute at Ban galore bas undertaken 8 
census of machine tools in India; 

(b) if so, the details there"f; and 

(c) the expenditure to be incurred on 
the project and the time within which it 
will be completed 1 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMAANY AFFAIRS (SHRI F. A. 
AHMED): The conduct of the census of 
machine tools was entrusted to the Director-
ate General to Technical Development. Tbey 
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look up tIM worl in close cOOJ)Cration witb 
the Central Macbine Tool Instituted, tbe 
Development Commissioner, Small Scale 
Industries, tbe Directors of iodatrie, of 
States and tbe Indian Investment Centre. 

(b) The census of machine tools would 
pt1)vid. iofecomalion on tbe aae of the mach-
ine tools, now under operation in different 
seclors of Ibe industry and tbe general pattern 
of tbe macbine tools by categories, installed 
tbe country. giving details of actual consu· 
mptiOD .over the last 20 years.. This in"'r. 
mation would enable tbe engineering units 
to assess tbeir competitiveness vis·a· vis 
otber similar units botb in tbe country and 
abroad. Tbe. data collected b.s beeJJ 
computerised and tbis data will be kept 
upto date hereafter. The data collected 
win forlll tbe basis for making a~ tiooal 

estimate of tbe demand for macbille.Jools 
in tbe coming years. 

(c) Expenditure to be incurred on tbe 
proje4;1 will be about Ru poe. Four Lakbs 
and tbe Report is expected to I>e publisbed 
by My. 1970. 

Import Subotltutioa Pr...-

7P29. SHRI MANIBHAI J. PATEL: 
SHRI DEVINDBR SINOH 

OARCHA 

Will tbe Minister nf INDUSTRIAL 
DVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
alate : 

(a) whether a bigh I_I body bad been 
set up to identify and define areas where 
import substitution could be affected to 
yield substantial resulls ; 

(b) if so, the details thereof; 

(c) tbe amount of saving which accrued 
to the country as a result of import 
substitution ; and 

(d) what are the areas indentified for 
remieiog the imports ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) and (b). Yes, Sir. The 

COlllmMtee is fUBctioning. as a Slaading 
i~tea to coDlinuou.ly take steoloof the 

progreos made in !be field ·of imptlrt subs-
titU(illD and to gkredircctionl on tho mana" 
in wbiCh'actic>n in tbis field 'isto be, pursued 
fromAimo to time. Tbe compoeitiGoo of. the 
Co/JlQ)Wlec includes Secretaries of other 
Economil: Ministries, DGTD, DC SSI and 
represelltalives from Federation of Indian 
Chambers or Commerce and Industry. All 
India Manufacturers Organisation, Federa-
tion of Associations of Small InduslCies 
of India and Associated Cbamber of 
o e e~an  Industry of India. 

(c) and (d) . The prOlfamme .of impprt 
substitution covers tbe entire gamut of 
industry and cortinuous efforts are being 
made in all the Sectors of the industry to 
e lo~ more. and mora iteJJ18 witbt a view to 
prQ8fOlsivcly Syb$titu\e. tile imports ~ 

of eqyiplDjlnll, iotennediatea and raw maK' 
rials, while it is· difficult to asseas.iD exact 
terms tbe saviogs that bas accrued to tile 
country a. a result of tile impDd sllbstitu-
tion drive. the saving a~ a very conservative 
eslimale WQuId be. about RI. 3S crOlel .... 
yeal. 

AllaaJaw. 01 :P.i&,Ir ... :lo.J'IIlIiabJitaili. 

7830. SHRI MANIBHAI J. PATEL: 
SHRI DEVINDER SINGH 

OARCHA : 

Will tbe Minister of STEllL AND 
HEAVY ENGINEERING be pleasad to 
state : 

(a) wbetber tbe Punjab Oovcmmc:ot 
bave approached the Joiat Plant Committee 
of the throe ~  Plants. to allocate al least 
one lakh tons of pig iron to tbe Stlj.\e to 
enable it to meet the minimum requirements 
of the industry; 

(b) if so, the taill~t ~eo  ; 

(c) wbat quantity or pi, iron Was 
allotted to tbe Punjab State last year ; and 

(d) the quantity likely to be received by 
Punjab during the current year 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO. SHId'I 



QUtmSHI): <a) I;) (c). O ..... n'!l IVli!l-7Il, 
Joillt Plallt· Commiltee allOJaled 137,021 
lonn .. of 'pig iron 101M· Poundries, Small 
Scale Industries Corporation and·Stockisl9 
in tbe Punjab. Tolal despatcbes of pig 
iron 10 Ibem up to e ua ~  1970 were 

9. ,866 lonnes. 

(4) 11 is expecl"'" tbal ~ i l  19'70-71 
alloca1ioD of. pig iron to tb: Poiajab Slate 
wiU.be of 11le same order. 

RMai ....... 1IIiIJ .of FOOl! serredoa· 
.... I .. dl .... '. 

7831. SHRI LOBO PRABHU : Will 
tbe Miais\« or RAILWAYS be pleased 10 
alate : 

(a) wilb reference 10 a report in Ibe 
Hindll,tan Times dated Ihe I Jlh April, 1970 
lhe reason wby tbe amounl of rapees IS 
lakbs accrued from departmenlal calering 
last year was not used for reducinl the 
rates; 

(b) if Ibe amounl is to be used for 
raisilll lhe· quality of. foOli whal are tbe 
specific pr"posals ; 

(c) Ibe. re_ wb,y·. no.. , cOlllparispn is 
made bc.lweca lbe rales and quality of 
e a ~~ and. priyate calCling and 
whetber il l ~ dODe .anoually in future 
to keep a.cbeck. ; 1lIlIl. 

(4) to reduce overcbargiq •. tho: rcuoo 
wby prices are DOl put 00. notil:o .boards 
at the Railway Stations and SbOWD on menu 
cards on. the Ira ills 1 

THE MINISTER OJ' RAILWAYS 
(SHRI NANOA): (a) aod. (b) , The 
Railway. bad in the past been running 
dePllrtmental caleriog, on,. tbe principle of 
'no profit DO. loss' ami 111io"s were fixed 
on tbis basis, bu.l in llCCordaoc;e with a 
recommendation made by tbe Railway 
Calering and Passenger Amenities Committee-
1967. tbls principle bas now beep madined 
so as tn provide ror a small profit of 3 to 
4 per ceDt wbicb sbould be plougbed back 
into tbe service. There b. Iherefore DO 
prpppsal tp utilise tbe profits. 10 reduce tbe 

tariff5. 

(c) The rales of standard meals. 
velletarian and non.vegetarian (botb Indian 

and Western Style) tea and coffee are 
standllIdised on an all-India basis botb for 
departmental and contract catering and are 
fixed by tbe Railway Board excepting ra!es of 
tea and coffee sold a t stations in metropo. 
litan cities of Calcutta, Bombay. Madras 
and Delbi wbicb are left to tbe Rail way 
Administrations concerned. Tbe rates 
fOr other items sucb as Puris, sweets, ala-
cdrte items etc. are prescribed by tbe 
individual Railways taking into account 
tbe cost of preparation, service, ete. as also 
tbe local factors • 

Regular cbcclr.s as well as surprise ins-
powlioos are carried out of tbe rates alld 
quality. of edibles sold tbrougb departmeiltal 
aDd. prillllte catering to ensure tbat tbe 
rates. arr cbarged as pdr the prescribed 
schedule alld tbe. quaUt, of food supplied is 
or.requisite staadard. 

(d) Instructions exist tbat autborised 
price list duly sigao>d are e~ i ite  in all 
refrosl¥Jlellt rooou,; restaurants, stalls and 
on· ea~ ~ o s tray. The bearers of 
dining.cars IUld rcfresbmenl rooms are.also 
rCQuirea to ca(ry small pocket size price 
list meDU card witb them while soIicitiDg 
custom Specific instances of lapses coming 
to. notice in tbis regard are taken up with 
tbe staff at fault. 

*"",I<I"'Iq" U. ~~ ~ l  m) 
it; ~ n ~ iAr.n 

7all; 11ft iillI"mI. Uf( liITm: ;ro 
m ~  ~ ifoR 'f;T WIT 'f;ti\ f'f; : 

('f;) 'flJr ~ " ~ fop ~ ll l  
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'I\T l ~  if onlf ~  <n: ~a m ,>cn:a-
~ 'flflf'f; If\! ~  iJT'" ~~ ~ qh ~ ~ 
~ li <n: ~  ifOfTi!' ifiT ~  ifr<: IfTlT 

ifiTlfU; 

(l;f) ~~  iJ) lfl! ifiTIi 'f;if iJifi 

iT'm;r fifillT ;;rril'fr; m 

( If) l ~ 'l\!t 'H ~  ifqR 'liT 

lffi'rJ1{ 'Of@' ~  iJ) m 'fIfr i i ~~~ ? 
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t l ~ 'fi3i\' (0..1) l'f"lT) : ('1iJ ~ ('1") • 
if'-lTmfflllf ~~ ~~  ~~ ~ ~ ~ I 

~  'W;i5T 'l:T 'ill -q;T ~ ~  «1lT-qcor 

~ ~ l  GT 'iIlll'1"T I 

Disparity in Promotion or Officers recruited 
through Union Public Senice Commission 

7833. SHRI VIDYA DHAR BAJPAI 
Will the Minister of RAILWAYS be pleased 
to state 

(a) whether it is a fact that Officers 
recrutited by the Union Public Service 
Commission through interview have been 
given temporary unclassified statu. on the 
Railways and tbese temporary Officers witb 
10·15 years of service are not considered 
for promotion if a directly recruited Officer 
witb 4 years of service is available; 

(b) whether it is also a fact tb.t Offi 
cers recruited by the UPSC in the same 
manner for MES etc. have been given tern· 
porary  Class I status and their seniority 
and future promotion is based on the leng-
th of servi ce; and 

(c) if replies to parts (a) and (b) abo· 
ve be in the affirmative, tbe reasons for 
6uch vast disparity in promotion chances 
in the two Ministries under the same 
Government and the steps being taken to 
set rigbt the disparity 7 

THE MINISTER OF RAILWAYS 
(SHRt NANDA) : (a) On Railways, 
Temporary Officers are treated as unclassi-
fied. 

Promotions are based On senioritycum-
suitability. As in any O'llanised Service 
permanent Officers are senior to temporary 
Officers. 

(b) and (c). Temporary Officers on 
Railways were recruited for employment 
in developmental and construction works 
on Railways during the Plan periods and 
were from the overage market. They were 
not recruited as Class I Temporary Officers 
but were given gazetted status with no 
classification as they did not form part of 
tbe cadre of any Class of Senice. Tbey are 

considered by tbe Departmental Promotion 
C.,mmittee (presided over by a Union Pub· 
Iic·Service Commission Member) for perma· 
nent absorption against permanent Class I 
vacancies earmarked for them from year to 
year. 

The Temporary Officers in other depart· 
ments e~ .. ~a uite  as temporary aass I 
Officers through the same comptitive exam· 
ination and as such they are being conside-
red for permanent absorption based on tbe 
length of temporary service against tbe quo· 
ta of permanent vacancies reserved for tbeir 
absorption. 

It is not feasible to even up tbe promo· 
tion cbances of the different Services under 
different departments. 

Conflnnation of Stenograpbers and 
Draftsmen on Northern Railway 

7834. SHRI VIDY A DHAR BAJPAI : 
SHRI SHRI CHAND GOYAL: 

Will tbe Minister of RAILWAYS be 
pleased to state : 

(a) wbetber tbe Railway Board is.ued 
a directive to tbe Northern Railway in Sep-
tember, 1969 that those wbo have put in 7 
years of service in tbe Railways should be 
confirmed and a statement sbowing the 
number of employees confirmed and uncon-
firmed should be submitled to the Board 
upto 31st Decemher, 1969; 

(b) if so, tbe nllmber of Stenogra· 
phers, pay scale-wise, confirmed and uncon-
firmed on the Nortbern Railway witb dura· 
tion of their service; and 

(e) tbe number of Draftsmen confir. 
med and unconfirmed witb duration of tbeir 
service on the Northern Rail way 7 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Orders were issued 
by the Railway Board in September, 1969 
to institute a special drive to ensure that 
as far as possible tbe staff who had put in 
more than 7 years service should be confir-
med. Tbe Railways were also asked to su·,· 
mit by 31.1.1970 a reporl sbowing tbe re8u-
It. "r this drive. 
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(b) and (c) • InformatiDO is being coll-
ected aod will be laid on tbe Table of tbe 
Sabba. 

SettIDI .p of Cemeat Factories la ' 
Nortbera Stlltes 

7835. SHRI HEM RAJ Will tbe 
Minister of INDUSTRIAL DEVELOP· 
MENT. INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to slate: 

(a) tbe number of Cemenl facloriei 
in Ihe Counlry stale·wise and UnioD Terri· 
tory-wise; 

(b) wbether it is 8 fact tbat only few 
cemenl faclories bave been estsblished in 
Ihe Norlbern Slales and Union Territories 
80 far, altbough now the Geological survey 
bas establisbed tbe existence of limeslone 
in quite good quantities for their setting 
up; and 

(c) the steps Government propose to 
take to set up more cement factories in the 
Northern States and Uoion Territories duro 
ing Ihe Fourth Five Year Plan either in the 
public sector or private sector 1 . 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRl F A. 
AHMED) : Ca) There are 46 cemenl facto· 
ries (2 at Probandar> in the country. The 
State·wise break·up is as under :-

State 

An dhra Pradesh 
Assam 
Bihar 
Gujarat 
Haryana 
Jammu & Kashmir 
Kerala 
Madbya Pradesh 
Mahara.hlra 
Mysore 
Orissa 
Rajaslhan 
Tamil Nadu 
Ultar Pradesh 

No. oj U"ils 

6 
I 
7 
6 
2 
I 
I 
4 
I 
5 
2 
3 
6 
I 

46 

(b) There are at present seven cement 
factories located in tbe Nortbern Region. 
Two more factories are having trial runs 
and are expected to start tbeir commercial 
produclion soon. Two additional factories 
are also expected to come up in tbis region 
during Fourth Plan period. 

(c) Government as a matter of policy 
has decided to discourage tbe setting up of 
additional·capocity in the surplus areas and 
to encourage tbe setting up of capacity 
only in Ihe dertcit areas. In pursuance of 
this. Ihey have also decided Ihat the additi· 
onal capacit), to he set up in Ihe Public 
Sector should henceforth be only in the 
dificit areas. The ,etting up of a cement 
fdctory at Sokajan <Assam) has already 
been agreed to while the setting up of anO· 
ther factory at PaonIa (Himachal Pradesh> 
in under consideration. 

Withdrawal of Travel concessions ror 
commuters on loeal Trains in Bombay 

7836. SHRI RAM AVTAR SHARMA 
Will tbe Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that Govern· 
mcnt propose to withdraw travel concess· 
ions to commuters on local trains in Bom-
bay due to lo,ses the Railways are suffer-
ing; and 

(b) if so, the details tbereof ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : <a> No such proposal 
is under consideration at present. 

(b) Does nOI arise. 

Orisla GoyernmeDt's rtquest for setting 
up steel Plants in OriSSl< 

7837. SHRI S. KUNDU : Will the 
Minister of STEEL AND HEAVY ENGIN-
EERING be pleased to state : 

(a) whether the Government of Orissa 
have written a ieller, enclosing a Memoran-
dum, to the Government of India particul. 
arly to the Minister of Slate for Steel and 
Heavy Engineering; request ing the location 
of two Steel plants in Qrissa: 



159 W,lItell Au""", lI\PIlI L 38. "l9W) 

(b) if so. when the letter was written 
and the main grounds canvassed in the 
leUer and Memorandum for the location I1)f 
tbeoe Steel Planta in Ori ssa; and 

(c) whetller Government propose ro 
locate a Steel Plant in OriSSII dOTiag the 
Fourth Plan period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K C.' PANT) : (a) 
Yes Sir. 

(b) The letter from the Government 
of Orissa in dated March S, 1970 and the 
main ground advanced for locatiog a steel 
plant in Orissa tbe availability of raw-mater· 
ials in the State. 

(b) No Sir But it is .1>fOpoeed to 
consider these locations for future Steel 
Plants. 

Asset. of Business Houses 

7838. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) the number of business houses 
whose assets exceed Rs. 20 crores taking 
into account the companies and industries 
owned c')ntrolled and/or ana~e  by them 
and the number of such house. whose 
assets exceed Rs. 50 crOres and Rs. Iro 
Crures ; aDd 

(b) the number of 'firms or'companies 
having assets exceeding Rs. I crore. Rs. 2 
crores and Rs. 5 crores. the assets 'being 
computed per undertaking separately in 
case a company is operatlag' more Ulan' one 
undertakiog ? 

THE MINtsTER OF INDt1STRIAL 
DEVELOPMENT. INTERNAL ·TRADE 
AND COMPANY AFFAIRS (SHRIF. A. 
AHMED): (a) According to the composition 
of industrial houses as indicated by the 
Industrial Licensing Policy lnq.uiry CfItDI11i-
Itee in its report and financial >data ...... i-
ned from the annual accounts 'Of companies 
for t ~ year 1967·6 '. there were 48 indu.· 
Irial houses baving assots e~ ee ln  Rs. 2Q 

er""rfS 24 .mduSlrial ",beuses blWiAg .usets 
elleeedin, Rs 50 croros and 9.,haviall assets 
exceeding Rs 100 crores. 

(b) Accor.ditag ,to &be iDfonnalion· 1I01Iec-
ted by tbe MODopC!Ilios laqlriry Commission 
about companies (olher than Government. 
bankioll,and iollUanoc) ,sas companies had 
__ exueding Rs. I crore. 414 CQAllpaaies 

baclassets exceedillJ Rs. 2 c:rores and ,169 
companies had assets each exceeding RI.""S 
crores as on 31st March. 1964. Information 
about firms and undertaking. is not avai· 
Iable. 

Loss In""rred by Heaoy Englneerlnll 

Co.".....uo. Ltd •• "MIll. 

'S39. SHRIARJUNSINGH ·BHADO. 
RlA : Will U,e ll&ioister of STBEL· AND 
HEAVY ENGINEERING beplc_d to 
,&late : 

(a) tbe total amount of loss incurred hy 
tbe Heavy Engineering Corporation Ltd .. 
Ranchi so far aDd Ihe amount of ·Ioss suff· 
ered in 1959·1{).and 

(b) the cau'.S for u.e loss. the step. 
t3ken by Government in this regard and Ihe 
resu Its U,ercof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFI 
QURESHI) : <a) The totaL los. incurred by 
Hea,y Engineering Cofporation Ltd .• Ran-
chi up to",e lht March.l969-wao-Rs. 40.73 
croro.. The accounts for Ihe year 1969-7J 
are yet 10 be nnalised ; 

(b) The los.es hilher.o iacurrod by the 
comp,ny-were due to :.-

(  i  ) ,gradual build up of capacity; 

di ) under-utilisation of the capacity 
. ~uilt u  ; 

(i;l) "inadequate productl"ty _nbc initial 
stages; 

( iv) fixed ~ a es on aceollnt 'OflowlI' 
,hip, interest on ~a ltal  

Project. of this size normally take a 
nllOlb .... f years to be built-up to an econ-
omic level. With a eradual in~ ease in prod. 
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uction, tbe working results will improve in 
the coming years Every efrorl is being made 
by t ~ Corporalion to reduce the loss. 

Pool price ror Iron and St",,' 

7840. SHRI ARJUN SINGH BHADO· 
RIA : Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased to 
state: 

(a) whether any of the Stale Govern-
menls have asked the Central Government 
to fix a pool price for Iron and Steel thai 
would apply 10 the counlry as a whole; 
and 

(b) if so, the reaction of Government 
tbereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFI 
QURESHI): (a) No, Sir, bUI tbe prices 
for Iron and Sleel fixed by the Joint Plallt 
Committee wilh the approval of Governmenl 
apply uniforml) 10 all rail heads in India. 

(b) Does not arise. 

Problem of Mentally Retarded Children 

7841. SHRI BENI SHANKER SHA-
RMA : Will the Minister of LAW AND 
SOCIAL WELFARE be pleased to state: 

(a) tbe steps taken to solve the problem 
. of the mentally retarded children; 

(b) whelher any location has been made 
for the purpJse ; 

(e) whelher some social organisations 
are carrying on the work. and if so, whe-
ther they are aided in this respect ; and 

(d) whether the desirability of sol,ing 
the problem On a world-wide basis has been 
considered, and if so, the efforts made in 
this direction and the results achieved ? 

THE MINISTER OF SrATE IN THE 
MINISTRY OF LAW AND IN THB 
DEPARTMENT OF SOCIAL WELFARE 
(DR. (SHRIMATI) PHULRENU GUHA) : 
(a> and (b). The Department of Social 
Welfare has established a Model ~ ool 

(or Mentally Retarded Children in New 
D,lhi. This will be developed into a compre· 
bensive national centre for the retarded as 
soon as possible. 

(c) Yes, Sir. The Departmrnt o( Social 
Welfare offers assistance to institutions for 
the handicapped, incl'lding those for the 
retarded, for developmental purposes. 

(d) The Government are not aware of 
any significant effort made on a global 
ba.is. 

Coofereoce OD Design, Fabrleatloa aod 
ErectioD of Sleel Structures beld al 

Calentla 

7842. SHRI RAJ DEO SINGH : Will 
the Minister of STEEL AND HEAVY 
ENGINEERING be pleased to state : 

(a) whether a Conference on Design, 
Fabrication and Ereclion of Steel Struct-
ures was beld re.::ently at Calculla ; and 

(b) if so, the delails of the delibera-
lions and findings of the confereoce ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFI 
QURESHI): (a) and (bl. It has been 
reported that such a conference organised 
by the Indian Standards Institute in colla-
horation with Indian Engineering Associ-
ation and Indian Institute of Welding was 
held in Caleulla. The Ministry of Steel and 
Heavy Engineering was not invited to 
participate in the conference. 

Central EngIneering .Dd D.slgn Bureao 
or Hlodustan  Steel Limit ed 

7843. SHRI RAJ DEO SINGH: 
SHRI KARTlK ORAON : 

Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased to 
state: 

(a) wbether it is a facl that the ('.cnt-
ral Engineering and Design Burea u of tbe 
Hindustan Steel Limited has developed 
sufficient know·how and experience to f"t>-
ricate a Steel ~ill complete I)' ; 
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.(b) if so, the terBlll of the agreement 
0( tbe protocol signed between the Govern-
ment or India alld the Soviet Union in 
the month of March. J 970 ; 

~ whether the protocol signed cont-
.. ins a lau~e w\lereby any variations from 
the project rePQrt will require consultation 
and cOnsent of Ih. Soviet Union ; aod 

(el) whether it implies that the Central 
&Iineoriag and Design Bureau is DOt allo-
wed to function independently ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFl 
QURESHI) : (a) Central Engineering and 
Designs Bl,lfeau is the consultancy wing of 
Rindustall Steel Limited. It does not 
fabricate steel mills, but renders consult-
ancy services for setting up of steel plants. 
It has developed know· how for this purpose. 
Certain gaps in the know-how have been 
and are being filled by collaboration 
agreements with foreign consultancy orga-
nisation. 

(b) and Ic). No protocol was signed 
between the Gov\>rnment of India and Ihe 
Soviet Ullion in March, 1970. A protocol 
\Val. however, signed 011 20. 2. 1910 duriog 
tho visit of Mr. Skacbkov to India. Tbe 
aist or tbis protocol has heeo ezpiained in 
the Itatemst made by the Minister for 
Steel and Heavy Engineering in. Ibis House 
on 24. 2. 1970. 

(d) No. Sir. 

Export of Car Compoo.nts by Hlodostan 
Moton Ud. 

7844. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
ahle: 

(a) whether the Hindustan Motors Ltd. 
are exploring tbe possibilites of exporting 
car componeDts ; 

(b) if 80, wheth.. the exports would 
IlClI hil the automobile productioll io tlte 
country; anll 

(c) the estimated foreigD exchaage lik .. 
ly 10 be earoed through such exporls? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SARI F. A . 
AHMED) : (a) Yes, Sir. 

(b) No cOD crete proposal bas been rece-
ived from the firm in this regard and in the 
absence of a proposal <pelt out in detail, it 
is not possible to indicate the extent to 
which the contemplated exports may, if at 
1.1\, affect automobile production in the 
country. 

(c) The estimaled foreign exchange lik· 
ely to be earned through such exports has 
not been indicated by the firm. 

Representation by Loco Shonters, Jalpor 
Dlol5100 (Western Railway) 

7845. SHRI J. M. BISWAS: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether any representation has been 
received by lhe Railway Board from the 
Loco Shunters working in the Jaipur Divi-
sion of the Western Railway; 

(b) whal are tbe issues raised by them; 
and 

(c) the action ta"en thereon? 

THE MINISTER OF RAILWAYS 
(SARI NANDA) : (a) Yes, Sir. 

(b) The representatioo against withhol-
ding of promotion of shunters to the post 
of Driver Grado 'C' due 10 illiteracy. 

(c) According to the procedure laid 
down illiterate drivers are not allowed to 
work On Main Jines. Therefore, on oocuraoce 
of vacancies on Branch Jines, their claim 
for promotion as Driver Grade 'C' will be 
considered. 

KetOt or Sweetmeat StaUs In III Class 
Welting HaUs and OR Platforms In 
Baroda Division (Wesler. Ralh,ay) 

7846. SHRI ESWARA REDDY: Will 
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the Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that the West-
ern Railway increased the rent of Sweet-
meat Stalls in III class Waiting Halls and 
on Platforms at all the Railway stations 
in the Baroda Division (including Baroda); 

(b) whether it is also a fact that all 
the contractors On this Division paid 50 per 
cent increased rent, hut the contractor at 
the Baroda Railway Station did not agree ; 

(c) if so, the basis on which the Baroda 
Contraclor was given this exemption ; 

(d) whether it is further a fact that the 
Baroda contractor claimed Rs. 1,30,000 
from the Railway and the same has been 
paid; and 

(e) if so, the details thereof? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a> No. 

(b) No. 

(c) Does not arise. 

(d) and (0). One of the contractors 
had claimed a refund amounting to over a 
lakh of rupees on account of licence fee 
and rental charges for being given less 
'area but the entire amount as claimed was 
not paid. An amount of R •. 8,472.70 P. 
was only found due and was paid. 

liZ. 19 bra. 

CALLING ATTENTION TO MAITER OF 
URGENT PUBLIC IMPORTANCE 

Reported launcbing of earth satellite by 
Cblna and its Implications in -respect 

of India'. security 
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SHRI SURENDRANATH DWIVEDY 
,(Kendrapara) : How can you ·dillCus8 GUlar 
space in inner space ? 
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THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): Mr. Speaker. Sir, 
the House has already been informed that 
the Chinese had attained medium rDnge 
capability in mi.siles. The successful 
launch into orbit of an earth satellite of 
173 Kilograms by Cbina is an indica-
tion of her having developed a rocket 
engine of sufficient power to put 
an inter--continental ballistic missile of 
range in excess of 5000 mile.. A full asseos-
ment of this development will have to 
await more details about tbe satellit~  but 
it is clear that China is now well on the 
way to possess an ICBM capability. The 
(lrea in wbich they bave not yet proyed 

their capability is with regard to the probl-
ems of re·entry and terminal guidance, 

With furtber improvements, the satellite 
sbould be capable of being used for tbe 
purpose of gatbering information regarding 
road systems, launcbing sites of missiles 
etc. 

Government of India have already a 
space programme ~ nd have been working 
on it for some years. According to tbe 
rresent time schedule we sbould be able to 
put into low level orbit scientific or appli-
cations satellite within 4 or 5 years. Once 
tbe basic systems ha.e been developed it 
sbould be possible to go to tbe second 
stage of development of the larger booster. 
This whole programme is being worked 
over a IO-year time frame. Thi. will now 
have to be reviewed. We will re-examine the 
programme to consider the extent to which 
it can be speeded up. 
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..... Iow level orbit scientific or applic-
ations satellite witbin four or five years" 
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~ ~  ClT!IfT<f If'ffil' Jf'lfT 'fiT ~  'fi1: 

'3"if ~ ~ ~l it ~  a-m: l ~ I 

!IfT<r If!TfiI' Ji"lfT ~ ~~ i  smif)' 'fiT 

~ ~ it; fmt ~i  if ~ ~  it ~ 'rt 
"I'TifT ~  SI"'fiC 'fiUl T ,  I 

DR, RAM SUB HAG SINGH (Buxar) : 
Mr. Speaker, this is a very serious matter. 
They went On parading before the world 
and particularly before our countrymen 
that it was not at all needed. Now the 
Government of India and the Prime Minister 
are pl.nning to vacate the entire Himalayan 
area. In such circumstances it is necessary 
that .he shou ld be asked to come hore and 
give an aQswer. 

'11 iIliif ~~  iif ~i  'liT 

a-m: if.'r t u~ srerfil';iff 'fiT ~ <'I'TlIT 

~ I 

MR. SPEAKER : The question was 
directed to the Defence Minister, if it was 
directed to the Prime Minister, then the 
demand is justified. 

IIft;n;i CI!{iFit;w:: ~ l ~ il ~ l  

!lfT1" iflI'f il it~  ~ i ~ 'fiT if'ifT'f i~~ ~ ? 

11ft ~ '": lfil: ifgO ~  'fiT 
fqqlf ~ I lj"il: ln~  ll i ~n 'fiT f'flflj" t 
~en Ii'lT 'fiT i ~ I 

SHRf SWARAN SINGH :  I cannOI 
belp feeliDl. that Members are not quite 
fair. They give notice of a call attention 
nolice directed to me and wben it is being 
taken up, they say that I should not amwer 
it but the Prime Minister should answer it. 
I( they had felt so strongly about it and if 
they felt tbll'! I could not answer it, they 
should have put in a call attention notice 
directed to the Prime Minister .. (Interrup-
tions) 

~ ~ i  '" : IIffil' tt l i~ "Irq; 

i~ I ~  ~~  "IT'l" 'fiT ~ <rnr 'fiT 
~~ ~ f'li IIfT'1" 'filf<'l'Tf ~~i  i ~ ij;) 

~ lP-ft" 'fiT ~ ~~ 'fi1: i ii ~  ~ t 
Ifil:'fiif ~ ~i i  ~i  il:) ~ i  

15ft iIl-r ~ : R'r.r t<'ITc ili 
<Tn: it ~i  i~ if;T "IN'fiT1: fiI;« 'fiT 

~  >;ft <mr 'fiT In smif ~  <fir? 

~  

SHRI SWARAN SINGH: Mr. Speaker, 
Sir, tbe entire stalement of Ihe bon. 
Member can be divided into two parts; 
one was a lecture and I am not competent 
to give a counter-lecture. I think even 
tbe Prime Minister .,.ilI not tbink it ptoper 
to give a counter lecture. Then, at tbe end, 
he put four questions, and I sbaJJ try to 
answer tbo· e four questions as ~ as 
I can. I start from tbe end. He put a 
question as to whetber our policy of not 
signing the nOn proliferation treaty continues 
to hold good. I would like to reiterate, 
very ckarly tbat we bave taken a deliberate 
docision not to sign tbe non proliferation 
treaty and we stick to it. The reaoons bave 
been given earlier, and I will very briefly 
repeat ibem. It is di scriminatory; 'it creates 
an exclusive club; it 1:omes In the way of 
tbe development of nuclear energy even ror 
peaceful purpose. Fer all these reasons, 
we have decided not to sign the non-
proliferation treaty; and this policy conli-
nues. 
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Tbe otber question tbat be asked was 
about our programme for tbe manufacture 
of at~  bombs or nuclear bombs. We 
had in this House a. detailed is~ussion on 
this subject in which the Government's 
POBition made clear tbat our policy is to 
develop our nuclear energy for peaceful 
purposes and we have no programme of 
building or constructing or manufacturing 
8 nuclear bomb .... 

..n rn;;n"" IJI:(f ~ o  ~  ;fJs 

~l u  if ~~~n  'Jlif ~~  ? 

SHRI SWARAN SINGH :.. or an 
atomic bomb I know tbat there is a counter-
view but he bas pul me a queatiop_ They 
can answer for themselves but tbey cannot 
answer for me. I bave to state tbe Govern-
ment's policy very clearly. and concretely 
and this continues to be tbe same unalteled. 
JUjt as J .aid our positioB witb regard to 
the .ignin, of the Boo-proliferation treaty 
remains unaltered. our attitude witb regard 
to tho maoufacture of BucI.ar bombs a!so 
romain. unaltered. I bave nothing more 
to add, (Interruption.) 

'lit o i~  'flif ~n  ~ if; 

'Tnf ~ l  '1"11 cr'!Ti't 'For <frf;<f, 'IT il ~  

~ lirrrtT ? 

~ l ~ ~ : 117".;rlf ~ l  'f.T W 

;r'i!: ilf'if if ~ >fill;nOfift ~ I 

SHRI S'NARAN SINGH: There are 
two other quesliODS that I bave 8IiII to 
an.",er. One is, bave we rot a delivery 
system to counter tbe attaot OB u. either 
by a missile or a nuclear weapon. I have 
Rtade tbis JI""ti<;tn clear at the time of the 
last debate, that we sbould get reconciled 
to tbe hard realities tbat there is in fact 
DO defen"" against a delivery system by a 
missile .. (interruption) 

SHRI M. L. SONDID (New Delhi) 
Rubbish. 

SHRI SWARAN SINGH: Mr. Sondhi 
i~ an expert al!d r would ~  to Il"'rn from 

from him. But I sbouUl like even at tbis 
stage to say Ihat I kno\' there is an anli, 
ballIStic missile programme ABM pro-
grammc--

"li "" ~  ii~ >f ~  Bf",'l 
~  <fT ~  ~ I 

SHRI SWARAN SINGH: I will come 
to tbal aspect. Tbe point is tb .. t the two 
super powers namely Soviet Union and the 
United States of America. bave embarked on 
what is known as Ibe ABM programme-
anti-ballistic missile programme. The 18 tesl 
thinking even about the ABM programme 
is tbal it cannot be effective and Ibey are 
proposing talks to arrive al some arrange-
ment; this is a fact wbich scientists know 
all over the world, that on account of the 
differential in the explosion of tbe various 
war beads or mUltiple warbeads, the ABM 
is not effective. That is ooe tbing. 

Then, tbe lay-out for that is colossal 
wbich we can not think of for several years 
to come. Even tbe super-powers are now 
comiog round to tbe view that it is an and 
illusory idea to imagine that tbere can be a 
safeguard a@aio.t a nuclear attack particu-
larly by tbe inter contineotal ballistic 
missile, and this position is tbae pa[ticu-
larly after the development of wbal is I<oo",n 
is MIRVS io wbich tbere are more tban one 
warhead upon the letbal system, The last 
question, wbicb he put first. is the broader 
question as to wbelber we are going to baYe 
another look upon our entire approach 10 
social and political problems, Parliament 
decides and we are in the band. of Parlia-
ment. Wbate,er is tbe programme 00 the 
political side or economic side IS tbo progra-
mme approved ~ Parliameot. If parliameot 
in Iheir wisdom decide any olhe. programme. 
tbat will be binding up"" tbe Government. 

~  ~ ~ "f'c<m ~ li  

itt ~ ~  'fiT l~ ~~  lfil.Rli 't ~il  

~ ~ ;r@ RZJT I ~ I11I ~  f'i' 'Tf<A; 
~ ~ .,.11 .,.;rr't if;r <fT"'<f liT orfn:; lif 

a-otf.l"if;(O[ ;jT i1T:a- l ~ ~  'il"H ~ l1T ~  

~ ?;:''t ;;'i ;r'i[ '-'iT f:;; 9;;n::;ii "1;[ 
ii>flit ~ ? i'f.t li~ "fRilT i ~  ~  f'l> <IIH 
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[ l5IT ;;m;i-~~  ] 
it; 'I'm ~ ~  'on' ~ ~~~ ~ lfT 
Of@ ? 

SHRI SWARAN SINGH : We bave 
not applied our mind to this aspect for tbis 
reason .. (Interruptions) • 

SOME BON. MEMBERS : Sbame ! 

SHRI SWARAN SINGH: Tbe simple 
question is, when our decision is Dot to 
manufacture tbe bomb. it will be a futile 
exercise for me to answer wbetber we bave 
the capahility to produce it or not. 
(Interruptions). 

AN HON. MEMBER: On a POiDt of 
order. 

MR. SPEAKER; No point of order 
can be allowed during calling attention or 
short notice question ..• 

SHRI SAMAR GUHA (Contai) :  I 
know my name is not tbere. but the Minister 
has misled the House ... 

MR. SPEAKER: Will you sit down ? 
It is a big problem to deal with )OU and 
al,o with the questions. You are a question 
yourself. I am I10t going to listen to any-
thing from you now. Mr Shastri. 

eft ~ ~l (wrr) : !!fmf 
~~l  'ifTif it; ~ i ll ~ l ~  ~l 

~ !!fn;! <rJf ~ ~~ ~l   n~~ ~ !lfh 

~ t ~~ it; on'll 'f.T "Tif q W ~ i 

<n: ~ t i ~~ ~ ~ ~ i  if ~~~ ~ 
~ <f;q ~  ;;rTlf'J"T I ~~ lTIlf.r if liT 

tl'l'rn ~ n~~ ~ I ~ ~ ~ ~~ 

11;fulll ~ ~ ~ it, ~ ~ ~ it f.t;a;rT 
~  ~ ~ ni 'f>T t !lfif o~ ~ 
~ i ~ n  ~ mIT w *'1 if !!fTi'I ir, 
!!fif 'iftif it +l"T ~ ~ ~ t i);m 
fPITa if f<mR <tt wrf"o ~ ~ ~ 

<m" ~ ~ i{Jfro ~ ~~ +l"T iflif Of ~  

'3'\"<m" lfi{ ~  ~ ~ i ~  fttrfu if ~ ~ 
~ ~  ~ I !!fo: illTtl ;;rTifOfT i ~ 

~ ff> i ~ii  ~ <'11'1" ;;r;r VirJfr q ~ 

!1fT ;;rTa-~ ~ it; ~  ~ ~ i~a

f. oT ~  ~ +l"T ~  ~  ~ rrr 

f.!; ilf"<r m ~ ~ 'f.TIf fiilfT ~ 

~~ ,!>T 0) ~i  <Iit iIlilf 1f;rT i ~~ tiT ? 
0) it ~ ;;rT'fOfr ~ ~ ~ ~o ~~ ~ 

it lTT ~ i  '!>T Sl'1iTif ~  it 'ifT'f ~  

~~~ it; ~ ~ 'I'f ~  Olt;T ~~  ? 
~  .... 

atSlm ~  l ~ ~~ 'f>T oT!!fh 

ll"h:r !!fT'l" o<ml' ~ ~  ••• ~  ••. 

eft mI'I'fim ~it : ;fmf.f'!> ~ 

<tt <mT ~  wfut11; it <rr.r ~  ~ ..... .. 

~  .. 
MR. SPEAKER: Will you please res· 

ume your seat? (/nterruption.v) 

SHRI SURENDRANATH DWIVEDY: 
Tbe expression of such a view in Parlia-
ment is likely to create a mi,leading 
imp. ession all over the world. It is also 
derogatory to this country... (I_terrllpllons) 

SHRI UMANATH (Pudukkoitai): It 
is the individual view of the member. No-
body would b. misled (Interruptions) 

MR SPEAKER: The Calling Attention 
motion i. regarding tbe Chinese satellite. 
It very clearly say. "eartb satellite by 
China and Its implications in respect of 
India's security"; nothing more .•.... _ 
(InTerruptions) 

eft 'f'r fm: iro cm<e !!fT1:fi 

i~~ ~ ~~ Q  ~~  
~ o ~  ~ m 'ifT'f '!>T ~ 1f;rr i ~ 

oT ~ liT ~ ~ I ~  ~l~l  ~  0) 

ilr..-it t ~ I l ~ <m" ~~ ~  ~ !!fh 

~t ~  '!>.it it; f<'T11; ~  1f;rr ~  ~ 

of ~ liT ~ ~ I 

SHRI H N. MUKERJEE (Calcutta 
Nortb East): Sir I would submit to you tbat 
a member of my party i. entitled to your 
protection, fle may Ilave 'llllde a l lista~e  
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but that is a different matter. We are not 
sticklers for the rules to that extent. He 
wanted to ask a question and he was 
prevented from asking that question. It is 
the prerogative of the members to ask 
questions ..... (Interruptions) 

.n ~t mf;ft: i't mrT it ~ 
OfI'f;rT ~  ~ ~ ~  ~  l ~ 

:a-7"fo" it; f·, ~ 'fllr ll ~t '11 i ~ ~ 

If':rl'f ~  f"fO[l''f ~ ~  ~  '!T;r 'l>T 

i ~ 'l>T ~ '1", ~ t 'l>T <:f'1H ~ ?. 
~~  ... OJ;fHT <rTff .... 

1511 1I1!R W1<'f I!«f: qt"ll'el ~  

it~  C'fT'R: 'Q'T'li ~ ~ I 'Q'T;;r ~ ~~ ~ 

~ ~  ~  l ~ ~  ~lt  '1>" 'l>T it 
;ft-;r 'l>T ll ~t 'Q'R-'1>1 m<f ~i t ~ 1:f"C1· 
i ~  t ~~ oi  ~ .... (0If"'fR) .... 

l~ ~  ~  ~  ~~~  ~ 

~  .f'sll'r '11 f«'fllTf<:e;T ~~  s« 
~  ~ ;:;Wi>r ~ ~  ~ ..... .. 
(oQ<f'lT'I) ... 

-.it ~t <'fffl ~  ~~ ~~ ~ ~ it 
'!T;r ~  ~ s  ~ m 'l>T G'T'f<'l ~ ... 
~  .... 

MR. SPEAKER: It is only relevant 
so far as n ia~s security is concerned. 
Anything else i. irrelevant. I will not allow 
an)thing bcyond Ihe precincts of India's 
"ccurily. Tho Calling Attention is about 
launching of first earth satellile by China 
and its i!np1i.;ations in respect of India 
security. M3.Y I request )OU- .... ' •..•• 
(/ntel'fuption) 

SHRI HEM BARUA (Maogaldai): 
Sir, all this must he expunged. (l.t"ruptionr) 

SHRI RANDHTR SINGH (Rohtak) : 
All Ihi. mu't be expunged. Everything 
must be expunged from the record. 
(Tnf"ruptionr) What is all this happening 1 
(/nt.n"ptions) 

SHRI PILOO MODY (God bra) : All 
that you bave to do is to expunge all 
this. (Interruptions) 

SHRI HEM BARUA : We are havinll 
these missiles from one end to another ... 
(Interrupt/oIlS) 

SHRI PILOO MODY :  I have a com· 
promise. I suggest we do not send tbem 
our congratulations till the tim. they 
have dropped a bomb on India. (/nterruptiollS) 

.n Uln'ffl1t ~  : ~  «'fT"o 

~ 20 qql if ;ft-;r if l ~l ~ ~ t 

~~ ~~ ~ l ll  it; q;rrif if ;;r) 
~  ~ ti ~  :a-e ~  ~ 'flIT 

~ ? ~  ~  ~i t 20 '1',,1 « ~e  ~  

'H ~ ~l ~l  ~  l ~ ~~  i'tfif;;:r q'1{T 
~ ~ <fiq ~  i ~  ~ ~  <f'fl' 

~  ~~i  ~  ~l if ~ ~ 1fT 

~ 'flIT ~ ? 

l ~~  'fT<'l--'lIn ll ~ <11<'1 fl ~  ~ 

~ 'fT;r if lJ1\ ~  fuit ~  If>T ~ 
f-io <rt t ~ ~ ~ ~  ~t 

'liT ~  all''fpn l ~~l  ~~  

~~ ~  ~  ~  it ~ o  if ~ .... 

SARI RANDHTR SINGH: This nonse-
ose must be slOpped There is a limit. 

~  '!Tor 'l>T <'IHT'li ~  WI ii ~  ~ 

~~ t ~  ~ n ~ ~  ~  ~it t  .... 

~  it ~  ~ lt ~~ti  ~ l  

~ I .•. (alfCNI'f) .... 

it~ ~ ~~  

... (IIfCNl"f) .... 

os t ~~ ~ ~ n  lit~  

tT'If ~  'O.r ~~ Iff ~  ~ t  ~ I 

it "T'I ~  iil ~  ~i  t ll ~ 'fliT <mr 
~  .... ~  ... 
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11ft ~ ~ : it ;;rT"lOlT ~e  

~ f'li 'AT l ~ <ITer ~  ~ fit; ~ i l  ~  

'" i~ t it; <l1G llt ll~ ~~ fcrnr;r it ~~  

~ ~ .... ~  ... ~  "lfT !:"'liT 

l i~ 'lim!T l ~ ;r@ ~ ~ PIn: ihr it 
zm, ~ n  ~  ~  I<q{f"f 'ITif 
~ l t ~ll  it li li ~ ;;rill ~  ~ ? 

~  .... 

~ ~ t ~ : ~  ~i  i~ I 

~ ~ ~ mmq; "') ~~  <llif llijT ~ 

lFil.r lff ~  ~ i  ilTOlT :qrFilI!: I 

il ~  'lim iii fl1!mq; lfil. ~~  <I'if il't ~  

f ~ ~ i  ~ i  ~  '!Trill!: I 

.... ~  ... 
SHRI PILOO MODY :  I would like 

to kllOW wbether tbe hon. Member wants 
that we send our congratulation, to the 
Americans for having dropped atom bombs 
on Hiroshima and a~asa i  

SHRI RANDIIIR SINGH: What is all 
thi, happen'ng ? 

SHRI PILOO MODY: They must be 
expunged from th. records. 

SHRI N K. P. SALVE (Betul): Tbe 
entire calling atlention bas arisen because 
it tbreatens our security. Are these ques-
!ions relevant? Are you permitting these 
questions, Sir ? 

SHRI RANDHIR SINGH: That is a 
threat to our security. 

SHRI N. K. P. SALVE: Are these 
questions relevant, Si r  ? 

SHRI UMANA TH : they are quite 
relevant. You sit down. You .re not able 
to develop your science and you are 
talking like t i~  Nonsense. 

13 bn. 

11ft ~ ~ ~  ~  fHlf ,!;I" <lIGT 

'Ii) il:lf ~~ <I<::h<'f if.<: ~i it ~ ? ~~ ~ 

fl'l<'lrq; ~ 'liT <llif ll~ ~ t  il't ~ i~ 

~ I ... ~  ... ~ 'iff;!' ~  s ~ ~ 

~~ t illf ~~  <I;::mr ~  ~ ~ i t ~ I 

... ~  .... 

11ft ~l  pn m: ~ l  ~ o  

~  o;n't ~ ~ l ~~~  ~  ~ W <!T<f 

'l>r .,f.flf ~ ~  a) it afo ;;rro;'lfT fit; 
'flfT ~i i ~ l  llil.T H ~  ~ ? 
... l ~  .... 

~ ~  ~ : ~ t  'liT ~ ~ 

~~ l il  ~ t  'liT ~  '1>1" 

~ l i  O!@ ~ I ~l  ~~  <I<::Yre;r@' 
i~ ~~ ~ I .... t ~  .... il.lf ,,1<11" 

~  'f» <I<ma "'@' i~ ~~ ~ I 

.... a ~  .... 

SHRI UMANA Til: You are American 
agents if we are 'Chini' agents. Your 
Government is incompetent to develop 
science. You want to cover up your indul· 
gence in developing science. 

SHRI N. K. P SALVE: Sir. what 
matters is our countl ~s defence. Are you 
allowing these questions ?  I want your 
ruling. 

SHRI SWARAN SINGH : Political 
ove[ tones have been introd uced in tbis 
'ery important subject; but as erroncous 
impressions may be left in the minds of 
the people of tbe country. it is my duty to 
clarify Government's stand on tbese 
matters. I hope I am voicing the feelings 
of o e ~one in this matler. It i. surprising 
tbat anyone should even suggest tbat we 
shou ld think of sending congratulations. 

SHRI l,JMANATH : Why not? You 
can send congratulations to America for 
the astronauts; wby not for tbis ? 

SHRI SWARAN SINGH: We will 
only be sidetracking the issue if we were 
to judge the economic or political structure 
of a country in the matler of development 
of nuclear energy for wbatever puroposes 
it may be. It is a phe nomena w/licl> is 
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known all the  world over that scicnce and 
technology is not a preserve of ei ther 
socialism or capitalism. It i. science and 
technology which transcend socialism or 
capitalism. It i. either socialist nor capi· 
talist. Now, Sir, it is true Ihat we are 
behind Chioa both in the matter 
of nuclear programme, particularly in 
Northeastern region and also in regard to 
carrier programme and WI! hlve (0 speed 
up our effort. to take up both our space 
programme  as well as our nuclear prog. 
ramme. 

SHRI BEDABRATA BARUA (Kaliabor): 
Congratulation is a m3tter of courtesy. I 
would like to say th3t it canoot be enforced. 
When some Members insi.t that we should 
congratulate somebody. anybody will 
become suspicious about it. I don't want 
that anybody should demand tbat China 
should be congratulated. The hon Minister 
has said tbat tbe question of having larger 
boosters will bereviewed, tbat tbe 10 years 
deadline will be reduoed. Thi, is a good 
thing that tbe Government is doing. ~t 

at tbe 8ame time I am not abl' to agree 
with tbe hoa Minister io .. gard to what 
Americaas are doing. It is not pOlsible 
to protect America witb tbis anti ,ballistic 
missile system. Th.y cao ote~t tbem 
selves against tb. Chin.se but oot agaio,t 
the Russiaas. President i~on h11 Slid 
that the anti-ballistic system will b: ao!e 
to p",tect Americ. for 4 or 5 yeus. After 
that Americl will not be able to protect 
themselves if tbere is a Chin". nu;le .. 
attack. That i. why I ask the GJverament. 
what is it that they are doing, in vil!w of 
wbat will happen to India in Ins. 

But the expert. agree that by 1978, 
whon tbe Chinese miSSile. will be effective, 
it will 00 longer be deterred by the Am"i· 
cans. What is called a balance of terror 
will be acbieved. May we know wh.ther 
the Government is planaiog for tbe timo 
being not only the booster for 1978, when 
it is ready. but also tbe nuclear bomb? 
America and RUS9ia will cea, e to b: a 
factor in Asia by Ins and not by 1980 
BI they expected pre,iously because of 
tbis satellite and because of the Cbioese 
nuclear capability. 

That is why I want to ask whether in 
view of this tbere will be a re-examination 

of the nuclear strategy on our part. 11 may 
not be possible for the GoveromODt to 
make aD announcement immediately but 
what we would like the Government tG do 
is that it should re orientate it. nuclear 
strategy not ouly for pe8GafYI use, but for 
otber purp"se, also. An announcement 
will have to be made as to when the nuclear 
deterrent will be produced. We want to 
develop friendly relations with Chiaa. But, 
wben tbey caD blackmail us why should 
we be friendly with tbem 1 That i. tbe 
basic question. Perbaps China feels that 
tbe super power. might attempt tot encircle 
them and contain them. Aod Cbioese 
sospicioo is tbat they are a part of tbe 
containing s}'Stem. And so long as tbat 
suspicion remains, China is bound to be 
hostile. 

MR. SPEAKER YOII ask YGUr ques-
tion. 

SHRI BIlDABRATA BARUA : In 
five year's time, tbe Americans and tbe 
Russians themselves migbt say that it was 
stupid on tbeir part to pressurise Iodin 
not to make tbe bomb. rbe pressure will 
b. mlde tblt ~ should make more and 
more bombs because India is facing tbe 
greatest crisis in her bistory. (Interruption) 

MR. SPEAKER : Do not make a 
speecb. 

SHRI BI!DABRATA BARUA: May I 
know wbetber we sbould accept one of the 
Bresbnov doctrines, namely, tbat we sbould 
co·operate 7 In tbat event, tbe nuclear 
blackmlil should go and we sbould have 
a definite policy for 1978. Otherwise there 
will be a nuclear war. (lnterr uptiOR) 

MR. SPEAKER: Mr. Barua, kindly 
.sit down. I am not allvwing Bny more ... 

SHRI BIlDABRATA BARUA : My 
questioa is wb.tb.r the conventional 
forces would b: rodu;ed so as to make 
tb. mane) av,i1able for nuclear strategy 
in tbe n1me of independent nuclear poUcy 1 

iii\' '{f. ,{Ilf : ~ t  ~ i "fii'f 
l ~ i  ~  ~  ~ ~ ~ , 
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8tWIm ~ ; ~  ~ i ~  al a<r 'fiT 
~~  I 10 ~  t{ifi ~  <rffl a<r 

ffi ~  I 

~ "1 fi;nR ; IlfT'l <$'<!" 9;fl'fi ~ i~ 

~~~lt al~ ~  

aram ~ ; IF'lfT 'ilT ifil ;;rcrT<r ~ 
~l ~ I 

~ "" ~ ~ <$'lT ~  ~ i~ 

~ ~  ~  ~ I i il~ ~ i ~ ~il  
~~ I fifll'l' 376 if ~~ l~  ~ t  

~ ~ 'fiT i~ ~ I 

SHRI SWARAN SINGH: Mr, Speaker, 
Sir. it was a speecb wbich was drowned by 
very effective inlerventions or interruplions, 
I could not follow Ibe wbole of tbe speech. 

SHRI S. K, TAPURIAH (Pali) : Since 
he himself admils that this was a speech 
he need nol answer, 

SHRI SWARAN SINGH; I wanllo 
make the position clear, 

~ "" ~ ~ ~~  ~ 

'fi'lft 'IlT Ji\:'<!" !!I'Tq; i~ ~  ~ ~ I 

8tWIm ~  'fiR m'5fif if <ITi\:'<!" 

mq; ~ if@ <lOifT ~it I 

~ "" ~ ; fifll'l' 376 if ~ r..-lilT 
gm ~ f'fi-Iffi\:'<!" !!I'T'fi ~  if@ '3'<5T 
~ ii  fftT ~ ~ i ~ t~  ~ if 
~ <l''fij "i5RT il ~ lt ~ l;;r.r ~ i~ 

~ ~ f'fi iil) ~ i l ~  ~ if'lT ;;it 'fiT 

~ if if@ mlIT ij);;rcrr<r li~ 'fiT ~ ~~ 

~ ? 

~ 91ft ~ ; "ITIf'l ~~ <$'<!" !!I'ftI! 

i~ i ~l "ii\" f<::lIT I 

aram ~ ; ~ i ~t 'f.T ~ lli if 
<rfci ~  "IreT ~  ~ i  ~ 'IlT iilifT<r ~it 

.mr ~ I 'fi(-t crrn 'fiT 'll'T Ifm if@ 'fliT ~ 

~~  ~ "'h iilcrT<r ~i  crT"-T 'fliT ;;rcrr<r ~ I 

Ill) '9''lt ~  ~  ~~ 'll'T <ITi\:'<!" mq; 

~ ~ 'fiT l;iilTiilij ~ I 

Sfan\' ~ : l;if'fi) l1fTifT i ~ fll\'im 

iil<r CIifi ~  "Irq; ~ ifW 'fi{iI I 'fliT 

f'fi l ~ ~it orT '1 qli\:'<!"!!I'l'fi li~ i~ 

f<::lIT ~ !!I'T'T 'fiT 'll'T iil~  ~ I 

SHRI SAMAR GUHA :  I wanl to 
draw your attention 10 tbe fact tbal tbe 
Defence Minister bas misled the House by 
making a wrong or incomplete statement and 
a confused slalemenl .... 

MR, SPEAKER : He can wrile 10 me. 
The procedure is laid down, 

SHRI SAMAR GUHA : He misled the 
Hou.e wben be said thai it is Ibe policy of 
Ibe Governmenl 10 develop nuclear energy 
for peaceful purposes. It is not a facl tbal 
tbe Government have given an undertaking 
10 Canada tbal plutonium will nOI be used 
for developing blasl lecbnology even for 
pellceful purposes .... 

MR, SPEAKER :  I am an ordinary 
man, Tbe Speaker needs 10 be a superbu-
man being in tbis House. 

SHRI SWARAN SINGH ; The hon, 
member laid for considerable stress on 
our adopting an independent policy witb 
regard 10 the developmenl of nuclear 
technology and nuclear science, I would 
like 10 say very categorically thai Ibis 
is precisely our policy. We have our 
own policy and we refuse to be pressuriscd 
by one or the other in Ihe malter of develop· 
ment of our nuclear energy and nuclear 
technology, 

SHRI'SAMAR GUHA: Thai is not 
Ibeir policy, Otberwise, why have they 
entered into an agreement with Canada not 
to use plutonium for developing blast tech· 
nology for peaceful purposes, " 

MR, SPEAKER: If he goes on like 
Ihis, I am sorry I will have to p!;rform the 
unpleasanl dUly of naming him, 
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SHRI SWARAN SINGH: I woulJ also 
like to say very categorically in reply to 
another aspect mentioned by the hon. 
member as if we are in any scheme of 
containment of Cbina. Tbat is not our 
policy. I want to make that q:lite clear. W. 
may bave our own difference with China. 
Tbey are bilateral. We have been trying to 
resolve tbem. We bave to defend our sover-
eignty, but we do not join an) group in this 
containment of Cbina. 

Tbe tbird question was whetber if we 
go nuclear, we could reduce our expendi· 
ture on defence. This mailer requires very 
careful consideration. But I can say that 
so far as our conventional eqllipment and 
conventional warfaro preparations are 
concerned, tbey cannot be reduced in view 
of the long land borders and tbe t) pe of 
situation that prevails on our long borders 
witb two countries, Cbina and P.kistan 
witb wbom our relations are not good. 
Tberefore. thore is very Ii ttle scope for 
culling down any expenditure on our Con-
ventional warfare and conventional prepara-
tions of tbe Air Force, the Army and the 
Navy. 

I would like to clarify one a'pect which 
is botbering my bon. friend, Prof. Samar 
G uba, very mucb. 

MR. SPEAKBR : No, no. 

SHRI M. L. SONDHI (New Delhi) 
On Ibe occasion wben Ihe tentb H) drosen 
bomb was exploded by China on 29th Sep-
tember last year, it was tbe view of our 
Minister bere and of tbe United tat~s ex-
pert. tbat tbis Hydrogen o ~ bad lIeen set 
off at a fairly low height, and be, along 
witb bis American friends, concluded that 
the Cbinese were yet far from developing a 
delivery system. 

I would like to place the focus on the 
grave failure of Ibe Defence Ministry', 
intelligence estimate. Whenever we have 
questioned the Mio ister about the develop. 
men I of offensive nuclear missiles by the 
Cbinese, be bas claimed to know more Ihan 
us and he has told us that he bas solid 
basis for believing that the Cbinese capacity 
is limited to 600 miles. He has come ou t 
witb tb,t .tatement here and outside in 
many parts of our country. Today we realise 

that the intelligence estimate of the Defence 
Minis!ry has thoroughly misinformed us and 
tbat be has presented a distorted picture to 
the country. [ would like to know wbether 
tbe Government will bold a comprehensive 
enquiry into tbe fail ute of the Dofence 
intelligence to predict the development of 
Chinese ioter-continental mi .. iles. 

This House should concern itself with 
Ihe implications of the telemetric system of 
the Cbinese satellite. We know tbal it is 
sending out signals regularly. I want to 
know whelber w< are capable of catching 
these signals. At preseD! tbese may relate 
to Ibe fligbt itself but next y<ar or even 
earliei. tbe Chinese may send a reconnai· 
sance satellite ",hich will pick up the move· 
ment or deployment of our lroops and our 
e ~n e infra-structure and information 

relating to it. I wanl to know from the 
Minister wbetber, apart flom looking at the 
end of a telescope, be has tbe technology 
for tracking signals from slights in space. 

A study of the Defence Ministcy's Report 
discloses the woeful inadequacy of lhe Minis 
try's thinking on tbe development of missiles. 
May I know wbetber we have a productive 
missile programme ? I do not want to bear 
tbat our scientists are allowed to fulfil tbeir 
intellectual curiosity. I want to know what 
is tbe specific contribution whicb our missle 
production is making to our defence poten-
tiality. I want a clear answer. 

I wanl to know how far it is a reFlee-
tion on tbe Governmenrs policies that those 
in cbarge of this programme 1 will 
nol name them because I ba.e not written 
to you earlier. but next tune I will name 
tbem.bave reconciled t e sel ~s to working 
with borrowed material and borrowed ideas 
and bec"me slavisbly dependent on tecbno-
I,'gy elsewhere. 

I would like to know in particular from 
the Minister wheth<r be reames, wben he 
tells us here that the guidance system of 
tbe Chinese has not developed, that it is 
poor comfort to us because the Chinese bave 
got w lfheads, Hydrogen bomb warheads. 
That means tha.t e"en if tbere is an error in 
the guidance system. it does not matter, it 
will cause us tremendous dam3ge. Tnere-
fore, wby is he misleading us 1 
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Does be know tbat China took hardly 
two years to move from tb. atomic bomb 
to the Hydrogen bomb, and it took much 
longer in otber cases '1 

I have a book here written by one of my 
students, It is called India-Nuclear Weapons 
and Inrernariollal Palillcs by R. L, M, Patil, 
I commend it to the Minister. I use it only 
to quote from Dr. Bbabha. Commenting on 
the explosion of the nuclear bomb by 
China, Dr. Bbabba said that the Cbinese 
copied everything from the blueprint left 
by the Russians when they left as a result 
of the rift between the countries. 

I have anotber quotation here that the 
Chinese have a special officer in West Ger-
man) who is employing German scientists 
and taking them to China, and that a 
cnlleague of Prof. Van Braun is associated 
with tbis programme. How can you congo 
gratulate the Chinese wben this work is done 
by the German scientists 1 The time has not 
come to congratulate tbe Cbinese. The time 
will come wben the Cbinese work witb tbeir 
own brains. not on borrowed tecbnology 
from tbe Germans. 

I want tbis Mini ster to assure the House 
tbat our own technology would be develop· 
ed, tbat our Kalpakkam Plant. for example, 
would be sent ioto production on a top 
priority basis, so tbat we bave our own 
missiles. 

I accuse tbe Minister tbat be has time 
and again misled the House about tbe non-
proliferation treaty. He bas defended it many 
times. It is oot a question of signature or no 
silloature. Tbis treaty is placing all sorts of 
reuraints 00 us. The otber day we heard 
that the soviet representative snubbed. MR. 
Trivedi, our representative, talked to bim 
as if be was speaking from bigh moral stao-
dards aod Mr, Trivedi bad to bow dowo be· 
fore him. All tbis is the result of tbis treaty, 
Therefore. what we must have is a clear 
and categorical declaratioo tbat we do oot 
accept tbe ooo-proliferation treaty as part 
of ioteroati('nal law, that further we are 
reserviog specifically our right to go io for 
ouclear explosives at a time aod place of 
our choosing. 

SHRI SWARAN SINGH: I wish I had 
brougbt some book of my studeot to. quote 
agaiost his studeot becluse I have also 
dooe teacbing for a sbortwbile and may be 
some of my students have produced probaby 
better books tban his student. 

If wedhengage the entbusiasm of bis 
presentation, very little is left. But I sball 
not indulge in a sort of couDler pcesenta-
tion; I sball answer specific questwos. 

MR. SPEAK.ER : Do not annoy him; 
otherwise it will. be my beadacbe. 

SHRI SWARAN SINGH: He is unfair 
when be says tbat I have mislead tbe House. 
If he could take out any statemeot from me 
and say that at tbat time wbat I said was 
not correct, tben I sball come to tbis House 
aod apologise. He forgets tbat this is a 
developing situation. Tbey have developed 
medium range missile at tbat time. If in tbe 
meantime they bad advanced, I did oot say 
at that time tbat tbey would never advance. 

SHRI SURENDRANATH DWIVEDY: 
It will be unfair to accuse the Minister that 
be has ever gi>en any information to this 
House wbicb cao be contradicted. 

SHRI SWARAN SINGH : I do oot 
like to join issue with sueh a senior leader 
as Shri Dwivedy. It is a p,ty he has also 
fallen a victim to some of my press friends 
who speak as if I do not give any illfor-
mation. I shall not give any ioformation 
On any matter whicb is a strategic 
matter. I shall oever withheld any infor· 
mation on matters wbich are not of strategic 
imparlance. 

The other point is tbis. He asked : wllat 
is our missile programme 1 It is true that 
our missile programme is at present limited 
to one, namely. we are developing missiles 
from grouod to air, a missile for defensive 
purpoSes. There is aoother asPect to our 
space programme and we are trying to put 
a satellite into orbit as I said in my main 
statement. About the oon.proliferation 
treaty I have made tbe position quite clear. 
I do oot see what botbers the learned pro· 
fessor or his student. We bave decided oot 
to sign tbe Treaty. I do not know wbat 
more be wants. 
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saRI M. L. SONDHI : That point is 
vert serious; tbe point is made that it is now 
part of international law. 

SHRI SWARAN SINGH, I requed tbe 
hon. M. P. to bring back ,ome of hi. know-
ledge whicb be acquired when he was in 
tbe foreign office. Tbere is no international 
law binding on a part) whicb does not sign 
tbat treaty. We are not bound by that 
treat) and tbe bon. Member wbo was Once 
in foreign office should know at least this 
much of foreign office. 

MR. SPEAKER': Everytbing is forgo-
tten after be comes tn Parliament. 

SHRI SWARAN SINGH: I agree witb 
bim that we have to develop our nuclear 
and space tecbnology depending essentially 
on oar own kno.v-how and ODr own scien-
ti.ts. In tbe meantime I wou Id not hesi-
tate to borrow ideas from any quarter what· 
soever but we must have our own Indian 
scientists, Indian technologist. who w!ll be 
in overall cbarge of the programme. I am 
prepared to borrow it from the capitalist 
countries or socialist countries, from any 
quarter where I can get ;t • 

MR. SPEAKER : Thank God; it is 
over now. Now, Shri Jyotirmoy Basu. 

QUESTION OF PRIVILEGE AGAiNST 
'NORTHERN INDIA PATRIKA,' 

ALLAHABAD 

SHRI JYOTIRMOY BASU (Diamond 
Harbour): With the kind consent given 
by your good self, I raise a question 
of privilege in respect of 8 news report 
publisbed in tbe Northern I"dia Patrika, 
Allahabad, dated the 1st April. 1970, misre-
porting the proceedings of the House. I 
request you kindly to send it to the Privile-
ges Committee. 

MR. SPEAKER: As is the practice of 
this House. I may inform you that we have 
written to tbe Editor. When his reply 
comes, we will take it up then. 

1 now take up the ne~t nom. 

SHRI VIKRAM CHAND MAHAJAN 
(Chamba); Sir, tbere is a strike going on 
by the non-gazetted officers of tbe Hima-
cbal Pradesb Government- (Interruptions) 
I am raising a point of order. 

SEVERAL HON. MEMBERS rose-

MR. SPEAKER: Order, order, Wbat 
are )OU doing ? I have taken up the next 
item. 

1331 lin. 

PAPERS LAID ON THE TABLE 

Annual Reports elc of &hUBt Heavy 
Eleclrlcals Lid" New DeIhl and 

Heavy Electrical. (India) 
Ltd., Bhopal 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH) : On behalf of Sbri F. A. 
Abamed, 

I beg to lay on tbe Table a copy each 
of the following papers under sub· section 
(I) of section 619A of the Companies Act, 
1956 :-

(I) (i) Review (Hindi and English 
versions) by the GO"eroment 
on the working of the Bharat 
Heavy Electrical. Limited, 
New Delhi, for tbe year 
1968-69. 

(ii ) Annual Report of tbe Bharat 
Heavy Elcctrkals Limited, 
New Delhi, for tbe year 
1968·69 along with tbe Audi· 
ted Accounts and the comm-
ent. of tbe Comptroller and 
Auditor General thereon. 

(P/ared in Library. Se' No. LT.3329!70] 
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(2) (i) Review (Hindi and English 
versions) by the Government 
on the working of the Heavy 
Electricals (India) Limiled, 
Bhopal, for the year ~  

(ii) Annual Report of the Heavy 
Electricals. ,India) Limited, 
Bhopal, for the year 1968-69 
along with the Audited Acco· 
unts and the comments of 
the Comptroller and Auditor 
General thereon. 

[Placed In Library. Set No. LT· 
3330/70] 

Anooal Report etc. of TriveDI Structurals 
l.td. 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT) : 
I beg to lay on the Table a copy each 
of the following papers under sub·seetion 
(t) of section 619A of the Comp.nies Act, 
1956 :-

( i) Review fly the Government 
on the working of the Trive· 
ni Struotural, Limited, for the 
year 1968·69. 

(ii) Annual Report of the Trivcni 
Structurals Limitej, for the 
) ear t 968 69 along with the 
Audited Accounts and the 
comments cf the Comptroller 
and Auditor General thereon. 
[Placed in Librar}·. Sec No. 
LT-3331/70] 

Statemeot reo Drought situatioo in the 
Country 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE. 
COMMUNITY DEVELOPMENT AND 
CO· OPERATION (SHRI ANNASAHIB 
SHINDE) : I beg to lay on the Table a 
statement (Hindi and English versio",) 
regarding drought com'ilions prevailing in 
parts of Ihe Country (July, 1969 to March. 
1970) [PI<lCed in Library. See No. LT· 
:'0,2/70] 

PUOUC ACCOUNTS COMMITTEE 

Hundred aod Sixtb, Hundred aod Seveolb 
and Huodred and teotb Reports 

SHRI H. N. MUKERJEE (Calcutta. 
North· East) :  I beg to present tbe follow-
ing RePocts of lbe Public Accounts Commi. 
ttee : 

( i) Hundred and sixtb Report 
(Hindi and English versions) 
regarding Paragraph J 24 of 
Audit Report (Civil), 1969 
and Audit Report on the 
accounts of National Co-
operative Development Cor· 
poration for tbe years 1966· 
67 and 1967-68 (Department 
of oo e~ation  

(ii) Hundred and seventh Report 
regarding Audit Report 
(Civil) 1969 relating to the 
Ministries of Home Affairs, 
External Affairs and Depart-
ment of Parliamentary Aff· 
airs. 

(iii) Hundred and lenth Report 
regarding Chapter II of Audil 
Report (Civil) on Revenue 
Receipts. 1969 relating to 
Customs. 

13.33 hro. 

CORRECTION OF ANS"'ER TO SNQ. 
NO. II RE. ENQUIRY COMM· 
ITTEE ON HALDIA BARAUNI 

PIPELINE 

TilE MINISTER OF PETROLEUM 
AND CIlEMICALS AND MINES AND 
METALS (DR. TRIGUNA SEN) : I beg 
to laY,a statement on the Table of the 
House. 

STATEMENT 

In my replies to the Supple-
mentaries to short Notice 
Question No. II, regarding 
enquiry cOmmittee On Haldia· 
~a al ni Pipeline, I slated 
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(ii) 

(iii) 

Ihat "The point is lhat this 
tecbnical committee was app-
ointed by the I. O. C. witb 
tbe permiss ion of the then 
Minister, Sbri Asboka Meh-
ta." It has been brought to 
my notice that tbe need for 
a tecbnical committee for 
ground stud} on the cboice 
of actual mining and pipeline 
practices was felt in the 
Ministry at the Secretary's 
level. Tbis was brougbt to 
the notice of 1. O. C. wbo 
thereupon appointed the Inves-
tigation Committee. The 
eon,ti tution of Ihe Commi-
ttee had Ihe approval of tbe 
Board of Directors of LO.C. 
and the inist ~ was made 
aware of it. 

Secondly. while answering 
another supplementary ques-
ti"n from Shri Madhu Lim-
aye. I slated that "Ihen. 
when retired, he (Shri N. S 
Rau' said that tbe Report 
was ready and it would !>e 
submitted within a week." 
And while answering to a 
supplementary queition from 
Shri Nambiar I slated "after 
having cO'Ilplet(d Ihe work, 
he said that he was writing 
the report, he reqired B few 
a ~ to write the report." 
My attrnth'n has been drawn 
10 a letter written by Shri 
N. S. Rall on 21/.22.8 )068 
which staled inter alia as 
follows: "I 1V0uid like to say 
th,t a substantial parI of the 
enquiry has been completed 
and I also think that the 
remaining part of the enquiry 
should Dot take a long 
tiine." 

Shri Ashoka Mohta, then 
Minister of Petroleum & Cbe-
mica!s, has confirmed in Sep· 
tember 1969 that the exten· 
sion to Shri N. S Rau had 
his prior apPlOval. 

To tho! cxt.!nt indicated 

above. 1 crave the indul@ence 

13.34 bn. 

of tbe House to correct tbo 
replies previously given. 

MATTER UNDER RULE 3n 

Reported deci.ioD or 10terDal Ar'aln 
Commirtee or Cabin.t about mid 

term Poll 10 Gujarat 

DR. RAM SUBHAG SINGH (Buxar) : 
Sir? this mornings papers carried a news 
item that a sub commiltee of tbe Cabinet 
bas decided: I" am quoting it--"Tbe Centre, 
would not approve of a mid--term poll in 
Gujarat." This is something wbicb amounts 
to terrorising tbe Governer. because Ibe 
Cabinet bas not got an) right to approve 
or disapprove of a mid-Ierm poll. or a 
decision on the mid-term poll. It is tbe 
right of tbe Governor tbere. Until the 
Governor receives any recommendation from 
the Chief Minister and unkss and until 
the Goveromen t receives tbe report of tbe 
Governor, tbey should not try 10 lerrorise 
bim. Tbey have every right 10 discus. 
anything in their Internal Affairs Commi-
ttee, but it has never been the practice of 
the Internal Affairs Committee to give 
publicity to any such decision whieh goes 
agaimt the State Go\'ernment, because this 
amounts to creating defections there. Tbe 
Home Minister himself was the Chairman 
of the Committee on Defections and a 
unanimous recommelldation was made to 
stop defections. So. rather than gelling the 
defections stopped, this Government is 
encouraging defections and using sl!v("ral 
types of methods to encourage defection. 
We are not at all worried about that, 
because if any Government tries. (Interr-
uplion) 

SHRI DHIRESWAR K-I.LlTA (Gouha-
ti) : You are tbe real defector;) ou bave 
Clme from tbat side to this side (Interr-
uplion) 

DR. RAM SUBHAG SINGH: That is 
wrong. You are the cause, because you 
are in the lap of this Government. You are 
brib-d by this Government to be in their 
lap It is they wbo hove defected. The 
Prime Minister is tbe i~ est defectC'r. Sbe 



19S Matttr Under Ruk 311 ~  28, 1970 Maller Umltr Rille 311 196 

( Shri Rain Subhag Singh) 

Itnt a nomination paper and sbe voted 
• Iainst tbe candidate. You ale worshipping 
Kamakhya (Interruption) 

SHRI HEM BARUA (Mangaldai): I 
could not follow ; wbat bas KlImakhya got 
to do with tbis ? 

DR. RAM SUBHAG SII':GH : As the 
people of As,am won hip Kall'akbya. t~e  

wor.hip this Prime Minist .. · as their deity. 
The hon. Member is from Assam. Tho.e 
defecti!'ns go on. 

Now. Sir. On the floor of tbe Gujarat 
Legislative Assembly, the Government's 
strengtb was decided on the Appropriati0n 
Bill /Interruption) In tbe Assembly. tbe 
entire Opposition got 65 \ Dies and the 
Governme.nt got 9.1 votes. (Interruption). I 
charge tbe Government. I charge tbe Prime 
Minister tbat tbey bave wilfully allowed. 
in the face of all these things. the publi-
cation of thi' Dew. item with a view to 
terrorising the Governor of Gujarat. so 
th,t he may surrender. because this has 
been tested in the case of BIhar. In Bihar. 
they terrorised the Governor and within 
one week. they gave an extension of onc year 
to that Governor. The toppling operation 
which wao started by the Prime Minister has 
now takeo the form of operation tenorisalion 
of Governors. I reque.t you to see th,t 
they are guided by the recommendations 
made in the Defections Committee repOlt 
and they should not terrorise the Governor. 
(Interruption). 

SHRI D. R. PARMAR (Patan) : The 
~ a at Assembly was ajjour.led berore the 
ochl'..luled time. The Assembly should be 
called and the majority should be tested on 
the floor of the House. (/.terruptions). 

SHRI HEM BARUA : Whether the 
Gujarat Government has a majority or not 
is Immaterial. What is material is. this 
matter was discussed in the internal aff.irs 
committee of the Cabinet over the head of 
tbe Governnr and the Governor was by-
passed. (l"ter,uptlons'. 

MR. SPEAKER : I do not know what 
ha. gone wrong with tho Ho"« How long 
cap! go' on shouting at ) ou and ) ou at 

me ? ACter all, I was very happy that the 
caning attention was over. I am not going 
to lIIlow anything more on this. There i • 
nothing before me in the form of any mo-
tion from an)" of you. 

SHRI HI'!M RAJ (Kangra) : We bave 
submitted a calling attention. 

MR. SPEAKER : That will be seen 
when i1 comes. Today'. calling attention is 
o,·er. God help these people. ~ et in  has 
really ~ ne ~  with this House. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): It is nol a fact that 
tbe internal affairs committee met formally 
and took nny decision. The report which 
has appeared in tbe press is completely 
unfounded. The internal affairs committee 
did not meet formally find bas not taken 
any decision on this matter. because there 
was no occasion for the internal affairs 
con;mittee to decide this matter. The matter 
of dissolution is a mailer between the 
Governor and the Chief Minister. The 
Governor has Dot sent any report. 

SHRI MANUBHAI PATEL (Dabhoi) 
You are indicating to the Governor to take 
a certain line. 

SHRI Y. B. CHAVAN : On behalf of 
Government and on ['chalf ot the Prime 
Minister I would like to sa) that we are 
not interested in topp1jng of any Govern-
ment. (Interruption). 

SHRI MORARJI DESAI (Surat): If' 
the loternal Affairs Committee di<cussed 
nothing about this matter. how did it 
appear in the press that they have said tbat 
this is their decision? Is it going to be 
contradicted aDd is the Home Minister 
gOing to say that no opinion has bren expre-
ssed by the Internal Affairs Committee ? If 
he says that, I can understand that it is 
something.'The Governor is free to. decide 
whatever he likes. I om not referring to the 
mid· term poll. Whether it happens or not 
is no concern or mine. But indirect pressure 
like this on the Governor has al ready taken 
place Wbat is being done to see that  tbat 
pressure gets removed. that the Governor 
is free to exercise his own discretion and 
make his own decision ? This does Dot do 
it. That is the difficuII)·. 
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SHRI Y. B. CHAVAN : I would like to 

make this point clear. I did say that the 
Internal Affairs Committee did nut meet 
formally to take a deeision. Inform lliy we 
met and we discussed all varieties of problems 
in the country because we have to make a 
review of position in the whole country. But 
we have Dot taken a decision on this matter 
because this was not a matler for decision. 
As I said, this matter is between the Governor 
and the Chief Minister of Gujarat. There· 
fore. there was no occasion for us to take 
a decision. If this i. not contradiction, what 
else is contradiction 1 

SHRI MORARJI DESAI: In the Inter-
nal Affairs Committee yon can discuss 
wbat y{)U like. You can discuss the whole 
world. Nobody can prevent yon from doing 
tbat. BUt when it hlS been pulliished, 
it would· he a contradiction if you say that 
it was not tbe view of the Internal Affair. 
Commitlee of the Cabinet. Bet that is not 
wbat YOI1 bave done. 

MR SPEAKER: I wollld request all j 
of you to resume your •• at.. l 
SHRJ VIKRAM CHAND MAHAJAN: 

(Cham:,a): Sir. I h". lIiv"," notice of a 
calling altern;on and sbort Notice questiea 
about Himachal Pradesh . 

MR. SPEAKER :  I had my hopes <>II 
this side; now they are proving worse. 

SHRI MANUBHAI PATEL: We wilt 
definitely say tbat tbe Governor of Gujarat 
was guided by the informal dtcisi.o1i''';;;;;'-

takes a certain line. \ 

MR. SPEAKER : J tbougbt people from 
Gujarat are ver) mild ami nOlI-aggressive. 
Tlteyare proving much more aggressin than 
Punja bis ... (In ... ,.,.""""ns) Some of them are 
utltnarragable by Ibe cbair ; the,. are unma· 
nagable by tberr leaders. Only Ood C'Ould 
manage them. 

SHRf MANUBHAI PATEL: Let tb. 
SHRI SURENDRANATH DWlVEOY Government behave properly. 

(Kendrapara) : If you lake tbe stand tbat 
it was not a formal decision but it was an 
informal discussion then it would be worse. 

SHRI Y. B. CHAVAN : There is nO 
question of any decision. When we meet 
we certainly discu .. many things informally. 
Wbat can we say about it here 1 

SHRIMATI TARKESHWARI SINHA 
(Basli): Sir. we want your protcction. 
We want only a clarification and not any 
<lHcI1S9lon. How does he counteract the 
impression that ios prevaling in the entire 
C<)Untry blcause of Ibis newspaper repart 1 
It is a deliberate leakage by ODe of the 
Cabinet Ministers that this matter was 
di<lcussed by the Internal Affairs Committee. 
By tbis report very serious damage has been 
done aad it bas undermiBed the institution 
of Governor. 

SHiH MANUBHAI PATEL: The 
Governor of Gujarat is no longer neutral. 
He is -taking a particular line. H. i. laking 
sides 'I'1d be i. liniu~ up witb tb. I"dicate. 
The Governor of Gujarat will be influenced 
b) tbe informal decision Ind no aosurance 
of the Home Minister will belp tlmt . 

VIIf"'''''';tm» 

13.44 bu. 

DEMANDS FOR GRANTS 1970·7I-cootd. 

Ministry of DefeLce-Com.i. 

SHRI N. K. P. SALVE (Belot) : Sir, 
we have been ",ofusiBI strideatIJ and 
vociferously tbat tbe queslion of 4elenee is 
a matter of supreme national importaace to 
aU of us and, therefore, we should keep 
the matter above p.vl)/ arfJiatioaa aad 
pred ilections. But as I b .... d the debale 
yesterday, e!pecially speecbes of certlain 
oppO'litioo members, I found !hat ODe 
particular section of o i~n came-.vt 
with condemnillr: the United States of 
America aad the olber secti9B came out 
with condemning tbe Soviet Ullion. 

13.4!'l bn. 

[MR DBPVTY-SPEAKBR ill" CIMIr} . 
Implied in their arguments wal tbe plea that 
we must show larser dependenc. DB one .f 

the two super """on. 
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Sir, I submit very respectfully that this 
is nOl'merely super-imposing your political 
proformen on matters of defence which we 
are pledged not to do but the entire appro· 
acb to me appears to be hopelessly naive, 
if not absurd, for by now the law of friend-
sbip of the super powers witb otber coun· 
tries is fairly well established and so are 
the rigbts and obligations of their friends. 
If Super Power 'A' now in terms of friend· 
sbip is obliged to give assistance, both 
finaacial and military, to any developing or 
to an under developed country 'B' that does 
not mean further obligation on Super 
Power 'A' not to give similar or bigger help 
to country 'C' wbich country 'C' may use 
to destory tbe country 'B: provided, Sir, 
tbe Super Power feels that its own interests 
are well served by assisting 'C'. In olber 
words, as long as the interests of tbe 
country which is sought to be belped and 
the interests of the Super Power are co-
extensive assistance will be given by Super 
Power, irrespective or its repression on tbe 
friends or Super Powers. Bu t this rigbt 
and authority of the Super Power which is 
at the giving end-fortunately, it is not a 
unilateral rigbt. There is also a right vested 
in the country at the receiving end, that is, 
its right to take it or leave it. Tberefore, 
a question arises when we are at the 
receiving end whether we are going to take 
it or leave it. 

This very theory was propounded by 
tbe British Prime Minister in some what 
fortbright ·but uncoutb terms wben be said, 
"Today in international politics we do not 
bave any permanent friends or permanent 
enemies; we only have permiln-.:nt interests." 
Tborefore, if we want to find a panacea or 
'8 luting solution to our defence problems 
and defence matters it will not come from 
any dependence wbatsoever on anyone of 
tbe two super powers; neitber shall it CDme 
by any dependence on both of them. We 
will bave to solve the prDblems Df defence 
needs and defence preparation by very 
arduDus and as,iduous endeavours tDwards 
self reliance by relyiog solely Dn Our own 
taleats ad on onr Own resources. I wa" 
therefDre, surprised wben some bon. 
Members ~u este  that we should depend 
Dn one of tbe two Super Powers wben 
bOtb of them are "supplyinll arml ID 

Pakistan. II is sbowing preference to Dne 
cui thr!'at against the other cut throat. In 
fact, Sir, Dne cui Ihroat is bad enougb 
aod if you depend on both tbe CUi tbroats 
tbe risk is gDiog to be dDuble. Tberefore, 
since I am interested in the welfare of my 
people, in the weI fare Df my cDuntry and 
don't care two hDots about the United 
States or the Soviet Union if they are not 
going to be friendly to me, I know we have 
sufficient talent in my cDuntry, sufficient 
reSDurces to ca ler to every defellce need s 
and help defen::.: preparations. Tberefore, 
we bave to proceed on our own towards 
self-reliance in military preparations. In 
Ibis connection I must submit at tbis jnuc-
ture th.t the second aspecl of the matter 
which will give us lasting solution to defence 
problems is the pDssibility of making a 
very firm and determined bid towards 
makiog incessaot efforls in bringing abDut 
a sDlution of Ibe outslanding problems tbat 
we bave, eitber witb Pakistan or witb Cbina. 
Certainly, tbe solution of tbese problems 
will have ID be commensurate wilh Ihe 
national bonour and a sense of self-respect 
Df the Indian people. Disputes with 
Pakistan undoubteldy bave been existing 
for a prelty IDng time for over two 
decades. Tbey are difficult but certainly 
not impossible of a sDlutiDn in a more 
bumane and same atmosphere Df a cDnference 
rOOm instead of tbe borders converted intD 
battle fields. I wisb Pakistan realise tb. 
bard realities wbich are embedded in tbe 
various problems surrounding t ~ Kasbmir 
issue. I do not tbink tbat the Kashmir 
issue is impossible of solutiDn in a confere-
nce rODm ~ e tin  that Pakistan need. to 
realise tbat tbe sDlution of tbe Kasbmir 
issue is linked up wi{b tbe question Df tbe 
very survival, the very existence, of our 
secular democracy. 

So far as China ;, concerned, it has 
attained a menaciDusl} devastating dimension 
due to ils formidable military migbt. Tbe 
Cbinese leadership, I must submit, is power-
drunk p'bwer, inebriated, as all despols 
are. Tbe problems, of SinD-Indian border 
dispute wbicb bappens tD be in a stalemate 
for a periDd of nearly 8 years could have 
been solved Iilerally in 8 minutes time Dnly 
if the Chinese leaders were capable Df 
bringing a modicam of sense of malurity, 
sense Df justice and a sense of fairness in 
their altitude and not to act as an imbecile 
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giant. I do bope some day the Chines 
people will be able to come close to the 
Indian people as tbey were before the 
trearcbary of their leaders. That is only 
possible after tbe existing leadersbip of the 
Cbinese people comes to an end. Otherwise, 
it appears difficult. 

Cbina has developed into .lD astounding 
military power. It is the thi. d greatest 
military power. The Report of the Ddenee 
Ministry has given certain figures. China 
bas an army of 33 lakbs; a nJvy of 1,41,000 
men, 9"9 vessels and 33 submarines and 
a very versatile and powerful air force of 
2800 combat aircraft. And this is over and 
above .their powerful nuclear arsenal. 

This is, by any standard, military a 
very powerful country. China is supposed 
to bave an impregnable ,eil of srcrecy. 
Prom Wbere bave tbey got these figures? 
One tbing worst tban our unuer-mllitary 
preparation is to under·estimate the prepa-
ration of Cbina. Tbere is a small story 
about Chinese secrecy Once, an emincnt 
Chinese Surgeon was talking to American 
and British Surgeons. The American Sur· 
geon said tbat in the Unit.d States, neuro· 
surgery was tbe most difficult one and the 
eminent Britisb Surgeon said that the car-
diac surgery, heart surgery, WJS the most 
difficult thing in the United Kingdom. The 
eminent Chinese Surgeon ho·.vever. said that, 
in China, the most difficult operation is 
tonsilectomy removal of tonsil, because no 
one is allowed to open bis or ber mouth, 
tbe patient cannot open his or ber month, 
and, tberefore, we bave to take out toosil. 
tbrougb a long and bazardous route ! Tbat 
is tbe impregnable secrecl of China I bope, 
India bas organised military Intelligence; 
and tbe Defence Ministry bas some one like 
a James Bond to find out what arc tbe ex-
act designs of Cbina or else it is more than 
likely tbat a second time aha we will be 
caught napping. 

It is undoubtedly true that while ma-
king an assessment of our military strategy, 
defence strategy and defence preparations, 
we will bolve to duly reckon the fact, Ibat 
we are surrounded by not only a mighty 
military power but also an extremely un· 
principled and a rutbless neigbbour in Chi-
na. In tbat juxtaposition, in that context, 
it is impossible for me, bowever mucb I 

may nol like t~ do so, not to wholly justif, 
the enlire cxp!nditure we are incurring to 

Ibe tuDe of Rs. 1151,51 crores which ba-
ppens to be Rs 47 crores more tb,n what 
it wa, last year Rs 452 crores on pay and 
allowances; Rs. 451 crores on stores. It is 
3 per cenl of tbe Gro,. National PrClduct 
and 22 per cent of the total Budget of Ih. 
Central Government. B} any stand ard, for 
a deveiopiog country. it is a large expendi-

ture. But how can a mln possessed of hi' 
rational faculties den} this expenditure to 
the Ministry when we know our borders are 

not secure and that our neighbours are 
anxious to get at our .hro.t at the sligptest 
opportunity wben tliey find we are weak ? 

As I went Ihrough the Report. I realised 
there ale certain happy features The first 
tbat struck me is the "Roll Ou" Plan on 
wbich the D.fcnee preparations bave shif-
ted_ The "Roll On" Plan has three salient 
features. The first one is that it is a resour-
ce-based plan in whicb the finances are 
assured including the foreign exchange. The 
second feature wbich is of considerable im-
parlance is ,hOlt it is based on a forecast of 
the defence requirements for a period of 
ten lears. Lastl), the "Roll On" plan itself 
envisages that as Ihe plan ~oes on every 

year, the lear ch II finishes is struck off and 
the next year is taken into account. Tbis 
plan has the merit of cootinuit)', effecti,ity 
.nJ elasticity anu [ bope that Our defence 
preparations will become more streamlined 
and more  efficient witb all tbis 

There is tbe mentiou of the Army. We 
have our Ilte\!th to tail" ratio rationalised 
and improved it is said that our teeth h,.e 
more e o iou~ 'biting o e ~  OUf air 

force has been stabilised at 45 squad rons 
and we are gOing to have improved commu-
nicatioDs system and will have more radars. 
One thing surprising in this report is lb., 
it bas stated: 

"Tbis is related to the role of the Air 
Force in tbe event of war, in providing 
air defence. in supporting tbe ground 
tloa naval forces operationally and logi-
stically and in providing protection to 
vital inslallation, against air attacks". 

This is completely changing the enti re 
approach to war, The linch pin of the 
ail' force power Iioes in attack anct not 
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defence. How can tbe tbree objectives ever 
be well served If you do not play to destroy 
enemy with your air PQwer in his own coun· 
try? I would only hope that the Minister 
would make tbis pOint clear. 

Sir, tben. I was surprised to know that 
the Hindustan Aeronautics Ltd. does not 
bave a Managing Director independent of 
the Chief of Air Staff. Wbat a mockery of 
our national defence is this ! How lon& arc 
we going to have our chief as the Mana· 
gin@, Director or Chairman ? 

THE MINISTER OP STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA): He is part time Chairman. 

SHRI N. K. P. SALVE: I am sorry 
foc tbis terminological inexactitude. But 
the fact remains •••.•• 

SHRI L. N. MISHR/\ : Thore is !Duch 
differences between the two. 

SHRI N. K. P. SALVE: I know tbe 
difference between the Managing Director 
and Chairman. My whole life has been 
wasted dealing with company law affairs. 
My submission is : why is he entrusted the 
chairmanship ? Why i. be Ihere 7 Will the 
Mini_ler explain Ihis 10 m. Is it due to 
dearth of meo ? There is one more thing. 
It is mentioned, very UOfOI tunately. and I 
only hope Ihal it is not correct, that SOme-
body from the private sector is likely to be 
foisted to maoage the HAL. I am sure the 
Defence Minister will not introduce an ele· 
ment of nepotism. There should be DO uncle· 
ism and nepowism in the Defence o ~s  

Our men in the uniform are dediea'ed men. 
Let us not try to hurt their feelings. They 
are seniitive men, as patriotic brave and 
honest men are bound to be. Let us not 
inject politics into them. I am sure it will 
nllt happen and no one from Private sector 
wiN beIUI HAL. If it happens in HAL. there 
will be hell for (be Minister in Parliament, 

The next aspect wbicb I wish to refer to 
is this. It is DOt clear from the report as 
to what steps we have taken for lesser and 
h,ner dependence for Defence raw materials 
from foreign sources. During the war days 
we found that tile fOleian sources from 

which we were gelling raw mateci'lls were 
choked just when we needed them most, I 
don't find in the report as to what progress 
we have made nor is the report stating any· 
thins how for Our pri\ale sector and public 
sector industries have been seared up to 
support, should there be a short war. 

Next i come to our unpragmatic atti-
tude. We have adopted atlitude of unrea· 
lictic pacifism in the matter of nuclear 
policy. To-day only the Defence Minister 
said, 'Come what may; we are not gnlng to 
manufacture atom bomb. We are not going 
to manufacture bydrogen bombs.' But is it 
enough to say tbis 7 I would like to know 
from him. How are you going to defend 
your people in a case of nuclear attack 
Are ~ou absolutely sure that China is never 
going to attack India with nuclear wea-
on~ ? There is One more quesllon. Are 
they making hydrogen bombs, are they 
making nuclear weapons so tbat they m.y 
be kept in cotton wool in case of a conven· 
tional war ? Do you think tbat China is 
going to keep their nuclear arsenal in cotton 
wool 7 As ag.inst the reply which the hon. 
Minister gave today about nuclear policy 
this is what the American President s.ys. 
They are aware about the menance which 
Cbina is capable of causing to tbe USA, the 
danger wbicb exits to the people of USA and 
thi' is what be sa~s  don't care two hoots 
as to what the American President says 
otherwise·but I have tbe bigbest regard for 
the man who takes such a realistic attitude. 
What are we going to get from the paciri'sm 
based on abstract morals and pseudo idea· 
Iism 7 Tbis is what President Nixon said, 
Sir. 

"No administration with tbe responlibi· 
lity for the lives and security of the 
American people could fail to provide 
every possible protectinn against sucb 
eventualities. 

Thus,oo March 14, 1969, I .tated thai 
~ objectivities of tbe Safeguard prog-
ramme : 

This measured deployment is deaisned 
to fulfil three objectives: 

l. Protection of our l811d·based retalia· 
tory forces 8piMt 8 di.eet attack by 
tbe Soviet Uaion. 
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2. Defence of the American people agai· 
n st the kind of nuclear alta ~  which 
Comnmni.! China is likely to be able 
to mount within the decade. 

3. Protection against the po!sibility of 
accidental attacks." 

People in the U.S.A, are worried about 
the possibility of nuclear attack but We 
sittir.g here arc absolutely unconcerned and 
complacent about it In the end. I would 
say. it is the careless shepherds who make 
many a delightful meals f"r the wolves. Let 
not our Defence Minister be a careless she· 
pherd and let not history denounce him as 
a nefence Minister who was careless to the 
people who trusted him sO implicity for their 
safety. 

14 bu. 

MR. DEPUTY -SPEAKER Govern· 
ment party has I hour and 5 minutes OJt of 
which Mr. Salve has taken 15 min,,!e.; 
there are 50 minutes; the Mini"" will be 
taking (hat much time. I do not want to 
shut them out. I will call two from the 
~osition an~ one fro", tho ruli,s p"rly. 
Mr. Ramani. 

~  K. RAMANI.(Coimbatore): Mr. 
Deputy Speaker. Sir, at the ver) oulset. I 
would like to emphasise the point that Ihe 
Defence Policy of our cou,try is a defective 
one. I hope the hon. Mmister of Defence 
will give me a patient hearing and pay his 
careful attention 89 to what should be done 
to modify the present defeace policy. 

Why do I say tbat our Defence Policy 
.is defective ? Is the hoD. Minister of 
Defence tries to find out who are our 
friends and who are enemies, he wiIJ realise 
the predicameat in wbich we are. 

The ad vocates of this policy feel that by 
increasing defence e,penditure every }ear, 
they will be able to effectively implement 

this policy. 

In 1968-69 an amout of Rs. 1051 
crore. was spent on Defence. In 1'69 70 
the Defence Expenditure was 1110 crores; 
in 19iO·71 the Government are going to 
spend Rs. 1150 crores. All of us are aware 
that 52 crores of our countr}men are on 
Ihe e ~e of hunger and starvation; they 
are struggling hard in tbe face of acute 
unemployment problem Iostead of diver-
tiog money on developmeat programme to 
ameliorate the conditions of living of the 
vast majority of ou, people, the Govern· 
ment are to spend this hUlle amount on 
defence. The only rea SOD that they put 
forth for spending this enormous amount 
is that our neighbeurs are hostile and 
inimical. How could this policy be a 
cornet policy, I would ask ? Can we 
afford to enter into an arms race? If we 
are not (·n friendly t<fms with our neigh-
bours and if we continue to live in conflict 
with them. there is no other way except to 
enter into an arms race. 

I am not labouring on the point that 
we should not stren!then the defences 
of the cour.try. Let the o e n en~ take 
all effective steps to safeguard the security 
of the country. If you go through the 
military history of various countries you 
wit' find tbat a proper e ~n e policy would 
be tbat which has a firm base among the 
masse. and which is able to inspire the 
confidence and faith in them. A defence 
policy would be a durable policy only when 
the prohlem of po'eny and hunger faced 
by the people was solved. 

All our neighbouring countries are 
our enemies. We have no good relations 
with China having a population 01 70 crores 

What do our leaders in tbe Government of people. We are in conflict with Paki· 
say? They say that our Defence Policy stan with a population of to crores. We 
has been based on the theory that we have have also some unresolved problems with 
to defend our country from our two hostile Burma. We don't have [lood relation with 
neighbours. namely. China and Paki,tan. Nepal.I request that Ihe Governmoet should 
and we have nO aggressive dcsigu§ on any give serious consideratioll'll to these issues. 
other country. It is crystal clear from If all the neighbour'ng cnuntries continue 
this our Defeoce Policy has been formula- to be our enemies and if this situation is to 
ted on the quick,.nd of hosti'e neighbours pe"ist without any hope of establishing 

_:.n.* to i i ~a n~ s  __ ~e ~ ~ s __ e ~ ~ ~ i n a il  _f r_iendl v reialioo> with any of the<e count. 
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ries. how are we going to defend the 
integrity and freedom of our country. 

Of late radical changes are taking place 
in Pakistan. After toppling down the 
autocratic dictator, the people of Pakistan 
are fighting against re-emergence of dictator. 
ship in tbeir country. Similarly. CIlina 
will be constrained to effect changes in her. 
policy which she ha!! been following so far. 
The arch enemy of China. the United 
States of America. in spite of basic differen· 
ce •• is having pro:racted negotiations with 
China in tbe Polisb Capital. Tbough they 
have not got their a ~a o  at Peking. 
they go to the Capitals of other countries 
whele both of them bave diplomatic repre· 
sentations for the purpose of cond ucting 
negotiations. China is on friendliest of 
lerms with Pakistan and Nepal Though 
relations between Soviet Ru"ia and Cbina 
are strained, th-lugh talk. between Ihem 
hwe hroken down on account of basic 
differences in their appro,ch to problem., 
though there are frequenl border skirmi.he. 
between fhe two countries, yet the Soviet 
Prime M;ni<ter vi.it. P<king; Ihe biggest 
ever deJegation from Soviet Russia is sent 

to Peking to explore the avenue. for 
cstahli<hing frion.lIy relation. with China. 
Why do they do Ihi< ? W< want to ~ in 
amity anj peace with Chin •• Wny do 
th! United States of A nerica and 
th, Soviet Russia hold ta'ks witb China? 
at~ e  mw he the fU'ldlm,nral contra· 

diclion. in th'ir policy th!y c .nnot afford 
I.. ignore the exi.tenoe of 70 crores of 
C'linese people; they ro.li,e that if thoy 
cnglge t e n~el es actiV'ei, in the arms race 
with n view t~ waging a probnged struggle 
aga"'t tho 70 croce. of Chin"e people, 
it would lead them to complete annihila· 
tion and such a policy would h, sui i~al  

That is why they are tryiog to neg-otlate 

and seUle their diff"ence" whatever rna) 
h: :he n.ture of such d;fferences. 

Will our Government ever initiate Sl1ch 

a fruitful poli:y 1 Some of the hon. 
Memb:!rs who preceded r.1e referred to t i~  

II is cbime,J by the Go'/ernrn 'nt that they 
~ uCJhering in an era of changes in their 

roli.:ies and activitie., Blit they h'lve not 

changed their defence policy. I want 10 
~t te here that we cannot go On fighting for 

ever wilh our neighbours, we canDot go on 
increasing our defence expenditure. This 
situation must be changed at once. We 
should take concrete steps to arrive at a 
peaceful settlement with Pakistan acd 
China. We should DOt fail to appreciate 
the changing situation in tbese countries. 
If we do,,'t initiate proper steps in this 
direction, we may have to rely more and 
mOle on the U. S aod U. K. imperialists. 
That is why I say the policy at present 
pursued by the Government is oot the 
right policy. 

In the matter of defence o ~anisation  

the Government continue to have the 
same set up which the erstwhile British 
imperialistic rulers had in our country. 
The relationship tbat exists between the 
officers at the top aDd the soldiers below 
i. roaliy e~ etta le  Tbey are perpetuating 
the same old policy of treating tbe rank 
and file as slaves. S=e hon. Members 
who .poke yesterday noentioned this point. 
The Officers think that they Ilre the sole 
repo.itory of wi.dom and that they are 
only gUlTJiJns of the territorial integrity of 

tho country. Obsessed with this overl'ea· 
in~ attitude they deny the eJerr.entnry 

freedom 10 the soldiers and they do not 
worry about providing the minimum amt"fii-

ties of fir.: to them. This a~ the critici .. m 
mado hcre ye,terday and today. 

To sub.tantiate this point I would give 
one or two examples. Let us lake the 
privilege< and perquisites enjoyed by Ihe 
high off'ccr. in the army. The salaty paid 
p:.:r annum to army officers amounts to 

R •. 4(1,6! .00,000 the total salary annually 
di,\",,,ed to 8! lakh. of soldiers is about 
two hundrod crores of rup<... If you 
cal,'ulalc the amount per head, you will 
find tho wide di'parity between the salaries 
of tho officers and Ihe rank aDd file. In 
the Navy, the officers gel Rs 4,08.00;000 
while the Naval cadets put together get 
only Rs. R,21.00,OOO. 50';{, of the total 
amount disbursed gars 10 the ofricen. If 
you take Air Force Officer. they @et per 
annum R<. 11,1 .. 00.000 The other raDks 
get Ro. 3 t ,02,00,000 To this extent Ihere 
is great difference in their emoluments. 
If you take tho Defence Ministry, the "Iary 
p.tid to 2.>5 offi;:ers comes 10 R •. ,0,95,000. 
,",n amount of Rs 2.81,000 is paid to 276 
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class IV employees; that mean s, SO times 
more is paid to the officers. 

The six Secretaries in the Ministry are 
getting the total salary paid to 276 Class IV 
employees. No other example need be 
cited to show the Ministry is run an how the 
lower grades employees are treated. 

I would refer next to Defence Produc-
tion. Yesterday the hon. Minister. Shri 
L. N. Mishra, said in his speech that there 
were 30 defence production units under the 
Ministry in the field catering to the needs 
of the Defence Forces. He also sated that 
goods worth R s. 200 erores were being 
produced by these faclories. I would like 
to ask how two lakhs of workers engaged 
in these factories are being treated. Are 
they being treated decently ? The problems 
and the demands of these workers are 
manifold. He claimed that the production 
had undoubtedly gone up but there was no 
matching demand, with the consequence 
that retrenchment of these employees might 
come about in the future. If there is 
going to retrenchment among the two lakhs 
of employee.. it will aggravate the unem. 
ployment sitution and a grave crisis will 
ensue. I would request Ihe hon. Minister 
to clarify this point. 

The Government have established these 
factories in collaboration with foreign mo-
nopoly companies. Foreign collaboration 
in what-··in Dorence 7 Not only in the 
Finance Department, not only in the 
Agriculture Department. not only in the 
Industrial Department but in Defence. For-
eign monopoly c.pital is allowed to have 
its say in the vital Defence Sector. Foreign 
Collaboration agreements have ~een entered 
into in the case of Praga Tools, Hindus· 
tan Aeronautics, Bharat Electronics. Goa 
Dock, Mazagaon Dock and in so many 
other projects. The Companies in private 
sector are also awarded large contracts. 
All the jeeps are produced by Tatas and 
Mahindra and Mahindra and Tent cloths 
required by Defence forces is met by the 
private industrie.. The Defencc uniform is 
also produced by the private capitalists 
companies. The pri\'ate monopolists inside 
the country and the foreign monopoly ca-
pitalists have cornered th' defence demand, 
of our country. I am surprised that the 
Ministers have failed to take note of this 

fact. Wbat did the Minister sav yesterday 7 
He said that during the 4tb Plan period 
they haYe decided to by from tbe private sec-
tor goods worth Rs. two hundred crores. 
He also stated that orders for good. to the 
value of Rs. forty Crores have already been 
place with them. On the one hand, it is 
said that the Defence production units 
lInder the Government produce goods worth 
Rs. two hundred crores and si-
nce there is no demand for them there is 
the likelihood of retrenchment among the 
workers; On the other huge orders running 
to crores of rupees are reserved for private 
sector and foreign companies. Not only 
tbis. So far as defence is concerned the 
proposed outlay in the 4th Plan is Rs. 6,200 
crores, out of "hich Rs. 2,200 crores are 
likely to be spent on the purchase of defence 
stores. From where tbis Government will 
buy these stores 7 From private sector fir-
ms, from foreign industrialists and such 
other source,. I am sure that the defence 
production at this rate will never achieve 
self·sufficiency. It is strange that the Go-
vernment are not prepared to confine their 
defence production activit .. s to public sec-
for unit, and the) are eager to let private 
sector and foreign firms to come in this 
field. I would warn the Government that 
this is fraugbt with danger. 

I would say that malpractices in this 
sector are rampant. Let them see their own 
Report. In the Appropriation Accounts, 
from pages 4') to 78. all such malpractices 
have been serialised. In one year alone. a 
10'" of Rs 4.20,91,000 has occurred on 
account of shortage of stores. Corruption 
is corroding the very fabrics of our security 
and the Government merrily enter into co· 
lIaboration agreements with foreign compa-
nies and private sector for meeting the de· 
fence requirements. My view is that defence 
production activities should be exclu· 
sively in the public sector. 

When the country'. freedom was threa-
tened. we recruited Emergency Commission-
ed Officers to defend our moth.dond. It is 
stated in the report on the activities of this 
Ministry that 4253 ECOs had been released 
and of this 1.925 had been given alterna· 
tive employment. I would like to know whe-
ther thoy have really got employment. 249 
have reverted to tbeir previous civil appoi-
ntments and 68 have be,ome selr.emplo-
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~e  in agriculture and business. IS66 rele· 
Baed BCOs remained to be rebabilitated. 
Tbey volunteered to sacrfice tbeir lives in 
tbe defence of tbe country. wbat is their 
position now? They are on the streets 
and they are witbout employment even tb· 
ough they are fully qualified. Similarly. 
lakbs of ordinary soldiers have been demo· 
bilised and retired. They have not been 
givell any land either for agricultural or 
for .esidentlal purposes io the states. The 
Ex·Servicemen Welfare Association of my 
constituency.  Coimbatore. hav. sent many 
representations in this regard but they have 
not received any reply. I also got several 
representations from such associations in 
Kaniur at Vduma1pet and other places. Tho· 
ugb I bave forwarded tbem to the autbori· 
ties bere. we have oot so far heard an)' 
thiog from them. These people, who had 
pledged tbeir everything from tbe defence 
of tbe country, are today bomeless and 
heartbless. The} with tbeir families are on· 
tbe streets. I request that something must 
be dooe immediately for these people. 

The Government are following in the 
footsteps oftheir erstwhile imperialistic rna.· 
ters io the matter of running the defence 
organisation. Every day we here tbat the 
Government are tbinking of introducing new 
plicie. and programmes which will inspire 
the confidence and command tbe cooperation 
of the people. But we do not witoess any 
cone rete action in this regard 00 the part 
of the Government. Today Soutb Vietnam 
witb a population of two crores of p"op'e 
fighting  against 3.000 aeroplanes and 61 
lakhs strong army equipped with all tbe teo 
c'bnieal know· how and facilities of American 
imperialism. But the people of South Viet· 
nam. undeterred by all this brute force 
are fighting for their liberation. Not were 
arms but only a real people', army 
witb people', aims alone can defend 
a country. When an hon. Member 
referred 'hi' morning to China launcbing 
sueeessfu,ly an earth .atellite in the space, 
we witnessed in the House nois} scenes. 
I dont meant tbat we should slanishely fo-
llow China. No doubt we have to defend 
our country. Dut, when Appolo 13 was 
brought back to the earth with the astro-
nauts alive, the scien tific achievement of 
America was applaosed by this Ilouse ill a 

resolution. But we don't want even to refer to 
the scientific achievement of China and we 
don't want ever to acknowledge her succcss 
in launChing ao earth satellite in space. 

We bave to establish friendly relations 
witb China and Pakistao by resolving tbe 
existing COnflict, politically and diplomatica· 
Ily as we cannot afford to venture ourselves 
in Ihe costly arms race, with the belp of 
imperialists We have to build up the defe· 
nce of our country with our own resources. 
The ordinary soldiers in the army who are 
the backbone of our fighting forces, should 
be given all ameoities to enable them to live 
a decent life including accommodation fa· 
cilitks. We bave to reorient our Defence 
policy from this new angle. Thanking you, 
Sir, I conclude my speech. 

DR. RAM SUBHAG SINGH (Duxar) 
Now the elections to committees are going 
on and tllere, corrupt and uorair practices 
are heing utilised by the Government, be· 
cause tbree officers are placed tbere on be-
balf of the Government. We have shown 
them to the Returning Officer wbo bas reo 
cognised those officers. As the election is 
being beld under tbe aegis of Parliament, I 
request you to see that Government officers 
are not mis-used. 

SHRI BAL RAJ MADHOK (Soutb Do· 
Ibi)! I want to support the poiot of or· 
der raised by tbe Learler of Ihe Opposition. 
It is a very serious allegation. \\ hen tbe 
election. are being held, the parties are the-
re aud 80 to make use of the Government 
officials, for tbe purpose is misuse of Gove· 
rnment power. This must stop immediately. 

MR. DEPUTY-SPEAKER! A point 
of order can arise only wben it relates to 
the business before tbe House. This doe. not 
relate to the business before of the House. 
Tbe business before tbe House relates to 
the Demaods of the Ministry of Defence. 

SHRI BAL RAJ MADHOK : We want 
to draw the attention of the Government 
through you, because these are Committ-
ees of Parliament to which elections are 
being held. 

MR. DEPUTY SPEAKER 
do it by a separate motioq. 

You can 
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~  ~  if; '11<I;;T'I) if 'f.1'1" 'lC'f.1' i/{ 
tlfHTr 'fi\1l ~  efTs if ~ I" 'Ii;) ~ q;i 'fil' 
q1<T ifT'I;i if; \1Tll" ~ ~  i!h 'f.1' 'l"m 
~it ~ ~  

~  "-Her ~ qEf 'fil' t o~  

~i i~o  \1) ~  ~ i~i  ~  'fi'l: ~ ~i  

'fiT ll6'<'TT, ll"\1 'l:if iTT'li i i~ 'liT ll{f<'lT 

~  l[\1 OfT i l ~il~ 'liT ~  t ~  

i~ ~ <'Ii? 'fiT l~ <'fi1 ij-~ ~  GlTiI" 

'fiT ffi'fT Of Til" ij-fuqr ~  ilh ~~ it; 
l~~ ~~ f<'lqr ~  I 

SHRI NARENDRA SINGH MAHIDA 
(Anand) : Sri. 1 rise to support the demands 
of lhe Defence Ministry. I pay my tribute 
to lhose officers .nd j.wans who have laid 
down their lives for the country. I am 
also proud of the performance of nur be-
lo>ed defence services. Por the last seven 
year.. they are defending our country from 
the wnrld', mnst difficu!t terrain, extending 
to over a thousand il~s a heigbl ranging 
hetween 10,000 to \8,000 feet. At no time 
anywhere in the hi story of the world w is 
there an army of lakhs of people standing 
in r,!'adiness at such heights .nd in such 
codaiuons. We should be proud of them and 
their p'.:rformance and I want the House to 
pay a tribute tv these jaw.ns and officers 
who. even today. are behind the snow-
covered hills. having .11 the discomforts 
lhat one can expect in this inhospitable . 
region. 1 had the honour of visiting them 
two ye.rs ago and I was touched by lheir 
magnanimity. When we asked them whelher 
they had any complaints, lhey said, no. 
Thai is the spirit. The army is the only best 
service today in lh. country. 
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The soldiers of India are knownt hrough· 
out the centuries right from the time or 
Alexander till today. The other day I read a 
very interesting article by a Greek historian. 
He say. that in BC 326, the Indian army was 
unrivalled even then. They were following 
a system which is just like our present system 
of company, battalion, regiment or division. 
They had the system of Patti, Senamookh, 
Goolma, Gana, Vahini,Pratna, Chammu and 
Akshohini consisting of infantry, cayalry 
and elephants. In the great battle of 
Mababharata, when an army consi .. 
ting of 18 Ak,hohinls took parI, it consis-
ted of 20,33,910 infantry. 12.20.346 
cavalry. 4.06.182 elephants; in all 36.61,038. 
This is the record_ We know the result of 
the great battle of Panipat. Even tbr victors 
bad vanished. Even today tbal principle 
applies. During tbe last world war, even 
the allied armies wbicb won tb: battles 
both in Germany and Japan bad completely 
to feed Germany and Japan. This lesson is 
before the world and that is wby we and 
some otber countries of the world. know· 
ing tbese warfares and tbeir results. ask for 
peace -peace of tbe strong. not of tbe 
weak. For years henceforward, we are 
committed to increasing defence prepared· 
ness and bigb cost of spending. We shall 
have to go on m.nuracturing weapons and 
learn to use them properly and efficiently. 
The defence expenditure for 1970-71 is esti-
mated at Rs. 124\.95 crores. Tbere is an 
increase of Rs. 58.76 crores, over tbe last 
budget. This expenditure is about 4 per 
cent of tbe Gross National Product. I will 
quote Ihe world figures. Countries spending 
3.3 per cent and less are Austria. Belgium, 
Denmark. Finland. Italy, Luxemberg, Spain, 
Switzerland, Bulgaria, Hungary. Rumania, 
India, Indonesia, Japan, New Zealand. tbe 
Pbilippines. Thailand. Soutb Africa and 
Canada. So. we are one of those fewJ!!PUn. 
tries in Ihe world which are spending the 
least. I am quoting this from India in World 
Strategic Env/ron'l1ent. The defence expendi-
ture per capita in India is the second lowest 
the lowest being in Indonesia. So. we should 
not say that we are spending more for our 
defence. 

Let uS see what is the task before u~  

We bave yet to find ways and means to 
retrieve 41,000 sq. miles of Indian territory 

illegally occupied by China. This august 
House has resolved that we shall regain our 
lost territory. That dream is yet to be 
fulfilled. 

China is increasing its strengtb from 
year to year. According to Milila'y Balance 
1969-70 by tbe Institute for Strategic Studio 
es. London. the estimate of the strength of 
Cbina is 3.3 million, an increase of 6 lakhs 
men over tbe estimate of last year. Her 
total naval strength has been estimated at 
1,41.000 men and 969 vessel. including 33 
submarines Tbe total strength of Chinese 
Air Force is 1.80.000 men and 2.800 com,-
bat aircraft. Chinese para-militar) forces 
consist of 3.0J.000 security and border 
troops and 7 million strong peoples' 
militia. 

1 am mentioning here tbe strength of 
China so that we can understand the posi· 
tion and preparo ourselves to face this 
enemy. Cbinese have constructed a new jet 
air base near i all~  north of Chumb 
valley and they have extended tbe airfield 
at Pabari Dzong in Tibet at an altitude of 
14.300 ft. near tbe Bhutan border. These 
airfields are wit bin one hou'rs striking dis-
tance from "sensitive" targets in North and 
Nortb eastern parts of our country. Tbis is 
a threat to our security. Therefore. the 
demands of our Air' Force sbould be given 
first priority. It i, no.Y officially confirmed 
tbat tbe Chinese have built a second link 
road of 75 miles. Mar Kbun-Kbunjerab 
Pass. connecling Pakistan occupied Kash-
mir (Gilgit) with Aksai Chin. our territory 
under Chinese occupation. 

Our other neighbour. Pakistan. has 
received 200 tanks. 100 from NATO su.-
plus stocks througb a European country and 
100 from the Soviet Union. 3 Daphane class 
submarines have also been acquired from 
France. Big powers. both USA and USSR. 
are (e-assessing tbeir policy towards Pakis· 
tdn because of China's increasing ability to 
supp!y free arms. 

Pakistan is also trying to increase its 
naval strength. USSR bas been approacbed 
in tbis respect. It is proposed by Pakistan 
to build a naval base at the small port of 
Gwadar, in the Makran coast, 300 miles west 
of Karachi. in Persian Gulf. We cannot sit 
idle and watcb tbe aglP"essive warfare actio 
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vi lies and increase in equipments of our 
dangerous neighbours. We have to be self-
reliant. I am glad to know of the progress 
made in de fence production. 

I have visited the Mazagon doch last 
year. We have launched one of the mo.t 
modern warships, a wolld class frigate. 
Besides that, we are building destroyers, 
dredgers and passenger-cum-cargo .hips of 
about 15,000 tons. We desire that the Maza-
gon dock should undertake sbip repair work 
because between London and Tok) 0 there 
is no ship·repairing facilities and salvage 
facilities in any of the ports in between. 
The Defence Ministry should examine this 
operation of sbip repair and salvage opera· 
tion because that will give us an opportu· 
nity for earning of foreign exchange. The· 
re bas been a report by the Committee on 
Public Undertakings 1968·69 I may draw 
the attention of the Minister to that: "The 
Committee are not aware of the reasons on 
account of which the Government had not 
treated tbe construction of minesweepers in 
the country for the first time as a develop-
ment order." 

Sir, I had the honour of visiting horder 
roads two years back. I am glad the perfor-
m.nce of border roads is excellent. We have 
sacrificed one man on every mile and the 
work of road construction is still going on. 
lt will have to go on for years. There is 
need for civil defence which people around 
Delhi are not much aware of. In times of 
war how humble we look if we are not 
trained in civil defence. About NCC I want 
the Minister to pay more attention and 
encourage it more. About the re-employ-
ment of army officers I would like to say 
they are the best disciplined persons who 
should be given more opportunity. I requ-
est the Minister, and will keep on emphasis-
ing it-for a memorial for un~no n warriors 
at India Gate. I had the honour of visiting 
the hydrographic survey ship 'Darshak' 
and was impressed by the silent work con-
ducted by Capt. Fraser in the gulf of Cam· 
bay. The encouragement given by this 
Ministry to mountaineering courses is also 
very praiseworthy. I fully support the de-
mands of this Ministry. 

SHRT SAMAR GUHA (Contai) : Sir, 
I will conrine my speech only to the ques-
lion of IDdia's makiD( Duclear IVeapon'. 

Just a few days ago our Defence Minister 
cbarged the Opposition Members with an 
exhibition of bravado in making brave state-
ment in a light-hearted manner. 

I would ask our stout-hearted Defenco 
Minister a few simple but straight questions 
and request him for straight aDswers. 
Firstly, whether there is really a very seri-
(JUS risk in rellard to India's defeDce from 
the nuclear tbreat of China? If so, whether 
any strategic or tactical nuclear attack 
by China can have a de\"astating effect on 
our defence within a few minutes? Thirdly, 
whether China with a limited objective aDd 
in a limited sector, with tactical nuclear 
weapons, can knock out our Himalyan de-
fence measures within a very .hol t time 
and effect a decisive ,ictor}' in those areas 
and then backed by pro ·Chinese political 
army inside the country.which is known .11 
over the world as 5th column·can create 
militar) havoc as well as political havoc 
as we have seen in Cambodia and 
Vietnam? 

I also want to know from the hOD. 
Minister whether any Duclear. either 
strategic or tactical, attack on India 
by ChiD a will automatically lead to any 
intematioDal nuclear confi,gration? I also 
want to know from the Defence Minister 
whether, in the event of any nuclear threat 
or nuclear attack. either strategic or 
tactical, by China, an) super power, either 
singly or joinll), will come to the aid of 
India. 

I know the answers. If the amwer is 
"No" to these straight Questions of mine 
it will be of the biggest dimension. 

\\-heD I was talking about India deve-
loping nuclear weapon either strategic or 
tactical. I was not talking like a simpleton 
or a naive. I know its implications. The 
first Hirosbima bomb had a toll of 75,000 
lives of innocent Japanese and 150,000 
people were seriously injured. In the case 
of Nagasbaki, the casually was some what 
less due to it; terrainolls contour. 

The first thermo-nuclear experiment, the 
crude device that was undertakeD by U. S. 
A, of 15 MegatoDs capacity had the 
explos;,'e power of mOre than the total 
explosive capacity med by all the CouDtr;es 



123 D. G. (Min. DefelICe) APRIL 28. 1970 D. G, (Min. Defence) 214 

( Shri Samar Guba 1 

during the period of sIx years of the last 
war. One single thermo-nuclear blast of 
15 Megaton capacity has tbe explosive 
power of more than tbe total explosive 
capacity used by all the powers during the 
entire period of the last war. 

I have also an idea that in 3 minutes 
of full.f1edged nuclear conflagration in the 
world. 30 croreo of people will be finished. 
I also know that even a single thermo-nu-
clear blast of 15 Megaton can finish Delhi. 
Cal:ultd. London. Wasbington or any big 
city of the world. all tbe area within a 
radius of 28 miles. 

It has also been calculated that 4 or 5/ 
20-30 Megaton hydrogen bomb can com-
pletely finish France or U. K. 

I ask One question. when the United 
Kingdom and also France have tbe assura-
nce of the 11. S. A. that in the event of 
any nuclear threat by Russia, they will 
have the full-fledged aid. complete aid. 
from the U. S A.. as regards retaliatory 
measure, knowing al( this and also that 
the nuclear conflagration means annihila· 
lioll. why still the United Kingdom and 
france have dC"eloped a nuclear deterrent ? 
Why still the United Kingdom maintain tOO 
F·III type of aircraft as delivivry measure 
of nucle,n weapons? Why Frallce have deve-
loped 40 Force de Frappe, a particular type 
of longrange bombers? Why have they done 
so ? The reason is that the nuclear deterrent 
is the l>est way to safeguard the country 
ag linst war. particular1; nuclear war. again !It 
"nv threat of any power and also to stabi-
lise their relations and to have 8 balance 
of power with any country that may be 
inimical to them. 

Another importart question that I ask 
is whether there is any international 
guarantee that if India is attack'd by China. 
I mean, if the a es~ion is of a nocle-ar 
type ? There is no guarantee for India. 
In 1967. India had sent a mission both to 
Moscow and Washington just to sound 
them whether. in the event of any nuclear 
threat by China. either America or RU5'ia 
will come to the aid of India. The re_pon.e 
wa, nil, only a rebuff. only a su ~estion 

was made lay these Super P.,wers that if 

such a  . hillS happens, then the U. S, A. 
will take the matter to the U N. O. We 
know what happens when such matter is 
taken to the U. N. O. We know the case 
of Ka'bmir. We know the glaring example 
of Israel. Therefore. in the event of any 
nuclear attack by Cbina, we have no de-
fence except annihilation and the probability 
of being knocked out of our defence com-
l~  in the northern range to be followed 
by political complications that will be 
created by those pro-Chinese elements the 
e i~ilion of which we saw in the morning 
toda). 

Sir. 1 do DOt want to deal with strategic 
nuclear weapons. It is known to all of us 
that the development of strategic and 
tactical nuclear weapons have changed the 
'ery coocept of strategy of war. The 
development of nuclear tactical weapons 
bave completely upset the balance of 
conventional warfare, particularly, in tactical 
confrontation, and having its major effect 
ton stratellic aspect also. [ am not arguing 
tbe case of strategic nuclear weapons. 
Let u. take the case of tactical nuclear 
weapons. I mean nuclear annon~  nuclear 
mortar<. It is known that the fire power 
or the explosive power of a nuc1ear cannon 
shot or n"clear mortar compared with the 
capacity of a conventional mortar or a 
con"entional cannOn shot is 1 )0.000 to 
5000;) ti:nes higher. Therefore. one can 
imagine what an amount of havoc one 
sin~le nuclear cannon flhot or a nudear 

mortar shot would do to the whole range 
of Ollr army placed in Nathu La or in 
s"me other similar valley or in some other 
H'm,layan re@ion like NEFA or Ladakh_ 
I know that the development of strategic 
nuclear WertpOnR i ol e~ huge cost. deve-

lopment of technology and also delivery 
sy;tem and also there i. the questioo of 
time factor is also there to develop strategic 
nuclear weapons_ I want to know what 
stands in the way of making tactical nuclear 
weapon. Our Minister has made a very 
brolve statement Ihi'l morning that nothing 
stands in the way of Iodia's developing an 
independent nuclear power in regard to 
nuclcar weapons also. I wa.,t a categorical 
answer from the Minister. Leave aside the 
issue of developing strategic weapons. That. 
I have already said involves huge cost. It 
involves 8 delivery system and other tech-
nological developments Wl1at Stallds if! 



223 D. G. (Min. De/errce) VAISAKHA 8, ~  (SAKA) D. G. (Mill. lkJerrci) HI! 

tbe way of tbe Government allowing our 
Defence scienlisls developing nuclear 
weapens ? 

I want to develop the ralionale parti-
cularly for the laclical nuclear weapons. 
Firstly. nuclear deterrence, and in the case 

of India tact'cal nuclear delerrence, is Ihe 
best guaranlee not to make war but to 
prevent war hy China or Pakistan against 

Indi,. Secondly, lhe exi,tence of stockpile of 
even rudimenlary taclical nuclear shots 
will inevitably change the expectation of 
both China and Pakistan and the balance 
of such p'ychological change ... ill go in 
favour of India. Thirdly. tactical nuclear 
deterrence of India will Slabilise Himalayan 
as well a. Pakistani fronl' and stop black-
mailing against India by China or Pakistan. 
Fourthly, it will s~o  surprise incursions 
by China or Pakistan against Indian fron-
tIers and match \ superiority of freedom of 
Chin. to concentrale her arm, al places 
of its choice. 

Fifthly, taclical nuclear delerrence by 
India" ill help 10 reduce our continued 
expenditure on expansion of con"entional 

army and weapons. Sixthly, objectives of 
Non Proliferation Treaty will be effeclive 
Dnd guaranlee for retaliatory measure 
a1!ainst India's nuclear adversary will be 
achieved more competitively. Seventhly. 
it will have a sobering effect on China and 
Pakistan regarding the mad race for expan-
sion of defence expenditure and as also of 
conventional arms. Eighlhly. the present 
illusion of spontaneous escalation of inter-
nalional conflagration in the event of 
Chinese slralegic or tactical nuclear 
attack (n Indi. will turn into a reality to 
the benefit of InJia. Ninthly, it will 
increase the uncertainty of China regarding 
the wnsequenccs of nuclear adventure 
against India as regards probable retaliator) 
measures hy the Super Powers. Tenlhly, 
nuclear deterrence by India will make 
Pakistan realise that any m Iitar) adventure 
arainst India with conventional weapons 

will prove suicidal for ber. Elevenlhly. 
India's prestige and image as an independent 
power will increase enabling ber to play 
an effective role in tbe international 
balance of power to her advantage. And, 
'.,'Iy, the morale of tho Indian army and 
people will incre.,e immemelr for an 

effective defence of the oatiooal frOOliers 
of our country. 

H Indla developed nuclear deterrence, 
there would have been perhaps (10 sucb 
conflict as we saw in 1962 or 1965 with 
China or witb Pakistan. Why France 
developed nuclear deterrent, I would like 
to quole what Gen. A. bam of France, 
as he stated : He said: 

"Dhappearance ot nuel.at" detefreace will 
be a frightful ca1ast'roplle Ibr we would 
then loSe the benefIt of fh1e stability 
cteated by AtOm in our rnpllHY evolvin, 
world." 

I W8'tlt to aslt: tlie Minister, what stands in 
tbe Way of India dot inaJtitlg tactical 
nuclear weapons t tbere is no question of 
cost being unmanageable. There is no 
qnt:Stinn of beRing of ~ ll tii al deve-
lopment; or laclt cif nuclenr explosives. 
There is no question of know· how tecbniq-
ues. H Ibe Minister says it i. nbt poftihle, 
with all sense of responsibtlilY, I will say. 
either he is misleading the House, or I 
... iII say ... hat he sa}s is--I will not say lie-
untruth in thb House. 

The UNO experts have estimated the 
cost to be Rs. 1300 crores for development of 
10 nuclear bombs without delivery system, 
for strategic weapons, that means. R •• 130 
crores eVelY year. Wilh a delivery system, 
tkey say it would be Rs. 4400 crores. This 
is according to tbe UN estimate. This has 
no relevance to condilions in india. The 
basis of their calculation. does not apply tp 
India even if you want to make stfaieglc 
nuclear weapons. The UN Secretary 
General's rerort has said IMt ally country 
Iii Ihe w .• rld cali make Ihe Hiroshima type 
or Nagas3li:i type 10 nuclosr crude bombs 
with on!) 2 mittiob dollors. They did aiol 
use tbe word 'crude' bilt tbey said tliat 
any country can make such ffircishima 
type hombs. 10 buclear bombs clln be 
made in India, even on the basis of the 
UNO report only ""ith Rs. I crore. t bave 
g(}ne .litouah tbe cost c.jcul"lions, Ihc coSt 
cir n ati~ tactical nuclear ea on~s  

The cost of making taotical nuclear 
weapons in Indian conditions should be 
~al utate  On tile followiog asi~  
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(I) Explosives like plutonium or ur&n-
ium ~ for making  each bomb or 
nuclear shot for tactical nuclear 
weapon like nuclear cannon or 
mortar will be of the range between 
S to 8 k. g. as criticality of fission 
type tactical weapons are limited by 
its size. 

(2) India is the 7tb advanced nuclear 
country in the world baving deve-
loped all tbe technological preli-
minarie. for making tactical nu· 
clear weapons. 

(3). India bas already developed the 
process of fabricating uranium 
required by reactors. 

(4) India has developed effective\) 
electronic technology. 

(S) India is making enou~  moderator 
like heavy water and now export-
ing 65% nf its production. 

(6) India has developed plutonium 
separation plant. 

(7) Jndia has set up plutonium plant 
for stock pile of plutonium. 

(8) India has enougb stock of plulo-
nium for making a few dozens of 
tactical nuclear weapons at the 
moment. 

15 lin. 

Sir, it will sound fantastic to many 
uninformed persons in this House, but, 
it is a fact that if the Government decides 
to make tactical weapons first, detonation 
of atomic device can be done by our Scien-
tists within three months and at a cost of 
less than Rs. 25 lakhs if this lest is made 
in a desert or in an island: if tbe test made i. 
underground, tbe cost may be about Rs 50 
lakbs. Within six montbs, Indian can 
produce a few dozens of tactical nuclear 
shots and every year it can be increased by 
a few dozens more. We have plutonium. 
What is required is efforts on our part to 
devise mechanical means to co'lect it and 
QQ ~ t it i"to iti~al ~i e  by ~ i al 

explosiyes or electrical thrust. We have 
electronic arrangements: we haye lead just 
to COVer tbe sbell of such atomic Device. 
When you haye enough plutonium, enough 
lead electronics and other chemical and 
c1ectlical apparatus, wbat is required is 
our efforts to spontaneously collect them 
and to convert them into critical sizes, for 
detonations of nuclear explosive. 

Our Defence Minister is a brave man 
of Punjab being, born in a brave Sikh 
community. He bas made so many assu· 
ranees for giving pay aI;d allowances and 
pensions and otber benefits to INA and 
other arm) personnel. I cbarge tbe Minister 
tbat he has not done anything to introduce 
t:le military tradition and heritage of 
Netali Subbas Chandra Bose in tbe Indian 
Army. For the last three years' I bave 
been demanding this. He being a brave 
man of Punjab and being a f,Ollower of tbe 
great Guru Gobind Singh, Ranjit Singh and 
other heroes of Punjab, I hope be would 
instal portraits of Netaji Subhas Bose 
in important places of Indian Army  for the 
part he had played in the I. N. A. We 
rarely see such a military genius among 
tbe national heroes of our country. So far 
he bas not done an) thing. This is my 
charge against him and I shall repeat it 
a~ain I hope this time he will take steps 
to introduce the image of Netaji in the 
Indian Army. 

SHRI S. M. BANERJEE (Kanpur) 
Sir. before you call the Member, I wou Id 
like to make one observation. That is 
ahout the last portion of wbat Sbri Guha 
spoke. 

MR. DEPUTY·SPEAKER : No, no. 

SHRI S. M. BANERJEE: I am only 
,aying that the last portion of what he 
said should ~ot ~o to the press. This is a 
secret thing. If this goes out, other coun-
tries will stnrt manufacturing them. So, 
let us keep that as secret. 

...n ~  ~ mfOrT (<lTl1'ril) ; "tfT-
E<fe'f ~~  ~~ ij- ~~ ll1"'{ifrll ~  
I5rr ~ i  fe-if, ;r ,en ~ .... rtl"r ifllHr 
ifrf<f if; fqqq it ~ iTg-<f ~  ';{1'll'flif ~i  

~ l  ~ I ~  ~  ~ fii 9;f"f i l ~ ~ 
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it ~ 'IfT,,;:rr f;:r'f;<'f orr;:rT 'ifrftl:!; f'f; ~ i 

~i o  ~en n ~  ~  it W ~ i  

~  ~ ~ ~~ <r.1 ~ l  it ~  ~ i  

'fffl!1:!; I it {PI 'ltOT ~ Fn if<r ~ ~  IflfT 

~ fi> orT iro f'IRIT ~  ~ it ~ t iro 

<n: ~~  ~~ ~i t~  ~ 'f;) ~ ~  

~ OfRT l t~ fif; ~i  ~  if; <'fTlT if;q.r 

l ~ l i li  ~  it ~l ij'T'iI'i!t ~  m 
ij'qq ~  <n: ~l~ ~ i  ~ <n: ~ 

l li i~ ~  i ~ ij''Ii'i!t ~ m ~ if; foro: ~ 
dm ~ I f"R'T fl:''f ~ ~  if; ~  it lTil: 
~  ~ i ~ o ~  ~~  ~l  'fiT ~ 

i ~ l ~ n ~ ~ i ~i ~ 

it ~  fqi'\''TT I 

~~ 'fiT ~ l  if;".,. ~~ Ji l'f ~  it'W-
+I ff(f if;' ~  it ~  ~ I f;r;r 

«f'fif;T 'fiT ~l  ~ i ~ i ~ ~~~ l ~ ~o i t 

~ fif; ~ ~ if; lt l ~  if; f<'fl:!; 

l ~i  t ~ ~ ~l  ~ 'fi'T ~ 'lfTq.fT 'fiT 
<TifrtCf i ~~  efT ~  iR 'liT f'f;ij' qnm: 

'H m m ~ wr ~ if; ful:!; wfr.f 
i~i ii  o ~ ~~ ito t lit 

~ l  it ~ ~ orR 'fi'r 'if'lT 'lit I it 
~ crr't it if;cr.,. ~ ~  CfT(f ~  ~ 

~ fi> ~~ ~ if; .n «f;:r'fi' ~n  ~  

m ~ ~  if; ~ lii t ~ it iI'Ii it ~ 
~  'H ~~ 'liT ij'TIITiI'f 'liT ~l l  i~ ~ ~  

.n ~~ ~  ~ l  if; foro: ~  wr ~ if; 
fOflt ~ ~  Ofil ;,.; if; '!ilifT <T'fi ~ ilm 

~  f'fi' ~~ it ~it orTIf ~ ~  ~~  

for;:r if; If"f it li~  Q;'Ii ~ if; fOflt i ~ 

~ ~  'fliff'li' ~ 'fi'T ij'-ilnr f'f;(l'T ~ 

l ~ l  if; ~  ~  i ~ ~ ~ ~  ~  
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~  J. MALHOTRA (Jammu): 
As usual, our Defence debate has been 
dominated by two main points, on which 
last year also a lot of emphssis was laid 
in tbb House. One is the manufacture of 
nuclear bombs and weapons., and the 
other general defencc preparedness of tbe 
counlry. 

I am a little surprise that every year. 
whenever .Bny statement is made regarding 
our D:fence policy, I hardly find any 
cbanp in tbe general approacb or in the 
basic reasons fDr ma'ntaioinll tbis Idad of 
defence policy. What is required is tbat we 
should so alert and so prepared, and suITici· 
ent information and material sbould be 
available with us witb' regard to tbe cbans-
ing situation in tbo,. couotries witb wbom 
we beve got unfriendly relations, China 
and Pakistan wbo bave illegally occupied 
our areas. that what happens in tbose 
countries must bave an impact and reflee-
tion on our defence, policy. 

Since last year what ha, happened in 
Pakistan, especially in Ihe Pakistan-occu-
pied area of Jammu and Kasbmir, is a 
mailer of great coneern to us. In tbe annual 
review of the Inst'tute for Defence Studies 
aad Analyses, I think they bave made a 
failly good study and they have given us 
very oignificlnt information. In the chapter 
on China it is said, I am quoting: 

"Two sigaificant developments in 
Sino· Pakistani relations duriag 1969 

were (i) the leopening of the 418-
lLilc trade route (tbe historic Silk 
Road linking Kashgar in Sinkiang 
witb Gilgit in Pak-occupied Kasb-
mir tbrough the MiD taka Pass), in 
August, and (ii) tb. construction of 
a new 70-rr.i1e lateral road CODnec-
ting Morkhun in otcupi.d Kashmir 
with Ihe 16.000 feet high Khunjerab 
Pass on lbe Kasbmir.Sinki.ng lor. 
der. Some 12.000 Cbinese PLA men 
were reported to have heen induc-
ted into Kashmk to construct the 
latter load, "fiicb linb two other 
stlalqic: roads-the Aksai Chin and 
11Ie Gilgit·Kasbgar roads." 

Apart from all tbese, tbere bave been 
reports recently tbat some Chinese trained 
Pakistani persoDnel have come into pakis-
taoi occupied Blea. An organisation by llle 
name of Alburk is functioning tbere to 
make anotber attempt at infiltration into 
Jammu and Kashmir State and carry out 
sabotage acth ities. Wben I brougbt this up 
about six montbs ag,o to the notice of the 
Defence Minister. he said tbat he was 
not aware of what was bappening about 
this road. This is what has been done in 
tbat area with Chinese belp_ In this very 
area a railway link is beina establisbed 
between Dehra Gazi Kban and occupied 
Kashmir at an ~sti at  cost of Rs 100 
million and it will be compleled in May 1971. 
On our side for tbe la.t ten years we had 
been stressing on tbe Central Government 
tbe need to connect by rail Pathankot with 
Jammu. After ten years tbat work bas 
started Look at Pakistan. They will start 
and finisb their railway line by May 1971. 
With improved rail aad road communic,t-
ions, cerlainly Pakistan gets into a position of ~ 
advantage in regard to military planning,,; 
and strategy. There have been certain deve-· 
lopments of significance both in Cbina-, 
aad Pakistan which should bave had their-: 
impact on our derence and made them 
reflect about our defence policy.· We have 
nr! given terious tbought to this pr.:JbJem. 
Instead we bave a debate whether we 
should manufacture nuclear weapons or not. 
This <'country must be told thc e>Ulct posi-
tion o· ou: defence preplredness and where 
we are lackiDS. If we lack planes. we should 
get planes from which"ver source we Can 
get. It is a fact that Pakistan is increasing 
its military .trengtb. Cbina is already abead 
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of us. It is no use saying that we shall get 
back tbe area occupied b} China and Pakis-
tan. What is our practical policy ? As far 
as Pakistani occupied area is cnncerned, 
what is their specific proposal to get that 
are a back ? If the} are not in a j:osition 
to clear that area, they must adopt a realis· 
tic policy and see if the dispute could be 
settled with Pakistan by some kind of 
agreement. When I say this, there is danger 
of collusion between Pakistan and China 
and the tbreat is growing. 

In this connection, I should like to pay 
my high tribute to tbe officers and jawans 
of the tbree Services. Recently tbe Defe-
nce Consultative Committee group visited 
Ladakh and other forward area s in Jammu 
and Kashmir. I am proud to say that at 
those great heights under unfavourable w_a· 
ther conditions and other difficulties their 
morale was very high and they expcet from 
us that whatever minimum needs tbey requ-
ire by way of equipment and others materi-
als mnst be given in time in enough quan· 
tities. There i. a specific problem as far a. 
the Jawans posted in Ladakh are concerned. 
I was really surprised to learn that civilians 
who are posted by the State Government and 
the Central Government get twice as much 
as the jawans by way of allowances for be-
ing posted at high altitudes. 

Sir, previously also we had brougbt tbis 
to the notice of tbe bon. Minister. and I 
would again like to emphasise tbat we 
should give first priority to this kind of 
programme, namely, to see th.t not only in 
the matter of emoluments but whatever 
other facilitle. and amenities our jawans 
require for being a better.equipped fighting 
men, they sbould be given to them. 

As long as tbere is hostility between 
India and Pakistan, we the people of 
Jammu and Kashmir will always have the 
border problems. A. I mentioned earlier, not 
only in tbe Gilgit arca, but things have 
come to our notice that even in Poonch and 
otber Pakistan occupied areas great sabotage 
activities for infiltration are going on. What 
I would like to emphasise upon the bon. 
Minister is that as far as the State of 
Jammu and Kashmir's border rehabilitation 
problems are conceroed, the Central Govero-

ment must give financial help to I he State 
Government for Ihe reseltlement of ex·ser· 
vicemen On the borders wberever it is possi. 
ble. We will delive two advaotages from 
this kind of programme. One is that there 
wit! be a proper resettlement of tbe ex·ser· 
vicemen, and tbe other is that our borders, 
from the civilian point of view. will also 
become strong and the army will have the 
need to face less problems. 

We bave also been emphasising over and 
over again that as far as Ihe army intelli· 
gence and other iotelligence is concerned, 
tbere have beeo instances in the past, of 
failure of the iotelligence agencies. Keeping 
in view the gravest threat whicb we are 
now facing from Pakistan and China, I 
would like to emphasise upon the hOD. 
Minisler thaI he sbould see that whatever 
is required to strengthen our intelligence 
agencies. wbether it is lhe army or other 
agencies. it should be done, so that we 
should always have proper and sufficient 
information to finalise our defence prep.re-
dness and to be in a better position to face 
the threat from Pakistan and China. 
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IliT ~ flliflfT, :a-;; it; qn:qn: 'fi) '!J@T iiiff 

If<'l"T ~  I e;fT1lG 5f"fcr ~e  ~ ~ l  1Iil: 

~~ il:.T f'fi "It it 50 ,0 if n;'i> R!, 
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~ it; ~ li ~ lfRQT\!, "') ~ t 

~eit  

.. Right from your talting over as 
Chief of the Army Staff, our 
defeDCe jawans have become assu-
red of their families, welfare. as 
added by some of the soldiers. 
Taking into consideration tbe fdct 
I wish to invite your attention to 
an instance wherein a soldier of 
my Constituency (Bakewar.Etawah. 
UP) has been badly victimiseG and 
beaten by tbe local civil police of 
Bakewar Police Sta tion and hi. 
licensed gun was snatched from 
his legal possession in the alleged 
name of law and order ..... 

,Tifi C\Q ~ i  'IT ~~ ~~~  

ofter ~  ~ ~~ li  ~ 'lOT "fmra-

~ ~ i ~  ~ f"flfT IfIlT I ~ .,-1mT 

Gr;ror ~~  'lOT i ~ ~ l ~ lITT1l'T : 

• Dear Mr. Bhadauria, 

I am in receipt of your letter of 23 
Febry 70, for which I thank you. 

I am having the necessary investiga tions 
made and will let you know the results 
later. I appreciate very much tbe c'oDcern 
and sympathy you have displayed over this 
case. 

With kind regards, 

Yours sincerely, 
SHFJ Manekshaw" 

i'f ~ f'fm ~  ~ ~ f'lO ~i n  

'liT ~~  SlIT lIT'if lifT f.f; trt'f ~ lifT'IO'I:: 
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it; ~  ~  l ~ ~ "" ~ 

~ ~  ~ ~ n  ~ ~ tT!IT 

i ~ li ~~~ Ii\!, i~ tT!IT f'fi ~ If\!, ~ 

ro f.l;-lfT ? ~~ o ~ ~i  it; ~~ ~  

~ ~  ;;T ~ 'fiTeT f.rl:t ~ ~ 
flrnifr i ~ f liffll'fif'l:: li ~~ ;liiTO\' 
~ ~ C\Qf '1'1:: ~  ~ 'fiF;r 'lOT ~ 
~  mJfTif i(+iIf ~  lifT ~~ 'IT I lifTif 

illi 'fi'l:: ~ ~ it ~  ~n~ lilt ~  ~  I 

~i  "TifT ~ .. m ~ i t  ~  ~ ~ i t  ~ 

'fm orTtrT 'lOT 'IO)f 'I'HT'I:: t~ ~ ,,1fT I 
f.R ~i  it ~~ mlfTif I tTr.rr i ~ 'lOT 

'1ff.f;fIDf'flfT ~ i ~ ~ 'fiT ~~ 

'liT ~  'f;)t ~ ~ 'lOT 'IOTimr ~ lj;T 

Iff I .... l ~ ) .... 

~  ~  ~  ~~ ~ t u l  ~i  
~ i~  ~ f'fi lI'fi:f'l::IffT;q-h ~ ;rrfu 

~ li ~  fu'lili it ~  ~ ~ I ""Of ~ ~ 

~ t  'fiT ~  ~ li 'I;lif 'fi'l:: ~ 'lOT lI'RJ'l::1lfT 
H fli'iR i~ ~ I 

~ '1ft li'fi:f'l::elr 'fiT ~ liT 
~~ 'fiT ~  i~ e lt ~ ft'fii'fT ~ I 

~ t i 

~ i iti  



243 D. G. (Mi". De/e"ce) APRIL 28. 1970 D. G. (Mi". ele~e  244 

[!If I" ~ i  u~ ~  

fflrl" 1I1" ~ "'I" lfrn<:1Ill "') l~ 

~  '1"<: If.;ait ~ ~ ~ ll  IlIU ~  

~  ~ I ~t 'i<: 'f1llf.r-i; it ~ i  

~ ~ itT, ~ Of<: ~n  l~  

~o  ~ ~ 'f<:'I1l1! ~~ 'I>T llnl" 
~  ~ I ~t "'I" \iI"<'!" 'f'h ;nr l~ lTl" 

~ ~  it ~ itT I 

mfhi, ~  ~  'i<: i1{t ~~ 

~  \30<: ~  ~  ~t ~ t  ""'" it ~ ti  
~  ~ ~  l ~  flflTitT ~  ~ 

y<Q'f'{ fcnntT if ~ ~ ~ liT ~ 

~~ ~  I ~t Of<: ~~ ",pi 'ff,1 t ~ 
mor "'T ~  ~ "''''" ~  "i{ 
i ~  ~ I 

f:OTIf, lff'i1T'f tl1f.t "') m'i1T1i i t ~ 

~ mtiT<: Of<:, ~ i i it ~  ~ l t 

~ ~ I 

i ~~ ~  

f:oTlf-'nm. ~ n  

QCTTlf-lI''f mn; I 

~ ~ ~ ~ '{r <n? ~ u  ~ crt 
<:TGlT ~ ~ n t  ll'!l ~ :0<''1'''1' ~l  . uorr 
"'T GI) ~ n  'f,)q 'fh ~  ~ 1I1C<T l?:l, Cil1 
lflTTil ~ n  ~ I 

~ ~ m 1l1ir<f (ml<f'l"1) ~i ~ 

~ l  'fo) ~ f<'l"lfT il ~ I 

MR. DEPUTY-SPEAKER : He may 
pass it on to the hon. Minister. 

SHRIMATI SHARDA MUKERJEE 
(Ralnagiri) : Mr. Deputy Speaker. Sir. this 
morning we had a tumultous discussion on 
the Chinese launching an earth satellite. 
I do not want to draw the attention of the 
House to the same question again but I do 
""aot tn say this that no longer can Ind'a 

afford to ignore tbis and ignore tbe fact 
that in the official communique issued by 
the Chinese Government there is a call to 
the Chinese people that they prepare for 
war. But in the midst of these developments 
it is surprising the Ministry has e~ent  

the same sort 91 report with garbled plati· 
tudes and out·dated cliches. 

15.40 bra. 

[SHRI SHRI CHAND GOYAL in the Chair.) 

Withollt being emotional or anything abOll' 
it. let us Iry to asse.s the problem. Let us 
try to as~ess it in rebtioll to our national 
strategy. The immediate problem that the 
country faces is an invilible and chronic 
state of war of attrition on our borders. 
Alonl witb that. tbere Is an added question 
of aided insurrectionists .etting support 
from Ch'ns and Pakistan. Bacb day. these 
aided in,urrectionists are sainina in strenttb. 
It is thought that due to the present pre-oec-
up.tion of Cbina and Pakistan. Ihere i. no 
immediate and imminent threat of war or 
of large-scale ho,tilities on our frontiers. 

What is the long-term problem? The 
long· term problem IS this that there is the 
proximity of two vcry power ful nations on 
our bMc\ers, the U. S.  S. R. and China. 
The U S.  S. R. i. alread) a super-power 
and China sbows tbe Potential of becoming 
one in the next decade. So. wbether you 
like it or not. there i. no escape from t ~ 

fact that in tbe foreseeable future. Asia will 
be the centre of world tension a. Europe 
was in the 30.. In these days. it was 
Hitler and the rise of dictators which 
created tbis situation. Today. we face the 
expansionist policies of China and also the 
fact that botb tbe U. S. S. R. and the U. 
S. A. are seok ing to have In appreciable 
control over economic and political sphere 
;n this p,ut of the world whicb tas more 
than half the world's total population. 
Therefore. tbe deci.ion·makers of India 
bave before them the cboice of making 
India tbe patb-finder of peace and stability 
in Asia. And this tbey can do by having 
a determined national policy and also by 
realising the fact th.t non-alignment need 
not mean a total abdication of their le.pop-
.ibility. 
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Such a policy tbe people of India will 
understand and will support India mu,t 
also generate conviction in its policy in tbe 
international world by suitable action. It is 
not enougb for India to say that she is 
non·aligned. This must be matched by 
suitable actions. For in,tance, in 1965, 
did we not support Malaysia? But some-
how we seem to be inclining towards a 
very contradictory policy. For example. 
I could not understand the policy of the 
Government in welcoming or in showing an 
inclination to support the P. R. G. It is 
not only the Government but the country 
does not know which way the Goveroment 
want to go. 

SHRI RANJEET SINGH (KbalilabadJ 
It is the Go>eroment which does not koow 
which way they should go. 

SHRIMATI SHARDA MUKERJEE: 
In'the alternative either thoy take tbe direct 
metbod or tbey can decide to pl. y  a 
negative role and cboose to be led by 
tbe super powers. It matters little wbicb 
is tbe super power wbicb leads our country 
by tbe nose the USA or tbe Soviet U nioo, 
because tbe aims and objectives of any 
super power are tbe same. Let tbe Govern· 
ment tben stand by known and declared 
policies and principles and tbe country 
will eitber approve of tbose policies and 
support them and go aloog witb tbem or 
tbe country may disapprove and decide to 
tbrow tbem out. But tbis opportunism, 
both in tbeir intern,l and external poliCies. 
will carry no conviction eitber bere or 
abroad. Opportunism is, I tbink. the 
greatest tbreat to our country. Wbat do 
we see in tbe report of tbe Ministry. On 
tbe very first page regarding Cbina it says : 

"It will be our offort to keep our 
doors opeD. n 

SHRI RANJEET SINGH : Not to 
their troops I bope, Sardar Sabib. 

SHRIMATI SH<l.RDA MUKERJEE 
Tbis open door policy of tbe Government 
to welcome all explains tbe immobility and 
inaction of our forces when tbey are con-
fronted by insurrectionists on our borders. 
I won't call them guerillas. 1 don't tbink 
they show any sustained effort. They are 
just insurrectionists. Why is it tbat wben 

you bave lbe entire army concentrated On 
your borders you are not able to control 
a bandful of tbese insunectionists ? Does 
the Government believe that India can bope 
to reach ac;ommodalion with China? If 
tbe Government believe so, let the 
Government come out and say so. 
lt bas been pro.ed tbat if tbe Soviet 
Union h Jd to choose in a conflict between 
China and India, the chances are tbat the 
Soviet Union could not afford to oppose 
China. Tbis is the fact of the case. Soviet 
Union could not afford to oppose China. 
On the olber band. I visualise tbat in 
future. the two sister countries' Pakistan 
and India, will learn to live togetber be. 
cause tbere will be no peace, security or 
progress in tbis part of tbe world unless 
we learn to live in peace wilb eacb otber. 
Have not the countries of Europe learnt 
to do tbis? Have France and Germany, 
after figbting tbeir bitter, acrimonious and 
destructive war, not learnt to live together ? 

AN HON MEMBER : They are more 
sensible. 

SHRIMATI SHARDA MUKERJEE: 
In tbis not the only policy is this not the 
only patb tbat ihe Government of India 
will bave to adopt? If India wants inter-
nal peace and security, 1 am afraid, sbe 
must learn to choose wbicb enemy sbe will 
bave to confront and witb whicb enemy sbe 
could learn to c'Jrne to terms. But we do 
not know today and tbis report gives no 
clue whatsoever. If we do not know it, do 
you tbink tbe armed forces know it. Wbat 
••• ctly is tbe cbaster to tbe Armed forces ? 
Tbat is wbat one would like to know. Let 
us try and mal<e an analysis of tbe defence 
expenditure. On tbe revenue account, tbe 
net expenditure shown is Ro. 1017.84 
crores. Rs. 38.52 crores more than last 
year. Tbe explanation is that tbe increase 
is ouinly on pay and allowances, etc. The 
figures on capital account are R s. 133.1>7 
crores, that is. more than in 69·70 by Rs. 
~  crores And the explanation given is, 
increase mainly on purcbase of sbips and 
works. Tbe Go,erolDeot's stand is this that 
all the replacement of tbese items for this 
buge manpower are to be mel from a static 
capital accouat. Let us undentand tbe re-
venue account eKpenditure. Tbe figure is 
Rs. ~  crores on pay and allowances. 
Of tbis NCC accounts for RI. 197 lakbs. 
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,( Sbrimati Sharda Mukerjee] 

Wbat does it give you 7 Tbe Government 
says. there is DO money for a nuclear 
deterrent programme. Tbe entire progra· 
mme for 10 years could be financed if you 
only learn to spend your money more sensi· 
bly, if you allocate your resources in a 
more pl1lDned manner. 

Tbe Air Force account for Rs. 42 
crOfes and Navy Rs 12.37 crores. One 
interesting tbing is this. On the capital 
account for ~  what is the expenditure ? 
It is almost nil. The Navy we are told has 
got Rs. ~  crores worth of ships; the 
Air Force nil ellcept tbe aviation stores 
wortb 89.30crores. What is the deduction 
'ODe draws from these things? It is tbis, 
that we reject as untonable tbe Defence 
Ministry's assurance given in the report 
that our armed fDrces are properly equi-
'pped. In the alternative, if it is the Govern-
ment's stand that suitable and adequate 
equipment is being given to the forces, then 
tbis eqnipment is being given apiDst mili-
tary aid, and this military aid, wherever it 
is coming from, is not ratified by Parlia-
ment and it is Dot proposed to be ratified 
by Parliament. Something must be true. 
Surely this large force cannot live on air. 

Regarding allocation of resources 
:wish to say somethiDg. You have thi s 
large mass of standing army which is under-
paid. Many Members have spoken about it. 
lt is ilI-oquipped. You have hundreds of 
people wbo are released, tbe em ergency 
commissioned officers are tbere gOing from 
pillar to post asking for jobs. There are 
lICgUgible relOu: ces allocated for moder-
nising tbe forces. Today inevitably and 
.irratrievably we are dependent upon our 
foreign benefactors. There is mistrust 
betMlCn departments and department; mis. 
·trust between Government and Parliament; 
mistrust between Government and tbe people 
resulting in tbis situation wbere the in u~

trial .. nd scientific  potential of the country 
js not properly utilised. Even where it is 
'partiall, utilised it is not utilised properly. 

There is no coordinated effort between, 
the Government departments of Atomic 
Enorgy,C. S. I. R., and t ~ Research and 
Development  Departments ofthe Ministry. 
"I"there any attempt I would like to know, 

to have a oo in~tion in regard to opera-
tional rllSearch, strueture oftbe ·armed 
forces, inventory control, legistic control 
and mo:'ilisation of civil resources during 
an emergency ? 

How ~s the Government then tell us 
that they have a Defence Plan, which we 
are told, is a continuous process 7 The 
war potential depends upon three basic 
factors-they are the economy of the country, 
econumic capacity of the country--the ad-
ministrative competence of the country--and 
the morale of the army. Morale is the 
motivation for resisting the enemy. What 
possible incentives has the Government 
given to the people to have this motivation 
for resisting the enemy? Where is the 
motivation to resist the enemy unless the 
Government think that the armed force. 
are insulated from public morale 7 Does 
the Government come to tbis House to say 
that the mOrdle is high 7 In which direc-. 
tion is it high? Are you sure that wbat 
happened in this House this morning will 
not percolate to the forces? That is my 
main question. 

Let me give one small example and 
th:n I shall conclude. Take this ""ample 
which I give you. You know how commi· 
tted we are as regards defence equipment. 
As I said earlier. there is no relationship 
whatsoever between the .Iarge amounts of 
spending on army that we maintain and the 
amount that is ShOWD to be spent for 
equipment. 

Take the MIG project. For instance, 
the report say. that there are 4S squadrons 
and probably thirty squad roIl'S are for 
combat purposes. It would be reasonable 
to assume that about ., S squadrons would be 
reserved for the MIGs In effect, it means 
that you would require for so many squa-
drons, leO MIG.. Nobody has told me 
about this. I am just telling this f.om 
what you have stated in your re""rt. And 
tbi. is the conclusion which one can draw. 
Don't come and say it is what the officers 
have said. liuppose) ou assume that you 
have got a strength of thirty aircraft and 
you assume that you h.ve IS ~ua ons of 
MIGS whiah meaos they are all intercep-
tors; it also means that per·MIG, you are 
·spending a cnue of 1'upcMls. That m""s 
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you must have spent Rs. 200 to 250 crores 
on MIGs alone. 

In the /ast few years what have you got 
from Soviet Union? YOll got aircraft 
from the Soveit Union. Mind you, I am 
not attacking the Governmeflt for getting 
the equipments from the So.ie(.Union. I 
am only attacking your basic policy. In 
the Report. we find that we have MIG. as 
Inter-ceptors. We bave M. I  4 helicopters, 
We bave A. N. 12 aircraft. Also we bave 
S. U. 22 and not S, U. 7 as your opera-
tional aircraft. Wbat would be tbeir cost 7 
My asseSS'llCnt of the cost., that it would 
not be less than Rs. 450 or 500-<:rores. Is 
it not a fact that your major overhaul of 
aircraft is being 'done in Russia? Is it also 
not a fact ihat not even a tyre can be 
fitted on to a MIG in India? Is it not 
a fact that you are buying tbem in rupees ? 
For tbe long-term .loan you are c:eating 
a rupee fund. Do you think that this 
would help you in tbe present political 
conditions in tbis country? I do not mind 
your making a statement On the floor of 
tbe House. Tbe least you owe to the 
Parliament is to let it know as to bow mucb 
you have paid for that and whether you 
bave adjusted the accounts, If you do 
not do tbat, I am sure that Ibe price that 
you will pay will be very beavy. 

I would remind the House tbat in the 
1962 aggression. wben you were using:tbe 
Ilyushin. It was immobilised because the 
tyres could not be fitted bere. Take the 
policy of the Government of India-whore is 
its.declared non·aligened policy? That is 
what one wants to know. 

16. br. 

In conclusion, I w9Uld Eay lhat .tbe 
budget estimte as pre,entod to Parliament 
falls far below the actual expenditure. There-
fore, it h totally miskading. It .doe, not 
account for payment of equipment ; it does 
not account for para-military forces and 

so on 

Secondly, tbe rupee fund whicb mu.t 
exist is nothing short of military aid. Wb .. t 
do rupees mean, if they are not backed by 
gold reserves ? If not, will Government ple-
ase ellplain how the armed forces are being 
equipped today, where does the mllney 

come from aod wbat terms and conditions 
have to be fulfilled ? 

Thirdly, it is an absolute, basic fact 
that we have not progressed at all. Although 
we are s en in~ one thinl of the Union Go-
Vf'rnm-:Dt's income fram the revenue account, 
our progress has been very very negligible. 

Lastly, tbis open-door, free for all 
policy, Government is following, poses the 
graves! risk to our national security. 
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SHRI VIKRAM CHAND MAHAJAN 
(Cbamba) ; The Prime Minhler de erves 
Our congratulations that she has chon en 
• ucb a competent man as the Defence 
Minister who has proved his competenCe 
by selecting ~o ettnt Generals after bis 
lakinK over Not only has he selected very 
comPetent General; but he has also at the 
same time impr01,ed the pattern of tbe 
ATmed Forces. We bave latest weapons in 
the Army; we bave added new wings in the 
Navy like the submarine and we have also 
acquired more effective aircraft. 

At the same time I may point out that 
we are facing the twin danger I.". from 
Pakistan and China. The present strength 
of' the Army may not suffice and 
I tbink it will not be effective nou~  

to face the combined danger from China 
and' Pakistan at the same time We have to 
devi!e method. which will enable us not 
only to provide etreclive defence but _ also to 
see whetber we are able to liberate certain 
parts of our country which now from pa It 
or Chinese empi .... We have the problem of 
finance but at tbe same time we bave to 
create more effective .trength. We can think 
of two or three methods wbich will not put 
a great strain on our financial resources. 
One of tbem i. compulsory military training 
for every citizen of India, especially in coli· 
etes and schools. Not only should we ;ive 
tbem compulsory military training but we 
Should also send everyone of tbem for at 
least two years to the frontiers so Ihat tbey 
know the difficullies of defending the Coun' 
try. In otber words, before tbey are given 
fuJI citizenship ri!hts sucb a, voting rigbts, 
or before they are given matriculation 
certificates, they should be sent to tbe fron-
li~ s for at lea~t two ~ea s  The two rears of 

militalY service which they will render OD 
the frontiers of India will be a training for 
tbem for future. Once tbis is done they 
would be-imbued with more seDbe of pat-
rictism than they have at preoent. We bave 
seen an example of the patriotism of soma 
of theor in the morning during tbe Calling 
AttentiorlllOtice • 

Secondly, my suggestion is that we 
should settle, as Mr. Inder J. Malbotra said, 
the military personnel wbo retire, on the 
frontiers of India; they should be provided 
not only land but also they should be subsi-
dised. They should then act like frontier 
fortresses at tbe time of need. Then we 
will not have a debacle as we bad in 1962. 

Thirdly, there is a general consensus in 
the House and in the country that cost 
should not be taken into consideration so 
far as tbe development of nuclear weapon 
is concerned. We should bave this weapon 
at any cost. There has been an argument 
raised by some that we do not bave to use 
tbe alom bomb and therefore why should we 
develop it. Tbe answer is simple, and this 
reminds me 'of a famous story; Ihe wife was 
taunting her husband, and saying, "why 
you waste money so often and you do not 
give me enough." The busband said that 
ClI have even reduced my ci¥arette consum .. 
plion, and give me a single example 10 show 
where I have wasted the money." She' aid, 
"the other day you purchased tbe fire 
extingui,her. You have not used it." That 
is the answer: if we have tbe atom bomb it 
does not mean tbat we must use it. For tbe 
safety of a nation, to create confidem;e in 
the nation. to create adequate strength, you-
have to have an atom bomb. 

16.17 brs. 

[MR. DEPUTY·SPEAKER In the Chair) 

Then there are certain problems whicb 
arc facing the armed forces personnel. One 
of l ~ problems that Ihey are facing i. a 
direct result of wbat we term as linguistic 
fanaticism. What we find is that the armed 
forces personnel arc, for instance, being 
transfnred from Bengal to Madras or from 
Madras to Gujarat and Mabarasbtra and so 
on. The, have to take their children along 
with them. Tbe education in Beng1d is in 
Bengali nd the education in Madras is jn 
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Tamil and so on and so fortb. It is very 
difficult for any cbild to pick up tbe langu-
age of different States. Now, tbey are made 
to suffer because a few interested politicians 
want to dominate by rousing the b.,er 
sentiments of the people. Wby should the 
armed forces personnel be made to pay the 
price for tbe lioguistic fanaticism of tbese 
politician. ? I would rather suggest that 
the people who advocate the policy of Iiog· 
uism should send their children for two 
years to one State, for another two years 
to another State and for !!Dother two }ears 
to a thicJ State and then they would learn. 
(/nlerruplloa) Somebody has to pay for the 
sins of their parents. If that is done, then 
they will know the price which the nation 
is paying for tbe follies of tbe fanatics. Tbe 
answer is that if you are not able to provide 
if the armed forces are not provided with 
enough funds to teach their children, ulti· 
mately you will be creating a sense of frust· 
ration in them which will in the 10Dg run 
cause trouble to this country. 

Therefore, I suggest, firstly, that either 
you have the Central Schools in every State 
in every cantonment, or you give them 
enough so that they can ,end their children 
to the boarding house. The allowance that 
)OU give them is I think Rs. SO to Rs. 60 a 
montb. That is not cnough to send tbe 
children to the boarding.house. A Major 
who is earnin!! Rs. 1,000 per mensem sur-
ely cannot send his children to the board· 
ing-bollse and Pay Rs. 350 on it and then 
starve. Not only this. Practically, he has 
to run three kitchens. Normally, when he is 
in a non-family station, •  I think I am not 
exaggerating if I say that two-thirds of 
the army personnel are on the front-there 
is one kilcheo 00 the front Secondl)", they 
have to keep their wives and family else-
where. That is the second kitchen. Thhdly, 
they have to send tbeir children to boarding 
scbools. Are you paying enough to the offi· 
cers and t ~ armed forces personnel whkh 
will enable them to bave three kitchells 1 
No. I know many people who are literally 
living from hand to mouth. I have come 
acrOO1l some ladies wbo have oaid, ''We 
will force our husbands to teach all of you 
a lesson". Tbat meaDS sometbing else. 

Then, there is a very important matter 

Ihe t} pe of land. The persons who ·go 10 
"equire land do not see wbelher . tho UIIds 
are irrigated or not. AllhouSh waatelaods 
ale available i~ in a range of three or 
four miles, Ihey look,to tbeir "ODvcnionoe 
and selecl areas whicb are belt irrigat.cd. I 
su;gest ~ lt a special committee ..r ~ 
armed forces personnel should -First flDd 
out whether the land is irriga\od or not. 
Only after finding that out, the cant_. 
ments should be built. 

Lastly, I would like to Support a point 
made by some other member also i.e. when 
an armed forces personnel dies in military 
service, his cbildren a.od widow shollJd be 
paid adeq ualely till they bave enough to 
live on, their own. Some sor-t M pension, 
which ·should not be less tban Rs. 1-00 or 
ISO should paid. 

In conclusion, I would like to say that 
the only way you can face any an~e  is to 
have compulsory military training at all 
stages. If nations like Greal Britain aDd 
France caD have it, there is no reason. wby 
a country Irke ours, which faces a l ~  

danger tban ·tbem, cannot have it. 

MR. DEPUTY·SPEI\K6R : "'rRlm;"t 
Singh. 

SHRI PILOO MODY (OOOhra): The 
defence expert of tbe HGuse will now 
speak. 

SHRI RANJEEf SINGH (KbaliJabad) 
SiC, since the lasl defence budget. tbere bas 
been a very signifjcant cbange in the com· 
mand set-up of tbe Ihree Services in tbat · .. e 
have got three new Cbiefs for all of them. 
I congratulate the Ddence Minister for ODCe 
On ha ving selected the very best and mo.t 
popular and mosl efficient othcers for tbese 
appuintments. All of Ihem are already going 
al jet speed and I hope some of the self-styled 
defence experls in the Defence Ministry, 
who cannot distinguish a guo from a troJll-
bone will not stand in tbeir way. 

SHRI G. VISWANATHAN (Wapdiwatb): 
Do )OU mean the Mini,ter ? 

in which the army can help the country. SHRI PILOO MODY : He knows the 
·New cantonments are built irrespective of trombone! 
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SHRI RANJEET SINGH: Witbin the 
budget provided, its defence effectiveness 
can be increased by 25 percent by merely 
removing some easily remova,ble bottlenecks. 
It is my contention that tbe defence effective-
ness can be improved 100 per cent witbin 
tbe .ame budget merely by o~in  tbe 
attitudes of Government and of the bureau-
cracy. wbich i3 corrupt, bourgeois in menta-
lity and anti-people. Basic modern concepts 
nf national security are lacking. Our leaders 
want to base national defence on the apho-
risms of apostles of non·violence. How can 
these two be reconciled 1 Sir, today in tbe 
alphabets when you teach A, B, C, 0, 'N' 
means nuclear power; it does not mean non· 
violence any more. It should have been pro-
per for this Government first to findout tbe 
threats the country facecs. Once we bave 
decided t~t there is a tbreat from a 
country Iike-cbina, we cannot say that 
there is onl} this e ~e of threat, th,t 
the Cbinese will stop at the Foot Hills 
and not come beyond tbat. Therefore, we 
should prepare only this much. How can 
we auess tbe degree of tbe tbreat ? How 
can we weigh a blow before it falls on us 1 
then How can we plan for security only to 
a minimum extent 1 We must plan for 
maximum security. II is the concept of maxi-
mum security th.t is lacking is this Govern-
ment. They have not even gnt minimum 
security, because tbere is no security today 
without deterrent and there is no deterrent 
today without nuclear deterrent. J hope this 
will sink into their heads once for all. The 
provision of the forces and development of 
the resources require uGderstanding and 
coordination between all mini,tries, especia-
lly the Ministry of Defence, the Ministry of 
External Affai" and the Ministry of Finance. 
Tbis coordination is lacking and at time. 
certain decisions of one of these Ministries 
becomes a hazard to our defence, it becomes 
a security risk I will not recount all others, 
but I will refer to one because it is fresh in 
our minds, and that is the attitude of the in 
External Affairs Ministry to what is happe. 
ning in Vietnam and Cambodia. Our Exter· 
nal Affairs Ministry is playing the role of 
an unwanted, ineffective meddlerin Vietnam 
and Cam bodia and is thereby helping our 
enemy China, by taking off her load of 
responsibility in that ar ... Has the Defence 
Minister ever pointed out to the External 
Affairs Minister the security risk involved 
for Ihis counlry, Ihat when the load is taken 

off the shoulder of China China will be in a 
better position to Pllt a little more of, pre-
ssure on us ? Has she not already. started 
a war within our borders by insurgent acti-
vities 1 This is not just mere infiltration; 
this is not jusl a little bit of insurgency here 
and there . .The Naxalite movement is the 
extension of tbe depth of China;s defence 
within nur territory and the government 
must realise this. 

I see that there is a change of attitude 
in this House so far as the nuclear policy 
of the govemmentis concerned at least with 
the friends of the government. Yesterday we 
found the CPI condemning the government's 
policy, thIt China has gone not only nuclear 
but it has gone into outer space and has 
thus become a threat to us all around. II 
i. a good thing that even the CPI has woken 
up to the interests of tbis country's de· 
fence. I hope this patriotic fervour of theirs 
will last permanenlly and for ever. I cannot 
say the samething for their other friends, 
whom the CPI ftiends address as the runn· 
ing does of aos untin~ hordes. I hope 
some patriotism will be injected and iocul· 
cated in them also. 

Let us see the attitude of this govern-
ment, the Extelnal Affairs Ministry vis-a-vis 
Israel. the one country that can give us 
technological knowledge to fill up the tech-
nological gap that exisls in our defence. But 
we have alienated that poor country and we 
are licking the bools of the A'abs all the 
time. 

In the matter of defence preparedr,ess 
there is Jln alarming situation. We say all 
the time that we bave increased this, VIe 
bave done this and we are manufacturing 
this and that. But do we see what the other 
side is doing 1 Pakistan has increased 
its force twice as mnch as they were 
previously. They have increased their armo-
8Yed strength; they have increased their 
air'strength. When we do our .preparations 
we should all the time be conscious of the 
fact that apart from containing China On 
our borders, we must maintain the ratio that 
existed between Pak forces and Indian 
forces in 1965. Has the government thou-
ght of this 1 

Can this Ministry deny that five years 
after we received the equipment we are 
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still not manufacturing the ammunitioa for 
Ihe Russian guns and Ihe Russian lanks 7 
The otber day the Mini,ter told me tbat 'we 
are thinking of it". How long are we going 
to think of it 1  I would like the Ministe. to 
say wbetber there is a sUIcidal cJau.e in our 
purcbase agreement wilb tbe Soviet Union 
tbat we shaH not manufacture the ammuni· 
tion i] our country. It there is no such 
clause existing, I wouJj like to know why 
wc are not manufacturing the ammnuition 
for these guns. 

There are no means of ad vance wa rning 
for low flying fast aircraft approaching the 
targets in India. We know that our radar 
cannot act below a certain heigbt. Then, 
there are certain huge radar gaps in our 
country. As if this is not enough, our 
External Affairs Minister has permitted over-
flight of Pdkist.n military aircraft through 
our territory and all our radar gap. are 
known to Pekistan. Therefore, if they ven· 
ture On a surprise attack we will not know 
from where tbey come and they-willcomefrom 
an area where we have no protection and 
where we have no means of warning. Has this 
government any thought al all any sane 
thought, aboul creating an observer corps 
which would give information about tbese 
aeroplanes and which can cmer the gaps 
of radar that exist because ours is nut.a 
radar Iccked frontier. I would like to know 
government's efforts in this direction. 

Again, missile effectiveness is being 
reduced due to the government's inability 
to provide proper radio receiving sets from 
the main or locating radar to the outlying 
missile squadruns, ordinary radio scts which 
we can purchase in the market for about 
Rs. 200, While we are short of radio recei-
ving sets in the defence forces. our e ~n e 

Ministry has gone to the manufacture of 
tape recorders. We have condemned an 
earher Defence Minister for manufacturing 
coffee percolators in our gun factories and 
again the same thing has started ha ppcning . 
They pay and iostall scores of missiles cos· 
tiDg Rs. 6 to 7 lakhs each 'lind then they do 
not spend Rs. 10 to 15 thousand to give 
them high-power transmitters and a SCore 
of small receiving sets. This is the mentality 
of our Government. Pakistan's armoured. 
strength is increasing at a much faster rate. 
They have got now the same number of 
rcaiments we have got. When we tell the 

Defence Minister they have got more tanks 
than we have he says how can it be 7 
Howsoever much you may explain to him 
he still says tbe tanks with us are more in 
Dumber. 1 do not say we should work with 
any sense of fear of Pakistan but we want 
to slrengthen the hands of the Defence 
Ministry and Government to prepare better 
and kcep that ratio as it was previously 
especially in 1947_ 

Our Vij.yanta schedule is still 20% 
behind (he mark and (his was .lated by our 
Minister of State the other day. He did not 
quote the exact figures but only fifteen d"ys 
back he gave a statement and said, "We are 
c.tchin!! up with the target. We ha\ e gone 
far ahead of last year. There is ~~ 

increase in prcduction.u Last year it was 
stated on the Floor of the House that we 
were 4IJo,(, behind and now if there is aa 
incre",c of 20% that means we arc still 
behind by 2V% where as Pakistan has already 
!",tarted manufacturing guided antitank 
Oli"ilos. Our own project  lags behind 
Po .. ibly because the astrologers have not 
yel given the auspecious date for it inaugu-
ration. We are still short of RCL's simple 
and effective antitaok weapon the infantory 
wants most. Our Air Force has ooly 30% 
of its Hunters and Gnat fleets. I exaggerate 
the figule; it is actually less. We have the 
phenomenon of more pilots than planes and 
some of our planes are called flying coffins 
by our pilots. Their communication system 
generally pack up at crucial time and flyiog 
in them is a daily hazard. I may mention 
of the recent Caribou accident Deal Hashi-
mara. As soon as it took off from Gauhati 
the R T. packed up and it had 10 ret urn to 
base. When it was set right it took off 
again but in the vicioity of Hashimara when 
it was oDly within five minutes or reaching 
the airport probably he was doing his 
landing circuit hig communications again 
failed and that is why the air support signal 
unit could not give him plOper directions 
and tell him Ihat he was aD a wrong Course 
and correct him. 

Equipment is purchased from abroad 
purely on political coosiderations and not 
00 the consideratioos of effectiveness. 
Therefore, I always say' don't believe Ihem; 
don't believe me either; appoint a Commi-
ssion and let them go through all these things. 
Who bothers about au r flying coffins ! J 
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[Shri Ranjeet Singh ) 

wish Ihe Defence Minisler had a son in tbe 
Anny. I wish the Prime Minisler had sent 
one of her very smart sons to the Air Force 
to be a Mig pilot. Tben . sbe would bOlber. 
Then everybody would bOlber. Tbey 
are not Committed there and, as sucb they 
are not bothered. These attitudes are known 
in tbe Armed Forces and, therefore, thJ:Y 
are losing their faith in the Government. 
Keeping in view the requirements of our 
10Dg borders we are slill shorl of basic 
troops, infantry. Due to Ibis shortage 
Chusul to day is undefended. We have 
not got troops there, Tbere are nO troops 
in tbe Spangkur Lake bacause there are just 
no troops to spare for it. The Corps bas 
been asking for an additional Brigade for a 
long time. From where is tbat Brigade to 
come 1 We do not have any brigade. Here, 
Member afler Member has been saying tbat 
we bave too large an army. Tbe Iype of 
army that we bave got is enough only as 
a border security force for the country and 
not as an army to defend Chinese aggre-
ssion. 

Tbe ever.increasing corruption is stunting 
our defence preparedness. There have been 
reports of corruption even in the selection 
boards. When people can get selected by 
paying mon.y, you can imagine wbat type 
of services we sball bav.. I congratulate 
the Chief of the Army Staff in haviog 
overhauled all the selectioo boards io a 
week's time. I wish the Government had 
,bown previous awakening on this matter. 

Po stings are said to be done on pecu-
niary considerations or on Ihe basis of 
nepotism. In Ihe Departmenl of Defence 
Production headed by a v.·y good and a 
very decenl Minister, the stale of corruplion 
is particularly alarming. Before an ilem is 
cleared for supply or purchase.  the commi· 
ssions are meticulously worked out. If the 
commission falls short or if Ihe payment is 
not m.de in ilme, Ihe item is rejected. 
The items which could be made here are 
not being made here. They are deliberately 
purchased from abroad because foreigners 
pay commlSSWns in foreign excbange 
which can be surrepitiou lodged in a 
Swiss Bank for nobody 10 know and. wben 
tbe exodus of those persons from Iodia starts 
afler wbom Ibe people will be ruoaing with 

a hatchet, theo they cau spend a swe<l1 time 
tbere like Ayub. 

I would like to cite bere a conerele 
example, There was a particular proximity 
fuze a fuze which bursts at a particular 
heightaj;tivaled b) Ibe earth's magnetism 
and whicb we were buying in thousands 
from abroad. Out Alomic Energy Commi-
ssion decided to make il here. They made 
the fuze. But tbe e ~n e Production 
Department or, I should say, tbe Defence 
Ministry refused to accept it. Wby 1 
Because Ihey wantod to keep on purcbsing 
from abroad. Tbe Directorate of Artillery 
accepted it. But these people would not 
bu) it bere. Tbey wanted to buy fwm 
abroad because Ibey were getting commi-
ssions in foreign exchange. . 

AnOlher tbing which is in a primitives 
slate is mililary inlelligence, The much 
promissed overhaul never came. As in 
1962. we were ignorant about the informa-
tion of Ibe enemy in 1965, So much so 
thaI on the 31st August, 1965, barely a few 
hours, five bours, before the Pakistani 
attack, the militar'y intell;.,ence informed 
tbe Corps Commander at Udhampur, "Wby 
are you getting so panicky 1 Your Divi-
sional Corps Commander at Akbooor is 
getting unnecessarily panicky. He bas 
asked for more troop. and lanks. Tbere 
is no Pakistani concentration there is 00 
Ihreal" Therefore, the Divisional Comma-
der at Akhnoor neither got troops nor 
tanks and be could nol sa ve the area, so 
many villages were uprooled there and 
Pakistan got an initial advantage. 11 is 
al\ because tbe Divisional Corps Commander 
at Akhnoor got a rocket from tbe Corps 
Commander saying, "Wh) are you setting 
Panicky 1". For the information of the 
House. a rockel, in military language, is 
what our DeCence Minister got from 
the Prime Minister when he disclosed on 
Ihe floor of Ihe House thaI Ihere had been 
II shift in the Soviel poliy t ~  India. 

Tbere is so much wrong in tbe security 
set·up, including tbat oC tbe deCence force., 
Therefore, I press for a Parliamentary 
committee to go in to tbe entire defenet 
set-up. I would ask the boo. Members to 
press for sQeh a committee Don't accepe 
the Defence Minister's assurances, We 
have had allSurances in the put also and 
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our Defence Minister bas stood up in bis 
bravacfo and declared that we could take 
on Pakistan and China together. Sardar 
Sabib, this is not the Bhara! Kesri dangal. 
You bave to fight an enemy with nuclear 
teetb, 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH) : Mr. Ranjee! 
Singh, tblt bas been organised by your 
party. 

SHRI RANJEET SINGH: Let me 
explain such mis·infonn .tiOB lhat the 
Defence Mioister has given on the floor of 
tbe House. Here is tbe Report for! ~  

70. their latest weapon. In this Report. 
they have repeatedly said that Our infantry 
is equipped with the most modern ;eapons 
that they have got. with Ishapore rifles, 
self-Ioadiog, semi-automatic rifles of 7.6'. 
mmea!. Then, in the very first photograph 
when they show tro(lp' patrolling the 
forward areas in the jungle. where they 
should be having the best possible weapons. 
They show an infantry patrol equipped with 
'303 rifles. They do not show an Air 
Force unit which has still _ got the '303 the 
late,t rifles not the artellery whi.:h has 
bolt action rifle'. But they show the Infontry 
their showpiece, the people who should ha\e 
the automatic weapons. What are the 
three soldiers in the photograph having 7 
The oldest pattern of .303 riries. This is 
truth about his information How can you 
believe this Ministry 7 I am sure the Service 
Chiefs will not mind a Commission to probe 
into their affairs. It is the Defence Mini' 
stry that would mind a commsision to go 
in to their affairs because it would take the 
I,d off some of their private affairs. If 
you trust this Government. I would like 
)ou to recall some of the previous untruths 
the Government have spoken over here 
and the Members of the Govern'llent either 
the past or the present an'" the Micisters 
who are there, and the Ministers who were 
there, have gone to the Supreme Court, and 
they recounted facts about the some incident. 
One set has not told the truth and this 
shows the calibre of our Minbters. How can 
)OU believe their assurances ? They remind 
me of the famous lines about Matilda 

"Matilda told sucb dreadful lies 
ft made one ~as  and sl ~t~  one's eyes, 

Her aUDt who from her earliest youth 
Had kept a strict regard for truth 
Attempted to believe Matilda 
The effort very nearly killed-her_" 

Sir it very nearly killed us in 1962, It 
very ·nearly killed us in 1965. 

To round up, I would recal that the 
greatest single factor ·re'ponsible for the 
soldierly conduct, bearing and responsibility 
for victor) on the battle field is morale. 
That morale is badly affected by several 
factc.rs. There is dangerous anti Govern-
ment talk at each level, every day in messes. 
in officers' clubs and in jawans' langars. 
The faith of the Services is shaken. Seeds 
of discontent are sprouting fast. The 
s.:.ldier feels that the politician is selling 
away the n3tion's prestige and is indifferent 
to the welfare and security of the uniformed 
man. The e~i o s he worshipped and 
hoped would lead his country to prosperity 
have proved themselves to be mere men of 
straw farmore vulnerable than the ordinary 
citizen to avarice, self interest and lust for 
power. The civil supremacy to which he 
voluntarily succumbed is being projected 
before him througb disclosures in this 
House and the d oily drama of defections as 
the supremacy of paper tigers over patriotic 
lions. How long will he succumb to this 
type or supremacy ? They feel that the 
leaders in this country have let down the 
image of the politician that should be tbere 
in the soldier's eyes. Now the soldier 
sees the phenomenon of his officers, the 
Emergency Commissioned Officers, having 
to go on a fast for seeking slmpathy of the 
Government. And Ihey also wonder at 
the indifference of the Defence Minister 
and the Prime Minister towards their fa.ting 
officers. The Prime Minister passes by 
their place of Satyagraha daily but never 
cares to consider their problem or stop to 
offer a soothing smile. The sGldier read. 
in newspapers or jobs of 'tabla' masters 
being offered to their released officers on 
a salar, of Rs. SO per mensem. 50,000 of 
them are being released every year. Due 
to the insecurity of the future you face 
in this country a Naxalite revolution. You 
face in this country a student revolution. 
You ract in this country a youth revolution. 
You face in this country a revolution of 
workers and peasants. Let us get together 
and at last prevent a military revolution. 
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Lastly. I would like to sa} a few words 
for your consideration. Another big factor 
of InNale is tbe weaponry system. If the 
soldier has good weapons. the soldier has 
a good morale. If the soldier tbinks that 
the enemy has got a better weapon. then 
be bas not got good morale. Wbere doe! 
tbe fault lie ? It lies with the Government 
in keeping him under·armed. What is tbe 
best weapon he wants? In this modern 
world. there is one weapon only worth 
the name. The nuclear weapon. Tberefore. 
I would plead with this Government, ( 
would plead witb t i~ Parliament: let us 
go nuclear not only for the sake of prestage 
but for the sake of the nation's security 
and morale. ( appeal to all concerned: 
let us settle the released ECOS in 
good jobs. Ooe of them has threatened 
self· immolation. If thlt takes place. the 
effect on the Defence Force. will be disas-
trous. I am glad to say that certain Mts 
have decided to go there lo,"orrow morning 
between 9 and 10 and console them and 
have a loken dharna with them. I hope 
everybody will go from all parties and 
it will hecome a single. party affair. I also 
hope that the dissatisfaction and chagrin 
of the defence forces of bdng kept under-
strength and uoderarmed will sooo be 
eliminated. Do we the politicians want to 
use the soldier as cannon fodder or. as an 

in'trumeot of policy 1 If you w lnt them to 
be an instrument of policy, let us arm them 
effoctively. Sir. the} want nuclear weapons 
for the .,ke of their morale. Let us give 
them nuclear weapons. Again and again we 
have found Members standing up and sajing 
that Ihere is too much of expenrtilure on 
defence; 25% of our budget goes on defence 
and all that. It is not that too much is 
.pent of defence. Bu! this Government 
is so incompeteot as to be able to fmd 
more m!lney for other matters; they should 
find more mOlley. \0 times as much on the 
civil side as on the defence  side. Our 
enemies, our neighbours are spending far 
more. We are not over armed. It is 
only 0.7% of our youth who are undcr 
arms It is tbe lowest ratio in the world. 
And tbereforo I would say, give to the 
DefeDce its nuclears due. Give to our boys 
the bomb and I appeal to the Government 
to give more attention to tbe soldier, to tbe 
~ il  of lhe sQldier, t9 the se~u it  aod 

wellbeing of his dependeDts, to give him 
confhlence and protection. 10 this nuclear 
age there are only two political entities in 
tbe world ; tbe nuclear eDtities aod the 
n~~ eDtities There are only two types of 
powers in the world, the super powers aod 
the Pariah powers. Whal doe, this Govern-
ment WlIftt us to become, Sir? 

It i. a logical and historical step in the 
development of weapoory from the sliog 
shot to the antimissile missile. I say to the 
Government: 'for our brave hoys either 
get lhe Bomb. or get out." Therefore. I 
again appeal. it is a psycholog'cal morale 
ratin wcapon lh,t the ,oldier waDts. Tbe 
bombs are today a maUer of political 
survival. 

1 ~n submit, sir, the Bomb is a 
political imparative. As it is a morale 
raising weapon. it is a pychological nccessity 
and it is a pressing military requirement. 

SHRI GAJRAJ SINGH RAO (Mahen· 
dragorhl : At the out.et I would like to 
S3Y tint Ihe Defence Forces are the stron-
gest pill3rs ill the structure of maintaining 
our freedom and nationh,)od. The nation 
shoulJ "e proud of our defence forces who 
are in th,ir outlook and working and in 
sririt. national. patriotic. heroic and loyal. 
They are non-provincial. non-commiJnal and 
non eti iou~  There is never any contra-
verliY of language, religion. caste or creed 
with ,hom. I think we also. Members of 
ParJi lInent, representatives of the nation 
c,n follow that spirit which is found in our 
dofercc forces. They are out and out 
n.lional are lo}al to the nation and no 
controversy ever arose in spite of many' 
re0ple'. talking about that I soy this in 
spite of Ihe fact Ihat our armed forces are 
ill fed. 

Sir, you might remcmber that a fcw 
days back. in the House. it was brought to 
;Iight thot rotten food supply. was made by 
th-Corpo,ation. It was investigated and 
it was proved that this was given OvC'r to 
the almy in Kohima. Nathu La and Lada· 
kh. In these regions. our troops moved 
with ill·equipped clolhing. 

As regards salary. ( want to say a word 
about our jawans. i ~ a primary teacher 
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gets a salary of Rs 250/., our soldier gets 
only Rs. 60i-. 

it <:"1lT if; ymlJ ~ll  ~  <rT1J if; 

~  ~ I 

Our forces firstly think that they have a 
reputation for the army. And they bring 
name to their unit. It is in this spirit tbat 
Ollr soldiers are working in the front From 
the national point of >iew I say that there 
should ~ no difference in regard to the 
payment o( salaries between the teachers 
and the soldiers. They should be paid 
more. And I would appeal to every section 
of the House that so far as armed forces 
are concerned, we should have one voice 
and that is we ,hould strengthen the mora-
le of our jawans who are fighting for tbe 
nation in national spirit. If we shDw that 
spirit, I am sure that this would strengthen 
their morale ten times. That is my submi-
ssion. 

I would say one word about our Defen-
ce Department. In the Defence Department, 
circumstances are not such as they were a 
few years ago. That should be taken note 
of. Unless the Foreign Affairs, Defence and 
Home are combined together and unless 
they cooperate, no defence is possible of 
the country. S,e, for instance, what is going 
in Paki stan. Considering the fact that Pakis-
tan is inimical to us as also the fact that 
America and China collaborate to arm 
Pakistan against us, I say this should not 
be ignored. We have to keep tbese tbings in 
"iew. I am sorry to  sal thdt some of our 
jawans are lost because of a~ an s and 
because of the Fifth columnists. See the 
condition of our brave people who figbt in 
the front. It is very simple for me to say 
by explaining what is happ.ning in our 
country. Suppose tbere is aggression from 
the other side. Our jawans should blow up 
the supply lines etc. of the enemy. In tbe 
last war, every little information was passed 
on to the enemy but now tbis is done 
Openly. 

,,1,,1 ll.IfIU "ro ~  "1 ~  

<IT<1T ~ I 

These people openly come out witb tbese 
slogans. There are fifth columnists working 
ill Punjab as also in Kashmir. So, we baye 

to guard against that. I sa)' tbat 90% of our 
defence derends upon the proper handling 
of this Jay Chand. If they do nO.t know 
this, then Jay Cband would Dot be belpful 
to us. They would not dare to attack our 
jawans if they know tbis. Tbey kDOW bow 
cur ja wans cooduct tbe battle. 

Now I come to foreign affairs. 

Tbere is too mucb fetish about non-ali. 
gnment. Our policy of non· alignment Dever 
meant that we should have no friends or 
sympatbisers anywhere. We bave DO animus 
or designs against any otber couDtry. But 
tbat does not mean that we sbould not 
create aD atmosphere wbere we bave friends 
and sympatbisers for what we stand for. 
Tbis was never meant by Pandit Nebru. So 
it is misconstrued. America, Russia and 
Cbina are giving aid to Pakistan, a small 
country. Giving arms for wbat ? To bonour 
IDdia ? Still they are doing it. In case of 
aggression against us. can we depend OD 
any country in tbe  world fer sympatby and 
support. Wbat can tbe Defence MiDister 
witb all our resources do by himself ? It 
is a national cause. So we should all com-
bine and with one voice let the defence 
forces know that the nation is bebind tbem. 
Tbat would be sometbing. 

Tben guerillas have been traiDed by 
some countries to be used agaiDst us. Take 
the case of North Vietnam. Our soldiers 
have been fighting against guerillas trained 
by tbem. Yet we bave be<:n talking of estab· 
lisbing ambassadorial relatioDs witb tbem. 
Would that belp ? No. 

I do not criticise for criticism's sake. But 
the External Affairs Ministry should closely 
collaborate and co-operate with the Defence 
Ministry and try and create an atmosphere 
where we are not left friendless whereas 
Pakistan can have all tbe friend3bip in tbe 
world. 

Then we are being fetish about the deve· 
lopment of atomic energy. We have no 
intention to destroy any country. But in 
our defence apparatus, we sbould also in-
clude atomic energy. It is a false Dation to 
fight sby of euclear development in a chan-
ging world. If we quote Mabatma Gandhi 
in support of our policy of discarding tbe 
use of atomic energy, it will be a wrong 
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tllID, alloaether. We want t<) e el~ ato-
mic ... rgy for peace, but in our defeate 
lll l ~ tl  we sbould not i'gDOro atomic 
0-1>' 11iO. 

Then tbere should be a co-ordination 
Board of the three services, Army, Navy 
and Air Force to ensure efficient and 
smooth fUDCtiOiling for the common 
objective. 

Then we Sbould change our tnefttal atti-
tude towards our brave jawans. We treat 
them as mercenaries. worse tban mercena· 
ries. I can quote instances. Sardsr Sahib 
kQ()ws about it. 1 am tbankful to him for 
hie s)1Iipathetic approacb to tbis question. 
My 1\011. friend from tbe otber side, Dr. 
Raja, was sent to my place to find out 
what Ilro tbe needs Of the jawlns and tb, 
ditTioullies tbey experienced. Tbe report 
was placed on tbe Table witb your permi-
ssion saying tbat these are the amenities 
whicb sbould be provided to them. Shri 
Chavan, the tben Defence Minister had agre-
ed tllat these facilities must be given to them. 
But they never took any action on it. Then 
tbere are other instances. Mr. Ch.,an as 
Defence Minister admitted that the land 
grants for bravery which were given were 
allotted to bogus persons. 

11 fII'I1. 

TIle inil~t has been taking keen inte. 
rett lind I have been bringing to bis notice 
matters relating to tbe Emergency Commi. 
ssioned Officers and their amenities. He 
should bear tbis in mind tha t the good 
done to them would make them ten tLnes 
stronger. In the matter of electricity. tacc· 
ayi loans, hOusing loam etc .• they are asked 
to produce &IIarantees. This shoo Id not be 
iri!tlsted opon. I hope that the Defence 
Minister would bear this in mind Bnd 
would promise that he would do the 
needful. 

THB MINISTER OF DEFENOl AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): Pirst of all, 
I would like to express my gratefulness 
for the general support or tbe u ~et 

Demands. 1 think "that except for the 
s,>"itary voice of the spokesmen of Ihe CPI 

(M), every otber Member who participated 
in the debate has supported tbe Demand" 
and some of my esteemed friends haye even 

saId tbat we are not spending enough. 

It is a matter which h of very great 
importiDce for us to set lie tbe priorities 
and to iillocate enough resources to meet 
our defence requirements. The House is 
no doubt aware of tbe present demands 
On the resources of the country for deve-
lopment work, for essential work which is 
necessary for raising the living standards of 
millions of our people. Still, out of the 
scarce resources, the country is spending 
considerable amounts of mone) for the 
defence requirements. 

In this context it is necessary for us, 
for this hon. House and the country, to 
be informed from time to time .,bout the 
nature of the threat that we face. There 
have not becn any long speeches on this 
issue for the obvious reaSOn that the coun· 
try now is fully aware of tbe dual threat 
that we face from Pakistan and China. As 
a matter of fact, I am a little harpy that 
we are now not too much obsessed witb 
Pakistan and that we are conscious all the 
time in the House when hon. Members 
.peak and also outside, of the danger that 
we face from China. And it is in this 
backgrol1nd that we have to see whelher 
tbe provision that wc make, the arrange· 
ments that we organise and the defence 
apparatus that we build are enough to meet 
this dual threat or not. Tbis .is the basic 
question. 

As the Defence Minister. I would like 
naturally to have even more money. but 
this is also One of the responsibilities of 
any member of the Government, namely to 
participate in settling the priorities, and I 
can say that within tbis oyer-all limit, my 
colleagues in the Government and the Fi-
nance Ministers from time to time have 
been very cooperative and tile pressing 
needs of defence have always been met, 
although I am conscious of the fact that 
tbis has meant considerable strain on our 
scarce resources. 

BrierJy I should now like 10 mention 
about ()ur pre,ent slate of relationship 
with Pakistan and China. With Pakistan 
unfortunately ()ur relations conlinue to be 
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uneasy. We are not to blame for this. We 
are convinced that Ihe rulers of Pakistan, 
for reasons into which I need not go in 
great detail, appear to have come to the 
conclusion tbat it suits their interests to 
keep up an atmosphere of tension and 
confrontation. 

AN ~  MEMBER: Personal inter-
ests of Ihe leaders of Pakistan 1 

SHRI SWARAN SINGH: It is a 
fascinating subject and I can tage some 
time to explain that. 

As I was saying tbere is no doubt in 
my mind tbat tbe leaders of Pakistan for a 
variety of reasons, partly to keep up Iheir 
own position and partly to keep up a 
certain tempo appear to have come to the 
conclusion that it suits tbem to 'keep up an 
almosphere of tension against India. 
Tberefore, If originally it was Ihe Question 
of Kashmir wbicb was predominant iil 
West Pakistan, they hav. fouod a sop to 
East Pakistan now; they have started high-
i~ntin  Farraka; in any talk, they genera-
lly talk of both Karhmir and Farraka. TIli. 
i. a studied attitude and I want hon. 
frieods who suggest that we should try 
for a settiement should be aware of the 
thinking in Pakistani circles. 11 r.Quires 
two to come to any settlement. However 
much we may desire, unilaterally, we cannot 

succeed unless there is reciprocity. 

In relation to China, the situation has 
boen described by several hon. Members. 
They continue to be in strength across our 
borders. The Chinese do not miss aoy 
opportunity to take advantage to any law. 
less or insursent elements in our country. 
They are too anxious by propaganda, by 
military training and by the supply of arms 
to strengtben tbem with a view to barass  the 
Government of India. Collusion betweeo 
Cbina and Pakistan is a matter wbich ha, 
come before tbis boo. House more th.n 
once. Tbe Chioese are exploiting tbe Pakis-
tanis for tbeir own political ends and arc 
giving them military hardware of every 
type such as airforee planes, artillery, etc, 
and help tbem to establish manufacturing 
capa;ity for military hardware and are 
alway. trying to bclp and support them so 
lbat tbeir anti·lndia stance may contioue. 
This is a situation tbat we bave to face. 

We bave to assess carefully the miHtary 
imp'ications of this studied attitude on tbe 
part of two of our neighbours and it is 
in that background tbat we bave to make 
an asseS9ment of our defence requirements. 

Having said that, we have to see 
whether the arrangements that we are 
making in the Army, Air Force, and the 
Navy. in research and development, and 
in various olher supporting organisations 
provide II'! an insurance against the dual 
threat that we race. 

The picture wi11 not be complete 
unless you always keep in mind a 
clear idea of geography of tbe 
areas concerned. On the northern side, 
we  have got mountaioous terrain aDd 
at places some of the mountain·peaks. 
some of th, passes, are really very high. 
Then, with Pakistan. we have got two 
borders: East Pakistan and West Pakistall 
On West Pakistan, we have got the cease 
fire line in the State of Jammu and Kash-
mir, which is a very artificial line and Doe 
bas to go to it to be convinced as to how 
difficult is the task of maintaining the 
cease fire line; it is very artificial, into tbe 
historical reasons of which I need not ~o  

It was the stabilsiation of a position that 
prevailed at a particular moment. and it 
has created several problems. Then we 
have got tbe plains. the desert. And on 
the eastern side we bave got again a border 
which is beavily populated on eitber side, 
except a put where there are tribal. on 
our side, and there is the territory on the 
side of East Pakistan. 

I am mentioning all thi' to show tbat 
our problems are very different, consider-
ably dirferent from tbe defence problems 
that are faced by many countries, even 
countries who are known to be very much 
advanced in military science 8:1d" in defence 
mlllers. We have to keep this before us 
wc criticise tbe number of forces. the 
number of people in tbe army, and this 
orientation, this configura'joD, this geo ... 
polidcal sitnation has to be kept in mind. 

It is necessary to keep this in mind to 
find an answer to tbe Question that was 
raised by one of the hoo. Members as to 
whether we should not decrease the 
strengtb of our army. In fact, several hon. 
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friends 011 tbe opposite side bave tbemselves 
given an answer to Ibis; Ihey said that if 
anything, keep it on the low side rather 
than on the high side judging from sheer 
numbers. What is the other implication 
of it? The other implication of this is, 
virtually it is necessary for us to have 
almost two armies; One to face Pakistan, 
both in the west and in the east; and tbe 
olher also to face China; and Ihen also 
have some reserves wbich can serve as a 
striking force. Tbls is Ibe type of problem 
that we face in defence and Iben to dis-
cbarge our responsibility in this difficult 
and complication situation tbat we bave, 
and it is in this light that ~ have to view 
our defence effort. 

In this respect, we have done consider-
able work in improving tbe .rfectiveness 
of our army. It is true that we bave taken 
a conscious deci sion thai Ihe numbers 
should be frozen so far as just numbers 
are concerned, but witbin those numbers 
it is possible to in ~ase what can be 
described as the teetb-tOoI"il ratio and 
also the bite in tbe teeth could be improved. 
Tilis is the direction in which we have been 
working and we have achieved consider-
able success. 

SHRI RANJEET SINGH 
teeth in your tail also. 

SHRI SWARAN SINGH 
not biting. 

Put some 

Barking is 

SHRI RANJEET SINGH: I think 
you bave said something very intelligent 
tnday. 

SHRI SWARAN SINGH: It is nece-
ssary for us to remember tbat Ihis i. a 
subject on whicb very sustained effort in 
an organised manner, in a perf!listent 
manner, bas to be pursued, and I am 
glad to report to the bon. House that in . 
various fields, in giving  a better type of 
equipment to our army,.. that is, the 
infantry, artillery and the am.oured corps,-
by improving their training, by having 
better type of exercises. better type of 
strategic appreciation, the army is defi-
nitely in a better position to serve the 
countr) and to come up to our expecta-

tion, I will not go into details. but in all 
these spheres tbat I have mentioned, 
namely, equipment for infantry, for 
artillery, for armoured corps and also for 
training, very definite steps bave  been 
taken and appreciation for this has been 
expressed by several bon. members, for 
whiclf l am grateful. 

Coming to tbe Air Force, the strength 
of the Air Force naturally depends on 
our own capacity to manufacture aircraft, 
secondly to maintain them and tbirdly to 
be self-sufficient in the matter of spares, 
ammunition and other matters. The House 
is aware that we are manufacturing several 
types of aircraft nnw. They have been 
mentioned in the report and I will not 
burden the House witb all those detail;. 
But we cannot wait for our OWn manu-
factured planes to be in sen'ice. Therefore, 
for the intermediate period, we were an.i· 
ous to acquire from whatever source 

available the right type of aircraft wbich 
would meet our requirements. I bave no 
hesitation in saying that in tbis respect 
we have received help from friendly coun-
tries. The maximum help in this respect 
we have received from tbe Soviet Union'-
the fighter bomber and also the fighter 
plane we have got, which is no longer 
a secret. 

AN HON. MEMBER 
missiles ? 

Wbat about 

SHRI SWARAN SINGH: I will come 
to tbat. It is also part of our defence 
arrangement, but I was talking of the 
planes now. We have displa) ed them-MIG. 
and also SV7-we call it Type 22. Tbese 
are the planes. We bave the manufactur-
ing prcgramme also for MIGs. We have 
got three factories which bave been charged 
with tbis responsibility, at Nasik for the 
air-frame, at Hyderabad for elect .. onics 
and at Koraput for the engine. We are 
now in a position where we are nol just 
assembling; we have gone ,to the manu-
facturing staBe from the raw materials. 
This is a very significant development, a 
matter On which we can express satisfac-
tion. As my colleague pointed out, our 
own HF .. 24 is in squadron service. Tbe 
brav: boys who are handling it·, have 
had occasion to talk to them informaliy .. are 
very bappy with this new plane which is 
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entire1y our own manufacture. ~ have 

also equipped our Air Force reasonably 
well for fighter-bomb"r role. 

On the defensive side, we have got 
both the warning s)ste,n the radar 
equipment and also missiles to take on 
the invading aircrafl. An hon. member 
opposite asked whether we have got ar,y 
observe corps. We have an observer cor".:; 

and they have already startoJ functioning 
in this respect. 

Some hon. members-plrdcularly Mr. 
Viswanathan. whom I do not see now-
spoke about the navy. All his speech 
almost was devoted to the Davy. We have 
made a careful assessment of our naval 
requiLements. It must have been noticed 
by the House tbat on an issue like another 
aircraft carrier, there was difference of 

oplDlOn. I. was said by my ver) esteemed 
colleague and friend opposite. Dr Raju. 
who has got a great deal of experience in 
these matters. that it is as well we have 
taken a decision Dot to acquire another 

aircraft carrier. There was another view· 
point expressed from tbe other side. 1 will 
be quite frank. Aircraft carrier, iu tbe 
context of our coantry. has got a limited 
role. If we have plenty of resources. pro· 
bably. may be for a variety of reasons 
we would like to bave two aircraft carriers. 
one on tbe western side and one on tbe 
Bly of Bengal. But when we are thinking 
of conserving our resources and trying to 
make the maximum use of wbatever may 
be tbe limited resources. tben some assess. 
ment has to be made as to whether a larger 
number of faster boats. whicb may bave 
greater mobility and greater striking power. 
as suggested by Dr Raju, will be a better 
investment. It may cost Rs. 60 crores, 70 
crores of even ap to Rs. 100 crores if it 
is a good aircraft carrier. After careful 
consideration we came to the conclusion 
that it will be more in the interest of our 
defence if we were to utilize whatever 
resources arc available to bave a larger 
number of faster smaller boats with greater 
mobility and with greater fire power 
because our problems are essentially defen-
sive, so far as eoao;t! are concerned, with 

this type of a boat with a good striking 
power, supported by tbe coastal defence 
wbich could always be provided by aircnft 
bases at the coast. This is less costly and. 

therefore, this was a better investment and 
we took a decision accordingly. 

Having said tbis much. I do not want 
now to say general t i ~  in a geneclil 
manner. But some specific ue~t ons have 
been po,ed and I will deal with some of 
them. First of all. I would like to dispel 
very strongly, II jth all the emphasis at my 
command. the suggestion that was made 
by the lad) member opposite. Shrimati 
Sharda Mukerjee. wbich is a very serious 
chJrge. I say that it is a very .erious 
matter. To say that we are not showing 
all the expenditure in our budget will be 
exposing ourselves to a charge which some 
of our enemies are making Some of the 
Pakistani press people and commentators 
have been saying that Tndia is i in~ some 
of the upenditure from the budget. I 
cannot because I am subjcc!ed to control 
by the Auditor·General. by the Accountant-
General and by this Parliament and by the 
vigilance of the bon Members. So, it will 
be absolutely wrong to make that charge 
We will be playing into the hands of our 
uncharitable critics if we were to Jca\c 

any impression that there is such a tbing 
n. hidden expenditure in our defence 
effort. and one should be very sure about 
one's fact, one should be very Sure about 
the figures before sucb a suggestion is 
made. 

I thought th,t Shrimati Shard a Muker-
jee was very careful in these matters but 
I thinl< after going to tbe opposite side 
she is not that careful. Because. I cannot 
excuse ber for gi 'ing the figure of Rs. 
1 ~  crores for Nee. I got a shock when 
I beard tbis Then 1 checked the figures 
and I found it is only Rs. 197 lakbs. It is 
given at page 10 of the budget document. 

Again. she said she felt greatly won i<d 
that nothing is shown as expenditure for 
equipment of the arm} and the air force. 
That al>o was something which came to me 
as a great surprise. because I attach impor-
tance to what she says. I could not believe 
that we bave not ,hown any expenditure 
to purcbase equipment for the army or 
the air force. I am sorry to say that she 
did not do ber borne work properly On 
this oc.;asion. The equillment for the air 
force i< given in very great detail and Ibe 
amount runs to Rs. 80 crores or 90 crores. 
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SHRIMATl SHARDA MUKERJEE : 
J said on capital account there was no 
expenditure. Let the Government sa} 
aircraft is shown on revenue account. 

SHRI SWARAN SINGH : Again 
would like to clarify one p:lint very clearly. 
She said in her statement that we are 
odviously getting some aid from somewhere 
which we are n'ot showing in our budget. 
This is a se iou~ charge and I say categori· 
cally that there is not a single piece of 
equipment that I get as an aid. I pay for 
every piece of equipment that I get. 

SHRIMATl SHARDA MUKERJEE: 
I said if it is rupee ~ ent and the rupees 
and not backed by any gold reserves then 
it is a military aid. 

SHRI SWARAN SINGH: ~ obj<ct 
in specifically mentioning Ihis is not to score 
a debaling point but lhese are very impor-
tant basic questions of policy. Do we pay 
for our equipment or do we get as aid 1  I 
83y we pay for every piece of equipment. 
It is a basic point wbether wo are hiding 
anything in our budget. I say categorically 
that every penny is accounted for. 

A question had been raised about the 
reorganisation of tbe Defence Ministry and 
wme bon. Members-Shri Frank Antbony 
spent qui!e some time on it. It is necessary 
to take note of tbis. 

What is the essential point lbat he bas 
raised 1 Sbri Frank Anthony made a plea 
of setting up a parliamentary committee to 
examine the present structure of tbe Defe-
nce Ministry. Tbis i. not a new idea as 
far as Shri Frank Antbony is concerned. 
We bave heard it from bim year after year. 
Sbri Frank Antbony stated tha t we bave 
done wrong in a~o tin  tbe U. K. pattern 
in 1947 and ended by sa~in  that we have 
done wrong in not copying U. K. and 
having a Chief of Defence Staff or a perma-
nent Chairman. Chiefs of Staff Committee. 
For Sbri Frank Antbony. whatever we do 
is wroog. 

When tbe British bad tbe Army Coun-
cil, Shri Frank Antbony wanle:! us to copy 
tbat in India. He would be surprised to 
know tbat tbe re-organisati on in tbe De-
fence Ministry in U. K. wbich was made 

6 or 7 years ago was patterned 00' tbe Indian 
system tbough I ~ul  admit tbat in doing 
so tbey ba ve gone further with the integra-
tion of servic<s wilb lhe Ministry. Shri 
Frank Anthony was against having a Chair-
man, Cbief. of Staff coming in by turn from 
each S\:fvice. In England,  tbere is no perma-
nent ch..trman, Chiefs of Staff. as such. 
The Chairman is appointed for a tenure and 
is, by turn. from eacb of the three Ser-
vices. 

Then, Sbri Anthony made an unfor· 
tunate reference t~ pot-bellied Chiefs of 
Staff. I bave cast my mind over a period 
of 15 to 20 years and cannot discover that 
an) one of our Chief. of Staff deserved 
Shri Anthony's description. The Chiefs of 
Staff bave done well by us over the last 
20 years and lhe House owes it to them 
tbat their service is recc'gnised and no 
disrespect is shown to them. 

I shall now take up the substantive 
point. Shri Frank Anthony has assumed 
that the appoinlment of a Chairman of the 
Chiefs of Staff Committee is a simple affair. 
It is not so and will not serve the purpose 
unless some important structural changes 
are carried out In all the countries where 
this arrangement is adopted. the Cbiefs of 
Staff have ceased to be the heads of lheir 
Services. Tbe  Chairman presides over the 
Chiefs of Staff Committee and arrives at 
decisions covering all three Services. This 
arrangemenl is useful whe.e the Services 
are fully developed and balanced. Where 
they compete for funds, this is a good forum 
for the r. solution of differences, It has also 
relation to the kind of defence problems 
whicb the other countries bave. We have 
no overseas commitments. We bave not any 
pact. where the Chiefs have to be represen· 
ted. 

I am strong in my conviclion that, even 
where such changes are considered essential, 
,they should be evolutionary and made over 
, a period. We bave also evolvold many new 
atrangements which suit our conditions. 

A new mecbanism which we evolved 
SOOn after 1962 bas given us better divi-
dends Iban any other formal arrangements 
we could bave, This was a procedure initia-
ted by my predecessor in office, Shri Y. B, 
Chavan. This is familarly referred to as the 
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Defalce Minisler's Morning Meetings. 
Twice a week, I meet the tbree Chiefs of 
Staff and tbe tbree Secretaries in tbe De. 
'ence Ministry. and we discuss across tbe 
.table all important issues wbicb require 
Immediate SOlution as well as lay down 
long·term objectives. Tbis bas established a 
rapport between the Defence Minister who 
is politically responsible and the Chiefs of 
Staff as no other formal arrangement can 
ever achieve. 

Then, Shri Randhir Singh referred to 
the absence of direct access between the 
Defence Minister and Ihe Chief. of st31f 
This is Completely wrong. In no otber coun· 
try. dO the Chiefs of Staff have direct access 
to the Defence Minister in the same real 
sense a!J here. 

There was a reference, I tbink. 10 the 
need for  independent and reliable advice 
on military matters to the Government. 
This practice wh ereby the three Chiefs of 
St Iff meet me regularly and together make 
sure that the advice given to me i. reliable 
and independent. 

o.ft lliW'm'l' l!t!I' ~ t  ~~  : ~ 

~  <[TQ liT ~Q  ~  t ~  if ~n  

"ffi OfifT ~i  ? 

.n6R1 ~  ~ ~  

~  'l\"T <[Ier 'I\"{ ? 

SHRI SWARAN SINGH: I won't talk 
about the 'Dal' affair. Again, I am sorry I 
have to mention this becanse I noticed that 
for the frist time they made a refe«nce to 
the Chief of Staff which is not in good 
taste to say the least. Tben they said there 
may be conforming Chiefs of Staff-an ama-
zing statement for anybody to make. 

SHRI PILOO MODY ; You bave for-
gollen your bistory. 

SHRI SWARAN SINGH: It would be 
extremely difficult for any Defence Minister 
to appoint three confo''lDing Chiefs of Staff. 
All of them meet together in the morning 
meeting and we discuss matters therep-dOOrc. 
I would inform this House that these casual 
remarks affecting their integrity are detri. 
ment.t to our intere;t. and should be avoi· 

ded. It was again very erroneously mentioned 
as if there is any conflict between the civil 
servant and the representatives of tbe 
Armed Forces. I tbink we have examined it 
very carefully. There is not sueb thinl!-I 
don't know why again my friend. Chou-
dhury Randhir Singh should have thought 
that he goes and salutes the Joint Secretary. 
I don't know who informed him. 

SHRI RANDHIR SINGH 
better than you. 

I know 

SHRI SWARAN SINGH : Perhaps he 
could not recognize the badges and might 
have mistaken a co!onel for a General. 

SHRI RANDaJR SINGH ;  I know 
more than you do. 

SHRI SWARAN SINGH: This is some· 
thing which is just not ~one  We give the 
highest re'pect and in fact. I am ... 

SHRI RANDHIR SINGH; I know our 
Generals next to )OU. 

SHRI SWARAN SINGH: They are 
nrXl to me. There is no doubt. I took some 
time because S0me vital matters of recons-
truction an\.1 rcorpanization are there and 
some doubt upon the mechanism was raised 
and so. it is necessary that we should not 
create such an impression . 

SHRI RANGA (Srikakulam) We 
cannot recognize their badges because we 
do not know what they are. It is tr"e. 

SHkl BAL RAJ MADHOK (South· 
Delhi. : Take Prof. Ranga to a military 
camp for some time. 

SHRI SWARAN SINGH; It will be a 
great pleasure. He is most welcome. 

AN HON. MEMBER; Why not Mr. 
Madhok ? 

SHRI HAL RAJ MADHOK 
beel! to military camps very often. 

I had 

SHRI SWARAN SINGH: Sir, mention 
bas been made about the defence plan. There 
has been general appreciation of the new 
procedure, we have settled. M) friend. Mr. 
P. 1<\,. Deo made a "ery good speech. lie 



287 D. G. (Mill. Deferru) APRIl.. 28. 1970 D. G, (Min. Defenee) 288 

[ Sbri Swaran SinSb ) 

made a mention tbat there should be a plan 
iii perspective. This is precisely wbat we 
have done. Tbere is the  ten ycar plan and 
a8 sOOn as we finish one year, anotber year 
is added. Therefore, all the time we bave 
got ten ~ s  perspective requirements before 
us - a 'Roll on' plan. There is another 
incentive for them to effect economy be-
cause whatever is nved by economy. tbat 
they are entitled to plough back to meet 
some other requirements of the Defenee 
Services. So, it has an inbuilt incentive for 
econom} and for improving tbe effectiveness 
of the expenditure_ 

I would like to tell the House vrry 
briefly about the objectives of defence 
planning. One is that the manpower for the 
A.rm) will be maintained "i'hhin the exis-
ting sanctioned .trength, of approximately 
8 28 lakhs but increased <fficiency wiil be 
secured by improving further the 'teeth to 
tail' ratio and by completing the re-equip-
ment of the Army with modern weapon" 
etc., which, to a very sub,tantial extent, has 
already been acbieved. Secondly, tbe 
Nwal force would be substantially stren-
gthened so that it is capable of discharging 
its ta<k simultaneously on both the sea-
hoards; base facilities would be augmented 
on both Ihe sea·boards to afford flexibility 
in tbe development and maintenance of the 
~ al fleet. Thirdl), the 45 Squadron Air 
Force would be maintained. The process 
of o ~ nisation of the Air Force would 
be continued by phasing out the older 
aircraft. Increased r .dar cover Yo ould 
b, provided for air defence. Fourthly, 
production facilities under the Depart-
ment of Defence Production for weapons, 
equipment and ammunition would be further 
augmented and modernised. New manufac-
luring facilities, where necessary, would be 
e<tablished for ,peciaised elect.onic equip-
ment arising out of tbe radar plan, aircraft 
accessories and other sophisticated equip-
ment. The above objecthes can be fulfIlled 
and executed effieiently only if they are 
deived from a perspective of 10 to IS yea". 
I bave already mentioned about tbe roll on 
plan. Tbe r01l-on plan is drawn up and 
revi.ed with tbe fullest association of tbe 
three Chiefs of Staff >nd have their full 
agree.nent. In this process the Defence 
ServiCes have a clear indication of wh . t they 

can e i ~ t ove, a period of 5 year s. Tbe 
Chiefs of Staff have been most appreciative 
of the new arrangement. It has enabled them 
to draw up relative priorit,es much more 
clearly than before. Tbe new arrangement 
has gh'en the Services an incentive for savi-
n!!Sf·savings wbicb they can use for impro-
ving their otber forms, and economy_ 

SHRI RANOA : We would like it to 
be shown separately, what it is every year 
that they have saved, and how they bave 
utilised tte saving, 

SHRI SWARAN SINOH :  A point was 
m.de by Shri Raju and several other hon. 
Members tbat the funds that are voted 
should be utilised in the best possible man-
ner I fully agree wilh th"t We have taken 
SOme con.:rete s.teps in that direction; and 
I would like to veT) briefly mention ."me 
of them, Many of the dechions which 
involve considerable outl3Y in expenditure 
are now made after the most detailed consi-
deration. And I can give you some of the 
examples. Tbey are:-

(I) A study group on maritime reco-

nnaissaucC' aircraft. 

(1) A study group on Ground-to-3ir 

mis·iles. 

(3) A study group on patrol-croft for 

the navy. 

(4) A slue'y group to develop an 
economical inventory s s~e  . of 
spares for the army. This study 
group is assisted by a firm .. findus-
trial and materials management 

consultant.. 

SIIRI PILOO MODY : Do )OU com-
putarisc your inventories ? 

SHRI SWARAN SINGH 
introducing computers also. 

(5) A Study by the Adn inistrative Staff 
College, Hyderabad, with a view 
to reorganisi, the overhaul effort 
in lAP for certain range of items. 

(6) A study by tbe Institute Manage-
ment, Ahmedabad with a view to 
aJoplion of modern management 
metbods for inventory control anll 
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provisioning of spares by HAL to 
meet Air Force requirements for 
maintenance and overhaul of air-
craft manufactured by HA L for 
IAF. 

Cost effectiveness studies have also 
been initiated in suitable case< so that 
selection from among,t the alternatives 
available is carried out on the most effec-
tive and economical basi s. I wou ld like to 
live one or two examples, The are ;-

(I) Utilisation of Layland Comet 7 
ton vehicles in lieu of 3 ton 
TMB/Shalctiman vehicles. 

(2) Utilisation of lorry mounted 
10 ton crane, as compared to 
mobile 10 ton cranes by the IAF. 

A value engineering study has been 
initiated. I am mentioning all these things 
to show that it not just that anybody sits on 
paper, the contrnl is something which is 
more concret.sed and it takes the form of 
taking all possible action to study the prob-
lems with the help of such outside assis-
tance as might be available, from experts, 
fcom management institutes and from 
.everal other organisation.. And I would 
welcome if any further improvement could 
be made 0 r any specific suggestion could be 
made by hon. Members. 

I have to make one small correction. 
It was mentioned by Shri Viswanathan 
there and he stated tbe figures about tbe 
teeth to tail ratio. He said that the teeth 
to tail ratio is 59 to 41. This is not correct. 
He said that the optimum ratio should be 
62 to ,8. Thi, is precisely the ratio that 
we have acbieved. So I would like to 
correct him on that. He had come with a 
well-prepared speech and since he has raised 
this matter, I thought I should make the 
necessary correctiooa 

A mention has been made by, I think, 
Sbri Varma on this sid.e that the pay scales 
of army personnel should also @o before 
the Pay Commission. 

The House would recall tbat my coll-
eague, Sbri P. C. Setbi, bas already made a 
statement to tbat effect. And I would invite 
the attention of the hon. Member to the 

statement laid on tbe table of the House 
on the 23rd. It will be seen from tbat 
statement that the Third Pay Commission, 
unlike tbe two earlier ones, will enquire intI) 
and make recommendations on tbe structure 
of emoluments including tbe benefits in casb 
and kind and death-cum-retirement benefits 
to personnel belonging to the armed forces, 
baving regard to tbeir terms and conditions 
of service. 

SHRI UMO\NATH (Pudukkotai) : Who 
will represent tbem before tbe Pay 
Commission 1 

SHRI SWARAN SINGH ; We sball 
represent them. There will be a team which 
will take UII their case and tbis team will 
consist of representatives of tbe services. 

-u ~  "It(f : "I) ;:r)q '!iTofi 
~  if ~~~ ~ ~ ~~  ~  
f;:rit mq ~  ~ il ? ~ 'l>1 w i:tfufua'r 
~ 

'1"1 ~  Ill!!: : mq it q) it'f ~~ 
~ t if@ ~  ~ li  mcOflfn1 ~ 'fi"<: <IT I 

~ ~ "It(f : liffc;:riic,1 ;:it 'f><: 
~ ~ I ;:rPilT r;<m,1 o ~  o ~ ~~ 
on:: ~ ~  ~ 'fiT ~  ~ i  ? ~  ~

If!Il ~ hlfufc ~il ? 

SHRI SWARAN SINGH ; Shri P. K. 
Deo referred to the Mobajani Committee. 
Tbis matter bas been agitating the minds of 
tbe bon Members and I would like to 
clanfy the position. Tbe report (f tbe 
Committee was received in August. 1969. 
Their important recommendatjons are three 
·upgradation of the s)llabus botb for Hum-
anities and Sciences to a degree standard, 
mInimum educatioDa1 qualification for 
entry into tbe Academy to be raised to a 
bigber secondat)· or equivalent with the 
age·limit of 16 to 18 or matriculation of 
equivalent to be followed by a preparatory 
course of one year with age limit of IS to 
17 years, award of dengree B. A. (Pass)/ 
B.Sc. (Pass) for tbe Humanities and Science 
streams. 

Tbe first two recommedatio ns ha \t tErn 
accepted by Goyernment and this rniHd 
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syllabus will be introduced from July. 1971. 
And new educational Qualifications will app-
ly fort he cadets from the July. 1971 course. 
The Committee has suggested that the 
N. O. A. should function as an autonomous 
institution affiliated to Ihe Jawaharlal 
Nehru University. This is under consider-
ation in consultation with the university 
authorities. I would like to add that the 
actual award of the degrees will arise only 
three years after the cadets enter the N O.A. 
under the new arrangements in 1971. 

SHRI BALRAJ MAOHOK : Why 
don't you affiliate that with the Poona 
University ? 

SHRI SWARAN SINGH: This was the 
recommedation. We can take a decision 
either way. Major General Jai Singh referr-
ed to the fact that the Territorial Army is 
short of its authorised strengtb. Government 
are aware of this and in pursuance of the 
views expressed by the Members at a meet-
ing of tbe Central Advisory Committee of 
tbe Territorial Army. a Committee has been 
set up under the cbarmansbip of tbe Maba-
raja of Patiata. Two Members of Parliament 
are also Members. This is to go into vari-
ous aspects of the Territorial Army so as to 
make it a more effective force. The reco-
mmendations of the Co:nmittee are 
expected to be available by tbe end of this 
years. 

A mention had been made that we are 
not manufacturing the small tanks. It is 
true that we have got small tanks wbich 
are of foreign manufacture. We started 
witb tbe manufacture of Vijayanta. a medi-
um tank. You will be glad to know that 
tbe performance of tbis tank is very satis-
factory. Our forces whicb are using tbese 
tanks are fully satisfied witb tbe perfor-
mance. So, it will be wrong for tbe bon. 
Members to give some figures and to ridi· 
cule tbe actual manufacturing oapacity of 
the Avadi factory. A large number of tanks 
are actu,lIy rolled out from this factory. 

SHRI BALRAJ MAOHOK : But it 
was not working upto the capacity. 

SHRI SWARAN SINGH : This can 
alill be improved. 

SHRI BALRAJ MAOHOK : It bas 
worked only up to 62%. It should work to 
the full capacity. 

SHRr SWARAN SINGH: It is true so 
far as small tanks are concerned. But I 
would like to give you this information. We 
have alread'y. commenced the design .tnd 
development of a small tank. The design 
concept is such that. based on tbe same 
chassis. engine and transmission and achie-
ving considerable standardisation. we 
would bave tbe Armoured ~ s nnel 

Carriers. In consultation with the Arn,y, we 
bave drawn up a composite ten-year plan 
for the armour. Here the House must accept 
my assurance that tbe arrangements made 
in regard to providing the Army with tho 
armoured vehicles are satisfactory. 

SHRI RANGA : How long would it 
take ? 

SHRIMATI SHAROA MUKERJEE : 
We only want tbat they sbould come befo-
re tbe Cbinese. 

SHRI SW ARAN SINGH My bon. 
friend, Shri Samar Guha besides as usual 
a powerful speech On un:::lear weapons. 

also made a mention of thellNA. personnel. 
I would like to give the latest information. 
In August 1967, I announced in the House 
the decision of Government to restore the 
balance of the forfeited pay and allowance 
of Indian Army personnel who had joined 
INA and who were dismissed or discharged 
from service On account of their a')sociatioD 
with the INA. In pursuance of this decision. 
Government orders were issued in Oct.. 
1967. The total number of personnel invol-
ved was estimated to be about 15,500. 
Upto 31·3-70 claims for refund of forfeited 
pay and allowances bave been received 
from ~  It bas not been possible to 
trace the remaining persons 631 in number 
as their addresses are not known. While 
restoring the forfeited pay and allowances 
in 1967, only tbe basic pay and .such allow-
ances as automatically go with t ~ basic 
pay were laken into account. Allowances 
such as expatriation allowance, Japanese 
compaign pay and MaIla which were admi-
ssible in specific conditions had not been 
included. However. after a review. Govern-
ment bave now decided that these allow-
ances will also be taken into account wbi 10 
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calculating the dues. The total amount SHRI N. K. p. SALVE: Let him also 
expected to be paid as a result of the latest go with them. 
decision is about Rs. 1.14 crores. 

Ch. Randbir Singh made a mention 
that there has been no increase in the 
pension of Subedar M,jors and other ranks 
for tbe last 20 years. I am afraid his infor-
mation is not correct. Tbe rates of pension 
to JCO. vary with the length of the total 
qualifying service of the category to wbich 
they belong. So far Subedar Major is conc-
erned, the maximum rate of pension bas 
increased from Rs. 145 per montb in 1952 
to Rs. 244 per montb now. 

SHRI RANDHIR SINGH 
not satisfied. 

Tbey are 

SHRI SWARAN SINGH Between 
lst June, 1953 and lst December, 1969, 
increased pensions have been granted. on 
three differeot' occasiops to JCOs and also 
otber ranks. 

SHRI RANDIDR SINGH 
for the work the} put io. 

Too small 

SHRI SwARAN SINGH: Some hoD. 
members said that rations to the Army that 
are supplied are sab-standard. This is a 
,ery dangerous statement to make. Inspec-
tion at the receiving end is very strict. I 
can say that not only at the procurement 
but at the inspection stage, very rigorous 
inspection is done. Tbe Food Corporation 
of India is nOw supplying tbe main cereals, 
wheat and rice. So this fear is not correct. 

Some hon. members bad said that dele-
gatioDs of members should be entouraged 
to ~o to forwarded areas. I welcome the 
suggestion. Some bon. members bave 
visited forward areas although sometimes 
they show undue exuberance and create 
ploblems. But on the wbole, it is welcomed 
by the armed fcrces, by the jawans. 

SHR I BALRAJ MADHOK : Send them 
in winter, not in summer. Let them not go 
there as a matter of holi.!ay. 

SHRI SWARAN SINGH : Yes. I int-
end to send some of them to Rajasthan 
border which I bave recently visited, beca-
use one has to go to tho Jaisalmer area to 
ace what it really means. 

SHRI SWARAN SINGH: I bne alre. 
ady ,i,ited tbem. Tbey should be put on 
camels. and let us see what happens ta 
them afler ten or 15 miles. 

SHRI KANWAR LAL GUPTA : Did 
yOll travel on a came! or in aD aircondi .. 
tioned car? 

SHRI SWARAN SINGH : Guptaji 
cannot think of a camel. We have been 
riding camels from childhood. 

I bave said already that the essenti.l 
programme in our Air Force is to modem· 
ioe it. Some stray remarks bave fallen from 
the wise lips of several bon. Members, and 
it is my duty to clarify the position 50 tbat 
no misapprehension or wrong impression 
is left in tbeir mind,. Our objective is the 
efficient maintenance of a moc'ern and 
properly balanced 45 Squadron Force, con-
sisting of fighters, fighter bombers bombe-
rs, strategic and maritime reconnaisance 
aircraft and transpOl t aircraft. Older types 
of aircraft which have becn in service 
with the Indian Air Force are being progre. 
ssively phased out, and the squedroDs, are 
being re-equipped witb better and modern 
aircraft. The Toofani was pbased out of 
service in February, 1968. From April, 1969 
the Vampire was withdrawn from operation .. 

al squadrons. and is now being used only 
in the training role. Tbe Toofani and Vam-
pire squadrons have been re-equipped witb 
Mig 2 I and the SUo 7 aircraft. 

The first HF-24 squadron was formed 
on 1st April, 1967. The Mystere aircraft is 
also expected to be pbased out shortly. The 
numbers of types of aircraft bas tbus been 
reduced. This is not an accident, but the 
result of a deliberate policy. 

In three or four years the figbter bom-
ber force will consist of Hunter, Gnat, Mig. 
2! (modern and improved version,), HF-24 
and SU-7 aircraft. Tbe striking power of 
Air Force has been significantly augmented. 
The strengtb of the Air Force may remain 
only at 45 squadrons, but the improvements 
made in the mainteDBDcc and setviceability 
of the aircraft ha>e al e~  paid dividends_ 
.1. oan say -with confidenco tbat. the punch 
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of tbe 45 sq uadrons is greater today tban it 
was two years ago. 

Mention was made by an bon. Member 
opposite about overhaul arrangement. I 
would like to say that all tbe overbaul and 
repair arrangement bave now been made in 
India, and even in regard to planes for 
wbich we bave not made arrangements, we 
have initiated action to actually puton tbe 
ground arrangements wbicb will be in oper-
ation before long. 

SHRIMATI SHARDA MUKERJIlE 
Is this in tbe future or in tbe past ? 

not. caD not imagine that be should 
imagine that there can be an agreement that 
we will not manufacture any ammunition. 
I want to uy categorically that there is no 
such inbibition for manufacturing any 
equipment or any ammunition or anything 
tbat we Ife have acquired from abroad 
.. batever maY be the source of origin. and 
it is womg to have any sucb feelinl. 
(Interruption) We bave aleady started manu-
facturing some pieces of ammunition, somo 
categories of ammunition, and it is our 
intention to manufacture all the ammunition 
in our country. I repeat that we have 
already started manufacturing some varielies 
and it is our prngramme to manufacture tbe 
rest also, and in thi s we will be bappy to 
get tbe support and help from whatever 

SHRI SWARAN SINGH : In tbe past sources. 
also we made with respect to some, and for 
tbe newer ones we are organising, AN HON. MEMBER In bow man), 

SHRI PILOO l'40DY : Wbat about tbe 
spare parts ? 

SHRI SWARAN SINGH: We have to 
bave a suFficient stockpile, and also we 
have started manufacturinjJ several spare 
parts. 

Major Ranjeet Singb can perbaps accuse 
me tbat I bave not taken much notice of 
bis speech I have uo intention to, but it is 
because it lacks substance. He mentioned 
a number nf things in a high-flown manner, 
but tbere is not mucb that I c,n really ans-
wer. There are one or two mis-statements 
that be made which I want to correct. 

I do not know what his soarce of infor-
mation is when he says t!Jat we have entered 
into an agreements that we will not manu-
facture ammuuition for tbe Soviet ... 

SHRI RANJEET SINGH Do not 

years ? (Interrupt/o,,) 

SEVERAL HON. MEMBERS rose--

SHRI SWARAN SINGH: Seieral hon. 
Members have made reference to our 
atomic programme and the Chainese 
programme about space. That is a matter 
which was engaging the attention of the 
House for quite about an hour and a half 
this morning. I have no thing more to add 
to it and it is not my intention to restate the 
policy. I know the hon. Deputy Speaker 
has an eye on the clock. At 6 O'clock, there 
i. some other item; and I have tried to 
cover many points. If there are olhers that 
I have left unreplied, (Interruption' if there 
are any matters which has been left. and if 
hoa. Members feel that I ,bJuld give them 
tbe replies, if they make a reference to me, 
I shan be glad to send them whatever 
furtber information they want. 

SHRI KANWAR LAL GUPTA: About 
put words into my mouth. I asked if it i8 a the border roads. 
fact, if not why are you not manufacturing 

it. SHRI SWARAN SINGH: I do not 

18 hr •. 

SHRI SWARAN SINGH: Unless you 
want to correct your statement, I am happy 
at the new stalement that you have made. 
When tbe actull t~ es i t of what you had 
said goes to you, tben you can check up 88 
to whether what I am saying is correct or 

know what bothers the hon. Mem""r, 
becausa there ha. been uniform appreciation 
of the border roads work in the desert area 
in Rajasthan and also in the mountains in 
Jammu and Kashmir and in NEFA also ••• 

~  ~~ 'Tt(f : ~  ~  ~ ? 
'flIT mil mTIf ~ ~ ~ ~  ~~ ~ , 
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SHRI SWARAN SINGH: Tbe prol"-
amme is there. It is in the budset paper 
themselves; there is allocation for it, and 
tbat programme cODlinues. 

SEVERAL HON. MEMBERS rose-

SHRI SAMAR GUHA 
point of submission. 

Sir, 00 a 

SHRI BALRAJ MADHOK You 
~ oul  extend the time. Tbis is not tbe 

SHRI BALRAJ MADHOK : We .re 
spending more than Rs.· 1200 crores on 
defence. Therefore, discussion on defence 
demands must take its proper time. It has 
been going on for two days and the minIster 
has replied. Now some other item is 10 be 
taken up. But defence is more important 
than that item. That item can come afler 
the 30th. This is more important. The 
minister sbould continue bis speecb. 

MR. DEPUTY -SPEAKER : In the 
way. (Interruption) first place, it is not open to tbe Cbair to 

revise the programme of the business of the 

SHRI SAMAR GUHA: He sbould House. 

'Continue tommrrow;  otherwise. this is an 
insult to tbis House. (lnterraption) 

MR. DEPUTY-SPEAKER : Order, 
{lrder. Hon do you expect me to bear 
wben four, five, balf a dozen Members 
speak at tbe same time? (Interruption) I 
would request the hon. lady Member to say 
wbetber she can follow wben six Members 
speak at tbe sa <1e time 1 

~ ;no Sl'o l ~ t ~  ,,'H, 
e<re l ~~  m<f.t crTof.r iii u~ ~ if@ 
~  'lilf ~ 'f;lf lTR ffi ;1"1T ~~ ~ 

~it ~ ~ I if 'f;;;r ~ Sf' aTm 'Ii': ~i  ~ I 

MR. DEPUTY-SPEAKER: Hear me 
first. (Interruption) Please sit down. The 
Minister has concluded his speech.-
(Interruption) Order. order. You do not 
allow me to finish even a sentence. 

SHRI N. K. P. SALVE: Under pre-
ssure, under your orders, he sat down. 

MR. DEPUTY-·SPEAKER: And he 
has concluded by saying that if he has left 
(lut any point, obviously, . (Interruption) 
Order, order. 

SHRI RANDHIR SINGH: The ECOs 
and some ex·servicemen are fasting opposite 
tbe Prime Minister's bouse. Wbat about 
tbem 1 

MR. DEPUTY-·SPEAKER : He bas 
requested tbe Members to kindly pass on 
all tbose points to bim and that be will 
reply. You will get tbe answer. 

SHRI P. K. DEO (Kalabandi): Tbe 
House is supreme. 11 can 'revise it. 

MR. DEPUTY-SPEAKER: Mr. Madhok 
asked me to revise the programme. If he 
is asking tbe House that is a different 
question. It is not true that the minister 
has sat down because some other item is 
coming. 

SHRI BALRAJ MADHOK He 
said so. 

MR. DEPUTY--SPEAKER: He has 
finisbed his speech. Let me ascertain from 
him. Have you fmished ~ou  speech 7 

SHRI SWARAN SINGH: A certain 
time had been  fixed and :wiibin that, I 
have tried to cover the more important 
points. Maybe one or two points have 
been left out. About ECOs, this matter 
did come up here in tbe from of a call 
attention. I appealed at that time that they 
should give up their fast and sdid that we 
are doing our best for them. We will 
do ever) thing possible to rehabilitate them. 
I have already given all tbe figures and I 
do not waot to repeat tbem. It came up 
before the House only a few days ago. I 
am sorry they are still contiouing this chain 
fast. 

SHRI RANJEET SINGH: Will you 
make SOme categorical statement about the 
ex-sonicemen 1 

SHRI SWARAN SINGH: About 
ex-servicemen, I made a fairly longisb 
statement a few days alO. It is not rusto-
mary tbat we repeat tbe same tbing. over 
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Bnd over again. About ex-servicemen, 
want to say again this is a mailer wbich 
is of tbe bighest importance and we sbould 
do everytbing when they go back to make 
them useful members of society. The civil 
administration should,belp them in every way 
Opportunities for employment in the public 
sector, in Government. in the police, ote. 
sbould be provided to them. But the 
main thing rests upon the cooperation of 
the States. That is what we tried to acbieve 
in the last meeting held at Jaipur wbich was 
attended by the representatives of Sate 
Government also. I am happy tbat the 
response from the States has been good. 
I hope they will take some follow up 
action. 

SHRI SURENDRANATH DWIVEDY 
(Kendrapara): The minister said that if 
tbere are aoy points  left, members can 
write to bim. But tbose are minor points. 
Tbe whole House was expecting a reply 
about the nuclear weapoos because of the 
changed circumstances. I rea:ise that time 
is sbort and it is not possible for bim to 
make tbat important announcement. Since 
another item has been fixed for 6 o'clock, 
I suggest that tbe minister may take some 
time, say, 20 minutes, in Ihe beginning 
tomorrow and complete bis speech. 

MR. DEPUTY-SPEAKER The 
Minister bas said that this morning for one 
aod a half hours bas been discussing tbis 
particular question and tbat he has notbing 
more to add. 

am very sorry to remark that Ihe Defence 
Minister made the statement that he bas 
referred to more important aspeclS. I do 
not know if in the country today there is 
any other issue wbich is more important •. 
more vilal, morc crUCial, more necessary 
than tbe nuclear weapons. Therefore, tbis. 
should ~tit bis reply. 

SHRI N. K. P. SALVE Only a point 
of submission. Tbe han. Defence Minister 
was properly briefed and he replied to tbe 
paints raised by members in tbe' debate 
yesterday. For various questions raised 
today, he was not possibly briefed. So. he 
said he bas run out of time, But the 
procedure of our writing to him and his 
sending;us a reply is something extraordinary, 
Then tbe whole debate will bave no meaning. 
In that case. we could have written our 
entire speeches and sent them on to him 
and he cou ld have seDt his replies. Then 
the debate will cease to have any meaDing. 
On very ~ital points made by us in the 
House, we would like to have replies on 
the floor of the House. 

SHRI SWARAN SINGH I have tbe 
highest respect for my very learned friend, 
Shri Salve. But I would like to refesh his 
memor} Ihat I devoted a considerable time 
in answering the points made by Shrimati 
Sharda MUkerjee. and she made her speech 
today and not yesterday. Though my mind 
is not as sharp as his, I have convered all 
tbe important points that they have raised, 

SHRIMA TI SHARDA MUKERJEE : 
Will you agree to have a parliamentary 
committee to go in to the structure and 

SHRI SAMAR GUHA I would like equipments 1 
to submit that in the morning we bad 
discussed an almost irrelevant issue. The 
satellite has no relevance to the nuclear 
policy or missiles. I was astounded that 
in the morning we spent one and a balf 
hours on a issue which bad no bearing, no 
relevance to the nuclear weapon aDd nuclea 
deterrents, It is a completely different 
thing. Russia and America have not 
developed any technology to use'satellite for 
military purpose yet. I want to submit 'that 
the whole country is agitated on the issue 
of nuclear deterrents by our country. In this 
House also 90 ~  ceDt of the speakers have 
in ODe form or another, raised this iuue. 
What ill !be policy of the lovemment 7 I 

SHRI SWARAN SINGH: My reply 
is a very simple and empbatic 'No". 

SHRI RANJEET SINGH: Member 
after member have made certain serious 
allegations about the army and its structure. 
Tbere are people outside, two. Generals and 
ex-cbiefs  wb.. are making similar points. 
Tbere bas been a demand for a commission 
or a parliamentary Probe. Why is the 
Minister shirking this demand for a commi-
ssion 1 

DR. D. S. RAJU(Rajabmundry): In my 
speecb I made a reference tolasser baams 
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which are supposed to be very good to defuse 
tbe incoming missiles. Could the bon. 
Minister throw some light 00 tbis ? 

"" ~ is'F ~  : ;roelillf 
~  ~ ~ a ~  "fr'f !;'<fe'fl "lJ"i!Tif if 
~~ ~ I ~  +m:<lr if; ~ ~ >.IT o:f;p:;r 
~i  f;p- ~ il  'l; l ~ if ~ ~ 

\3"if'l\T ~ ~  ~ ~ aIT'I; !iIl<'f ~ i  ~ ll  

% 'if) ~  ~ ,q. it i~  l ~ ~ 

i ~  ~ ~  ~ liT iU ~ ~ trrlf<'T 

~ I <I) if ~ f;;m 'IT<fT ~ ~ ... 

~  ... ~i l  ~ 'l\"T ~ 'ifRT 

n ~~  

MR. DEPUTY--SPEAKER 
somethiog different. 

Tbis is 

,,"mm: i l l~~ ~~ 

11"r ~ I m1if OTT t~  t ~ & ~l  it WIT 
~li  ~ f;p-6 ~ ~ lITififl<T ~ l l ~ 'l; 

h"l" ~ ~l  ~~  I ~ lJl'f<T lJlff ~ q'if 

~ ~ I ~ ~ l'fT'fill<T ~i  ~ 

'l\"T "IT ~ ~ f;p- fWilJ l'f"lT"f<r '1\"1 'ifT 

l ~~ ~ ~ ~ 'fiT m;;r ~ fuliT 
;;rrit I  1 5 ~e qla ~i  t lJl'f<T If'l;i!R ~  

~ t ~ <rg<r ~ l l ~ ;f;rr"l"li t i~ 

l ~i l ~ lJlfT"f "orit ~it t ~ l it l';lJ;P-T 

'1\""1" f<'fliT "ITit ~  'fi"f \'l:1f f'fi'l; ~l  'fit I 

SHRI PILOO MOD'\' : Sir. I am against 
continuing this debate tomorrow because 
even if tbe Defence Minister spends anotber 
hour on the debate I do not tbink he will 
give us aoy more information than he bas 
already given us. This is evident. I think 
it sbould be concluded aod if he has any-
tbing more to say it can be done in another 
,two minutes. 

1St) s ~ lI'Ii ~  : 'ITt ~~ 
~ o i ~  ;;IT ~~  ~ a:rgcr l ~~~ 

"fC'fT ~ I ~ l ~~l ~l it ~ 'l;J1S<}"ffa 
it;ml!f ~~ ~~  m-..: m lJTV ~  

~o ~o 'm'l;o if; ~ ~ l ~ ~ I 

if "m<!T ~ f;p-f7mT l'f..n "11 ~ '1'1; i:<rTif 
~ ~  a:rcrTit fi> ~  'flIT ~  ~ I 

SHRI CHENGALRAYA NAIDU (Chi. 
lIoor): I wanted to know from the hon. 
Minister: on Nepal border Pakhtanis and 
Chinese are crossing to our side, Pakistani. 
are creating trouble and tbe Chinese are 
coming and taking photos and getting 
information, What steps are you taking 
on the Nepalese horder ? 

"" ;;(0 $1'0 ~  ifll''lfr l'f\'l:R<T ~ 
"fTififT ~a  ~  f'l\" ~ i  11r'lfl if; f.llfffi 
~  i i ~ "IT ~~~~ 

WIim: \'Ill)' ~ ~ ~ ~ ;,if'l; fuit 

'm'f 'flTT ~ ~ ~ ~ ? 

~ @' <Til: 'llT "fTififT ~  R' f'fi 
~~  ~  f';;flJ'l\T ml'fTit'frn ij-OImfr 
t ~il  ~l ~ ~ i ~~ 

~~  \3"if'fiT ~ if; forit'm'f 'fir cr'l;q; 

~ 'flIT VcI"ITl'f f'PliT ;;rr W ~ ? 

"'" full ;rmqvr (Offill): if ~ ~ 

~ 'lfRifT ~ R' f;p- !q'f'f %lfT"f<r'T ("I' 
'1\"1, ;;IT il:l'fm ~a~  ~~~  ~~ l i ~ 

~ ~ ~~ ~  ~ ~ l  'l: fnrit 'flTT 

~~~  

~ ~  lJlfT<'f ~ ~ f.!; IT<iTif l'f<'lT 
if; ~ ~ ~ <iTT 'fj'hr 'l; ~ l li~ t~ s 

ii l~ ~ ~ ~ ~ ~ t 1965 Of:)-

~ t o ~l  ~i i  f"l"it mtr 'f'rT 'H ~ ~ ? 

SHRI SWARAN SINGH: My hon. 
friend. Shri Salve asked me as to why the 
Chief of the Air Staff is continuing to be 
the Chairman of the H. A. L. This is a 
very temporary arrangement. He is only 
a part-time Chairman. Tbis arrangement 
is not intended to he made permanent. We 
are on the look-out of tbe suitable Cbair-
man and we will take a decision before 
long about having tbe permanent Chair-
man. 

In reply to a quclJ raised by my h!ln. 
friend, Dr. Raju, it is our intention to have 
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B better system for  communication and, 
if there is anything else, I will di,cuss it 
with Dr. Raju. I will try to understand 
him and I "ill find cut from him what is 
exactly in his mind. I attach due impor. 
tance to his suggestic n. 

About the Nepal border, the hon. 
Member mentioned Ihat Chinese and 
Pakistanis are crossing into our territory. 
I have got no such complaint that any 
Chinese have strayed into our territory 
throught Nepal border. That information 
is not correct ... (/nlerrup/io.ns) 

DR. RAM SUBHAG SINGH (Buxar) : 
There are hundreds of Chiness coming into 
our country .. (Interruptlo.ns) 

SHRI SWARAN SINGH Crossing 
from the Nepal border into our country. 
That was the point he raised. 

"" i~ <'m'S 1ft,,: ~ i 'i\"'l> ~  

l lt~  i l~ ~ ~~ ~ I 

AN HON. MEMBER 
Pakistanis ? 

What about 

SHRI SWARAN SINGH: Not from 
this border. Between East  Pakistan and 
our territory, there has been this illegal 
movement into Assam, into tribal regioD 
and, to some extent even in Bengal, But 
the securily arrangements have been very 
much tightened up. This movement, if 
any, now just does not exist. 

About the ECOs, I have already ans· 
wered that it is our desire to do everything 
possible for them. 

On the Nepal side, we know that 
Chinese come right upto the o ~  Tbere 
are Chinese technicians. Chinese workers. 
Cbinese engineers, wbo are building several 
projects, including road building projects, 
in Nepal. I cannot say that none of them 
comes to the border. We should not 
become ao obssessed by this eilher. We 
sbould always Jee it in proper perspective. 

MR. DEPUTY-SPEAKER Now, 
there are a number of cut motions. Shall 
1 put them to vote together? 

SOME HON. MEMBERS: One by one. 

MR. DEPUTY·.SPEAKER : First I put 
cut motion Nos. 25 to 29 and 40 in the 
name of Shri Kundu to vote. 

CUI mo.tio.ns No.s. 25 /0. 29 & 40 were 
• put and ntgati.ed 

MR. DEPUTy • ..gPEAKER : Now I 
would put cut motions 66 to 84 moved by 
Shri P. K. Deos to the vote of tbe House. 

Cut mo/io.ns No.s. 66 Ip 84 were put 
and negatived. 

MR. DE,\UTY -SPEAKER : Now I 
would put cut motion No. lOt of Shri 
Shiva Chandra Jba to tbe vote of the 
eouse. 

Cut molion No.. 101 was put and 
negativt'd. 

MR. DEPUTY·SPEAKER : Now 
would put cut motion No. 102 of Shri P. 
K. Deo to the vote of tbe House. 

CUI mo.tion No.. 102 was put aud 
negmived. 

MR. DEPUTY· SPEAKER : Now I 
would put cut motions :03 to 111 moved 
by Shri Ramavatar Shastri to tbe vote of 
the House. 

Cut morons Nos. 103 to 111 were pul 
and negati.ed. 

MR. DEPUTY·SPEAKER Now 
would put cut motions Nos. 112 to 122 
of Shri O. p. Tyagl to the vote of the 
House. 

Cut motio.ns Nos. 11210. 122 wet'" 
put and negatived. 

MR. DEPUTY· SPEAKER : wonld 
tben put cut motions No. 123 to US 
moved by Sbri Rama.atar Sbastri to the 
vote of the House. 

Cut motions 123 10 138 were pur and 
negarived. I 

MR. DEPUTY·SPEAKER I would 
new put cut mOlions Nos. 139 '0 156 
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moved by Shri Beni Shanker Sharma to 
the vote of the House. 

Cur molions Nos. 139 to 156 were 
pur and negatived. 

MR. DEPUTY-SPEAKER Now the 
questioo is : 

"That the respective sums not exceed-
ing the amounts shown in the fourth 
column of the order paper, be granted 
to the President to complete t!!e 
sums necessary to deflay the charges 
tha t will come in cousre of payment 
during the year ending the 31 st day 
of March. 1971. in respect of the 
heads of demands entered in the-· 
second column thereof against Dema-
nds Nos. 1 to 5 and lOS relating to 
the Ministry of Defence." 

The motion wa. adopted, 

[The olio~ for Demand, for Gran/s, 
which were adopled by Ihe Lok Sabha, 

are reproduced beloMl Ed.) 

Demand No. I Ministry of Defence 

"That a snm not exceeding Rs. 
1.54.73,000 be granted to the President 
to comp/tte Ihe sum nectssary 10 de/ray 
the charges wbich will come in course 
of payment during the year ending 
the 31st day of March. J971. in res· 
pect of 'Ministry of Defence· ... 

Demand No. 2/ Defence Services, 
Effective/Army 

"That a sum not exceeding Rs. 
6.55.74.17,000 be granted to the President 
/0 complele Ihe sum nc:es.,ary to defray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March. 1971, in 
respect of 'Defence Services/Effective-
Army'." 

Demand No 3/ Defence Services. 
Effective-Nayy 

"That a sum not exceeding Rs. 
48.57,50,000 be granted to the President 
to co np!ete the sum neees.-ary til defray 
the charges which will come in COllrse 

(Atn2ndtn2nt) Bill 

of payment during tbe year endioll 
the 31st day of March. 1971. in res-
pect of 'Defeuce Services, Effective-
Navy· ... 

Demand No. 4/ Defence Ser./ces. 
Effecthe/ Air Force 

"That a sum not exceeding Rs. 
1.76.25,00.000 be granted to tbe President 
to complete the sum necessary 10 defray 
the cbanges which will come in course 
of payment during the year ending 
the 31st day of March, 1971. in res-
pect of 'Defence Services/Effective-
Air Force·.u 

Demand No.5 Derence Services! 
NOD·Effecti,e. 

"That a sum not exceeding Rs. 
38.31.67.000 be granted to the President 
to comp/,'e the ,um necessary to dt,ray 
the charges which will come in course 
of payment during the year ending 
the 31st day of March. 1971, in 
respect of 'Defence Services/Non-
Effective· ... 

Demaad No. I05-Defence Capital 
Outlay. 

"That a sum not exceeding Rs. 
1.15.83,33.000 be granted to tbe Presi-
dent to con/plete the Jum necessary to 
defray the charges which will come in 
couroe of payment during the year 
ending tbe 31st day of March. 1971, in 
respect of 'Defence Capital Outlay· ... 

18.18 brs 

CONSTITUTION (AMENDMENT) 
BILL-Conld. 

(Omission of a,'icle 315 ) by 
Shri Madhu Limaye. 

MR,DEPUTY·SPEAKER : Mr, Hanu-
manthaiya. 

SHRI HANUMANTHAIYA (Bangalore): 
The Bill that has been broughi before this 
House by Mr. Madhu Limaye is a welcome 
measure. He has the distinction of convert· 
ing the Treasury Benches to his views. 
This is one of tbe rare occasions when 
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Government comeS forward to sU])port a 
non-official Bill on sucb an important 
malter. In fact, sucb a Bill sbould 
have betn brougbt by tbe Government 
itself for consideration. May be the) were 
conaidering In tbe meanwbi'e Ibe services of 
Mr. Madbu Vma) e to tbe cause of social 
justice are commendable. 

lU9 lin. 

[Mit: SPEAKER In Ihe chair] 

Sir. in our anxiety to abolish these 
privileges we should not go to the other 
extreme of denegrating the service itself, 
tbe service rendered by the ICS. 

Sir, any Service under the Government 
of India will have to carry out the orders 
of tbe then existing Ministry. The)' are 
nnl tbe.finol autborify. The provisions of 
tbe Constitution, w:,ich give certain righI' 
to the nfficial class are nnt 8uch as to 
prevent punisbment in cases of indisciplinr, 
mefficiency Or corruption. Tberefore. 
tbere is nn point in deuigrating any particular 
service whetber it is I. C. S. or any 
other service. If we lake an impartial 
view of the matter and th, distribu'ion 
of powers nnder the Constitution. it is 
impossible to hold any particular 
8ervice as guilty of this offence 
or· that deficiency. Because, as soon as 
tbia deficiency is found, there is enough 
power in Government. and in the Ministry, 
to remove such persons, t:) punish them, 
to transfer them. 

~ e o e  we shouM not. say or do 
anything 10 hurt Ihe feelings of a Service. 
I must say. it has done its duly properly, 
and efficiently and bas earned the approba-
tion of many of our leaders. If civil 
service does not fulfil our expectations 
in regard to socia I justice or economic 
policy, it is not tbe fault of theirs. Tbe 
function of the civil service is to advise., to 
assist and to serve. It is the Parliament, 
it is tbe Ministry that is respon,ible to 
Parliament that lay down new poliCies, 
change the pallern l·f even the services. and 
80 on. ':(aving lhat es onsi ili~  and power, 
alld to blame someone clse, who has not 

got that power and responsibility is merely 
an exhibition of anioDsity which, matJY 
a time, afflicts us. The I. C. S. is a Service. 
We have to understand the fundamentals. 
We cannot b lame them if they have not 
become socialists. 

The judiciary and lhe bureaucracy are 
by their very nature conservative. A court 
will decide cues on laws already passed; 
on case law already made. No court will 
take ihe risk of i a~inin  certain foture 
contingency and making decisions in 
conwnance with it. Likewise bureaucracy 
work on fiies, they go by rule of law, they 
go by precedents. The basis of impartiality 
and they have to see what bas been done 
previously. Therefore. the working of the 
judiciary 8n·j the bureaucracy. by its very 
nature, tends to be conservative. We have 
to remember this. If there is to be advan-
cement, if there is to be progress, it is the 
responsibility of the Parliament. it is tbe 
responsibIlity of tbe Ministr). No thinking 
man will find fault with tbe Services or 
with the Judiciary. It is not their work 
or their job. These two services cannot 
take upon Ih.mselves the role of doing 
somelhing progressive in the field of 
administration or economy. 

The Indian Civil Service was Imilt by 
the British It was called 'the steel·frame' 
in those days. This service continued 
to rend .. Service to independent India 
also On the whole we can say that the 
I. C. S was free from courrupti<'n. 

It has been as efficient as it is hnmrnly 
possible to be. They have done their work 
with distinction. Bureaucracy, undcr the 
Constitution th at we have adopted is e're· 
cted to be neutral between party and party 
and ideology and ideology. We should not 
give a modern twist and say that tbe civil 
servant must be committed to a political 
ideology. If this twist is giveR, Parliam-
entary democracy becomes very 'difficult to 
work and maybe impossible to work. 

So, Sir, the I. C. S. men baving done 
their job, I am sure. will take the verdict 
of Parliament and the decision of tbe 
Government with good grace. I have no 
doubt about that. I do not see that any of 
them will go to the extent of resigning, if 
this article is deleted. Tbey are, as ~ 
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understand, as patriotic as anyone of UI. 
Whether tbeir remuneration is reduced or 
tbeir conditions of .ervice are altered, I 
have no doubt in my mind that tbey will 
not entertain any grievance qn that account. 

The reform of our administration, and 
especially four bureaucracy, h as to be done 
on a bigger scale. What Sbri Madbu Limave 
bas d"ne is only a portion.an in init~l  
small portion· of tbe work. Tbe Administra-
tive Reforms Commission bas submitted 
to Goverament a report on Personnel Adm· 
inistraton. There we bave tackled this issue 
in a mucb bigger way and in consonance 
with tbe Preamble to the Constitution. Tbe 
Preamble of tbe Constitution is tho essence-
it is tbe soul of our Constitution. All the 
otber articles are merely various limbs of 
that Constitution. The words embedded in 
the Preamble are such that they bold good 
for all time irrespective of the party in 
power. Social justice-also economic and 
political-has to infirm all our legislation, 
administrative measures and doings. It was 
not possible for tbe Comtituent Assembly 
in thense days to frame a Constitution purely 
and perfectly on that basis. We had that 
to take into account the historical backgro-
und, the difficulties that then existed. So 
we made certain transitional provisions. In 
fact, it is an anomaly to ,have 'mabarajas in 
a Republic, Likewise to guarantee extra 
privileges to any particular service is another 
anomaly, in the facee tbe Pre.mble guara-
nteeing social, political and economic Just-
icc. and equality of opportunity. Tbe Dire-
ctive Principles of tbe State policy also 
state tbat no monopoly or priYilege 
should he given to anybody in particular. 
But, tbe Constituent Assembly, could not 
be blamed. It bad to work under tbe 
conditions tbat existed at that time No 
man will he able to work beyond tbe limi-
tations of his times and opportunities. 
Therefore thereis no point in blaming thetben 
leaders as conservative,. In those days tbe) 
were the most progressive. 1'0 day, it may 
be some otbers. Times cbange, politics also 
change. Tbey haye do Ie tbeir work. I wisb 
tbe Government and t ~ Parliament, will 
take into considerations at some time or 
the otber, tbe various recommendations 
made by the Administrative Reforms Co· 
mmission in its Report on Personnel 
, Admioistration. 

Sir, the Prime r.finister is abo ,of.the 
sarLe view. It may be hefore long that her 
ideas get implemented. She s;lys ;'ltls 
odd tbat the greatest doctors and .ensincors 
in the country wbo· would ·be. rated, as 
leader of the profession. wbo uve.Jiv..,,..or 
add to the asset. of tbe nation, <:8n4a..,ly 
bope 10 receive the payor enjoy.4be.atatus 
of Secretarie, to Ministries. If tbebrillhkst 
of our young men and women in tbefields 
of engineering and medicine come into 

Government, tbey are very soon o~e ta e  

by the general administrator. This .. must 
cblUlge and I am gaing to .cbase it ,'fhe 
admini,tralive system mUsl teClect ,u,e 
individuarscontribution to buman welfre.and 
economic gain" .In the constitutioual-at-up 
we have witb equality .{)f opportunity,. it 
is not possible to sustain monopoly.and 
reserY-oltion for Onl> or the.olber ;cl.us ... Df 
government servants. The road to .the 
top must be open '10 every competent.and 
quali'ied go'ernment servant. This. is·lhe 
view Ibe Commission bas taken quite ID 
keeping and in harmony ·witb pramble to 
the Constitut'on. I bave. &reat plea .. "e 
in supporting the Bill moved by Shri 
Lim.ye. I also offer bim .. tbanks for 
moving in tbe direction in wbicb tbe ARC 
wants tbe wbole administrative nachinery 
to be reformed. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) :  I _Id not 
make a long .speacb because lbe. House .has 
debated tbis Bill for a lo-!,g . .time_ I would 
merely refer to the ·paints of ptinj;iple 
involved in tbis. 

Let me say. at lb. outsetlbat. govern. 
ment support the B,II as moved py . Sbri 
Llmaye. We will have to make Ibat.posilion 
very clJ:ar. I may be asked, if ·tbat ,js 'so, 
wby .did not Goyeroment bring a .Bill 
forward 1 

Tbis arlicle may bave bad its .hw.orical 
necessity. It .. was incorporated in the Coo$ti-
tutlon and it bas to be looked at ·.from.lbe 
point of view of tbe conditions that existeJ 
then. Our national leaders tbougbt it nece-
ssary but lime. are cbanging ,and we have. to 
review matters from lime to time. That is wby 
we are now su,pporting tbe BIll. Tbe· reason 
wby we did not move in this par.ticular 
mailer is that tbe size of tbe pr.oblem was, 
in ascnse, very smaIl. According to,.iDCor-
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malion given 'earlie, tbere are only about 
106 persons in tbe ICS in active service 
tnday, 11 of them in tbe IFS and of the 
remaining 95, is are in Ibe States and 70 
in tbe Centre. We thougbt that since all 
tbese officers were going to retire in a period 
of 8-9 years and it migbt not be necessary 
to move a Bill for the purpose. 

But as Sbri Limaye bas said. tbe prio· 
cipale is very important, because wbatever 
tbe conditions of service tbat we agree to-
tbat is a separate matter that can certainly 
be considered on merits-it is very difficult 
to understand why tbere sbould be restri-
ctinn on tbe rigbt of Puliament even to 
legislate. This is nol merely a question of 
recognising the Services of a group of peoplei 
it is a question of restricting Ibe right of a 
sovereign body like Parliament to cbange 
the conditions of service. 

SHRI LOBO PRABHU (Udipi): Wby 
did he not think of it before ? 

SHRI Y. B. CHAVAN : If I were 
there then, probably I would bave thought 
of it. But now we are thinking of it. 

SHRI LOBO PRABHU : Too late. 

SHRI Y. B, CHAVAN : Our approacb 
in this matter is not to denigrate any class 
of service. I think it is my duty to put on 
record our appreciation of tbe contribution 
made and services rendered by tbe people 
who belong to tbe lCS. There may be black 
sheep here and tbere. I know; I have been 
in administration for tbe last 20 years, I 
bave come in contact witb more than two 
dozen ICS officers in different capacities 
and I can sa) that without exception all Ibe 
ollicers witb wbom I bad an opportunity to 
work had done excellent work. It will be 
ungratefulness not to recognise tbe good 
work tbat tbey have done. Tbat does not 
mean tbat wben we appreciate tbe service 
of somebody. we should make tbem more 
powerful than Parliament itself. Let us be 
balanced in tbis matter. 

I know that there are agreements with 
them, and these agreements certainly are 
very important. By merely remO\ ing this 
article, tbose agreements do not go away. 

It will be necessary to bave a law of Parlia-
ment to revise tbem. and at tbat time 
Government will consider tbose conditions 
on merits. Wben we accept tbis Bill, it does 
not mean tbat we are going to do away 
with all the conditions of service that we 
agreed to. I bave circulated a note for tbe 
information 'Of the' hon. Members and I 
do not want to take time in repeating the 
same tbing. There are certainly some 
differences about pension, leave, pay scales. 
and many other things. So, each condition 
will be considered on merits and Govern-
ment will take a decision on merits. 

As I said. it is not our intention to 
denigrate any particular service, we want 
to recognise and recognise possitively tbe 
good work done by tbe ICS wbo have 
served tbe cou· .. try for the last 22 years. 
and there are certainly a large number of 
ICS officers wbo are serving tbe country 
even today. Wbat we are agreeing !o is not 
out of ungratefulness to tbis service, but 
it is a question of accepting a principle that 
no class of people in India sbould bave 
a special privilege to tbe extent of excluding 
tbe power of Parliament. It is on this 
account that I wbole beartedly support the 
Bill. 
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«<:'1m: 'fiT t:qr;; m ~i  'fiT m'if'IT ~ 

'l'r I (I) f'lrn1 ~ rn 'f;) ~l i  
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SEVERAL HON MEMBERS : ,ose· 

MR. SPEAKER : Order, order. No 
more questions after he has replied. Now 
that this is a Bill for constitutional amend· 
ment, before I put the motion and the 
clauses to the vote, I may inform the Mem· 
bers that division will bave to be taken. So, 
let the lobbies be cleared. 

.... he questio .. is : 

"Tbat tbe Bill furtber to amend tbe 
Constitution of India, be taken into 
cODsidera tioD". 

The Lok Sabha divided : 

DiviaioD No. 30) 

Abraham, Shir K. M 
Acllal Singh. Shri 
Adichan, Sbri P. C. 

AYES 

Aga, Sbri Ahmed 
Ahirwar, Shri Nathu Ram 
Ahmad, Dr. I. 
Ahmed, Shri F. A. 
Anbazbagan, Sbri 
Ankineedu, Sbri 
Asghar Husain, Shri 
Awadesh Cbandra Singb, Sbri 
Azad, Shri Bbagwat Jha 
Babunatb Singh, Shri 
Bajpai, Sbri Vidya Dbar 
Banerjee, Sbri S. M. 
Barua. Sbri Bedabrata 
Basumatari, Sbri 
Baswant Sbri 
Besra, Sbri S. C. 
Bbadoria, Sbri Arjun Singh 
Bbagat, Sbri B. R. 
Bhandare, Shri R. D. 
Bharali, Sbri Mabaraj Singb 
Bhallacbarna. Shri C. K. 
Bist, Shri J. B. S. 
Bohra, Shri Onkar Lal 
Brabmanandji, Sbri Swami 
Chakrapani, Shri C. K. 
Chanda, Shri Ani! K. 
Chandra Shekbar Singb, Sbri 
Chandrika Prasad, Sbri 
Chaudhuri. Shri Tridib Kumar 
Chavan, Shri D. R. 
Cbavan, Sbri Y. B. 
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. Cboudbury, Sbri J. K. 
Dalbir Singb,Shri 
Dar, Shri Abdul Ghani 
Dass, Shri C. 
Deoghare, Shri N. R. 
Deshmukh. Shri B. D. 
Deshmukb, Shri K. G. 
Dhandapani, Sbri 
Dinesb Siugb, Sbri 
Ducairasu, Shri 
Dwivedy, Sbri Surendranatb 
E,tbose, Shri P. P. 
Fernandes, Shri George 
Gajraj Singb Rao, Shri 
Gandhi, Sbrimati Indira 
Ganeab, Shri K. 'R, 
Gaqa Devi, Sbrimati 
Gautam, Sbri C. D. 
Gavit, Sbri Tukaram 
Gbosb, Shd Bimalkanti 
Gbosb, Sbri Farimal 
Gbja'Kumari,Sbrimati 
Gapalan, Sbri P. 
Gopalan, Shrimati SUlCeia 
Gounder, Shri Mutbu 
Gowda, Shri M. H. 
Gudadinni, Shri B. K. 
Guba, Shri Samar 
Gupta, Shri Indrajit 
Hanumantbaiya, Sbri 
Heerji Bhai. Sbri 
ladhav, Shri Tulshidas 
Jadhav, Shri V. N. 
Jagjiwan Ram, Sbri 
Janardhanan, Shri C. 
Jha, Shri Shiva Cbandra 
Jharkhande Rai, Shri 
Joshi, Sbri S. M. 
Kahandole, Shri Z. M. 
Kalita, Shri Dhireshwar 
Kamalanatban, Shri 
Kamble, Shri 
Kamesbwar Singb. Shri 
Kandappan, Shri S. 
Kapoor, Shri Lakhan .Lal 
Karan Singb, Dr. 
Kavade, Shri B •. R. 
Kesri. Shri Sitaram 
Kbadilkar, Shri 
Khan, Shri Gba)'Oor Ali 
Khanna, Shri P. K. 
Kiruttinan, ~i 

Kotoki, Shri Liladbar 
Krishna, Shri M. ·R. 
Krisbna. Shri SI M. 
Kucbelar, Shri G. 
Kundu, Shri S. 
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Kureel, Sbri B. N. 
Lakkappa, Sbri K. 
Lalit Sen, Shri 
Laskar, Sbri Ni R. 
Limaye, Shri Madhu 
Lutfal Haque, Sbri 
Madhukar, Sbri K. M. 
Mabadeva Ptaaad. Dr. 
Mabaraj Singh. Shri 
Mabisbi, Dr. a ~ ini 
Malbotra, Sbri Inder J. 
Mandai, Shri Yamuna Prasad 
Mangalatbumadam, Sbri 
Master, Sbri Bhola Natb 
Masuriya Din Sbri 
Mayavan, Shri 
Megbacbandra, Shri M. 
Menon,·Sbri Go'inda 
Menon,Shri Vishwanalha 
Minimata Agam DJSl Guru, Shrimali 
Mishra, Sbri G. S. 
Misra, Shri lanesbwar 
Misra, Shri Srinibas 
Molahu Prasad, Shri 
Mukerjee, Shr/mati . Sharda 
Murthy, Shri B. S. 
Nahata, Shri Amrit 
Nair Shri Vasudeven 
Nambir,Shri 
Nanda, Shri 
NaTayanan, SOO 
Nayanar; Shr! E .. K. 
Nibal Singh, Shri 
Oraon, Sbri Kartik 
Panigrahi, Shri Chinlamani 
Pant, Shri K. C 
Paokai Haokip, Shri 
Parmar, Shri Bbaljibbai 
Parlhasarathy, Shri 
Pas wan, Sbri Kedar 
Patel, Sbri J. H. 
Patil, Shr; Anantrao 
Palil, Sbri C A. 
Palil, Sbri Dearao 
PatH, Shri S. B. 
Patil, Sbri S. D 
Pradbani, Sbri K. 
Qureshi, Sbri o~ Sbam 

Radhabai, Shrimatl B. 
. Ragbu Ramaiab, Shri 
Rajaram .. Shri 
Raju, Sbri D. B. 
Ram Dban, Sbri 
Ram-Sewak. Shri 
Ram Subbag Singh, Dr. 
Ram Swarup, Shri 
I;RaaaiSbri M,·B. 
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Rlindbir Singb, Sbri 
Rao, Sbri Jaganatb 
Rao, Dr. K. L. 
Rao, Shri J. Ramapathi 
Ral), Shri Tbirumala 
Rao, Dr. V. K. R. V. 
Raut, Shri Dhola 
Ray, Sh.i Rabi 
Reddi, Shri M. N. 
Rohatgi, Shrimati SushiJa 
Saboo, Shri 'Shri Gopal 
Slidhu Ram, Shri 
Sah., Dr. S. K. 
Saigal, Shri A. S. 
Saleem, Shri M. Yunu. 
Salve, Shri N. K. P. 
Samanta, Shri S. C. 
Sambhali, Shri Ishaq 
Saokata Prasad, Dr. 
Sarma, Shri A. T. 
Satya Narain Siogh, Shri 
Savitri Shyam, Shrimati 
Sen, Shri Deven 
Sen, Shri Dwaipayan 
Sethi. Shri P. C. 
Sezhiyan. Shri 
Shambhu Nath, Shri 
Shaokaranand. Shri D. 
Sharma, Shri Madhoram 
Sharma, Shri Naval Kishore 
Sharma, Shri Yogeodra 
Shashi Dhushan, Shri 
Shastri, Shri Raghuvir Singh 
Shastri, Shri Ramavatar 
Shastri, Shri Ramanand 
Shastri Shri Sheopujan 
Sheo Narai", Shri 
Sher Singh. Shri 
Shinde. Shd Aooasahib 
Shiv Chaodika Prasad, Shri' 
Sbu\j:la, Shri Vidya Charan 
Siddbesbwar Prasad, Shri 
Sinba, Shri R; K. 
Snatak, Shri Nar Dco 
Sonar, Dr. A. G . 

... Wrongly voled for Noes 
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SODavaDe,Shri 
Subrll'Velu,"Shri 
Sunder Lal Shri 
Supakar Shri Sradbaklir 
Suryanarayana, Shri K. 
Swarm 'Singh, Shri 
Swell, Shri 
Thak ur, Shri Gunanabd 
Tiwary, Sh.i 0 N. 
Uikey, Shr; M. G. 
Ulaka, Shri Ramachandra 
Umanalh, Shri 
Venkatswamy, Shri G. 
Verma, Shri Dalgovind 
Verma, Shri Prem Chand 
Viswambharan, Shri P. 
Viswanathao, Shri G. 
Yadab, Shri N. P. 
Yadav, Shri Chandra Jeet 
Yadav, Shri Ram Sewak 

Amin, Sbri R. K. 
Deb, Sbri D. N. 

NOES 

Deo, Shri K. P. Singh 
Deo, Shri P. K. 
Deo, Shri R. R. Singh 
Dhrungadhra, Shri Sriraj Meghrajji 

.Ghosh Shri P. K. 
*Khan, Shri Zulfiquar Ali 

Lobo Prabhu, Shri 
Majhi, Shri Mahendra 
Masani, Shri M, R. 
Meena, Shri Meetha Lal 
Mirza,.Shri Dakar Ali 
Mody, Shri Piloo 
Muthusami,. Shri C. 
Nalk, Shri R. V. 
Patodia, Shri D. N. 
Ramamoorlhy, Shd So' P. 
Ranaa, Sh.i 
TaplI.ia,h,. Shri S. K. 
Viswanatilam, Shri Tenneli 
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SHRI RANGA (SrikakuJam) : The 
Governmen! should resign. «]IIlerrupIIoM). 

MR. SPEAKER :.The result •• of the 
division is Ayes 213; Noes 21. 

I think the Ayes have it. (]lIIerruptlons), 

by a majority of the total memhership of 
the Hou se and b) a majority of not less 
than two-thirds of the members present and 
voting. 

The mOl ion MIa.. ,,_galived 

MR . .sPEAKER : The House slands 
SOME HON. MEMBERS : The Noes adjourned lill II A. M. tomorrow. 
have it. 

18.58 brs, 
MR. SPEAKER : I am sorry. This is 

not an 01 dinary Bill. It is a Constititution 
(Amendment) Bill There is nn requisite 
majority. Hence the motion is not carried 

The Lok SoMa Ihen adjourned Iii. Eleve" 
(If 'he Clock on Wednesd:JY, April 29, 1970/ 
Vai<akha 9, 1892 (Sako) . 

•• The Following members also recorded their votes. 

AYES: (iJ Sarvasllri Ramesh Chandra Vyas. Mudrika Sinha, Mohammad yusuf, 
G. S. Reddi, P. L. Barupal, P. K. Ghosh, Zalfiquar Aii Khan, B. 
Arjanappa and Shrimati Tarkeshwari Sinha. 

(.i) Shrimati I1a Palchoudhuri"s vote has been recorded fOf 'AYES' in 
pursuance of her letter dated 29. 4. 70 to the Sp,,.ker explaining 
that the voting machine had failed to register her vote. 

NOES: Sarvashri K. M. Koushik, J. Mohamad Imam and N. K Somani, 

Qii\mQnd Printin, Press, Jaipur-l. 
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